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 LOK  SABHA

 Friday,  March  6,  964/Phalguna  16,
 885  (Saka)

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 [Mr.  SPEAKER  in  the  Chair]
 ‘ORAL  ANSWERS  TO  QUESTIONS

 Trade  Agreement  with  East  Germany

 +

 (  Shri  Vishram  Prasad:
 |  Shri  P.  C.  Borooah:

 “46l.<~  Shri  R.  6.  Dubey:
 |  Shri  Jedhe:
 L  Shri  P.  BR.  Chakraverti.

 Will  the  Minister  of  Internationa)
 ‘Trade  be  pleased  to  state:

 (a)  whether  Government  have  ex-
 tended  the  "ind  of  Trade  Agree-
 ments  with  Lott  Germany;

 (b)  whether  any  Indian  Trade
 Delegation  is  likely  to  visit  East

 ‘Germany  to  review  the  Trade  Agree-
 ments;  and

 (c)  whether  any  new  Trade  Agree-
 ments  are  also  being  negotiated  with
 the  East  German  Government?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  to  (c).  The
 ‘trade  agreement  between  India  and
 East  Germany  dated  18-12-1959  which
 ‘was  valid  upto  3l-2-62  and  was  ex-
 tended  upto  3l-2-63,  has  again  been
 extended  upto  3l-2-964.

 Shri  R,  G.  Dubey:  May  I  know
 whether  the  extended  agreement  con-
 tains  any  fresh  items  or  clauses,  or
 whether  the  status  quo  is  maintained?

 2346(Ai)  LSD—1.
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 The  Minister  of  Internationa]  Trade
 (Shri  Manubhai  Shah):  In  the  recert
 talks  we  have  added  about  nine  more
 items,  particularly  engincering  goods
 and  heavy  machinery.

 Shri  R.  G.  Dubey:  May  I  know  whe-
 ther  there  is  any  attempt  going  om
 for  a  fresh  negotiation?

 Shri  Manubhai  Shah:  Nc,  _  Sir.
 There  is  no  need  to  have  a  fresh  nego-
 tiation.  When  the  agreement  is  ubout
 to  expire,  there  will  be  fresh  nego-
 tiations.

 Shri  Bishwanath  Roy:  May  I  know
 whether,  in  view  of  the  new  agree-
 ment,  the  trade  between  Germany  and
 India  would  increase?

 Shri  Manubhai  Shah:  Yes,  Sir.  It
 will  doubly  increase.  From  Rs.  9
 crores  it  will  go  up  to  Rs.  175  crores,

 Shri  Heda:  May  we  have  an  exact
 idea  of  the  quantity  of  trede  that  will
 be  increasing?

 Shri  Manubhai  Shah:  Before  twe
 years,  it  was  only  Rs.  3  crores.  Now
 it  is  Rs.  9  crores,  And  next  year  it
 will  be  Rs.  1k  crores.

 Shri  Sivamurthi  Swamy:  May  I
 know  whether  the  khadi  and  village
 industries  products  will  also  be  cover-
 ed  by  this?

 Shri  Manubhai  Shah:  Not  much.
 In  those  countries  the  khadi  products
 are  not  so  popular.  But  to  the  United
 States  we  export  khadi.

 Shri  Kapur  Singh:  May  I  know
 whether  the  trade  between  East  Gere
 many  and  otner  countries  within  the
 Russian  sphere  of  influence  is  69  28
 State-to-State  basis  or  whether  any
 alternatives  are  possible?
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 Shri  Manubhai  Shah:  There  is
 some  insinuation  in  the  hon.  Member’s
 question.  There  is  no  influence  एड-
 eept  Indian  influence  as  far  as  trade
 is  concerned,  and  we  are  trying  to  ex-
 tend  it  on  a  balanced  basis,

 at  यशपाल  सिंह  :  बैलेंस  आफ  :,पेमेंट
 क्या  है,  निर्यात  _श्रमिक  हुमा  है  या
 आयात  अधिक  हुआ  है  ?

 भी  सुभाष  शाह  :  दोनों  बराबर  हैं।

 Shri  R.  S.  Pandey:  What  are  those
 commodities  which  we  ९१००६  and  im-
 port  in  respect  of  this  country?

 All  those  commodi-
 Next  question.

 Mr,  Speaker:
 ties  are  there.

 Shri  Kapur  Singh;  Sir,  with  regard
 to  the  insinuation  accusation,  may  I
 be  enlightened  as  to  where  exactly
 the  insinuation  arises  in  the  simple
 question  I  asked?

 Mr,  Speaker:  Order,  order.  The
 hon,  Member  is  obviously  denying
 it  altogether—that  there  is  any  insi-
 nuation.

 Export  Credit  and  Guarantee
 Corporation

 +
 Shri  Bhagwat  Jha  Azad:
 Shri  Bishanchander  Seth:
 Shri  Yashpal  Singh:
 Shri  Dhaon:
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 Shri  B.  P.  Yadava:
 Dr.  L.  M.  Singhvi:
 Shri  P.  R.  Chakraverti:
 Shri  P.  C.  Borooah:
 Shri  Mohan  Swarup:

 l  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  International

 Trade  be  pleased  to  state:

 (a)  whether  an  Export  Credit  and
 Guarantee  Corporation  of  India  has
 been  formed;  and

 (b)  if  so,  the  precise  functions  of
 this  Corporation?
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 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  Yes,  Sir.
 The  Corporation  started  functioning
 from  the  l5th  January,  1964.

 (b)  The  functions  of  the  Corpora-
 tion  are  as  follows:—  ‘

 (i)  to  administer  the  schemes  of
 export  risks  insurance;

 (ii)  to  furnish  guarantees  that  are
 approved  from  time  to  time  to
 banks  to  enable  them  to  pro-
 vide  credit  to  Indian  exporters
 more  liberally;

 (iii)  to  provide  supplementary
 cerdit  facilities  for  promotion
 of  exports;  and

 (iv)  to  perform  such  other  func-
 tions  as  Government  may
 assign  to  it  for  the  purpose  of
 promoting  India’s  foreign
 trade.

 Shri  Bhagwat  Jha  Azad:  To  fulfil
 the  functions  which  have  now  been
 narrated,  may  |  know  what  is  the  ini-
 tial  capital  with  which  it  has  been
 started?

 Shri  Manubhai  Shah:  Rs.  2  creres.

 Shri  Bhagwat  Jha  Azad:  As  a  re-
 sult  of  the  functioning  of  this  Cor-
 poration,  may  I  know  whether  any
 assessment  has  been  made  as  to  how
 far  it  will  help  in  increasing  the  ex-
 port  trade?

 Shri  Manubhai  Shah:  This  is  the
 first  time  we  have  modelled  our  ex-
 port  Corporation  on  the  British,  Ger-
 man  and  American  model  of  the  Ex-
 port-Import  Bank,  It  will  new  give
 all  the  facilities  which  are:  give  the
 difference  between  the  international
 price  and  the  local  price  in  terms  of
 credit,  give  a  guarantee  to  the  ex-
 porters  about  the  long-term  payment
 which  is  the  system  in  other  foreign
 countries,  and  also  make  the  credit
 cheaper  in  terms  of  interest.

 Shrimati  Savitri  Nigam:  May  I
 know  whether  one  of  the  functions  of
 this  Corporation  will  also  be  to  estab-
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 lish  workshops  in  those  countries
 where  our  goods  are  being  exported,
 especially  for  goods  like  sewing-
 machines  and  other  engineering
 goods?

 Shri  Manubhai  Shah:  There  is  no
 workshop  involved.  This  is  a  credit
 corporation,

 Shri  D.  0.  Sharma:  May  I  know
 whether  the  initial  capital  of  Rs,  2
 erores  which  has  been  allocated  for
 this  Corporation  will  be  enough  or
 whether  this  is  only  a  fictitious  sum
 and  the  manoeuvrability  of  capital  is
 much  greater  than  this?

 Shri  Manubhaji  Shah:  The  paid-up
 capita]  has  no  relation  to  advance.  It.
 is  like  a  bank;  normally  a  bank  has
 an  authorised  or  paid-up  capital  of
 Rs.  crore  but  it  does  transaction  up
 to  Rs.  00  crores.  It  is  the  same  thing
 in  this  Corporation.

 Shri  A,  P.  Jain:  May  I  know  what
 are  going  to  be  the  other  possible
 sources  of  finance?

 Shri  Manubhai  Shah:  Discounting
 the  vouchers,  demand  drafts,  cited
 drafts,  various  letters  of  credit—all
 these  will  be  possible  by  the  Credit
 Corporation.

 Shri  Warior:  May  I  know  what
 steps  the  Corporation  has  taken  to
 give  these  credit  facilities  in  al]  other
 parts  of  the  country?

 Shri  Manubhai  Shah:
 throughout  the  country.

 Shri  P.  Venkatasubbaiah:  May  I
 know  whether  jt  is  a  fact  that  export
 quotas  are  confined  only  to  a  few  big
 industrialists  and  businessmen,  and  if

 so,  whether  by  this  Corporation,  Gov-
 ernment  is  going  to  liberalise  finance
 to  small-quota  people?

 Shri  Manubhai  Shah:  There  are
 no  quotas  in  this.  This  is  a  purely
 credit  corporation.  An  exporter  hav-
 tng  secured  an  order  wants  certain
 finance  to  produce  goods  for  export.
 This  gives  the  money  for  pre-ship-
 ment  finance  and  packing  credit,

 This  will  be

 Oral  Answers  PHALGUNA  I6,  885  (SAKA)  Oral  Answers  466

 श्री  यशपाल  सिंह  :  जो  एक्सपोर्ट  रिस्क
 कारपोरेशन  श्राप  का काम  कर  रहा  था
 उसको  रिप्लेस  करने  की  क्या  जरूरत  पैदा

 हुई  ?

 श्री  सन भाई  चाह :.  वह  खाली  इंश्योरेंस
 का  काम  करता  था  रिस्क  के  सामने,  अब  उस
 में  गारंटी  और  क्रेडिट  का  एलीमेंट  लाया  गया
 है

 at  तुलसीदास  जाधव  :  जो  स्माल  दंड-
 स्ट्रियलिस्ट  हैं  वे  भी  एक्सपोर्ट  करेंगे  और  जो
 बड़े  इंडस्ट्रियलिस्ट  हैं  वे  भी  एक्सपोर्ट  करेंगे  ।
 इस  में  से  किसको  कितना  पैसा  देना  क्‍या  यह
 नकली  कर  कियागया  है  ?

 श्री  सुभाष  शाह  :  सब  लक्की  हुँ  ।  वैसे
 तो  यह  कारपोरेशन  छोटे  एक्सपोर्ट  को  ज्यादा
 मदद  करेगा  क्‍योंकि  बड़े  एक्सपो र्ट्स  को  तो  बैंक
 भी  पैसा  दे  देते  हैं।  जिसको  ओवर  पाल  कवर
 कहते  हैं  उसके  मातहत  छोटे  एक्सपोर्ट  जमा
 हो  कर  ८५  पर  सैंट  से  ६०  पर  सेंट  तक  का
 क्रेडिट  ले  सकते  हैं  1

 Replantation  of  Coffee

 +
 Shri  Warior:

 463.  Shri  Vasudevan  Nair:
 Shri  A.  K.  Gopalan:

 Will  the  Minister  of  Internationa)
 Trade  be  pleased  to  state:

 (a)  whether  the  United  Planters’
 Association  of  South  India  has  sub-
 mitted  any  scheme  _  for  grant  of
 financial  assistance  to  estates  for  re-
 planting  coffee;

 (b)  if  so,  the  main  features  of  the
 scheme;

 (c)  whether  Government  have  ex-
 amined  the  scheme;  and

 (d)  if  so,  the  result  thereof?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  and  (b).
 Yes,  Sir.  The  Scheme  prepared  by  the
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 United  Planters’  Association  of  South
 India  was  for  granting  financial
 assistance  partly  in  the  form  of  sub-
 sidy  and  partly  in  the  form  of  loans
 to  enable  planters  to  undertake  re-
 planting  of  about  120,000,  acres  of
 low  yielding  plants  of  coffee  over  a
 period  of  2  years.  The  total  outlay
 of  the  Scheme  was  estimated  at  24
 crores  but  the  Coffee  Board  has  limited
 the  amount  to  Rs.  0  crores.

 (c)  and  (d).  The  scheme  as  recom-
 mendeg  by  the  Coffee  Board  is
 under  examination.

 Shri  Warior:  May  I  know  by  what
 time  this  examination  wil]  be  over
 ang  this  scheme  will  be  finalised?

 Shri  Manubhai  Shah:  I  hope  with-
 in  about  three  months.

 Shri  Warior:  May  I  know  whether
 in  the  meantime  Government  is  pro-
 posing  any  other  interim  measures?

 Shri  Manubhai  Shah:  The  _  hon.
 Member  knows  that  there  are  seve-
 ral  schemes  going  on.  It  is  not  as
 if  this  thing  starts  from  here.  We
 have  the  hire-purchase  scheme,  re-
 plantation  scheme,  subsidy  for  planta-
 tions  and  so  many  other  things,

 Shri  Shivananjappa:  May  I  know
 whether  the  same  facility  will  be  ex:
 tended  to  other  coffee  plantations  in
 other  States?

 Shri  Manubhai  Shah:  Yes;  it  is  for
 the  whole  country.

 Shri  Bishwanath  Roy:  May  I  know
 whether  this  is  given  for  old  planters
 only  or  for  new  planters  also?

 श्री  मनु भाई  शाह  :  ज्यादातर  तो  रि-
 प्लांटेशन  पर  हम  जोर  इसलिए  देते  हैं  कि  हमारे
 पास  फालतू  जमीन  नहीं  है  नया  प्लांटेशन
 करने  के  लिए  ।  लेकिन  भ्रमर  किसी  जमीन  में
 नया  प्लांटेशन  हो  तो  वहां  भी  मदद  मिलेगी  |
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 Geological  Survey

 *466.  Shri  Maheswar  Naik:  Will  the
 Minister  of  Steel,  Mines  and  Heavy
 Engineering  be  pleased  to  state:

 (a)  whether  geologicd:  surveys  are
 being  carried  out  in  some  parts  of  the
 mountainous  regions  and  also  the
 sedimentary  basins  of  the  country;

 (b)  how  the  systematic  geological
 mapping  has  been  possible  as  a  result
 of  the  survey  operations;  and

 (c)  whether  any  part  of  Orissa  has
 at  any  time  been  brought  under  these
 survey  operations?

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel,  Mines  and  Heavy
 Engineering  (Shri  Thimmaiah):  (a)
 Yes,  Sir.

 (b)  Geological  mapping  is  a  part  of
 the  survey  operations  carried  out  by
 the  Geological  Survey  of  India  to
 assess  the  mineral  wealth  of  the
 country.  Upto  1963,  a  total  of  about
 1,068,000  square  kilometres  of  the
 country  has  been  mapped  on  I,63,360
 scale.

 (c)  Yes,  Sir.  A  statement  showing
 the  work  done  by  the  Geological  Sur-
 vey  of  India  in  Orissa  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-2460/64.].

 Shri  Maheswar  Naik:  From  the
 statement  I  find  that  a  notable  omis-
 sion  from  the  purview  of  the  survey
 operations  is  my  district  of  Mayur-
 bhanj,  which  ig  responsible  for  the
 establishment  of  one  of  the  biggest
 iron  and  steel  factories  that  is  at  Jam-
 shedpur,  May  I  know  the  reason  for
 this  omission  and  whether  any  steps
 have  been  taken  to  bring  this  district
 under  the  purview  of  the  survey  ope-
 rations?

 Shri  Thimmaiah:

 Mr.  Speaker:
 be  a  shorter  one.

 Which  district?

 The  question  should

 Shri  Maheswar  Naik:  My  grouse  is
 that  my  district
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 Mr.  Speaker:  He  need  not  start
 with  a  grouse.  He  should  ask  for  in-
 formation.

 Shri  Maheswar  Naik:  My  simple
 question  is  why  my  district,  which  has
 been  responsible  for  the  establish-
 ment  of  the  biggest  iron  and  steel
 factory  in  India,  i.e.  TISCO,  has  been
 omitted  from  the  operations  of  the
 survey?

 Shri  Thimmaiah:  The  Gevlogical
 Survey  of  India  has  its  own  scheme  of
 systematic  mapping  and  detailed  map-
 Ping.  It  is  being  carried  out  every
 year  according  to  that  scheme.  I
 think  the  hon.  Member’:  district  wi!l
 also  be  covered  by  the  Geologicai
 Survey  of  India.

 Shri  Maheswar  Naik:  Recently  it
 was  stated  on  the  floor  of  the  House
 that  the  Government  of  India  is  hav-
 ing  a  great  shortage  of  geological
 experts.  May  I  know  whether  that
 shortage  has  been  made  good  by  now?

 Shri  Thimmaiah:  It  is  true  that
 there  is  shortage  of  technical  person-
 nel  in  the  Geological  Survey  of  India,
 The  Ministry  is  making  the  best  effort
 to  fill  up  the  gap.

 श्री  शिव  नारायण  :  उत्तर  प्रदेश  में  नैनी-
 ताल  आदि  स्थानों  में  भी  क्या  यह  जियोलाजी-
 कल  सर्वे  कराई  जायेगी  ?

 Shri  Thimmaiah:  The  Geological
 Survey  of  India  is  carrying  on  a  sys-
 tematic  mapping  throughout  the  coun-
 try  according  to  its  own  scheme.

 Shri  R,  5,  Pandey:  Since  Madhya
 Pradesh  has  got  a  good  lot  of  mineral
 wealth,  I  want  to  know  whether  a
 team  of  geologists  has  been  invited
 from  any  foreign  country  to  have  a
 complete  survey  of  Madhya  Pradesh?

 Shri  Thimmaiah:  No,  Sir.
 Shri  Ramachandra  Ulaka:  May  I

 know  whether  the  Government  are
 aware  of  the  fact  that  large  deposits
 of  limestone  are  found  in  Kotpad  and
 Walkangiri  areas  of  Korapur  District;
 if  so,  whether  the  Government  have
 any  proposal  to  start  a  cement  factory
 there  in  the  near  furture?
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 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  Sir,  we  cannot  be  answering
 for  every  part  of  the  country.  There
 is  a  general  scheme  of  survey  and  that
 would  be  followed.

 Shri  Harish  Chandra  Mathur:  May  J
 know  what  is  the  Government  ot
 India’s  programme  for  strengthening
 the  department  both  with  personnel  as
 well  ag  with  equipment  for  aerial  and
 magnetic  survey?

 डाल  C.  Subramaniam:  Aeriaj  and
 magnetic  survey  is  a  very  important
 one.  We  have  just  taken  it  up  and
 I  hope  it  will  be  possible  to  get  the
 equipment.

 Shri  Kapur  Singh:  May  I  know
 whether  Professor  Leo  Picard’s  dis-
 covery  that  ground  water  could  be
 found  under  hard  limestone  formation
 is  being  kept  in  view  during  this
 survey;  if  so,  whether  the  services  of
 U.N.  Technica]  Assistance  are  being
 requisitioned  for  this  purpose?

 Shri  C.  Subramaniam:  Ground  water
 survey  is  also  being  made  by  the
 Geological  Survey  of  India.  I  am  not
 a  technical  man  to  answer  the  ques-
 tion  as  to  under  what  conditiuns
 ground  water  could  be  found.

 Shri  Kapur  Singh:  Are  the  services
 of  U.  N.  Technical  Assistance  being
 requisitioned?

 Shri  C.  Subramaniam:  Wherever
 foreign  assistance  is  necessary  we

 We  have  got  sufficient  man-
 power  for  ground  water  survey.

 Shri  Kapur  Singh:  Just  now  it  was
 stated  that  there  is  a  gap  between
 the  technical  personne]  and  our  __re-
 quirements.

 Shri  Himmatsinhji:  In  view  of  the
 fact  that  aluminium  wil]  play  a  very
 important  role  in  future,  are  Govern-
 ment  thinking  of  working  the  mines
 particularly  in  Gujarat  where  bauxite
 is  found?
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 Mr.  Speaker:  First  the  survey  fas
 to  be  done  as  per  this  question,  and
 then.  we  will  start  working.

 Shri  Warior:  May  I  know  the  pro-
 cedure  followed  by  the  Government
 of  India  in  this  mapping  out  for
 minerals  and  other  materials?  May  I
 know  whether  it  is  done  at  the  request
 of  the  State  Governments  or  the  Geo-
 logical  Survey  of  India  goes  to  several
 places  of  their  own  accord?

 Shri  C.  Subramaniam:  The  Geologi-
 cal  Survey  makes  out  a  detaiied  pro-
 gramme  with  regard  to  the  survey  for
 each  year  and  for  each  Plan  period.
 According  to  that  programme  the
 survey  is  carried  out.

 Shri  Ranga:  Have  the  Government
 any  plan  at  all  to  provide  themselves
 with  adequate  staff  in  order  to  com-
 plete  the  survey,  in  view  of  the  fact
 that  5  years  ago  Dr.  Ambedkar  had
 prepared  a  plan  and  then  assured  the
 House  that  the  necessary  personnel
 were  being  traineq  and  the  depart-
 ment  was  being  strengthened,  and  yet
 We  are  told  that  they  do  not  have
 enough  people  to  complete  the  sur-
 vey?

 Shri  C.  Subramaniam:  There  are
 certain  vacancies  which  have  yet  to
 be  filled  up  for  want  of  qualified  per-
 sons.  But  we  are  constantly  recruit-
 tng  them,  training  them  and  filling  up
 those  vacancies.

 Dr.  Sarojini  Mahishi:  May  I  know
 whether  any  geological  survey  has
 been  undertaken  in  the  Ladakh  area;
 {f  so,  with  what  results?

 Shri  C.  Subramaniam:  I  am  sorry,
 I  do  not  have  the  details  in  regard  to
 that.

 Shri  D.  C.  Sharma:  Sir,  this
 is  a  very  depressing  statement.  I  have
 gone  through  it.  It  says  that  clay
 is  being  worked,  copper  ig  still  to  be
 seen,  coal  is  not  so  good,  gold  is
 uneconomic.

 Shri  C.  Subramaniam:  It  is
 regard  to  Orissa.

 Shri  D.  C.  Sharma:  I  am  also  talk-
 ing  about  Orissa.

 with
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 Shri  9.  C.  Sharma:  The  statement
 which  the  hon.  Minister  has  laid  on
 the  Table  of  the  House  with  regard to  Orissa  makes  a  very  depressing
 reading.

 Mir.  Speaker:  That  is  a  comment;  not
 asking  for  information.

 Shri  D.  C.  Sharma:  May  i  know
 whether  they  have  come  across  any minera]  there  which  can  be  of  econo-
 mic  value  to  the  country?  Otherwise, it  will  be  uneconomic.

 Mr.  Speaker:  He  has  put  hig  ques~ tion.  He  can  make  his  comments  oa
 some  other  occasion.

 Shri  com  Subramaniam:  The  Geologi-
 cal  Survey  give  facts.  They  cannot
 create  new  resources.

 Supply  of  Jute  Sacks  to  West
 Germany

 °468.  Shri  Tridib  Kumar  Chaudhuri:
 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 (a)  whether  the’  attention  of  Gov-
 ernment  has  been  drawn  to  the  com-
 plaint  reporteg  to  have  keen  made  in
 Calcutta  by  Mr.  Theodore  Schwartz,
 President  of  the  Import  and  Export
 Division  of  the  West  German  Bags
 and  Canvas  Importers’  Association
 that  supply  of  jute  sacks  from  India
 to  West  Germany  was  not  in  confor-
 mity  with  specifications  and  was  also
 below  the  quality  of  goods  supplied  to
 U.S.A.;  and

 (b)  whether  Government  have
 brought  it  to  the  notice  of  the  Indian
 Jute  Mills  Association  and  the  ship-
 pers  concerned?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  Yes,  Sir;
 in  case  of  only  a  few  consignments.

 (b)  Yes,  Sir.  The  Indian  Jute  Mills
 Association  have  clarified  that  there
 is  no  discrimination.  Now  they  are
 shortly  introducing  a  quality  control
 and  pre-shipment  scheme  for  exports
 of  jute  goods.
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 Shri  Tridib  Kumar  Chaudhuri:  May
 I  know  whether  the  attention  of  the
 Indian  Jute  Mills  Association  has  been
 drawn  to  complaints  of  this  type  and
 whether  the  Government  or  the
 Indian  Jute  Mills  Association  have  any
 special  orgayisation  to  deal  with
 complaints  of  this  nature,  in  view  of
 the  fact  that  jute  is  now  one  of  our
 biggest  export  earners?

 Shri  Manubhai  Shah:  I  entirely
 agree  with  the  hon.  Member.  But  one
 has  to  appreciate  that  the  exports  of
 jute  goods  are  expanding  like  any-
 thing  and  in  the  last  two  years  we
 have  earned  a  great  deal  more  of
 foreign  exchange  than  in  the  past.  30
 countries  of  the  world  are  buying  it.
 If  a  stray  complaint  from  a  country
 which  buys  should  come,  we  should
 not  be  alarmed  about  it.  We  are
 taking  steps  and  already  we  have  not
 quality  control  and  pre-shipment  ins-
 ection.

 Shri  Tridib  Kumar  Chaudhuri:  My
 ‘question  was  not  that.  I  wanted  to
 know  whether  there  is  a  committtee..

 Shri  Manubhai  Shah:  Quality  con-
 trol  is  not  done  by  any  committee.
 The  specifications  are  prescribed  by
 Government  and  there  is  an  officer  to
 see  that  all  the  consignments  are
 adhering  to  the  specification.

 Shri  Tridib  Kumar  Chaudhuri:  Sup-
 ‘pose  the  people  or  country  to  whom
 we  export  have  a  complaint.  Whom
 should  they  approach?  How  does  the
 Government  of  India  come  into  the
 picture  to  help  the  buyers?

 Shri  Manubhai  Shah:  Firstly,  they
 lodge  a  complaint  with  the  supplier
 himself.  If  the  contractual  obliga-
 tions  are  not  fulfilled  and  they  are
 not  satisfied  with  the  performance  of
 the  supplier,  they  go  in  for  arbitra-
 tion.  Then,  there  is  the  international
 court  of  arbitration  under  which  a
 final  settlement  is  made.  But  I  would
 like  the  hon.  Member  to  appreciate
 that  these  qualities  of  goods  have
 deen  going  out  in  such  tremendous
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 quantities  with  no  complaints  what-
 sover.  So,  if  a  few  complaints  de
 come,  we  are  certainly  going  to  pre-
 vent  them,  but  they  should  not  cause
 us  alarm.

 श्री  विभूति  मिथ :  जो  यह  स्पेसिफिक
 सवाल  है  उस  में  क्या  सरकार  ने  जांच  कराई
 है  कि  क्‍यों  यह  माल  घटिया  निकला  कौर
 उस  में  कौन  जिम्मेवार  है?

 श्री  मनुभाई  शाह  :  जिम्मेदारी  तो  होती
 है  लेकिन  ग़लती  कभी  कभी  हो  जाती  है
 क्योंकि  भ्राखिर  करोड़ों  श्यो  का  माल  जाता

 है  ।  विलायत  से  यहां  माल  जाता  है  तो
 सब  अच्छा  नहीं  जाता  ज़ोर  उस  में  भी  बुरा
 प्रा  जाया  करता  हैँ  ।  इसका  मतलब  यह
 नहीं  हैं  कि  हम  उन  फा  रक्षण  करना  चाहते
 हैं  लेकिन  साथ  ही  साथ  हमें  यह  भी  देखना

 चाहिये  कि  जो  जायज  कम्पलेंट्स  हैं,  उन  को
 ठीक  करें  और  उन  को  रोकने  की  कोशिश  करें
 लेकिन  उस  से  हम  घबरा  नणगयये ।

 Shri  Ss.  C.  Samanta:  May  I.  know
 whether  there  is  any  proposal  to  form
 an  export  promotion  committee  with
 power  to  check  the  quality  and  other
 specifications  of  goods?

 Shri  Manubhai  Shah:  There  is  no
 need  to  have  an  export  promotion
 committee  be  use  we  do  not  want  to
 have  too  many  committees.  There  is
 the  statutory  council  which  has  been
 established  by  Parliament,  and  pre-
 shipment  inspection  and  quality  con-
 trol  are  being  enforced  on  all  jute
 goods  going  out  of  India.

 Shrimati  Savitri  Nigam:  May  I
 know  the  particular  steps  that  have
 been  taken  to  improve  the  quality,
 keeping  in  view  the  flourishing  export
 of  jute  goods?

 Shri  Manubhai  Shah:  It  is  a  very
 relevant  question.  We  are  taking  so
 many  steps.  One  is  to  improve  the
 quality  of  the  fibre  itself.  Then,  the
 Agriculture  Ministry  gives  a  lot  of
 incentives  for  better  length  of  fibre
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 and  better  colour.  All
 Will  lgad  gradually  to
 of  the  quality.

 these  steps
 improvement

 Shri  Dinen  Bhattacharya:  May  J
 know  whether  the  Government  is  in
 a  position  to  state  to  the  House  whe-
 ther  the  IJMA  has  got  any  of  its
 committees  which  goes  into  the  qua-
 lity  of  goods  exported?

 Mr.  Speaker:  That  question  was
 asked  and  answered  earlier.

 Shri  Kapur  Singh:  May  I
 whether  Government  propose  to
 legislate  penal  deterrents  in  cases
 where  exporters  try  to  damage  the
 trade  reputation  of  India  in  this  man-
 ner?

 know

 Shri  Manubhai  Shah:  The  Act  which
 this  august  House  passed  last  year
 Provides  for  two  years’  punishment  on
 a  second  crime.  Even  for  a  minor
 fault  the  fine  is  up  to  Rs.  3,000.  As
 far  as  the  second  crime  is  concerned,
 both  together  are  compulsory.

 Shri  Kapur  Singh:  Make  these  pro-
 visions  harsher.

 श्री  शिव  नारायन  :  में  यह  जानना  चाहता
 हूं  कि  इस  कौंसिल  में  जितने  मेम्बर  हैं,  क्या  उन
 में  कोई  जूट  के  एक्सपर्ट  भी  हें?

 श्री  मनुभाई  शाह  :  हां,  बहुत  हैं.  ।

 Trade  Delegation  to  Manila

 +
 Shri  Onkar  Lal  Berwa:
 Shri  B.  P.  Yadava:
 Shri  Bishanchander  Seth:
 Shri  Dhaon:
 Shri  P.  C.  Borooah:
 Shri  Bibhuti  Mishra:
 Shrimati  Maimoona  Sultan:

 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  team
 of  Indian  trade  delegation  visited
 Manila  to  explore  the  fossubilitics  of
 expanding  Indo-Philippines  trade;
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 (b)  if  so,  how  far  this  team  aclLieved
 success;  and

 (c)  whether  any  agreemeny  has  been.
 signed  between  the  two  countries?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  fa)  Yes,  Sir.

 (b)  and  (c).  The  Indian  tr-de  dele-
 gation,  ag  a  result  ci  its  discussions
 with  the  Philippine  Authorities,
 identified  the  areas  where  expansion.
 and  diversification  of  trade  and  econo-
 Mic  cooperation  between  the  two
 countries  is  possibie.  he  broaq  un-
 derstanding  reached  was  incorporated.
 in  the  Agreed  Minutes  signed  at
 Manila  on  the  l4th  February,  1964,  No
 agreement  has  been  signed  nor  was
 the  delegation  commissioned  to  con-
 clude  an  Agreement.  The  Philippines
 Minister  of  Commerce  and  Industry
 has  been  invited  by  me  to  India  for
 negotiating  and  entering  into  talks
 for  expansion  of  trade  and  economic
 co-operation  and  for  concluding  an
 agreement  between  India  and  Philip-
 pines.

 श्री  रॉकर  लाल  बैरवा  :  श्री मन,  मैं  यह
 जानना  चाहता  हूं  कि  जिस  व्यापार-संधि
 पर  हस्ताक्षर  हुए  हैं,  उस  के  भ्रनुसार  किस  किस
 चीज़  का  आयात-निर्यात  किया  जायेगा  ?

 थ्री  मनुभाई  शाह  :  ग्रभी  हम  ने  यह
 सोचा  है  कि  हमारे  यहां  से  लाइट  इंजीनियरिंग

 प्रॉडक्ट्स,  प्रोसेस्ड  मैटीरियल,  हाइन्ज़  एन्ड
 स्कीम,  शूज़  शौर  टेक्सटाइल्स,  ऐसी  चीजें
 भेजी  जायेंगी  कौर  फ़िलिपीन्स  से  हम,  जितनी
 चीज़ें  वहां  बनती  हैं,  जैसे,  कोपरा,  फ़ाइन  घायल,
 मिनरल  घायल,  उन  को  खरीदेंगे  |

 थीं  विभूति  सि  :  मैं  यह  जानना  चाहता
 चूंकि  जो  सामान  हम  यहां  से  भेजेंगे,  वह
 चार्टर  सिस्टम  के  भ्रनुसार  भेजा  जायगा  या
 रुपये  से  उसका  एक्सचेंज  होगा--फीस  तरह
 एक्सचेंज  होना  ?

 थी  मनु भाई  शाह  :  चार्टर  नहीं  होगा  +
 हम  स्टिंग  कौर  डालर  से  एक्सचेंज  करेंगे
 भी  वारेन  एक्सचेंज  1



 4777

 Shri  Warior:  At  present  itself  the
 Government  has  some  items.  May  I
 know  whether  any  new  items  are
 coming  up-for  import  and  export?

 Shri  Manubhai  Shah:  Yes;  several
 items.  As  a  matter  of  fact,  we  signed
 a  contract  when  I  was  in  Manila  for
 supplying  transmission  towers  and
 telephonic  equipment  to  the  Govern-
 ment  of  Philippines.

 श्री  तुलसीदास  जाधव  :  क्या  ऐसा  कोई
 बन्दोबस्त  किया  गया  हैँ  कि  एक्सपोर्ट  और
 इम्पोर्ट  को  बैलेंस  करते  हुए  अपने  यहां  से
 जितना  माल  जायेगा,  उसी  कीमत  का  हम
 वहां  से  लेंगे,  या  हम  अपने  यहां  से  कम
 भेजेंगे  और  वहां  से  ज्यादा  मंगायेंगे  ?

 शी  सुभाष  शाह  :  इस  में  बैलेंस  का
 सवाल  नहीं  हैँ  7  जितना  हम  वहां  भेजना

 चाहें,  उतना  भेजेंगे  कौर  जितना  खरीदना
 चाहें,  उतना  ख़रीदेंगे  |

 Shri  Maheswar  Naik:  May  I  know
 whether  Government  could  give  any
 idea  as  to  the  foreign  exchange  which
 we  are  spending  on  account  of  these
 foreign  trade  delegations  sent  abroad
 annually?

 Mr.  Speaker:  That  will  be  a  differ-
 ent  question  altogether.

 Shri  Sham  Lal  Saraf:  What  are  the
 items  that  the  Government  intend  to
 import  from  there  and,  as  a  result  of
 this  export  and  import,  will  there  be
 balance  of  trade  with  this  country
 or  not?

 Mr.  Speaker:  That  has  been  cover-
 ed.

 Shri  Ranga:  Are  there  bright  pros-
 pects  for  the  expdrt  of  handloom
 goods  to  the  Philippines  and  can  we
 also  import  rice  from  there?

 Shri  Manubhai  Shah:  About  hand-
 loom  goods  there  is  some  _  difficulty
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 because  they  have  a  very  big  indi-
 genous  handloom  and  i  handicraft
 industry;  but  they  are  being  induced
 to  buy  more  of  our  handloom  goods.

 Shri  Ranga:  What  about  rice?

 Shri  Manubhai  Shah:  It
 question  of  barter.

 is  not  a

 Grading  of  Coal
 +

 +410  Shri  Heda:
 Shri  P.  R.  Chakraverti:

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineeria;  be  pleased  to
 state:

 (a)  whether  Government  rave
 examined  the  Report  of  the  Experts
 Committee  on  sampling  and  grading
 of  coal  submitted  in  June,  1962;  and

 (7)  the  views  of  Government  in
 regard  to  the  recommendaticns  made
 for  scientific  classification  and  grading
 of  coa]  in  accordance  with  their  use-
 ful  heat  content?

 The  Parliamentary  Secretary  to  the:
 Minister  for  Steel,  Mines  and  Heavy
 Engineering  (Shri  Thimmaiah;:  (a)
 and  (b).  The  recommendations  of  the
 Expert  Committee  are  under  consie
 deration.

 Shri  Heda:  It  is  almost  two  years
 sincer  the  Report  had  been  submitted.
 How  long  sfill  will  Government  take
 to  finalise  the  consideration  of  the
 Report?

 Shri  Thimmaiah:  After  the  recom-
 mendations  were  made  by  the  Com-
 mittee  the  Ministry  appointed  a  sub-
 committee  to  find  out  the  formula  to
 determine  the  heat  value  of  coal  and
 also  to  find  out  the  matters  contained
 in  coal,  whether  chemical  or  other-
 wise,  which  can  affect  the  heat  value
 of  coal  and  up  to  what  extent.  This
 committee  has  submitte’  its  report
 recently  and  a  decision  will  be  taken
 as  early  as  possible.
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 Shri  Heda:  Recently,  Government
 have  increased  cost  of  coal  of  certain
 categories.  Has  that  anything  to  do
 with  this  Report?

 Shri  Thimmaiah:  No.

 थी  यशपाल  सिह  :  क्‍या  इस  कमेटी  ने
 किसी  क्रशिंग  मशीन  की  रीकमेंडेशन  की  है;
 यदि  हां,  तो  क्‍या  उस  को  इम्पोर्ट  करना

 पड़ेगा,  या  वह  यहा  है  ?

 The  Minister  of  Steel,  Mines  and
 ‘Heavy  Engineering  (Shri  C.  Subra-
 maniam):  Yes,  Sir;  certain  equip
 ments  are  necessary  to  carry  out
 these  tests  and  those  equipments  will
 have  to  be  imported.

 Shrimati  Savitri  Nigam:  May  I  know
 ‘when  actually  the  action  will  be  taken
 to  implement  the  report  of  the  second
 committee,  or  is  it  that  any  third
 committee  is  going  to  be  appointed  to
 see  how  it  should  be  implemented?

 Shri  C.  Subramaniam:  No,  _  Sir.
 Action  will  be  taken  immediately  to
 {mplement  the  second  committee’s
 report.

 Shri  A.  P.  Sharma:  May  I  know
 whether  in  view  of  the  surplus  coal
 being  produced  in  the  country  there
 is  still  a  shortage  of  proper  grade  of
 coal  on  account  of  which  departments,
 like  the  Railways  are  not  in  a  posi-
 tion  to  meet  their  requirements?

 Shri  0.  Subramaniam:  It  is  a  differ-
 rent  question.  This  is  for  the  purpose

 ‘of  grading  the  coal.

 कपड़ा  मिलों  के  लिये  मशीनें

 +
 (श्री  आकार  लाल  बरवा  :

 Sto  शाने  सेम :
 शी  डोनेन  भट्टाचार्य  :
 Bo  'सारा विद  राय  :

 *ड  ७३,

 क्‍या  उद्योग  मंत्री  यह  बताने  की  कृपा
 “करेंगे  कि  :
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 (क)  क्‍या  यह  सच  है  कि  देश  में  कपड़ा
 मिलों  को  मशीनों  का  संभरण  करने  के
 लिए  एक  ब्रिटिश  फर्म  को  १०  करोड़  रुपये
 का  काडर  दिया  गया  है  ;

 (ख)  यदि  हां,  तो  यें  मशीनें  किन  कित
 मिलों  को  मिलेंगी  ;  कौर

 (१)  उनको  मशीनों  का
 कब  तक  कर  दिया  जायेगा  ?

 संभरण

 उद्योग  मंत्री  (  क्रो  कानूनगो)  :  (क)
 इस  बारे  में  कभी  बातचीत  चल  रही  है  ।

 (ख)  प्रौढ़  (7).  इस  प्रावस्था  में
 प्रदान  ही  नहीं  उठता  |

 श्री  आकार  साल  बैरवा  :  माननीय
 मंत्री  जी  ने  कहा  है  कि  इस  ब्रिटिश  फर्म  को
 ठेका  देने  की  बातचीत  चल  रही  है।  में
 यह  जानना  चाहता  हूं  कि  क्या  और  देशों  को
 भी  टेंडर  के  लिए  काम  भेजे  गये  हैं  ?  |

 श्री  कानूनगो  :  इस  में  टेंडर  का  सवाल
 नहीं  है  ।  हमारे  यहां  जितनी  कपेसिटी  है,
 वह  काफ़ी  नहीं  हो  सकेगी  श्र  हम  को
 इन  मशीनों  की  ज़रूरत  है  ।  यह  बैंक
 कौर  मनुफेक्टरर  हम  को  दस  साल  का  क्रेडिट
 दे  रहे  हैं  लोग  इसीलिए  हम  उन  से  खरीदने
 की  बातचीत  कर  रहे  हैं  ।

 श्री  प्राकार  साल  बैरवा  :  मे  यह  जानना
 चाहता  हूं  कि  सरकार  ने  जिन  मिलों  को  ये
 मशीनें  देना  तय  किया  है,  उन  से  रुपया
 कितने  साल  में  लिया  जायेगा  ?

 श्री  कानूनगो  :  भ्र भी  तो  दस  साल  में

 पूरा  भुगतान  होने  की  बातचीत  चल  रही
 है

 Shri  Dinen’  Bhattacharya:  May  I
 know  what  is  the  national  require-
 ment  of  this  textile  machinery  and
 how  much  is  produced  in  the  country
 and  what  is  the  gap  between  the
 tequirement  and  what  is  available
 now?
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 Shri  Kanungo:  There  is  a  tremen-
 dous  gap.  At  present  we  have  got
 to  instal  spinning  capacity  for  3  mil-
 lion  spindles  and,  I  believe,  our
 annual  production  is  about  5000.

 Shri  Warior,;  May  I  know  what  is
 the  difference  between  the  price  of
 this  imported  machinery  and  that  of
 the  indigenous  machinery  and  whe-
 ther  that  will  be  made  up  by  the  cost
 of  production?

 Shri  Kanungo:  In  fact,  we  are  not
 importing  all  the  machinery.  We  are
 only  importing  certain  machinery
 which  is  not  likely  to  be  available  in
 a  short  time,  and  the  prices  will  be
 cheaper.

 Shri  Firodia:  Is  there  a  demand
 trom  old  textile  mills  to  get  import
 licence  for  buying  new  machinery
 which  would  give  better  production
 in  the  mills  with  the  same  loomage?

 Shri  Kanungo:  There  is  a  demand,
 but  we  cannot  meet  that.

 Shri  P.  Venkatasubbaiah:  May  I
 know  whether  it  is  a  fact  that  in  view
 of  the  short  supply  of  this  machinery,
 many  textile  mills  that  have  been
 licensed  have  not  gone  into  produc-
 tion  and,  if  so,  what  is  the  latest  posi-
 tion?

 Shri  Kanungo:  That  is  exactly  why
 we  are  trying  to  obtain  these  credits,
 and  in  any  case  the  licensed  capacity
 is  more  than  what  the  machinery
 manufactured  can  cope  with  as  regards
 an  increase  of  a  year  or  two.

 Shri  R.  S.  Pandey:  I  want  to  know
 what  are  the  kinds  of  those  machines
 to  be  purchased?

 Shri  Kanungo:  It  will  be  mostly
 carding  and  preparatory  machines
 and  finishing  machines.

 Shri  Heda:  Apart  from  the  gap  in
 our  production,  may  I  know  whether
 it  is  under  consideration  to  import
 more  technologically  advanced
 machinery  so  that  our  manufacturers
 may  also  start  the  same?
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 Shri  Kanungo:  Well,  the  highest
 technology  may  not  be  _  necessary
 because  replacement  has  got  to  be
 provided  for.  All  these  things  are
 balanced  and  the  machinery  which
 will  give  the  best  results,  under  the
 circumstances,  are  being  thought  of.

 श्री  रामेश् वरा नन्द  :  यों  तो  भारत
 में  सभी  मशीनें  बाहर  से  कराती  हैं।  लेकिन
 यह  जो  कपड़ा  बुनने  की  मशीनें  हैं,  इनको
 श्राप  कितनी  देर  में  तैयार  कर  सकेंगे  ?

 श्री  कानूनगो  :  मशीनें  बन  रहो  हैं
 लेकिन  उतनी  तेजी  से  नहीं  बन  रही
 हैं  ।

 श्री  रामेइवरानन्द  :

 जाएगा  ?
 कितना  रूम  लग

 अध्यक्ष  महोदय  :  स्वामी  जी  जितनी
 तेज़ी  चाहते  हैं  वह  कब  तक  शा  जाएगी  ?

 थी  कानूनगो  :
 साल  में  श्र  जाएगी  v

 we  करीब  चार  पांच

 Transport  of  Coal  by  Sea
 “474,  Shri  Sham  Lal  Saraf:  Will  the

 Minister  of  Steel,  Mines  and  Heavy
 Engineering  be  pleased  to  state:

 (a)  whether  supply  of  coal  by  Sea
 to  the  southern  and  the  western  parts
 of  the  country  to  feed  railway  and
 industria]  requirements  is  working
 satisfactorily;

 (b)  whether  suppiy  this  way,  is
 proving  uneconomical  to  the  con-
 sumers,  so  far  as  carriage  cost  of  coal
 is  concerned;  and

 (c)  if  so,  the  steps,  if  any,  being
 taken  to  improve  this  position?

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel,  Mines  and  Heavy
 Engineering  (Shri  Thimmaiah):  (a?
 Yes,  Sir.  During  1963,  the  quantity  ०
 coal  moved  by  sea  to  the  southern
 and  western  parts  of  the  country  to
 feed  railway  and  industrial  require-.
 ments  was  °87  million  tons  against  a
 target  of  2  million  tons  per  annum.
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 (b)  No,  Sir.  The  supply  is  not  un-
 economic  to  the  consumer  because  he
 gets  from  Governmcn:  a  subsidy
 almost  equal  to  the  difference  between
 the  actual  cost  of  transportation  and
 the  cost  which  he  would  have  had  to
 incur  if  the  coal  had  been  moved  by
 the  all-rail  route.

 (c)  Does  not  arise.

 Shri  Sham  Lal  Saraf:  It  is  |  being
 said  now  that  carrying  capacity  for
 coal  on  the  railways  is  available.  May
 I  know  whether  Government  would
 consider  giving  it'a  second  thought  ang
 move  coal  to  the  southern  and  western
 parts  of  India  by  rail?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Suabra-
 maniam):  No  doubt,  sufficient  rail
 transport  capacity  is  now  available,
 but  we  have  to  deve'vup  coastal  ship-
 ing  also,  and,  therefore,  the  movement
 of  coal  by  coasta!  shipping  is
 continued.

 Shri  Sham  Lal  Saraf:  Since  the
 movement  of  coal  by  sea  is  a  time-
 consuming  thing,  may  I!  know  what
 steps  are  being  taken  to  ensure  that
 the  coal  is  supplied  in  time  as  far  as
 the  consuming  industries  in  the  south
 are  concerned?

 Shri  C.  Subramaniam:  As  far  as  the
 consuming  industries  are  concerned,
 they  do  get  their  supplies  now  in  time.

 Shri  A.  P.  Sharma:  Since  it  is  known
 that  the  carriage  of  coal  by  sea  is  not
 only  more  costly  but  aiso  takes  more
 time,  is  it  not  advisable  that  the
 spare  capacity  of  the  railways  should
 be  utilised  for  this  purpose?

 Sbri  C.  Subramaniam:  I  have
 already  answered  that  question.

 Shrimati  Yasheda  Reddy:  The
 Parliamentary  Secretary,  when  he
 was  answering  the  main  question,
 had  stated  ‘Yes’  in  reply  to  para  (a),
 which  reads  thus:

 “whetner  supply  of  coal  by  sea
 to  the  southern  and  the  western
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 Parts  of  the  country  to  feed  railway
 and  industrial  requirement  is  work-
 ing  satisfactorily;”.

 He  has  also  said  ‘Yes’  in  reply  to  part
 (b)  of  the  question  which  reads:

 “whether  supply,  this  way,  is:
 proving  uneconomica]  to  the  consur
 Mers,  so  far  as  carriage  cost  of  coal
 is  concerned;”
 Shri  C.  Subramaniam:  He  hag  said

 ‘No’  in  reply  to  part  (b).

 Shrimati  Yashoda  Reddy:  I  am
 sorry.  I  thought  he  said.  ‘Yes’  in
 reply  to  part  (b)  of  the  main  question
 also.

 Shrimati  Savitri  Nigam:  May  I
 know  whether  it  is  a  fact  that  an
 enquiry  committee  was  set  up  to
 enquire  into  all  these  questions
 thoroughly,  and  if  so,  the  recommen-~
 dations  of  that  committee  which  have
 been  implemented  so  iar?

 Shrj  rom  Subramaniam:  I  am  sorry
 I  do  not  have  the  facts  regarding  the
 committee  with  me  just  now.

 Shri  Warior:  May  I  know  whether
 Government  have  received  represen-
 tations  from  the  foundry-owners  in
 South  India,  especially  from  Kerala,
 that  they  are  not  getting  sufficient  coke
 for  their  foundries  as  a  result  of  which
 the  export  of  certain  materials  to
 other  countries  is  being  hampered,  and
 if  so,  whether  Government  have  taken
 any  steps  in  this  regard?

 Shri  C.  Subramaniam:  Coke  is  a
 different  thing,  and  coke  is  in  short
 supply  and  that  ts  why  there  are  diffl-
 culties.

 Shri  Harish  Chandra  Mathur:  May
 I  know  the  idle  capacity  of  our  coasta]
 shipping  before  {t  was  switched  on  to
 coal  movement?  Am  I  to  take  it  that
 without  coal  there  wou!d  not  be  ade-
 quate  cargo  for  the  coastal  shipping?

 Shri  C.  Subramantam:  As  a  matter
 of  fact,  coastal  shipping  was  strength-
 ened  for  the  purpose  of  carrying  2
 million  tons  of  coal.  If  we  withdraw
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 it,  we  would  be  creating  difficulties
 in  regard  to  coastal  shipping.

 Shri  Thirumala  Rao:  May  I  know
 the  amount  of  subsidy  that  Govern-
 ment  have  had  to  pay  during  cne  year
 for  carriage  of*coal  in  Indian  shipping?

 Shri  Thimmaiah:  In  96l-62,  we
 Paiq  about  Rs.  23  lakhs  as  subsidy  to
 the  railways,  and  in  1962-63,  we  paid
 to  the  railways  Rs.  36  lakhs  and  to
 industrial  consumers  about  Rs,  40
 lakhs;  in  1963-64  the  amount  due  to
 be  paid  to  the  railways  is  Rs.  307
 lakhs,  and  to  industrial  consumers,
 the  amount  due  is  about  Rs.  74  lakhs,
 ‘which  is  yet  to  be  paid.

 Shri  Thirumala  Rao:  My  question
 was  about  subsidy  for  Indian  coastal
 ‘shipping.  He  gave  the  figures  about
 railways.

 Shri  C.  Subramaniam:  The  freight
 is  paid  to  the  shipping  concern.  But
 the  extra  freight  is  paid  to  the  consu-
 mers,  the  main  consumer  being  rail-
 ways  and  industrial  concerns.  The
 Parliamentary  Secretary  has  given
 figures  of  the  subsidy  paid  to  the

 users.

 को  यशपाल  सिह  :  क्या  कोई  ऐसी
 जिकरायतें  शाई  कि  बड़े  लोगों  ने  ज्यादा
 सब्सिडी  हासिल  कर  ली  है  ?  सरकार  ने
 क्या  क्राइटीरिया  रखा  था,  इसके  अलाटमेंट
 का!

 Shri  Thimmaiah:  The  question  of
 ‘paying  more  does  not  arise.  The
 difference  between  the  actual  cost  of
 transportation  by  rail  and  by  rail-
 cum-ship  will  be  paid.  There  is  no
 ‘question  of  giving  more  to  anybody.

 Target  for  Automobile  Components
 *415,  Shri  Harish  Chandra  Mathur:

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  92  on  the  ]4th  Febru-
 rary,  964  and  state:

 (a)  whether  Governmtnt  have  in-
 edicated  the  action  to  be  taken  if
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 automobile  manufacturers  do  no
 achieve  90  per  cent  target  for  com-
 ponents  by  the  end  of  the  year;

 (b)  the  extent  to  which  this  will
 cut  down  the  cost  of  the  car;

 (c)  the  present  requirement  of
 foreign  exchange  of  each  concern
 and  the  allotment  made  during  each
 of  the  last  5  years;  and

 (d)  the  amount  of  foreign  ex-
 change  which  will  be  needed  by  each
 when  90  per  cent  target  is  reached,

 The  Deputy  Minister  in  the  Minis-
 try  of  Steel,  Mines  and  Heavy  Engi-
 neering  (Shri  P.  Cc.  Sethi):  (a)  The
 progress  made  by  manufacturers  is
 under  constant  review  in  order  to
 ensure  that  no  avoidable  delay  takes
 Place  in  achieving  targets  of  indi-
 genous  manufacture,

 (b)  The  increase  in  imported
 content  is  not  likely  to  result  in  any
 reduction  in  the  prices  of  automo-
 biles,  aid

 (c)  and  (9),  A  statement  is  laid
 on  the  Table  of  the  Sabha.  [Placed
 in  Library.  See  No,  LT-246:/64.]

 Shri  Harish  Chandra  Mathur:  How
 is  it  that  in  spite  of  increase  in  the
 percentage  of  indigenous  components
 the  foreign  exchange  requirements
 of  some  of  these  concerns  will  go  up
 rather  than  come  down?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  It  won’t  go  up,  It  is  with
 reference  to  the  number  of  cars  pro-
 duced  that  we  have  to  make  the  cal-
 culations,  In  1962-63,  production
 was  at  a  very  low  level.  When  they
 produce  at  the  maximum  capacity,
 then  even  the  0  per  cent  would  be
 more  than  what  they  were  given  for
 production  in  1962-63.

 Shri  Harish  Chandra  Mathur:  Are
 we  going  to  stop  at  90  per  cent?  Or
 has  a  programme  been  drawn  up  to
 see  that  we  achieve  cent  per  cent  oro-
 duction  indigenously  and  do  away
 with  the  colossal  foreign  exchange
 that  is  still  required?
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 Shri  C.  Subramaniam:  There  are
 certain  components  which  cannot  be
 produced  economically  here  unless
 they  are  produced  on  a  mass  scale,
 When  we  reach  the  90  per  cent,  we
 will  have  to  consider  whether  any
 other  components  could  be  taken  up
 for  indigenous  production,

 Shri  D.  C.  Sharma:  From  the  state-
 ment,  I  find  that  M/s.  Tata  Engineer-
 ing  &  Locomotive  Co,  Ltd.,  Bombay,
 get  the  largest  quantum  of  foreign
 exchange,  namely  Rs,  626  lakhs,  How
 4s  it  that  so  much  foreign  exchange  is
 required  by  this  company  and  why  is
 it  that  something  has  not  been  done  to
 reduce  the  incidence?

 Shri  C.  Subramaniam:  As  far  as
 Tatas  are  concerned,  we  had  to  make
 extra  foreign  exchange  allocation  to
 meet  the  defence  requirements.  Cer-
 tain  changes  had  to  be  made  in  the
 trucks  for  which  additional  compon-
 ents  had  to  be  imported.  Therefore,
 the  extra  amount  has  been  paid,

 Shri  Harish  Chandra  Mathur:  This
 was  before  the  emergency.

 Shri  A.  P.  Jain;  Has  it  been  the
 general  experience  that  after  every
 increase  in  the  percentage  of  indigen-
 ous  parts,  the  automobile  industry
 has  made  a  request  to  Government
 for  increase  in  prices?

 Shri  C,  Subramaniam;  That  is  true,
 because  generally  indigenous  com-
 ponents  are  costlier  than  the  import-
 ed  ones,

 Shri  Tridib  Kumar  Chaudhuri:  May
 I  draw  the  Minister’s  attention  to  the
 fact  that  when  only  0  per  cent  of
 indigenous  content  would  be  in  use,
 the  foreign  exchange  allotment  would
 Btill  be  8l  per  cent  of  the  present  total
 quantum  of  allotment  made  now?
 Keeping  this  fact  in  our  mind,  may  3
 know  what  is  the  basis  on  which  the
 indigenous  content  is  calculated,  on
 the  basis  of  numbers  of  items  or  on
 the  basis  of  value?
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 Shri  C.  Subramaniam:  In  many
 cases  of  cars  and  trucks  they  have
 reached  nearly  76  per  cent  and  in
 some  other  cases  79  per  cent,  50,
 when  they  reach  90  per  cent  there
 would  only  be  a  marginal  saving.
 Secondly,  when  we  “increase  the
 number  of  units  for  production,
 naturally  the  foreign  exchange  to  be
 made  available  to  them  will  increase
 to  that  extent,

 Shri  Joachim  Alva:  Government.
 must  have  information  that
 Mahindras  have  a  monopoly  of  pro-
 ducing  jeeps  from  950  and_  they
 have  been  given  a  large  allotment  of
 foreign  exchange.  When  are  they
 going  to  produce  cent  per  cent  jeep  in
 this  country?

 Shri  C.  Subramaniam:  They  have
 already  reached  79.5  per  cent  in
 indigenous  content;  they  will  also  be
 reaching  90  per  cent  by  the  end  of
 this  year.

 Shri  Ranga:  This  ten  per  cent
 components—how  does  it  compare  in
 terms  of  the  value  of  the  car?

 Shri  C.  Subramaniam:  It  is  ten  per
 cent  of  the  production  cost  of  the
 vehicle.  "

 Shri  Firodia:  What  encouragements
 are  being  given  for  ancillary  indus-
 tries  to  reach  the  90  per  cent  target?

 Shri  C,  Subramaniam:  We  are
 giving  all  assistance  such  as  foreign
 exchange  to  get  equipment,  to  produce
 more  components  in  the  ancillary  in-
 dustries.
 Indianisation  of  Posts  in  Companies

 “477,  Shri  D.  C.  Sharma;  Will  the
 Minister  wf  Industry  be  pleased
 to  state:

 (a)  whether  the  targets  set  for
 Indianisation  of  higher  posts  in
 foreign-owned  or  controlled  commer-
 cial  and  industrial  companies  in  the
 country  during  963  have  been  achiev-
 ed;  and

 (b)  if  so,  the  particulars  thereof?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  and  (b).  A  reference
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 is  invited  to  the  Press  Note  dated  the
 2lst  February,  1964,  issued  in  this  re-
 gard,  a  copy  of  which  is  available  in
 the  Parliament  Library.

 Shri  D,  C.  Sharma:  What  are  the
 salient  features*of  this  great  Press
 note  to  which  the  hon.  Minister  has
 referred  to?  Does  it  refer  to  all  the
 categories  of  employees  or  only  to  a
 few  categories?

 Shri  Kanungo:  It  refers  to  all  cate-
 gories.

 Mr,  Speaker:  If  it  is  published  and
 accessible  to  Members,  it  cannot  be
 asked.

 Shri  D.  C.  Sharma:  What  has  been
 the  proportion  of  Indians  so  far  as  the
 topmost  salary-brackets  are  concern-
 ed?  The  proportion  is  not  given,

 Mr.  Speaker:  Is  the  proportion
 given?

 Shri  Kanungo:  Proportion  is  given.
 Shri  Maheswar  Naik:  Sometimes

 back  it  was  stated  that  some  foreign
 companies  have  not  submitted  their
 reports?  May  J  know  whether  the
 reports  have  since  been  submitted?

 Shri  Kanungo:  On  the  basis  of  these
 reports,  the  Press  note  has  been
 iasued.  r

 Export  of  Iron  Ore  to  Rumania
 +

 Shri  D.  C.  Sharma:
 74718.  Shri  Vishram  Prasad:

 Shri  Ram  Harkh  Yadav:
 Will  the  Minister  of  International

 Trade  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  signed  an  agreement
 with  the  Government  of  Rumania  for
 the  export  of  iron  ore;  and

 (b)  if  so,  the  broad  outlines  there-
 of?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  and  (७).
 Pending  finalisatfon  of  964  contract
 for  the  supply  of  iron  ore  to  Rumania,
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 Rumania  has  agreed  to  purchase  .70
 lakh  tons  of  various  grades  of  ifs
 ore  during  January  964-April  1962.
 Contract  for  the  supply  of  this  .70
 lakh  tons  of  iron  ore  has  been  con-
 cluded  by  the  Minerals  and  Metals
 Trading  Corporation  of  India  Limited
 with  M/s.  Mineral  Import-Export  of
 Rumania.  The  contract  is  within  the
 long-term  Yntergovernmental  Agree-
 ment  concluded  between  India  and
 Rumania  on  the  22nd  December,  960
 under  which,  a  quantity  of  34,50,000
 tons  (including  8,00,000  tons  at
 Seller’s  option)  of  iron  ore  is  to  be
 exported  during  962—66  against  the
 import  of  petroleum  products,  drilling
 equipments  etc.  from  Rumania,  The
 prices  of  iron  ore  to  be  supplied  are
 to  be  negotiated  from  year  to  year.

 A  delegation  of  MMTC  will  shortly
 visit  Rumania  to  negotiate  and  fina-
 lize  964  contract  for  the  supply  of
 iron  ore.

 Shri  D.  0.  Sharma:  May  I  know  the
 items  of  exports  and  imports  ex-
 changed  between  Rumania  and  our
 country?

 Shri  Manubhai  Shah:  In  this  cont-
 ract  iron  ore  versus  mineral  and
 petroleum  products.

 Shri  D.  C.  Sharma:  How  much  of
 iron  ore  is  expected  to  be  exported
 by  our  country  and  what  is  the  worth
 of  mineral  products  and  their  quanti-
 ty  to  be  imported?

 Shri  Manubhai  Shah:  The  contract
 is  for  3-4  million  tons  of  iron  ore
 against  Rs.  5  crores  worth  of  min-
 eral  products.

 Shri  Thirumala  Rao:  Is  any  clause
 incorporated  in  this  agreement  that

 a  certain  proportion  of  iron  ore  should
 be  carried  by  Indian  ships?  If  so,
 what  proportion?

 Shri  Manubhai  Shah:  Yes,  Sir;  50:
 per  cent.

 Shri  P.  Venkatasubbaiah:  Has  the
 hon.  Minister’s  attention  been  drawn
 to  what  Dr.  A.  L.  Mudaliar  has  said
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 in  the  Madras  Legislative  Council
 that  the  State  Trading  Corporation  is
 making  200  to  300  per  cent  profits
 over  minerals  that  are  exported  and
 if  so,  would  the  producers  get  some-

 “thing?

 Shri  Manubhai  Shah:  Of  course,
 this  does  not  arise  from  this,  But  I
 had  an  occasion  to  read  that.  I  sent  a
 reply,  as  well  as  gave  him  a_  public
 reply  when  Dr.  A.  L.  Mudaliar  was  on
 the  same  platform  in  Madras’  with
 me.  This  is  an  entirely  inaccurate
 assessment  made  by  Dr.  Mudaliar.

 श्री  कज  बिहारी  मेहरोत्रा  :  क्या  मंत्री
 जी  का  बायरन  ओर  के  बदले  में  रूमानिया  से

 पेट्रोलियम  के  बजाये  रिफाइनरी  की
 मशीनरी  लाने  का  विचार  है

 ft  मन भाई  शाह  :  हां,  वह  भी
 करेंगे  ?

 श्री  तुलसीदास  जाधव  :  प्रति  अलग
 देशों  से  ऐग्रिमेंट  करने  के  पहले  आप  किस
 तरीके  से  व्यापार  करते  |

 थी  मन भाई  शाह  :  व्यापार  तो  चलता

 ही  रहता  है  ।  मशीनरी  भी  जाती  है,
 टेक्सटाइल  भी  जाता  है,  ट्रकों,  रा  वूल,
 सभी  कुछ  भ्राता  है  -  लेकिन  यह  एक
 स्पेशल  अट्रैक्ट  था  जो  कि  खनिज  लोहे  के
 लिये  था।

 Shrimati  Savitri  Nigam:  May  I
 “know  whether  the  products  which  we
 are  going  to  import  from  Rumania
 are  cheaper  than  the  world  rates?

 Shri  Manubhai  Shah:  They  are  at
 international  price;  nothing  like
 cheaper  or  more  expensive,

 श्री  foto  शर्मा  :  मानतोय  महोदय
 जी  ने  बतलाया  कि  ५०  प्रतिशत  इंडियन
 दिमाग  से  भेजा  है।  में  जानना  चाहता
 हैं  कि  १००  प्रतिशत  क्‍यों  नहीं  भेजा  गया  ।
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 भी  मनु भाई  याहू:  इस  में  कोई

 हमें  नहीं  है।  प्रगर  हमारा  बाटम  १००
 परसेन्ट  हो  तो  रूमानिया  को  कोई  एतराज
 नहीं  है  १००  परसेन्ट  हमारे  ले  जाने
 में  ।

 Shri  Sivamurthi  Swamy:  May  I  know
 whether  in  this  agreement  at  least
 there  will  not  be  any  such  condition
 just  like  the  one  which  was  imposed
 in  one  of  the  agreements  with  Japan,
 namely,  75  per  cent  of  the  iron  ore
 should  be  supplied  through  Dalmia
 only?

 Shri  Manubhai  Shah:  There  is  ne
 Dalmia  in  this.

 Mr.  Speaker:  Is  there  any  such  con-
 dition?

 Shri  Manubhai  Shah:  There  was
 never  a  condition  before,  nor  is  it  go
 ing  to  be  there  at  all.

 at  रासेश्वरानन्द  :  में  जानना  चाहता
 हूं  कि  जिस  लोह  के  लिए  कहा  गया  है  कि  उनको
 दिया  जायेगा  वह  किस  प्रकार  का  है  यानी
 क्या  हम  उस  का  कुछ  नहीं  बना  सकते
 हैं  |  क्‍या  भारत  में  उस  की  उपयोगिता  नहीं
 हो  सकती  ।

 श्री  मनभाई  शाह:
 है।

 झष्यक्ष  महोदय  :  जितने  की  हमें
 जरूरत  है  वह  तो  हम  रखते  हैं।  जो

 फालतू  होता  है  वह  भेज  देते  हैं

 यह  पुराना  सवाल

 Shri  Warior:  May  I  know  whether
 this  export  is  undertaken  by  the  STC
 and,  if  so,  at  what  price,  and  whether
 the  prices  are  comparable  with  the
 others?

 Shri  Manubhai  Shah:  It  is  done  now
 through  the  new  Corporation  called
 the  Minerals  and  Metals  Trading  Cor-
 poration  which  is  split  away  from  the
 STC  for  specialised  mineral  ores.  All
 contracts  are  at  the  international  price
 and  the  prices  are  to  be  negotiated
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 in  the  beginning  of  the  year  for  the
 whole  year  every  time.

 Import  of  Seed  Potatoes  from  Burma

 +
 «480  f  Shri  Maheswar  Naik:

 Vv  Shri  S.  C.  Samanta:

 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 State  Trading  Corporation  has  been
 allowed  to  import  seed  potatoes  from
 Burma  worth  several  lakhs  of  rupees
 during  the  current  season;  and

 (b)  if  so,  the  factors  which  necessi-
 tated  import  of  so  much  seed  potatoes?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  The  State
 Trading  Corporation  was  allowed  to
 import  in  963  seed  potatoes  worth
 Rs,  0.2  lakhs  from  Burma.

 (b)  The  production  of  seed  potatoes
 in  the  country  is  very  much  below  the
 growing  demand.  The  imports  dur-
 ing  963  were  made  at  the  specific
 requests  of  the  State  Governments.

 Shri  Maheswar  Naik:  May  I  know
 whether  the  seed  potato  nurseries  we
 have  started  in  different  parts  of  the
 country,  particularly  in  the  Himal-
 ayan  regions,  do  not  yieid  the  stuff
 which  are  not  good  enough  in  quality,
 and  that  is  a  factor  which  has  neces-
 sitated  the  import  of  seed  potatoes
 from  Burma?

 Shri  Manubhai  Shah:  I  can  assure
 the  hon.  House  that  our  requirements
 of  seed  potatoes  are  increasing.  The
 quality  of  Burma  seed  potato  is  so
 very  extraordinarily  good,  and  it  is
 only  marginal  imports  that  we  are
 allowing,  in  the  interests  of  cultivation
 of  potato  itself.

 Shri  Bhagwat  Jha  Azad:  The  hon.
 Minister  said  that  our  supply  at  pre-
 sent  is  not  in  keeping  with  the  de-
 mands.  May  I  know  what  approxi-
 mately  is  the  shortage  in  our  country?
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 Shri  Manubhai  Shah:  The  rough
 estimate  is  about  Rs,  3  crores,  and
 this  import  is  for  Rs.  0  lakhs.  But  I
 am  not  quite  certain  of  the  figures
 because  they  have  been  supplied  to  us
 through  different  agencies  other  than
 our  own.

 Shri  S.  C.  Samanta:  Is  it  not  a  fact
 that  in  963  there  was  a  surplus  of
 seed  potatoes  in  the  Simla  and  Dar-
 jeeling  areas  and  they  could  not  be
 moved,  and  if  so,  what  attempt  was
 made  to  move  them?

 Shri  Manubhai  Shah:  The  real  de-
 mand  has  come  from  the  Darjeeling
 Potato  growers.  They  pestered  us  and
 pestered  us,  and  therefore  we  have
 to  import.

 Shri  A.  P.  Jain:  May  I  know  at
 what  rate  per  maund  or  quintal  was
 secd  potato  imported  from  Burma?

 Shri  Manubhai  Shah:  There  are
 different  grades,  If  the  hon.  Member  is
 interested—there  arc  nine  grades—I
 can  certainly  supply  him  the  price  in
 confidence,  ‘because  it  is  not  in  the
 public  interest  to  divulge  it.

 Shri  Joachim  Alva:  There  is  obvi-
 ously  three  crores  of  rupees  of  fore-
 ign  exchange  involved  in  this  tran-
 saction.  You  know  we  have  given  a
 loan  of  Rs.  20  crores  to  Burma.

 Shri  Manubhai  Shah:  That  has  no-
 thing  to  do  with  this.

 Shri  Joachim  Alva:  Is  there  any
 possibility  of  this  amount  being  adjus-
 ted?  '

 Mr.  Speaker:  It  is  a  suggestion.

 Shri  Bishwanath  Roy:  May  I  know
 whether  the  suitability  of  climatic
 conditions  in  India  for  the  imported
 potato  seed  was  ascertained  before  it
 was  imported?

 Shri  Manubhai  Shah:  Yes,  we  did
 that.  If  I  may  again  clarify  to  the
 hon.  Member  who'is  in  doubt,  there
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 are  9  categories  of  seed  potatoes  that
 we  have  imported  at  _  international
 prices.  I  would  not  like  to  disclose
 the  prices  here,  but  if  the  hon.  Mem-
 ber  is  interested,  I  can  give  him  the
 prices.

 Shri  Tyagi:  When  the  prices  are
 international,  what  is  the  secrecy
 about  it?

 Shri  Manubhai  Shah:  No  buyer  or
 seller  wants  unnecessarily  to  disclose
 the  prices,  because  it  affects  the  mar-
 ket.

 श्री  विभूति  मिश्र :  में  जानना  चाहता
 हूं  कि  कौन  कौन  से  इलाकों  में  यह  बिग  लाने
 की  जरूरत  पड़ी  ?  और  क्‍या  यह  बीज
 जो  लाया  गया  यह  दारजिलिंग  और  हिमाचल
 प्रदेश  के  बीज  से  ज्यादा  अच्छा  हैँ  ?

 श्री  मनु भाई  शाह  :  दारणशिलिग  वालों
 ने  ही  तो  कहा  कि  लाया  जाये

 श्री  विभूति  मिश्र  :  में  जानना  चाहता
 हूं  कि  कौन  कौन  से  एरिया  है  जहां  के  लिए
 इस  बीज  की  जरूरत  पड़ी  ?

 Shri  Manubhai  Shah:  The  West
 Bengal  Apex  Cooperative  Society  of
 Potato  Growers,  the  Mysore  State
 Cooperative  Society,  Bangalore,  the
 Bihar  State  Cooperative  Marketing
 and  Producers  of  Potatoes,  the  Pun-
 jab  State  Cooperative  Supply  and
 Marketing  Federation  and  the  Direc-
 tor  of  Agriculture,  Shillong,  Assam.

 श्री  यशपाल  सिह  :  क्‍या  सरकार  ने
 इस  बीज  को  मंगाने  से  पहले  यह  देख  लिया  था
 कि  उत्तर  प्रदेश  की  जमीन  में  इस  बीज
 से  पैदावार  बहुत  थोड़ी  होती  है  और  यह
 वहां  के  लिए  नुकसानदेह  है  ?

 श्री  मनुभाई  शाह  :  यह  सब  देख  कर  ही
 मंगाया  जाता  है  ।  जब  दस  गुना  और  बीस

 गुन  ज्यादा  इजाफा  पैदावार  में  होता
 तभी  इस  को  मंगाया जाता  है।
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 श्री  रामेइवरानन्द  :  में  जानना  चाहता
 हूं  क  इस  बीज  को  मंगाने  के  पहले  यह  पता
 कर  लिया  गया  था  कि  भारत  के  किसी
 कोने  में  इस  तरह  का  बीज  पैदा  नहीं  होता  ?
 आर  क्या  यह  देख  लिया  गया  था  कि  हमारी
 भूमि  इस  बीज  को  धारण  कर  सकेगी  ?

 Shri  D.  0.  Sharma:  The  hon.  Minis-
 ter  referred  to  9  varieties  of  seed
 potatoes.  May  I  know  how  many  of
 these  varieties  are  grown  in  our
 country  and  how  they  compare  with
 the  varieties  imported  from  Burma?

 Shri  Manubhai  Shah:  Jt  is  a  highly
 technical  question.  But  I  may  =  say
 the  varieties  were  such  which  the
 buyers  at  this  end  wanted  to  buy.

 श्री  रामेश् वरा नन्द.  मेरे  प्रश्न  का
 उत्तर  नहीं  दिया  गया।  म॑  पूछना  चाहता
 था  कि  जो  यह  बीज  बरमा  से  मंगाया  गया
 a.

 अध्यक्ष  महोदय  :  जो  सवाल  आपने
 किया  वह  पहले  किया  जा  चुका  है  कौर  सदन
 को  उस  का  जवाब  भी  दिया  जा  चुका
 है  1

 श्री  रामेश् वरा नद  :  आप  मेरी  सुन
 तो  लें  ।  मेरे  सावल  का  उत्तर  नहीं  आया  ।
 मेने  पूछा  था  कि  जो  बीज  बरमा  से  मंगाया  गया

 है  इसको  हमारी  भूमि  धारण  भी  कर
 सकेगी  या  नहीं  ?

 अ्रध्यक्ष  महोदय:  इस  का  जवाब
 शप्  चुका  है।

 श्री  ब्रज  बिहारी  मेहरोत्रा  :  बीज  हर
 साल  न  मंगाना  पड़े  क्या  इसके  लिए  आप
 क्रीमों  की  सहायता  करेंगे  जिससे  कि  वह
 इस  बीज  को  कोल्ड  स्टोरेज  में  रख  सकें  ?

 श्री  मनुभाई  शाह  :  जी  हां,  करेंगे
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 Coal  Production

 Shri  D.  C.  Sharma: क  & 481.
 +  Shri  P.  com  Borooah:

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  Government  have  con-
 sidered  the  question  of  balancing  coal
 production  in  relation  to  demand;  and

 (b)  if  so,  the  steps  taken  in  the
 matter?

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel,  Mines  and  Heavy
 Engineering  (Shri  Thimmaiah):  (a)
 and  (b).  Yes,  Sir,  The  coal  pro-
 duction  target  for  the  Third  Plan  was
 earlier  fixed  at  97  million  tons,  after
 taking  into  account  the  estimates  of
 demand  as  then  intimated  by  the
 sponsoring  authorities  of  the  con-
 sumers  of  coal.  A  review  made
 during  the  mid-plan  appraisal  last
 year  indicated  that  the  revised  esti-
 mate  of  demand  at  the  end  of  the
 Third  Plan  is  likely  to  be  about  90
 million  tonnes,  and  the  production
 too  will  be  at  that  level.  Recent
 trends,  however,  show  that  the  de-
 mand  may  be  even  less,  and  conse-
 quently  the  industry  may  adjust  pro-
 duction  accordingly.  The  need  tc
 balance  coal  production  in  relation  to
 demand  will  also  be  kept  in  view
 while  fixing  the  targets  of  production
 from  different  coalfields  in  the  Fourth
 Plan,

 Shri  D.  C,  Sharma:  The  hon.  Minis-
 ter  said  that  the  industry  may  26
 able  to  downgrade  its  demand.  May
 I  know  what  made  the  Minister  think
 that  the  industry  will  not  require
 that  amount  of  coal  which  is  wanted
 before  the  beginning  of  the  third
 Plan?

 Shri  Thimmaiazh;  I  did  not  say  that
 only  the  industries  reduced  their  re-
 quirements.  I  said  that  the  sponsor-
 ing  authorities  including  the  industry
 reduced  their  demand  of  coal  and,
 therefore,  the  production  also  is  to  be
 cut  down.
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 Shri  D.  6.  Sharma:  Why  has  the
 demand  for  coal  been  reduced?

 The  Minister  of  Steel  Mines  and
 Heavy  Engineering  (Shri  C,  Subra-
 maniam):  It  is  not  a  question  of  re-
 ducing  the  demand,  it  is  a  question  of
 assessing  the  demand.  When  we
 assessed  the  demand  in  the  beginning
 of  the  Third  Five  Year  Plan  we  found
 that  we  would  require  by  the  end  of
 the  Third  Plan  period  a  total  of  97
 million  tons  of  coal.  Now  when  an
 appraisal  was  made  it  was  found  that
 this  was  an  over-estimate  and,  there-
 fore,  the  demand  is  assessed  at  a
 lower  figure.

 Shri  Maheswar  Naik:  May  I  know
 whether  the  gap  between  the  demand
 and  production  of  metallurgical  coal
 has  so  far  been  met?

 Shri  C.  Subramaniam:  Yes,  Sir;
 there  is  sufficient  production  of  metai-
 lurgical  coal  also.

 Shri  Bhagwat  Jha  Azad:  Since  the
 beginning  of  the  Third  Plan  the  coal
 target  has  been  revised  thrice,  How
 is  it  that  a  proposal  for  a  revision  for
 the  fourth  time  is  coming  up  now
 when  we  find  that  coal  every  day  is
 costing  more  to  the  consumer?  How
 does  the  hon,  Minister  reconcile  these
 two  things?

 Shri  C.  Subramaniam:  Cost  of  pro-
 duction  is  something  different  and
 demand  is  something  different.  We
 find  there  is  less  of  demand  now,  par-
 ticularly  in  respect  of  the  various  in-
 dustries  which  intimated  their  re-
 quirements  where  we  now  find  that
 the  demand  has  gone  down.

 Shri  P.  Venkatasubbaiah:  May  I
 know  whether  it  is  a  fact  that  the
 consumers  are  hesitant  to  increase
 their  demand,  the  reason  being  that
 there  is  no  rationalisation  in  the  sup-
 ply  of  coal  because  coal  from  the
 south  goes  to  the  north  and  coal  from
 the  north  goes  to  the  south  with  the
 result  that  they  are  not  getting  their
 coal  in  time?
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 Shri  C.  Subramaniam:  It  is  not  cor-
 rect.  As  a  matter  of  fact,  it  has  been
 rationalised  taking  into  account  the
 transport  pattern.

 Shri  S.  M.  Banerjee:  When  the
 price  of  coal  was  raised  it  was  sug-
 gested  that  taking  advantage  of  this
 increase  in  the  price  of  coal  the  coal-
 mine  owners  will  also  give  some  bene-
 fit  to  the  workers.  I  want  to  know
 whether  this  aspect  of  the  matter  has
 been  considered  by  the  Government
 and  whether  any  relief  has  been  givem
 to  the  workers  as  a  result  of  the  in-
 crease  in  the  price  of  coal?

 Shri  C.  Subramaniam:  Yes,  Sir,  in
 revising  the  prices  that  is  always  kept
 in  mind.

 Shri  S.  M.  Banerjee:  I  want  to  know
 whether  any  relief  has  been  given.

 Mr.  Speaker:  Order,  order—  Shri
 Bibhuti  Mishra.

 Shri  Bibhuti  Mishra:  May  |  konw
 the  total  demand  for  agricultural  sec-
 tor  received  by  the  hon.  Minister?

 Shri  C.  Subramaniam:  I  do  not
 know  the  demand  of  coal  in  the  agri-
 cultural  sector.

 Shri  A.  P.  Sharma:  In  view  of  the
 large  quantities  of  coal  lying  surplus
 at  various  depots  in  the  country,  is  it
 the  intention  of  the  Government  to
 increase  the  quota  to  various  States?

 Shri  C.  Subramaniam:  Yes,  Sir;
 whatever  quotas  are  asked  for  are
 now  being  given  without  any  restric-
 tion.

 Shri  S.  C.  Samanta:  May  I  know
 how  much  of  the  total  production
 will  be  available  for  export?

 Shri  C,  Subramaniam:  I  do  not  have
 the  figures  with  regard  to  export
 readily  available  with  me.

 Shri  D.  C,  Sharma:  May  I  know  tow
 much  of  the  demand  was  put’  upon
 the  private  collieries,  how  much  was
 put  upon  the  public  collieries  and
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 whether  the  private  and  public  colli-
 erics  have  exceeded  the  demand  or
 some  portion  of  the  demand  is  still
 to  be  met?

 Shri  C.  Subramanigm:  About  30
 million  tons  were  expected  to  be  pro-
 duced  in  the  public  sector  and  the
 balance  in  the  private  sector.  The
 public-sector  production  is  round
 about  9  million  tons,  the  balance
 being  in  the  private  sector.

 श्री  यशपाल  सिह  :  :  क्‍या  यह  सही
 है  कि  ब  तक  प्राइवेट  सेक्टर  सरप्लस  में
 चल  रहा  है  कौर  पबलिक  सैक्टर  डेफिसिट
 में  चल  रहा  है?  यदि  हां,  तो  सरकार  इसको
 दूर  करने  के  लिए  कया  कोशिश  कर  रही
 है?

 Shri  0.  Subramaniam:  It  is  surplus
 in  both  the  sectors  now.

 Shri  Harish  Chandra  Mathur:  May
 I  know  in  what  specific  areas  of
 consumption  it  has  gone  down,  the
 reasons  for  it  and  what  steps.  the
 Government  have  taken  to  see  that  a
 correct  assessment  is  made  in  future?

 Shri  C.  Subramaniam:  In  _  steel
 plants  it  has  gone  down  by  4.37  mil-
 lion  tons,  Railways  .34  million  tons,
 textile  mills  .39  millions  tons,  paper
 mills  0.44  million  tons  and  there  are
 some  other  smaller  items  also.

 Mr.  Speaker:  Next  question,  No.  482,
 Shri  P.  C.  Borooah.  Absent.  Both
 the  Question  Hour  as  well  as_  the
 Question  List  are  over,

 Here  I  may  say  that  if  both  the
 questions  and  answers  are  short  and
 concise,  certainly  we  can  cover  much
 more.  And  I  would  again  suggest
 to  my  hon.  friend,  the  learned  Pro-
 fessor,  that  he  should  not  pause  after
 “May  I  know,  Sir’.  Now,  there  is  a
 pause  always.  He  should  put  the
 question  straight.
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 Heavy  Plates  and  Vessels  Project  and
 Hedvy  Structural  Project

 Shri  Subodh  Hansda:
 ase,  {  Shri  M,  L.  Dwivedi:
 Will  the  Minister  of  Steel,  Mines

 and  Heavy  Engineering  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  the
 heavy  plates  and  vessels  project  and heavy  structurals  project  have  receiv- €d  a  set-back  for  want  of  foreign
 exchange;

 (b)  whether  it  was  not  found  Possi- ble  to  go  ahead  with  them  within
 the  available  U.K.  Credit;

 (c)  if  so,  whether  any  other  source
 for  foreign  exchange  has  been  ex-
 plored;  and

 (d)  if  so,  which  and  whether  it  has
 been  possible  to  get  the  foreign  ex-
 change?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra- maniam);  (a)  and  (b).  Yes,  Sir.

 (c)  and  (d).  We  are  at  present discussing  the  possibility  of  setting
 up  Heavy  Structurals  Plant  in  colla- boration  with  M/s,  Voest  of  Austria.

 Prices  of  Tyres
 *465.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Industry  be  pleased  to
 state:  ो

 (a)  whether  it  is  a  fact  that  the
 tyre  manufacturers  have  increased
 the  prices  of  all  types  of  tyres;

 (b)  if  so,  to  what  extent;  and

 (c)  the  main  reasons  for  this  in-
 crease  in  prices?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  to  (c).  Yes,  Sir.  Then
 prices  have  been  increased  by  the
 manufacturers  with  effect  from 2-1-1964,  by  six  per  cent  due  to  _in- crease  in  the  cost  of  raw  materials,
 wages,  etc.

 PHALGUNA  16,  885  (SAKA)  Written  Answers  4202

 National  Industrial  Development
 Corporation

 “467,  Shri  D.  J.  Naik:  Will  the Minister  of  Industry  be  pleased state:  to

 (a)  whether  it  is  a  fact  that  Gov- ernment  have  issued  directions  to  the National  Industria]  Development  Cor. Poration  not  to  entertain  applications for  loans  exceeding  Rs.  3  crores;
 (b)  if  so,  the  reasons  therefor;  and
 (९)  whether  jute  and  cotton  textile industries  have  suffered  a  setback  in recent  times?

 The  Minister  of  Industry  (Shri Kanungo):  (a)  and  (b).  Pending further  examination  of  the  general question  regarding  the  financial  allot- ment  for  the  National  Industrial Development  Corporation  during  the Third  Plan  Period,  instructions  were issued  to  the  Corporation  in  August 1962,  not  to  enter  into  fresh  loan
 commitments  exceeding  Rs.  3  crores during  the  financial  year  (1962-63.
 Meanwhile,  in  pursuance  of  the  re- commendations  of  the  Estimates  Com- mittee  (2nd  Lok  Sabha)  contained  in their  22nd  report,  the  question  of future  functioning  of  the  NIDC  in the  field  of  grant  of  loans  to  certai selected  industries  was  considered  in detail  and  a  directive  was  issued  to the  Corporation,  in  February  1963,  not to  entertain  any  fresh  loan  applica- tions;  nor  pending  loan  applications, where  action  was  still  in  preliminary Stages,  were  to  be  Processed.  Only cases  which  are  at  an  advanced  Stage, either  after  the  completion  of  the
 detailed  surveys  or  after  the  recom-
 mendations  of  the  Loan  Advisory Committees  have  been  received,  are to  be  processed  on  their  merits,

 (c)  There  has  been  no  material  sct- back  in  the  industries.

 Production  of  Textiles
 “47l,  Shri  Ramanathan  Chettiar:

 Will  the  Minister  of  Industry  be
 pleased  to  state:
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 (a)  the  present  production  of  tex-
 tiles  in  the  country,  mill-made  and
 handlooms  (figures  to  be  given  sepa-
 rately)  and  the  per  capita  consump-
 tion;  and

 (b)  when  the  country  is  expected
 to  be  self-sufficient?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  Production  of  cotton
 fabrics  by  mills  and  the  decentralised
 sector  comprising  handlooms  and
 powerlooms  for  963  was  as  follows:

 Mills—4423  million  metres

 Decentralised  sector  (handlooms
 and  Powerlooms)—2876  mil-
 lion  metres

 Total—7299  miilion  metres.

 (Separate  figures  for  handlooms  are
 not  available).

 After  allowing  for  exports  of  cotton
 fabrics  the  net  per  capita  availability
 was  4.6  metres.

 (by  Self-sufficiency  has  to  be  76-
 lated  to  per  capita  availability.  By
 and  large  it  would  be  correct  to  say
 that  the  country  is  self-sufficient.  At
 present  the  per  capita  availability  is
 4.64  metres  and  this  is  expected  to
 increase  to  5.9  metres  at  the  end  of
 the  Third  Plan.

 Coal  Industry

 *472.  Shri  P,  R.  Chakraverti:  Will
 the  Minister  of  Steel,  Mines  and
 Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  Government  have
 received  representations  from  the  coal
 industry  for  revision  of  price  and
 for  other  facilities,  e.g,  higher  depre-
 ciation  allowance  and  liberalisation  of
 subsidies;  and

 (b)  the  reaction  of  Government
 thereto?

 The  Minister  of  Steel,  Mines  and
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 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  and  (b)  The  _  coal
 industry’s  requests  for  revision  of
 Price  of  coal  and  other  facilities,
 received  from  time  to  time,  are  con-
 sidered  on  merits  and  appropriate
 Price  increases  or  ooOncessions  are
 granted  when  justified.  Their  latest
 request  for  revision  of  prices  was
 examined  by  a  Study  Group  set  up
 under  the  Chairmanship  of  Shri
 Swaminathan.  Government  consi-
 dered  the  recommendations  made  by
 this  Group,  and  announced  _  certain
 price  increases.  I  have  already  placed
 before  the  House  a  statement  on  the
 subject  on  4-3-1964,

 Sale  of  Motor  Cars

 Shri  A.  V.  Raghavan:
 *476.  Shri  Kappen:

 |  Shri  Pottekkatt:

 Wil!  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be
 to  state:

 pleased

 (a)  whether  Government  are  aware
 of  the  practice  of  selling  motor  cars
 by  executing  possessory  mortgages  to
 circumvent  the  Motor  Cars  (Distri-
 bution  and  Sale)  Control  Order,  ‘1959;

 (b)  the  number  of  such  mortgages
 executed  since  the  contro]  order  was
 passed;  and

 (c),  the  steps  taken  to  prevent  such
 practices?

 The  Minister  of  Steel  Mines  and
 Heavy  Engineering  (Shri  0,  Subra-
 maniam):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Cement  Factory  in  Hindustan  Steel

 #419  Shri  P.  C.  BorOoah:  Will  the
 Minister  of  Industry  be  pleased  to
 state:

 (a),  whether  the  Hindustan  Steel
 proposes  to  set  up  a  cement  factory
 for  using  the  slag  from  the  _  steel
 plants;
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 (b)  if  so,  the  broad  outlines  of  the
 scheme;  and

 (c)  the  steps  so  far  taken  in  pursu-
 ance  ef  the  scheme?

 The  Minister  of  Industry
 Kanungo):  »(a)  to  (c).  The  Govern-
 ment  have  received  an  _  application
 from  Hindustan  Steel  Ltd.  for  the

 ‘grant  of  an  industrial  licence  for  the
 manufacture  at  Bhilai  of  600,000
 tonnes  of  portland  blast  furnace  slag
 cement  per  annum.  This  is  under
 consideration.

 (Shri

 Price  of  Scrap  Steel

 *482,  Shri  P.  C.  BoroOah:  Will  the
 ‘Minister  of  Steel,  Mines  and  Heavy
 Engineering  be  pleased  to  refer  to
 the  reply  given  to  Starreqd  Question
 No,  50  on  the  22nd  November,  963
 and  state:

 (a),  the  maximum  price  _increasc
 since  the  decontrol  of  scrap  steel  as
 compared  to  the  controlled  prices;

 avail-
 brought

 (b)  how  far  the  increased
 ability  of  scrap  steel  has
 down  the  prices;

 (c)  whether  Government  have
 received  any  representations  from
 ‘the  User  Industries  to  revive  the  cont-
 rol  on  prices  and  distribution  of  scrap
 steel;  and

 (d)  if  so,  Government’s  reaction
 thereto?

 The  Minister  of  Steel,  Mines  and
 ‘Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  After  de-control  th?
 prices  of  scrap  have  gone  up.  The
 increase  varies  from  category  to  cate-
 gory  and  the  market  prices  fluctuate
 from  time  to  time.

 (b),  No  definite  figures  of  increase
 in  availabi'ty  as  a  result  of  de-control
 are  availble.

 (c)  and  (d).  Although  Government
 have  received  representations  from
 the  scrape  using  industries  for  reviv-
 ing  control  on  price  and  distribution
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 of  scrap,  it  is  not  considered  neces-
 sary  to  do  so  as  the  prices  of  products
 manufactured  from  scrap  are  not
 under  control  ang  the  manufacturers
 are  free  to  adjust  their  prices  accord-
 ing  to  market  conditions.

 Techno-Economic  Survey  of  Tea
 Areas

 940.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  International  Trade  be  pleased
 to  state:

 (a)  the  names  of  the  tea  growing
 area  in  which  techno-economie
 survcy  has  been  completed  so  far;
 and

 (b)  the  names  of  such  areas  in
 which  it  is  to  be  undertaken  during
 the  current  year?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  Tripura
 Darjeeling  Hills  and  Cachar  in  North
 East  India  and  the  Nilgiris,  Anna-
 mallais  and  Kanan  Devan  in  South
 India.

 (b)  Programme  for  ‘1964-65  has  not
 yet  been  decided.

 Committee  ang  Sub-Committees

 941.  Shrimatj  Laxmi  Bai:  Will  the
 Minister  of  Industry  be  pleased  to
 state:

 (a)  the  total  number  of  Commit-
 tees  and  Sub-committees  functioning
 in  hig  Ministry;  and

 (b)  the  total  number  of  members
 on  these  Committees/Sub-Commitees?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  and  (b).  The  infor-
 mation  is  being  collected  and  will  be
 placed  on  the  Table  of  the  House  as
 early  as  possible.

 Geological  Survey  of  Andhra  Pradesh

 942.  Shri  E.  Madhusudan  Rao:  Will
 the  Minister  of  Steel,  Mines  and
 Heavy  Engineering  be  pleased  to
 state:
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 (a),  whether  Government  made  any
 survey  of  the  geological  conditions  of
 Andhra  Pradesh  during  1963-64;  and

 (b)  if  so,  the  details  of  the  findings,
 if  any?

 The  Deputy  Minister  in  the  Minis-
 try  of  Steel  Mines  and  Heavy  Engi-
 neering  (Shri  P.  C.  Sethi):  (a)  Yes.

 (b)  Besides  undertaking  geological
 mapping  occurrences  of  asb€stos,  cop-
 per,  lead,  Limestone  and  coal  were
 investigated.  These  investigations  are
 still  continuing  and  no  definite  con-
 clusions  have  as  yet  been  arrived  at.

 Tron  ang  Steel  for  Andhra  Pradesh

 943.  Shri  E.  Madhusudan  Rao:  Will
 the  Minister  of  Steel,  Mines  and
 Heavy  Engineering  be  pleased  to
 state:

 (b)  the’  total  quantity  of  iron  and
 steel]  allotted  to  Andhra  Pradesh
 during  1963-64;  and

 (b),  the  total  quantity  of  iron  and
 steel  to  be  allocated  to  Andhra  Pra-
 desh  during  1964-65?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  Cc,  Subra-
 maniam):  (a)  Steel:

 During  1963-64.  allocation  was  res-
 tricted  to  cold  rolled  Black  Plain
 Sheets  of  6  to  20  gauge.  The  quan-
 tity  allotteq  to  Andhra  Pradesh
 during  this  periog  was  9624  tonnes.
 No  allotment  of  G.C.|G.P.  Sheets  was”
 wiade  because  of  large  outstandings
 uu  the  Producers.  Except  for  these
 categories,  nO  allotments  were  made.
 Pig  Iron:

 3723  tonnes  were  allotted  to  the
 State  List  (small-scale)  foundries.

 (b)  Allocation  for  1964-65  has  not
 yet  been  made,

 Production  of  Coal  at  Kothagudium
 944,  Shri  E.  Madhusudan  Rao:  Will

 the  Minister  of  Steel,  Mines  and
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 Heavy  Engineering  be  pleased  to
 state:

 (a)  the  total  quantity  and  cost  of
 coal]  produced  in  Kothagudium  in
 Andhra  Pradesh  during  ‘1963-64;  and

 (b)  the  steps  taken  for  the  increas-
 ed  production  of  coal  at  Kothagudam?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C,  Subra-
 maniam):  (a)  0.99  ‘million  tonneg  of
 coal  valued  at  Rs.  2°83  crores  were
 raised  during  the  year  1963-64  (upto
 January,  1964).  The  estimated  output
 during  February  ang  March,  964  is
 0.20  million  tonnes,  valued  at  Rs.  0.48
 crores.

 (b)  Steps  taken  for  increasing  pro-
 duction  in  Kothagudium  include  extra
 sand  gathering  arrangements,  more
 mechanisation  and  intensification  of
 underground  mines,  opening  new
 mines  and  sinking  of  medium  shafts
 for  improving  ventilation  and  produc-
 tion.  Depending  on  geological  con-
 ditions,  it  is  expect€q  to  raise  pro-
 duction  in  Kothagudium  by  about  °6
 to  °8  million  tonnes,  by  the  end  of
 the  Fourth  Plan  period.

 Steel  for  Automobile  Industry

 945.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Steel,  Mines  and
 Heavy  Engineering  be  pleased  to

 state:

 (a)  whether  steel  needeq  for  auto-
 ‘mobile  industry  is  available  in  the
 country;  and

 (b)  if  not,  the  programme  for  self-
 sufficiency  in  the  matter?

 The  Minister  ०  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  Not  al)  categories  of
 steel  required  by  the  automobile
 industry  are  at  present  available  indi-
 genously.  Most  of  the  requirements
 of  Special  Tool  ang  Alloy  Steels  are
 being  imported.  However,  bulk  of
 the  requirements  of  mild  steel  like
 Plates,  Sheets,  Rods,  Wire,  Strips,  etc.
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 are  being  met  from  indigenous  pro-
 duction.

 (b)  Steps  are  being  taken  to  esta-
 blish  early  production  of  Tool  Alloy
 &  Special  Steels.  It  is  likely  that  the
 production  will  commence  before  tne
 end  of  the  Third  Five  Year  Plan.
 The  requirement?  of  automobile  indus-
 try  will  also  be  taken  into  conside-
 ration  while  formulating  the  Fourth
 Five  Year  Plan.

 Coal  Traders  of  Delhi

 946  (  Shri  Yashpal  Singh:
 Shri  Mohan  Swarup:

 Wili  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  the  coal  traders  of
 Delhi  have  refused  to  lift  the  coal
 from  the  godowns  of  the  Delhi  Co-
 operative  Society  on  the  plea  that  the
 coal  is  of  inferior  quality;

 (b)  whether  any  investigation  has
 been  ordered  into  this;  and

 (c)  the  action  proposed  to  be  taken
 against  the  society?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C,  Subra-
 maniam):  (a)  In  the  last  week  of
 December,  1963,  32  wagons  of  bee-
 hive  hard  coke  were  procured  by  the
 Delhi  State  Central  Cooperative
 Stores  Ltd.  Delhi.  These  wagons
 were  allotted  to  the  approved  hard
 coke  dealers.  Only  one  dealer  accept-
 ed  the  beehive  hard  coke  and  the
 remaining  3l  wagons  were  refused  on
 the  plea  that  the  coke  was  of  infer-
 ior  quality.

 (by  and  (c).  On  the  receipt  of  a
 complaint  from  the  Delhi  Adminis-
 tration,  a  fuel  inspector  deputed  by
 the  Coal  Board,  collected  a  sample  of
 the  coke  from  the  railiway  _  siding.
 On  analysis  of  the  sample  it  was
 found  that  the  said  hargq  coke  had
 ash  content  even  in  excess  of  Grade
 II  beehive  Coke.  The  Delhi  Admi-
 nistration  have  been  asked  to  direct
 the  Co-operative  Society  to  sell  this
 hard  coke  at  the  price  of  soft  coke.
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 Asbestog  Kvoting  Sheets

 (  Shri  Warior:
 947.  Shri  Daji:

 Shri  Vasudevan  Nair:
 Shri  M.  K.  Kumaran:

 Will  the  Minister  of  Industry  be
 pleas€¢d  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  985  on  the
 20th  December,  963  and  state:

 (a)  whether  Government  have  since
 received  applications  from  any  inten-
 ding  manufacturers  for  setting  up
 new  factories  or  expanding  existing
 Ones  to  produce  asbestos  _  roofing;
 sheets;  and

 (b)  whether  Government  intend  to
 set  up  any  such  factory  in  the  public
 sector?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  Yes,  Sir.

 (b)  No,  Sir.

 Manufacture  of  Steel  ay  Salem

 |  Shri  Warior:
 948.  4

 Shri  Daji:
 Shri  M.  K.  Kumaran:
 Shri  T.  Subramanyam:

 Will  the  Minister  of  Steel,  Mines
 ang  Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  Dastur  &  Co.  had  sub-
 mitted  any  report  on  the  use  of  raw
 lignite  in  the  proposed  steel  manufac-
 ture  at  Salem  without  carbonising
 lignite;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  thereon?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  and  (b).  The  Con-
 sulting  Enginecrs,  M;s.  Dastur  &  Co.
 recently  informed  the  Government
 that  the  tests  conducted  in  the  USA
 ang  West  Germany  had  indicated  the
 Possibility  of  using  raw  lignite  as  a
 reductant  for  iron  making  in  the
 Neyveli-Salem  Steel  Project.  The
 tests  conducted  in  Norway  had,  how-
 evr,  indicated  that  only  carbonised
 lignite  char  could  be  used  asreduc-
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 tant.  The  matter  is  being  further
 studied  and  investigated  by  the  Con-
 sulting  Engineers.

 Roads  in  Orissa  Coalfields
 949.  Shri  G.  Mohanty:  Will  the

 Minister  of  Steel,  Mines  and  Heavy
 Engineering  be  pleased  to  state:

 (a)  whether  any  scheme  for  impro-
 vement  of  roads  in  the  Orissa  Coal-
 fields  to  facilitate  the  transport  of
 Coal  has  been  accepted  by  the  Plan-
 ning  Commission;  and

 (b)  if  the  salient
 thereof?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  Cc.  Subra-

 maniam):  (a)  No,  Sir.
 (b)  Does  not  arise.

 so,  ‘features

 Small  Scale  Industries

 Shri  Karni  Singiji:
 950.  <  Shri  Vishram  Prasad:

 {Shrimati  Savitri  Nigam:
 Will  the  Minister  of  Industry  be

 pleased  to  state:

 (a)  whether  the  Delhi  State  Board
 of  the  All  India  Manufacturers  Orga-
 nisation  has  represented  that  small
 scale  industries  are  experiencing
 acute  shortage  of  raw  matcrials  and
 that  licences  are  delayed  in  many
 cases  upseting  production  plans;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  the  matter?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  and  (b).  No_  specific
 representation  regarding  acute  short-
 age  of  raw  materials  experienced  by
 the  small  scale  industries  and  delay
 in  issue  of  licences  has  been  received
 from  the  Delhi  State  Board  of  the
 All  India  Manufacturers  Organisa-
 tion.  The  President  of  the  All  India
 Manufacturers  Organisation,  Delhi
 State  Board,  in  his  welcome  address
 presenteg  to  the  Minister  of  Industry
 at  the  20th  annual  general  meeting  of
 the  Board  held  on  the  30th  August,
 963  referred  to  the  difficulties  expe-
 reinced  by  the  manufacturers  in  get-
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 ting  import  licences,  which  include
 delay  in  the  issue  of  licences  and  the
 curtailment  in  the  quantum  of
 licences  issued  on  one  ground  or  the
 other.  It  may  be  pointeg  out  that  the
 import  licences  are  generally  issued
 as  expeditiously  as  possible  and  delay
 occurs  only  in  cases  where  applica-
 tions  are  not  complete  in  all  respects.
 As  regards  curtailment  in  the  quan-
 tum  of  licences  issued,  it  may  be
 mentioned  that  in  view  of  the  shor-
 tage  of  foreign  exchange  it  is  not
 possible  to  issue  licences  to  the  full
 extent  recommended  in  the  Essen-
 tiality  Certificates  in  all  cases.

 Heavy  Mechanical  Engineering
 Industries

 95l.  Shrimati  Savitri  Nigam:  Will
 the  Minister  of  Steel,  Mines  and  Heavy
 Engineering  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Heavy
 Mechanical  Engineering  industries
 will  require  7,000  tons  of  Electric
 motors  and  6,000  tons  of  bail  bear-
 ings;  and

 (b)  if  so,  how  these  requirements
 would  be  met?

 The  Minister  of  Steel,  Mines  and
 Iicavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  and  (b).  Electric
 Motors:

 The  demand  for  Heavy  Mechanical
 Engineering  industries  alone  has  not
 been  separately  assessed.  The  total
 demand  for  all  industries  is  estimated
 at  2.5  to  3  million  HP  per  year  by  the
 end  of  the  3rd  Plan.  Motors  of  the
 higher  ranges  will  be  supplied  by  the
 units  of  the  Heavy  Electricals  (India)
 Limited  and  those  of  the  lower  ranges
 by  the  private  sector  in  which  an
 aggregate  capacity  of  about  .9  million
 HP  has  been  licensed.

 Ball  Bearings:

 No  separate  estimate  has  been  made
 of  the  demand  for  ball  beatings  alone
 or  for  heavy  mechanical  engineering
 industries  alone.  The  total  estimated
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 demand  by  the  end  of  the  3rd  Plan
 for  all  industries  in  regard  to  both
 ball  and  roller  bearings  is  20  million
 Nos.  per  annum.  Steps  have  been  taken
 to  license  adequate  capacity  to  meet
 this  demand.  The  actual  production
 during  the  year  1965-66.  is,  however,
 expected  to  fall  short  of  the  demand.
 The  gap  will  have  to  be  made  good
 through  imports.

 Barium  Chemicals
 952.  Shri  Eswara  Reddy:  Will]  the

 Minister  of  Industry  be  pleased  to
 state:

 (a)  whether  the  Barium  Chemicals
 Ltd,  Kothagudium,  Andhra  Pradesh
 has  gone  into  production;

 (b)  the  quantity  of  various  Barium
 chemicals  produced  so  far;  and

 (c)  whether  Government  have
 received  an  application  for  the  expan-
 sion  of  the  factory?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  No,  Sir.  It  is  under-
 stood  that  only  trial  runs  on  the  first
 stage  of  the  production  programme
 have  started.

 (b)  Does  not  arise,  in  view  of  the
 answer  to  part  (a).

 (c)  No,  Sir.

 Zinc  Smelter  Plant  3{  Vishakhapatnam
 953.  Shri  Kolla  Venkaiah:  Will  the

 Minister  of  Steel,  Mines  and  Heavy
 Engineering  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  3  proposal
 for  the  establishment  of  Zinc  Smelter
 Plant  at  Vishakhapatnam  in  Public
 Sector;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Steel,  Mines  and  Heavy  Engi-
 neering  (Shri  P.  C.  Sethi):  (a)  Yes,
 Sir.  However,  no  firm  decision  has
 as  yet  been  taken  about  the  location
 of  the  plant.
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 (b)  The  details  have  not  yet  been
 worked  out.

 Central  Handicrafts  Department
 Centre,  Bangalore

 954.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Industry  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  well-
 known  ceramic  artist  of  Japan  visited
 or  proposed  to  visit  India  to  advise
 the  Central  Handicrafts  Department
 Centre,  Bangalore;  and

 (b)  if  so,  the  details  thereof  and  the
 nature  of  assistance  he  is  likely  to
 give?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Export  of  Tapioca  Meals  and  Chips

 955.  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  International  Trade  be
 pleased  to  state:  .

 (a)  whether  it  is  a  fact  that  the
 export  of  tapioca  meals  and
 tapioca  chips  has  declined  consider-
 ably  in  the  last  two  years;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  to  step  up  the
 export?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  to  (c).
 Exports  of  tapioca  meal  and  tapioca
 chips  have  declined  on  account  of
 high  internal  prices  and  competition
 from  Indonesia  and  Thailand.  Neces-
 sary  steps  to  promote  exports  of
 manioc  meal  and  chips  through  STC
 have  been  taken.

 Mineral  Deposits  in  Ocean  Beds

 956.  Shri  Vishwa  Nath  Pande:  Will
 the  Minister  of  Steel,  Mines  and  Heavy
 Engineering  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 are  rich  deposits,  of  nickel,  copper,
 cobalt,  phosphates,  manganese  and
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 other  valuable  materials  on  beds  of
 oceans  including  Indian  Ocean;  and

 (b)  if  so,  the  steps  Government
 propose  to  take  in  the  matter?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  No.  Only  small  occur-
 rences  of  nodules  which  contain
 manganese,  phosphates,  copper,  cobait,
 and  nickel  are  known  to  occur  on  the
 beds  of  the  oceans  including  the  Indian
 Ocean.

 (b)  The  Geological  Survey  of  India
 propose  to  undertake  detailed  study
 of  the  Indian  Ocean  bottom  sediments
 while  participating  in  the  Inter-
 national  Indian  Ocean  Expedition.

 जंग  लगते  से  लोहे  की  बर बादो

 ६५७.  श्री  औंकार  लाल  बरवा :  क्या
 इस्पात,  खान  और  भारी  इंजीनियरिंग  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 «  (क)  क्‍या  यह  सच  हैँ  कि  भारत  में
 ५०  अरब  रुपये  का  लोहा  हर  साल

 जंग  से  खराब  हो  जाता  हैं;  और

 (@)  यदि  हां,  तो  इसको  रोकने  के
 लिए  सरकार  क्‍या  कार्यवाही  करने  का
 बिचार  कर  रहो  हे  ?

 इस्पात,  खान  तथा  भारी  इंजोनिर्यारिंग
 मंत्रालय  में  उपमंत्री  (  श्री  प्र०  चे  सोथो
 (क)  कौर  (ख).  इस्पात  को  प्राकृतिक
 कारणों  से  जंग  लग  जाता  है  ।  जंग  लगने  से
 होने  ,  वाली  हानि  के  आंकड़े  नहीं  रखे  गए
 हैं।  जंग  के  असर  को  पेंट  करने  रात्रा  जाती
 और  डब्बे  की  चादरों  के  इस्तेमाल  से  कम
 करने  के  लिए  सभी  सम्भव  सावधानी
 बरती  जाती  है  ।

 Manufacture  of  Light  Engineering
 Goods

 f  Shri  Dinen  Bhattacharya:
 Dr.  U.  Misra:
 Dr.  Ranen  Sen:

 958.
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 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  at  least  90  per  cent
 self-sufficiency  has  been  achieved  in
 the  manufacture  of  light  engineering
 goods.  in  the  matter  of  indigenous
 manufacture  of  components  or  whole
 machines;

 (b)  the  indigenous  content  of  the
 output  of  the  automobile  and  bicycle
 industries  and  other  branches  of  engi-
 neering  industry  (except  heavy  engi-
 neering);  and

 (c)  the  amount  of  foreign  exchange
 saved  in  1962-63,  and  1963-64  as  com-
 pared  to  1952-53  and  (1953-54  by
 indigenous  manufacture  of  formerly
 imported  items  of  engineering  goods
 or  by  import  substitution  in  this  field?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  to  (c).  A  statement  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-2462/
 64}.

 Licences  for  Manufacturing
 Engineering  Goods

 Shri  Dinen  Bhattacharya:
 959.  <  Dr.  U.  Misra:

 L  Dr.  Ranen  Sen:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  the  number  of  licences  issued
 during  the  last  ten  years  for  the  manu-
 facture  of  engineering  goods  in  our
 country;  and

 (b)  the  extent  of  foreign  participa-
 tion  in  the  industry,  branch-wise?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  Particulars  of  all
 licences,  including  those  for  the  manu-
 facture  of  engineering  goods,  issued
 from  time  to  time  under  the  Indus-
 tries  (Development  and  Regulation)
 Act,  1951,  have  been  published  in  (i)
 List  of  Industrial  Undertakings  licens-
 ed  by  the  Central  Government  under
 the  Industries  (Development  and
 Regulation)  Act,  95l  (as  on  3ist
 December  1957);  (ii)  List  of  Industrial
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 Undertakings  licensed  by  the  Central
 Government  under  the  _  Industries
 (Development  and  Regulation)  Act,
 95  (during  the  year  1958);  (iii)  The
 Weekly  “Bulletin  of  Industrial  Licen-
 ces,  Import,  Licences  and  Export
 Licences”;  (iv)  The  Weekly  “Indian
 Trade  Journal”;  and  (v)  the  Monthly
 “Journal  of  Industry  and  _  Trade”.
 Copies  of  these  publications  are  avail-
 able  in  the  Library  of  the  House.

 (b)  While  information  regarding
 foreign  participation  in  any  specific
 project  can  be  readily  given,  collec-
 tion  of  the  general  information  requir-
 ed  for  all  projects  in  the  engineering
 field  will  involve  considerable  time
 and  labovr.  This  information  is  not
 readily  availble  in  any  compilation.

 Khadi  and  ¥illage  Industries  Board,
 Andhra  Pradesh

 960.  Shri  E.  Madhusudan  Rao:  Will
 the  Minister  of  Industry  be  pleased
 to  state:

 (a)  whether  the  Khadi  and  Village
 Industries  Board,  Andhra  Pradesh
 have  forwarded  any  plans  for  the
 development  of  village  industries  in
 the  State  during  the  next  financial
 year;

 (b)  if  so,  the  details  thereof;  and

 (c)  action  proposed  to  be  taken  in
 the  matter?

 The  Minister  of  Industry
 Kanungo):  (a)  Yes,  Sir.

 (Shri

 (b)  The  State  Board  has  proposed
 an  expenditure  of  Rs.  32.63  lakhs  for
 the  development  of  Khadi  and
 Rs.  76.22  lakhs  for  village  industries
 in  1964-65.  Industry-wise  details  are
 shown  in  statement  l.  [Placed  in
 Library,  See  No.  LT-2463/64].

 (c)  After  joint  discussions  with  the
 State  Board’s  representatives  in  Nov-
 ember,  1963,  the  Commission  has  ten-
 tatively  allocated  Rs.  32.63  lakhs  for
 Khadi  and  Rs.  3.93  lakhs  for  village
 industries.  Industry-wise  details  are
 set  out  in  statement  2.  [Placed  in
 Library.  See  No.LT-2463/64].

 Small  Scale  and  Cottage  Industries  in
 Punjab

 96l.  Shri  Daljit  Singh:  Will  the
 Minister  of  Industry  be  pleased  to
 State:

 (a)  whether  there  are  any  schemes
 for  the  development  of  Small  Scale
 and  Cottage  Industries  in  Punjab
 during  ‘1964-65;

 (b)  if  so,  the  amount  proposed  to
 be  spent  thereon;  and

 (c)  the  nature  of  the  schemes?

 The  Minister  of  Industry
 Kanungo):  (a)  Yes,  Sir.

 (b)  The  proposed  outlay  for  1964-65
 is  Rs.  292.67  lakhs.

 (Shri

 (c)  (i)  Handlooms;
 (ii)  Small  Scale  Industries;
 (iii)  Industrial  Estates;
 (iv)  Handicrafts;
 (v)  Sericulture;  and
 (vi)  Khadi  &  Village  Industries.

 Jute  Exports
 962.  Shrimati  Maimoona  Sultan:

 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 (a)  what  were  exports  of  Jute
 during  1961,  962  and  963  respec-
 tively,  both  in  terms  of  quantity  and
 foreign  exchange  earnings;

 (b)  whether  exports  to  any  country
 have  declined  and  if  so,  to  what
 extent;  and

 (९)  the  steps  taken  last  year  to
 encourage  exports  of  jute  and  to  make
 it  more  competitive  vis-a-vis  Pakistan?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  to  (c).
 A  statement  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT-2464/64].
 Public  Sector  Industries  in  Jammu

 and  Kashmir

 963.  Shri  Inder  J.  Malhotra:  Will
 the  Minister  of  Industry  be  pleased  to
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 state  the  nature  and  number  of  indus-
 tries  in  Public  Sector,  now  in  opera-
 tion  in  Jammu  and  Kashmir,  financed
 and  aided  by  the  Central  Government?

 The  Minister  of  Industry  (Shri
 Kanungo):  The  required  information
 is  being  collected  and  will  be  placed
 on  the  Table  of  the  House  in  due
 course.

 Import  of  Materials

 964.  Shri  5.  N.  Chaturvedi:  Will
 the  Minister  of  International  Trade  be
 pleased  to  state:

 (a)  whether  before  orders  are
 placed  for  import  of  materials  or
 manufactured  goods  from  outside,  the
 Council  of  Scientific  and  Industrial
 Research  is  consulted  on  possibilities
 of  their  indigenous  production;  and

 (b)  if  so,  in  what  manner?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  and  (b).
 The  Councii  of  Scientific  and  Indus-
 trial  Research  is  only  a  sponsoring
 authority  for  applications  for  import
 licences  from  scientific  research  insti-
 tutions.  Before  forwarding  such
 applications,  the  Council,  as  other  such
 sponsoring  authorities,  obtains  clear-
 ance  from  the  Directorate  General  of
 Technical  Development  as  to  the  indi-
 genous  availability  of  the  items
 applied  for.

 इस्पात  का  निर्यात

 ६४५.  श्री  इ०  मधुसूदन  राव:  क्‍या
 इस्पात,  खान  कौर  भारी  इंजीनियरिंग

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  वि  सरकार
 विदेशों  को  इस्पात  का  निर्यात  कर  रही
 है;

 (ख)  यदि  हां,  तो  किन-किन  देशों

 को;
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 (7)  उस  से
 प्राप्त  हो  रही  है  ;

 कितना  विदेशी  मुद्रा

 (घ)  गत  वर्ष  कितने  इस्पात  का  निर्यात
 किया  गया  ;  बौर

 (=)  उससे  कितनी  विदेशी  मुद्रा
 प्राप्त  हुई  ?

 इस्पात,  खान  और  भारी  इंजीनियरिंग
 मंत्री  (  श्रीचंद  सुब्रह्मण्यम  )  :  (क)  जी,
 हां

 (ख)  १६६३-६४  (नवम्बर,  १६६३
 तक )  निम्नलिखित  देशों  को  निर्यात  किया
 गया  —

 १.  अफ़ग़ानिस्तान

 २.  अदन

 ३.  आस्ट्रेलिया
 ४.  आस्ट्रिया
 ५.  बाहरी
 ६.  बर्मा

 ७.  कम्बॉदिया

 ८.  श्री  लंका

 ६.  साइप्रस

 १०.  फ्रांस

 ११.  पता

 १२.  हांगकांग

 १३.  इन्डोनेशिया

 पर् ,  ईरान

 १५.  ईराक

 १६.  जापान
 १७  कीनिया

 १८.  कुवैत
 १६.  मलय  संघ

 २०.  मारीशस

 २१.  मस्कत

 २२.  नेपाल



 422  Written  Answers  PHALGUNA  I6,  885  (SAKA)  Written  Answers  4222

 २३.  न्यूजीलैण्ड
 २४.  नाइजेरिया

 २५.  पाकिस्तान

 २६.  कातार  अरर  टरूकिलोमेन

 २७.  सऊदी  अरब

 रप.  सिगापुर
 २६.  सूडान
 ३०.  स्वाइन

 ३१.  टांगा निका

 22.  थाईलैण्ड

 ३.  ट्रिनिदाद
 ३४.  संयुक्त  अरब  गणराज्य

 ३५.  यु गन्दा
 ३६,  संयुक्त  राज्य

 ३७.  साउथ  वियतनाम

 ३८,  जांजीबार

 अमेरिक

 (ग)  १६६३-६४  में  (नवम्बर,
 १६६३  तक  ),  १.१८  करोड़  रुपये  |

 (घ)  १६६२-६३  में  लगभग  ३३,०००
 मीटरी  टन  ।

 में  १.३४  करोड़

 ट्रेक्टर

 श्री  झोंका  लाल  बरवा :
 ६६६

 |  श्री  विश्वनाथ  पाण्डेय  :

 क्या  इस्पात,  खान  और  भारी  इंजीनियरिंग
 मंत्री  यह  बताने  की  छुपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  भारत  को
 ४२००  ट्रैक्टरों  की  आवश्यकता  हें;
 ब्रोकर

 (ख)  यदि  हां,  तो  ये  किन-किन  देशों
 से  आयात  किये  जायेंगे  ?

 इस्पात  खान  और  भारी  इंजीनियरिंग
 मंत्री  (श्री  चि०  सुब्रहमण्यम:  (क)
 तृतीय  योजना  अवधि  के  अन्त  तक  ट्रैक्टरों  की

 अ्रनुमानित  मांग  लगभग  १०,०००  (संख्या )
 प्रतिवर्ष  की  होगी  |

 (ख)  १६६४  में  सोवियत  समाजवादी
 गणतन्त्र  संघ  यू  ०एस  "एस  ०  आर  ०  ia  चैकोयू-
 स्लोवाकिया  और  पोलैण्ड  हे  ट्रेक्टर  आयात
 करने  का  प्रस्ताव  है।

 Export  of  Jute  Sackings

 Shri  Rameshwar  Tantia: 0  Shri  Bishanchander  Seth:

 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Indian
 Jute  Mills  are  in  an  unfavourable
 position  as  compared  to  Pakistani
 Mills  in  regard  to  export  of  jute  sack-
 ing;  and

 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  in  the  matter?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah);  (a)  Yes,  Sir.

 (b)  The  matter  is  being  examined,

 Export  of  Chemicals  tu  Iran

 968.  Shri  R.  S.  Pandey:  Will  the
 Minister  of  International  Trade  be
 pleased  to  state:

 (a)  whether  there  is  a  good  de-
 mand  for  our  chemicals  in  Iran;  and

 (b)  if  so,  the  steps  taken  to  promote
 the  export  of  these  chemicals?

 The  Minister  of  International  Trade:
 (Shri  Manubhai  Shah);  (a)  Yes,  Sir.

 (b)  (l)  India  had  a  Trade  Agree-
 ment  with  Iran  which  included  “Che-
 micals”  as  one  of  the  items  of  export
 to  Iran.

 (b)  For  the  information  of  Indian
 manufacturers/exporters  the  Chemi-
 cals  and  Allied  Products  Export  Pro-
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 motion  Council,  Calcutta  have  pub-
 lished  a  pamphlet  giving  details  of  the
 chemicals  and  allied  products  for
 which  there  is  a  demand  in  Iran.

 (3)  Exports  of  chemicals  are  eligi-
 ble  for  benefits  under  the  various  Ex-
 port  Promotion  schemes.

 (4)  Through  a  Showroom  maintain-
 ed  in  Teheran,  Indian  goods,  includ-
 ing  chemicals,  are  displayed.

 Export  of  Blades  ang  Torches  to  Egypt

 969,  Shri  R.  5.  Pandey:  Will  the
 Minister  of  International  Trade  te
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there  is
 a  very  good  demand  for  our  blades
 and  torches  in  Egypt;  and

 (b)  if  so,  the  steps  taken  to  pro-
 mote  their  export?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  and  (b).

 In  the  last  two  years  there  has  been
 no  export  of  these  two  items  to  the
 UAR  market  although  they  have
 been  exported  to  other  countries.
 However,  Indian  firms  are  making  an
 effort  now  to  export  to  the  UAR  also.
 The  trade  has  been  kept  informed  of
 the  opportunities  that  exist  in  the
 UAR  for  export  of  these  products  by
 supply  of  market  information.

 Export  of  Cakes  and  Oils
 970.  Shri  R,  S.  Pandey:  Will  the

 Minister  of  International  Trade  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  our
 exports  of  cakes  and  oils  are  affected
 by  acute  shipping  space  position:  and

 (b)  if  so,  the  steps  taken  to  main-
 tain  the  tempo  of  the  export?

 The  Minister  of  Internationa]  Trade
 (Shri  Manubhai  Shah):  (a)  Difficul-
 ties  in  securing  shipping  space  for  ex-
 port  of  oils  and  vilcakes  were  brought
 to  the  notice  of  Government  recently.

 (b)  Necessary  action  was  taken  to
 provide  additional  shipping  space  re-
 quired  to  maintain  the  tempo  of  ex-
 port,
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 Export  of  Tea  to  West  Germany

 971.  Shri  है,  S,  Pandey:  Will  the
 Minister  of  International  Trade  06
 pleased  to  state:

 (a)  whether  the  West  German  Gov-
 ernment  have  abolisned  customs  duty
 on  unpacked  Indian  tea  and  reduced
 the  rates  by  5  per  cent  on  tea  pack-
 ages;  and

 (b)  if  so,  whether  this  will  facili-
 tate  increase  of  our  tea  exports?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  and  (b).
 Yes,  Sir.

 Cement  Machinery  Manufacture

 973.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Steel,  Mines  amd  Heavy
 Engineering  be  pleased  to  state  the
 progress  so  far  made  in  manufactur-
 ing  cement  machinery  in  the  country
 and  the  steps  being  taken  to  manufac-
 ture  more  and  more  of  such
 machinery  jndigenously?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C,  Subra-
 maniam):  At  present  seven  firms
 have  been  licenseq  for  the  manufac-
 ture  of  complete  cement  plants  in  col-
 laboration  with  well  known  foreign
 manufacturers.  The  total  licensed
 capacity  in  terms  of  complete  plants
 of  capacity  of  200,000  tonnes  a  year,
 is  2  numbers  a  year.  Some  of  the
 firms  have  already  secured  firm  orders
 for  the  supply  of  complete  plants  and
 the  others  are  negotiating  with  parties
 who  have  obtained  licences  for  setting
 up  cement  factories.  The  entire
 licensed  capacity  is  expected  to  be  in
 production  by  the  end  of  the  current
 Plan  period  and  will  be  enough  to
 meet  the  indigenous  demand,

 Rourkela  Steel  Works

 (  Shri  P.  R.  Chakraverti;
 974.  ु  Shri  Jedhe:

 Shri  P,  0,  Borooah:
 Will  the  Minister  of  Steel,  Mines

 and  Heavy  Engineering  be  pleased  tc
 state:
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 (a)  whether  it  is  a  fact  that  the
 -Genera}  Manager  of  Rourkela  Steel
 Plant  recently  visited  West  Germany
 to  finalise  arrangements  for  import  of
 machinery  fce  expansion  uf  the  Rour-
 kela  Steel  Works;

 (b)  if  so,  the  extent  cf  machinery
 to  be  imported  for  the  purpose;  and

 (९)  the  extent  to  which  the  capa-
 city  of  the  plant  would  be  expand.
 thereby?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C,  Subra-
 maniam):  (a)  to  (c).  The  capacity
 of  the  Rourkela  Steel  Piant  is  being
 expanded  from  one  million  tonnes  to
 l.8  million  tonnes.  Orderg  for  im-
 port  of  plant  and  equipment  have
 already  been  placed.  General  Mana-
 ger  of  the  Plant  left  for  West  Ger-
 many  on  22nd  February,  ‘1964,  to  sign
 the  contracts  with  the  various  firms.
 About  78,000  tonnes  of  machinery  is
 dikely  to  be  imported.

 Small  Industries  in  Assam
 915,  Shri  P,  0,  Borooah:  Will  the

 Minister  of  Industry  be  pleased  to
 state:

 (a)  whether  the  Minister  of  Indus-
 tries  of  Assam  State  Government  in
 his  discussions  in  New  Delhi  with
 State  Trading  Corporation  and  Plan-
 ning  Commission’s  representatives
 appealeq  to  Government  to  make  in-
 creased  allocations  of  raw  materials
 for  the  small  industries  in  Assam  for
 the  ensuing  financial  year;  and

 (9)  if  so,  Government's  response
 thereto?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  and  (b).  The  Minis-
 ter  of  Industries  of  Assam  State  has
 had  discussions  with  the  Chairman  of
 the  State  Trading  Corporation  regard-
 ing  allocation  of  certain  raw  materia!s
 to  the  Assam  State  for  immediate  re-
 quirements.  In  pursuance  to  those
 discussions  an  ad-hoc  allotment  of  50
 tons  of  caustic  has  been  made  to  the
 small  scale  industries  in  Assam  State.
 Release  of  Mutton  Tallow  to  eligi-
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 ble  small  scale  units  of  Assam  will
 also  be  made  by  the  State  Trading
 Corporation  from  the  shipment  ex-
 pected  shortly.
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 The  Minister  of  of  Industries,  Assam
 State  did  not  have  any  discussion  with
 the  Planning  Commission  regarding
 increased  allocation  of  raw  materials
 for  small  industries  in  Assam  for  the
 ensuing  financial  year.  Some  refe-
 rences  regarding  allocations  of  raw
 materials  to  Assam  have,  however, been  received  and  these  are  being
 sympathetically  considered.

 —_~_—_.

 22  hrs,

 ARREST  OF  MEMBER
 Mr,  Speaker:  {  have  to  inform  the

 House  that  I  have  received  the  fol-
 lowing  telegram,  dated  the  5th  March,
 ‘1964,  from  the  Magistrate,  First  Class,
 Cuddapah:

 “Shri  Y.  Eswara  Reddy,  Mem-
 bers,  Lok  Sabha,  was  airested  by
 Inspector  of  Police,  Cuddapah  and
 detained  in  the  sub-jaii.”

 2.03  hrs.

 PUBLIC  ACCOUNTS  COMMITTEE
 TWENTY-First  REPORT

 Shri  Tyagi  (Dehra  Dun):  Sir,  I  beg to  present  the  Twenty-first  Report  of
 the  Public  Accounts  Committee  on
 Audit  Report  (Civil)  on  Revenue  Re-
 ceipts  1963.

 ‘12:01.  hrs.

 STATEMENT  RE.  RECOVERY  OF
 EXPLOSIVSS  AT  RANGIYA  RAIL-

 WAY  STATION,  ASSAM

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarna- vis):  Sir,  on  behalf  of  Shri  Nanda,  I
 make  the  following  statement:



 4227  Statement  re:

 [Shri  Hajarnavis]
 In  connection  with  a  calling  atten-

 tion  notice  from  Shri  G.  G.  Swell,  a
 statement  was  made  in  the  Lok  Sabha
 on  February  27,  1964,  on  the  reported
 seizure  by  the  Assam  police  of  cer-
 tain  quantities  of  explosives  near
 Rangiya  Railway  Station,  Further  in-
 formation  has  since  been  |  received
 from  the  Government  of  Assam  and
 is  to  the  following  effect:—

 On  the  morning  of  February  22,
 1964,  two  unknown  persons  got  into  a
 rickshaw  with  a  bed-roll  and  an  जा
 bag  and  came  to  a_  tea  stall  near
 Rangiya  railway  station,  The  unusua!
 weight  of  the  bed-roll  and  the  air  bag
 made  the  rickshaw  puller  suspicious
 and  he  reported  this  to  a  constable
 working  under  the  Excise  Department.
 The  Excise  Constable,  on  arrival  at
 the  tea  stall,  did  not  find  the  two  pet-
 sons;  nevertheless,  he  searched  the
 bed-roll  and  the  air  bag  and  found
 in  the  bed-roll  8  packets  of gelignite
 containing  20  pieces  marked  “Special
 Gelatine  Torch  Brand”  ard  5  packets
 of  00  sticks  of  detonators  each,  bear-
 ing  the  marking  “Mark  six  feet  U.K.”
 From  the  air  bag,  he  recovered  1,368
 detonators  marked  “Thistle  Brand,
 Glasgow,  Great  Britain”.  No  live  car-
 tridges  were  recovered  with  gelignite
 and  detonators.  The  two  _  persons,
 whom  rickshaw  puller  had  _  earlier
 seen  near  the  railway  station  before
 reporting  to  the  Excise  constable,  be-
 came  untraced.  The  Excise  constable
 reported  the  matter  to  the  Rangiya
 police,  who  seized  the  explosives  and
 registered  a  case  under  the  Explosive
 Substances  Act.  Th  same  afternoon
 two  persons—Sepoy  Kharay  Bahadur
 of  3/3  Gurkha  Rifles  and  Dhan  Baha-
 dur,  a  loca]  carpenter—came  to’  the
 tea  stal]  and  inquired  about  the  bed-
 roll  and  the  air  bag  left  behind  by  the
 two  unknown  persons.  The  Police,
 who  had  been  informed  by  the  stal!-
 keeper,  came  and  interrograted  them.
 It  transpired  that  the  uncle  of  Sepoy
 Kharag  Bahadur  had  lost  his  bedding in  the  train  and,  therefore,  having
 learnt  that  the  Police  had  foung  one
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 unclaimed  bedding,  Sepoy  Kharag
 Bahadur  came  to  Rangiya  to.  see  if  it
 was  his  uncle’s.  A  preliminary  in-
 quiry  established  that  a  hedding  was
 indeed  lost  by  Khareg  Bahadur’s
 uncle  and  was  traced  at  Tezpur  rail-
 way  station.  However,  on  March  l,
 ‘1964,  the  police  have  taken  Kharag
 Bahadur  into  custody  and  are  conti-
 nuing  further  investigation  into  this
 case.

 I  can  assure  Members  that  the
 State  Government  which  is  concerned.
 with  the  matter  of  investigation  will
 80  into  this  case  thoroughly  with  2
 view  to  finding  out  if  the  recovery  of
 explosives  has  anyhing  to  do  with  in-
 ternal  security.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  On  a  point  of  clarification,
 Sir.  I  am  sorry  to  say  that  during
 the  last  so  many  months,  though  the
 emergency  is  still  on,  the  Government
 has  taken  very  lightly  what  many
 of  us  this  side  as  well  ag  on  the  other
 side  have  been  saying  in  all  scrious-
 ness  and  earnestness  about  espionage,
 subversion  and  such  evtivities  im
 Assam,  !  would  plead  with  the
 House,  ang  urge  the  Government  to
 take  very  drastic  steps—and  take  it  in
 greater  seriousness  and  earnestness—
 and  smash  this  spy  ring,  either  Pak-
 istani  spy  ring  or  the  joint  Sino-Pak-
 istani  spy  ring  in  Assam,  West  Bengal
 and  other  parts  of  India  as  soon  as
 possible  lest  worse  befall  us,

 Mr.  Speaker:  What  is  the  clarifica-
 tion  that  he  has  sought?

 Shri  Hari  Vishnu  Kamath:
 tell  us  what  they  have  done.

 Mr,  Speaker:  I  am  just  telling  the
 hon.  Member  that  he  stood  up  saying

 Lot  him

 that  he  wanted  a  clarification.  What
 clarification  does  he  want?

 Shri  Hari  Vishno  Kamath:  What
 have  they  been  doing  about  this  mat-
 ter  so  far?

 Shri  Hem  Barua  (Gauhati):  ]  seek
 a  clarification  from  you.

 Mr,  Speaker:  From  me?
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 Shri  Hem  Barua:  From  the  Gov-
 ernment  then.  As  a  matter  of  fact,  I
 am  very  much  perturbed  about  this
 because  the  security  of  Assam  is  in  a
 very  bad  state  and  it  is  not  for  the
 first  time  that  explosives,  arms  and
 ammunitions  were  discovered  in  this
 particular  area.  I  might  say  that  this
 area  has  become  the  honeycomb  of
 anti-national  elements.

 Mr.  Speaker:  Hon,  Members  are
 only  making  statements,

 Shri  Hem  Barua:  The  incident  took
 place  on  the  22nd  February  and  I  just
 want  to  know  from  the  Government
 whether  Government  have  suceeded
 in  establishing  if  any  Pakistani  or
 Chinese  agents  are  involved  in  these
 nefarious  activities  now  going  on  in
 the  frontier  State  of  Assam.

 Shri  Hajarnavis:  Til]  the  investi-
 gation  is  complete  I  wil]  not  be  able
 to  make  any  king  of  a  statement.  But
 all  possible  clues  are  being  followed.
 I  might  assure  the  House  that  the
 responsibility  in  the  matter  is  realised
 both  by  the  State  Government  and
 by  the  Central  Government.  Inves-
 tigation  has  been  undertaken  and  is
 being  pursued  vigorously  and  we  wiil
 certainly  try  to  bring  to  book  the  cui-
 prit.

 Shri  Hem  Barua:  May  I  make  a
 very  humble  submission?  The  inci-
 dent  took  place  on  the  22nd  February;
 on  the  27th  I  tabled  an  adjournment
 motion  and  some  hon,  friends  tabled
 a  call-attention  notice  and  all  that.
 Now,  on  the  22ng  the  incident  occur-
 red  but  on  the  27th  the  Government
 could  not  give  us  any  information.
 Today  it  is  the  6th  March  and  Gov-
 ernment  has  not  got  the  requisite  in-
 formation,  If  tney  fail  to  establish
 this  very  fact

 Mr.  Speaker:  What  does  he  want
 me  to  do?

 Shri  Hem  Barua;  You  should  give
 them  a  direction  that  they  should  be
 prompt  and  quick.  This  particular
 place,  Rangia

 sives  at  Rangiya  Railway
 Station,  Assan

 Mr,  Speaker:  He  will  kindly  re-
 surne  his  seat.  The  answer  given  is
 it  is  being  investigated  and  pursued
 vigorously  and  both  the  Central  and
 State  Governments  shall  take
 steps...

 Shri  Hem  Barua:  They  have  al-
 ready  arrested  two  Nepalis  connect-
 ed  with  this  incident.  That  is  my  in-
 formation.

 Mr.  Speaker:  That  is  what  he  has
 said.

 Shri  Hem  Barua:  Whv  is  it  that
 they  have  not  becn  table  to  find  out
 who  are  the  connected  persons?

 Mr.  Speaker:  It  hag  to  be  found
 out  whether  they  are  really  guilty  or
 not,

 Shri  S.  M..  Banerjee  (Kanpur):
 From  the  statement  of  the  hon.  Minis-
 ter  it  is  clear  that  it  is  only  the  cycle-
 rickshaw  puller  who  suspected  some-
 thing  and  informed  the  Pctice  autho-
 rities.  I  want  to  know  whether  the
 cycle-rickshaw  puller  gave  any  state-
 ment  to  the  Police,  something  in  de-
 tail,  about  it.  Secondly,  according  to
 the  hon.  Minister,  it  is  written  there
 “Made  in  Great  Britain”  or  something
 like  that,  Is  it  a  part  of  the  ammu-
 nition  which  was  supplied  to  us  by
 Great  Britain  during  the  emergency?

 Mr.  Speaker;  These  are  things  that
 will  be  known  after  the  inquiry  and
 not  now,

 Shri  Jashvant  Mehta  (Bhavnagar):
 The  hon.  Home  Minister  has_  said
 that  the  Assam  Government  have  re-
 ported  to  the  Central  Government.
 I  want  to  know  whether  the  Central
 Intelligence  Department  hi;  investi-
 gated  this  case  and  what  is  the  find-
 ing  of  the  Central  Intelligence  in  this
 matter.

 Shri  Hajarnavis:  Primary  investi-
 gation  is  being  carrieq  on  फ  the
 State  Government  into  the  offence
 that  has  been  registered.  That  is
 their  responsibility  and  that  is  being
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 {Shri  Hajarnavis]
 done.  But  we  have  our  own  source
 of  information  which  wil!  be  made
 available  for  the  purpose  of  bringing
 to  book  the  culprits  (Interrup-
 tion).

 Shri  Hem  Barua:  It  is  not  a  simple
 matter  of  law  and  order.  Therefore,
 to  say  that  the  State  Government  is
 doing  it  is  shelving  the  responsibility.
 This  is  a  frontier  State,

 Shri  Tyagi  (Dehra  Dun):  As  it  has
 caused  a  lot  of  anxiety  not  only  to
 this  House  but  the  country  at  large
 and  there  have  been  cases  after  cases
 of  this  nature  in  that  area  and  also
 in  Kashmir,  may  I  know  if  the  Gov-
 ernment  has  taken  some  steps  to  rein-
 force  their  Intelligence  Department  in
 that  area?

 Shri  Hajarnavis:  If  there  is  a  fur-
 ther  need,  we  shall  certainly  do  it.  I
 am  grateful  to  the  hon,  Member  for
 expressing  his  anxiety

 Mr.  Speaker:  The  question  is
 whether  the  Central  Government  has
 actually  reinforced  it  or  not,

 I  would  not  be
 (Interruptions)

 Shri  Hajarnavis:
 able  to  give...

 Mr.  Speaker:  Order,  order.
 not  a  discussion  on  that,

 Shri  Hajarnavis:  .exactly  “he
 figure.  But  I  believe,  we  have  got  a
 fairly  adequate  service  there.

 Shri  Tyagi:  May  I  inform  my  hon,
 friend  that  intelligence  is  never  car-
 ried  on  through  paid  servants  and
 Government  servants  alone.  We  have
 to  have  many  other  sources,

 Mr.  Speaker:  He  can  pass  on  that
 experience  to  the  hon.  Minister.  But
 in  this  manner  we  cannot  proceed.

 Shri  Ranga  (Chittoor):  May  I  make
 this  suggestion  that  in  view  of  the
 dissatisfaction  prevailing  among  the
 various  sectiong  in  this  House  ag  well
 as  outside  in  regard  to  the  failure  and

 It  is
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 inadequacy  of  arrangements  made
 regarding  intelligence  and  sc  on,  the
 Minister  concerned  may  take  an  early
 opportunity  of  inviting  the  leaders
 of  different  Parties  ami  Groups  in
 this  House  and  take  them  into  confi-
 dence  and  assure  them  about  the
 various  steps  that  are  being  taken
 in  order  to  tighten  up  our  own  de-
 fence  in  regard  to  this  matter?

 Mr.  Speaker:  The  Minister  of  Par-
 liamentary  Affairs.

 Shri  Hem  Barua:  The  Central  Gov-
 ernment  has  taken  no  steps  and  they
 have  left  it  to  the  State  Government

 Shri  Ranga:  It  is  for  the  Minister
 of  Parliamentary  Affairs  too.

 Mr,  Speaker:  The  suggestion  has
 been  made  and  the  Minister  would
 take  note  of  that.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Simha):
 What  was  the  suggestion,  Sir?

 Mr.  Speaker:  That  was  for  the
 Home  Minister.  He  has  taken  note
 of  it.

 Shri  Hajarnavis;  Yes,  Sir.

 2°2  hrs.

 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 With  your  permission,  Sir,  I  rise  to
 announce  that  Government  Business
 in  this  House  during  the  week  com-
 mencing  9th  March,  1964,  will  con-
 sist  of—

 (1)  Further  discussion  of  General
 Budget  for  1964-65,

 (2)  Submission  of  Demands  on
 Accounts  (General)  for  1964-
 65  to  the  vote  of  the  House.

 (3)  Discussion  and  voting  of:

 Supplementary  Demands  for
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 Grants  (Railways)  for  1963-

 Supplementary  Demands  for
 Grants  (General)  for  1963-64,

 (4)  Discussion  and  voting  on  De-
 mandg  for  Grants  relating  to
 the  Ministries  of:

 Education
 Petroleum  &  Chemicals
 Information  &  Broadcasting.

 I  may  also  inform  the  House  that
 the  discussion  and  voting  on  the  De-
 mands  for  Grants  of  various  Minis-
 tries  will  be  taken  up  in  the  follow-
 ing  order:—

 Education
 Petroleum  &  Chemicals
 Information  &  Broadcasting
 International  Trade
 Labour  &  Employment
 Defence
 Transport
 Law
 Posts  and  Telegraphs
 Food  and  Agriculture
 Irrigation  ang  Power
 Supply  &  Technical  Development

 Depts.
 Industry
 Health
 Works,  Housing  &  Rehabilitation
 Community  Development  &  Co-

 operation
 Stecl,  Mines  &  Heavy  Engineer-

 ing
 Home  Affairs
 External  Affairs
 Finance  (including  Planning).

 A  statement  showing  the  _  likely
 da‘~s  on  which  the  Demands  are  ex-
 pected  to  come  up  for  discussion  on
 the  basis  of  time  allotted  for  each
 Ministry  is  being  separately  furnish-
 ed  to  Lok  Sabha  Secretariat  for  cir-
 culation  to  Members,

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Mr,  Speaker,  Sir,  if  I  heard
 the  Minister  right,  he  has  listed  among
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 the  other  Ministries  for  next  week,
 the  Ministry  of  Petroleum  and  Chemi-
 cals.  As  far  as  the  dak  receiveg  by
 me  shows—I  do  not  know  whether
 there  is  a  mistake—the  Report  of  the
 Ministry  of  Petroleum  and  Chemica's
 has  not  been  received  up  till  now,
 You,  Sir,  had  directed  the  Ministers
 to  furnish  their  Reports  at  least,  if

 I  remember  right,  a  week  before  the
 concerned  Demands  for  Grants  come
 up  before  the  House.  I  suppose
 the  Demands  for  Grants  of  the
 Ministry  of  Petroleum  and  Chemi-
 cals—it  is  the  second  Ministry  in
 the  list—will  come  up  on  Thurs-
 day  next.  Today  is  Friday.  I  do
 not  know  when  your  directive  will
 be  complied  with  by  the  Ministry.
 The  hon,  Minister  of  Parliamentary
 Affairs  may  kindly  take  note  of  it  and
 ask  his  colleague  to  furnish  the  re-~
 port  immediately  by  this  evening  at
 the  latest.

 My  second  point  is  this,  I  would
 like,  by  your  leave,  to  reiterate  the
 demand  that  I  made  yesterday  on  the
 well-accepted  parliamentary  tradition
 and  principle  of  no  Demand  being
 passed  without  adequate  discussion,
 व  am  referring  to  the  nced  for  a  dis-
 cussion  with  regard  to  the  Demands
 relating  to  Parliament,  that  is,  to
 Rajya  Sabha  and  Lok  Sabha.  You,
 Sir,  pointed  out  practical  difficulty
 as  to  wha  would  reply  to  the  debate.
 I  submit  that  a  discussion  could  be
 held  without  any  reply,  but  if  that  is
 impossible,  I  reiterate  the  demard
 that  I  made  yesterday  that  a  com-
 mittee  of  the  House  be  constituted  im-
 mediately  to  scrutinise,  for  the  firs:
 time  and  in  the  Fifteenth  Year  of
 our  Republic,  the  Demands,  and  then
 the  committee  could  meet  you  and
 discuss  with  you  furthcr  this  matter.

 I  submit  that  at  an  early  date
 legislation  also  should  be  introduced
 by  the  hon.  Minister  concerned,  un-
 der  article  98(2)  of  the  Constitution
 to  that  end.

 Mr,  Speaker:  I  am  sorry  I  cannot
 agree  there.  Ags  the  hon,  Member  has



 4235  Business

 {Mr.  Speaker]
 said,  it  has  not  been  the  practice  dur-
 ing  the  last  fifteen  or  sixteen  years.
 There  were  reasons  behind  it  as  to
 why  the  Demands  relating  to  Lex
 Sabha  and  Rajya  Sabha  have  _  not
 been  discussed  on  the  floor  of  the
 House.

 First,  in  regard  io  the  Rajya  Sabha,
 that  is  a  sovereign  House  itself,  and
 we  cannot  discuss  and  criticise  whul
 they  spend  and  how  they  spend;  we
 cannot  do  it.  Then,  certainly,  pruc-
 ably  they  would  begin  to  discuss  our
 Demands  also.  That  is  not  proper  an.!
 that  is  not  our  purpose.  That  is
 about  the  Demands  relating  to  Rajya
 Sabha.

 Then,  about  the  Demands  relating
 to  Lok  Sabha,  I  expressed  to  the  hon,
 Member  the  difficulty,  and  the  em-
 barrassing  position  in  which  the
 Speaker  would  be  put  if  those  De-
 miands  are  discussed,  lf  his  Depart-
 ment  is  criticised  here,  who  is  to
 answer?  The  hon.  Member  said  that
 criticism  might  be  made  but  nobody
 might  reply.  Is  it  possible?  Then,
 what  results  will  be  achieved  in  that
 respect?

 The  accounts  of  the  Lok  Sabha  and
 Rajya  Sabha  are  annually  audited  by
 the  Comtporller  ang  Auditor-General
 and  the  reports  are  there.  The  De-
 mands  are  all  put  down  in  the  budget
 papers.  Any  Member  can  see  them,
 and  he  can  just  come  and  discuss  with
 me  if  he  finds  any  fault  with  it  or  any
 difficulty  with  it;  we  can  sit  down  and
 discuss  it,  and  I  can  explain  my  posi-
 tion  wherever  he  fcels  that  he  has
 some  doubts  about  any  expenditure
 whether  it  was  justified  or  not;  I  am
 prepared  to  do  that.  But  if  it  is
 taken  up  here  in  the  House,  then  the
 Speaker  cannot  escape  criticism  and
 comment  shall  have  to  be  offered.  If
 the  Members  have  not  that  faith,  of
 course,  that  is  a  different  matter.  But
 as  I  said  the  other  day,  there  are
 only  two  occasions  when  comments
 can  be  offered,  either  complimentary

 or  critical,  so  far  as  the  Speaker  is
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 concerned,  complimentary  ones  only
 when  he  is  elected  and  critical  ones
 only  when  he  is  to  be  removed,
 There  is  no  intermediate  stage  bet-
 ween  the  two.

 Therefore,  I  would  request  the
 hon.  Member  that  he  can  come  and
 just  look  into  the  accounts  and  exa-
 mine  them;  in  fact,  any  Member  who
 wants  to  examine  them  can  come  and
 see,  and  if  he  is  not  satisfied  with  any
 particular  item,  he  can  discuss  with
 me,  and  bring  it  to  my  notice,  and  I
 shall  try  to  explain  to  him.  And  if  I
 am  convinced  that  there  is  something
 that  should  be  set  right,  certainly  I
 shall  be  prepared  to  do  it.  But  it
 would  not  be  a  good  practice  to  have
 them  discussed  here;  then,  the  inde-
 pendence  of  the  Speaker  or  of  his  De-
 partment  woulg  be  absolutely  gone,
 if  that  is  subjected  to  criticism  in
 this  manner.

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  clarification.  I  am  sorry  I
 have  to  say  this;  I  would  not  question
 your  observation,  but  certainly,  I
 would  like  to  have  a  further  clarifica-
 tion  of  the  remark  that  you  have
 made  in  the  course  of  your  observa-
 tions  that  the  other  House  is  sove-
 reign.  In  our  set-up,  I  believe  we  are
 governed  by  the  Constitution,—the
 Constitution  alone  is  sovereign  and
 not  either  this  House  or  the  other
 House,  and  if  any  Demand  is  submit-
 ted  to  the  vote  of  the  House,  cer-
 tainly,  the  House  is  within  its  rights
 to  examine  that  Demand  in  whatever
 way  is  feasible  and  practicable.  No
 Demand,  in  accordance  with  Parlia-
 mentary  conventions  and  traditions  all
 over  the  world,  can  be  and  should  be
 Passed  without  a  scrutiny  of  the  De-
 mand  as  best  ag  possible,

 Therefore,  at  the  meeting  we  had
 with  the  hon,  Minister  cf  Parliamen-
 tary  Affairs,  the  other  day,  I  asked
 him  whether  it  was  possible  to  have
 a  discussion  in  the  House  with  regard
 to  the  Rajya  Sabha  and  Lok  Sabha
 Demands  for  Grants.  He  said  what
 you  have  just  now  said.  But  he  was
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 agreeable  on  that  occasion  to  having
 a  Committee  of  the  House  to  go  into
 these  Demands  before  they  are  sub-

 amitted  to  the  vote  of  the  House.

 An  Hon,  Member:  Where  is  the
 need?  e

 Shri  Hari  Vishnu  Kamath:  This  is
 not  a  personal  matter.  I  am  sorry  to
 say  there  is  some  misunderstanding.
 It  is  the  whole  House  that  is  inte-

 crested.

 Mr,  Speaker:  I  did  not  mean  that
 ‘way.  Shri  Kamath  or  any  Member.
 ‘That  was  what  I  said.

 Shri  Hari  Vishnu  Kamath:  There-
 fore,  what  objection  can  there  be  in
 principle  or  in  practice  to  it?

 Mr.  Speaker:  To  it  being  discussed
 -here?

 Shri  Hari  Vishnu  Kamath:  Dis-
 ‘cussion  by  a  Committee  of  the  House,
 not  here.  Not  one  individual  but  all
 groups  here,  all  parties  here,  should
 go  into  these  Demands.  Then  the
 Committee  wil]  meet  you  and  discuss
 the  matter,  in  case  there  are  any
 doubts.  It  is  not  a  question  of  just
 one  Member’  meeting  you.  This
 would  be  more  authoritative,

 Mr.  Speaker:  When  I  say  any  Mem-
 ber  can  come,  any  groups  of  Mem-
 bers  can  also  come,  Any  Members
 who  desire  to  come  have  certainly
 the  complete  option,  and  I  will  wel-
 come  them.  They  can  come  and  look
 into  the  accounts.  I  will  be  glad.

 Shri  Hari  Vishnu  Kamath:  If  you
 think  so,  I  will  give  notice  of  a  for-
 mal]  motion.  I  will  move  that  a  Com-
 mittee  of  the  House  be  constituted.

 Mr.  Speaker:  That  I  will  see  when
 the  motion  comes,

 Shri  D.  C,  Sharma  (Gurdaspur):  I
 think  what  you  have  said  about  the
 Demands  of  the  Lok  Sabha  and  the
 Rajya  Sabha  being  discussed  on  the
 floor  of  the  House  is  unexceptionable.
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 But  there  are  certain  types  of  minds
 which  can  argue,  even  though  they
 are  convinced—or  even  though  they
 are  not  convinced,

 I  think  from  what  you  have  said  it
 is  obvious  that  no  useful  purpose  will
 be  served  if  those  Demands  are  dis-
 cussed  on  the  floor  of  the  House.
 Moreover,  you  have  kept  the  dour
 open  for  members,  and  for  groups  of
 Members,  to  see  you  and  to  have  their
 doubts  clarified  whenever  they  _  like.
 But  I  take  strong  exception  to  the
 principle  which  has  been  enunciated
 by  an  hon,  Member,  the  principle  that
 any  Demang  can  be  discussed  by  a
 Committee  of  Members,  Now,  for-
 tunately  or  unfortunately,  we  are  in
 the  majority

 Mr.  Speaker:  He  will  be  brief.
 Shri  D.  C.  Sharma:  What  prevents

 rie,  if  this  is  conceded,  from  saying
 thut  the  Demands  of  the  External
 Affairs  Ministry  or  the  Demands  of
 the  Ministry  of  Petroleum  and  Chemi-
 cals  or  the  Demands  of  the  Labour
 Ministry  or  the  Demands  of  any  other
 Ministry,  should  not  be  discussed  on
 the  floor  of  the  House,  but  should  be
 discusseq  by  a  Committee  of  the
 Members?  I  think  this  is  a  principle
 which  runs  contrary  to  democratic
 principles,  to  parliamentary  practices
 and  to  the  canons  of  decent  parlia-
 mentary  scrutiny,

 Therefore,  I  think  this  is  a  princi-
 ple  which  cannot  be  accepted.  So  I
 submit  very  respectfully  that  Kirg
 Charles’  head  is  always  there.  There
 are  some  persons  who  want  King
 Charles’  head  always  on  a  plate,  But
 I  think  without  having  King  Charles’
 head,  we  see  King  Charles  every  day,
 and  we  know  what  King  Charles  ie..

 Mr,  Speaker:  Order,  order.  I  will
 allow  only  two  or  three  minutes  to
 any  hon.  Member.

 Shri  D.  0,  Sharma;  Therefore,  I
 think  what  you  have  said  is  the
 correct  thing.

 Shri  P.  हू,  Deo  (Kalahandi):  I  res-
 pectfully  bow  to  your  ruling.  At  the
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 game  time,  I  would  like  to  point  out
 that  any  observation  from  you  say-
 ing  that  this  House  is  not  competent
 to  discuss  these  Demands  means  cur-
 tailing  the  sovereignty  of  this  House.

 I  would  like  to  bring  to  your  notice
 that  all  these  Demands  are  under
 two  heads—charged  itemy  and  voted
 items.  So  far  as  discussion  on  both
 types  of  items  are  concerned,  this
 House  has  got  the  supreme  authority.
 The  House  cannot  divide  on  the
 charged  items  but  on  the  voted  items
 the  House  has  got  the  supreme  autho-
 Tity  even  to  divide,

 So  when  the  House  has  got  the
 authority  to  divide  on  Lok  Sabna
 Demand  No.  108,  I  think  any  observa-
 tion  from  you  saying  that  this  House
 should  not  discuss  it  may  constitute
 a  curtailment  of  the  sovereignty  of
 the  House.

 Mr.  Speaker:  That  is  not  so.  The
 House  is  sovereign,  Nobody  denies
 it.  But  when  I  am  to  be  discussed,
 it  is  also  provided  that  I  should  not
 be  discussed  in  this  manner  in  this
 House.  Straightaway  there  ought  t
 be  a  motion  for  removal  (In-
 terruptions)  If  grants  are  to  be  dis-
 cussed  and  comments  shall  have  te
 be  made,  I  am  responsible  for  every
 expenditure  here.  Are  nvt  the  Minis.
 tries  criticised  when  the  demands  are
 discussed?  The  hon,  Members  should
 realise  the  consequence  of  their
 action.

 Shri  Hari  Vishnu  Kamath:  It  can
 be  done  in  a  committee  of  the  House.

 Shri  Surendranath  Dwivedy  (Ker-
 drapara):  We  quite  realise  the  em-
 barrassing  position  in  which  you  are
 placed  if  a  discussion  is  helq  in  the
 House,  But  you  just  now  also  ob-
 served  that  the  accounts  of  this  de-
 partment  are  audited  and  the  Auditor-
 General’s  report  is  there  and  the  Aua:-
 tor-General’s  report  shou'd  be  looked
 into  by  the  Public  Accounts  Com-
 mittee.
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 Mr.  Speaker:  I  can  00  50;  I  have
 No  Objection.  The  Public  Accounts
 Committee  shall  go  into  it.

 Shri  Tyagi  (Dehra  Dun):  I  sub-
 mit  that  I  do  not  feel  hurt  by  the  so-
 called  ruling  of  the  Chair.  It  was  not
 2  ruling;  it  was  only  a  remark  from
 the  Chair.  We  have  abided  by  a.
 convention  that  these  cemands  be
 not  discussed  in  the  House.  The  con-
 vention  of  so  many  years’  standing
 cannot  be  done  away  with  in  a
 moment  like  this.  The  Speaker  hat
 only  supported  that  convention,  My
 suggestion  is  that  instead  of  any  Com-
 mittee  of  the  House  discussing  these
 demands,  in  the  first  place—many
 things  come  to  me  but  I  can  say  that
 this  is  the  one  organisation  which  is
 working  so  efficiently,

 Mr,  Speaker:  No  compliments.

 Shri  Tyagi:  That  apart,  my  submis-
 sion  is  that  the  Estimates  Committee
 generally  looks  into  all  tne  estimates;
 it  is  elected  by  single  transferable
 vote  and  all  parties  are  represented:
 there  and  their  comments  are  made
 available  to  the  House.  They  should
 look  into  these  things.

 Shri  A.  P.  Jain  (Tumkur):  Sir,  we
 have  been  following  a  certain  conven-
 tion  and  the  convention  is  that  these
 particular  demads  are  not  discussed
 by  the  House.  I  have  attentively
 heard  Mr,  Kamath  but  he  has  not  said
 a  word  to  show  that  the  old  proce-
 aure  has  either  been  misused  or  needs
 alteration.  Your  observations  do  not
 at  all  mean  any  infringement  of  the
 sovereignty  of  the  House.  The  sove-
 reignty  of  the  House  is  there  but  it
 is  up  to  the  House  to  abrogate  any
 part  of  that  sovereignty  or  to  exer-
 cise  it  in  a  particular  manner,  For
 the  last  8-I7  years,  we  have  abro-
 gated  this  sovereignty  in  the  sense
 that  we  did  not  carry  on  the  discus-
 sion  here.

 Mr.  Speaker:  Can  any  hon,  Mem-
 ber  say  that  it  has  ever  been  discus-
 sed  in  the  British  Parliament?
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 Shri  Hari  Vishnu  Kamath:  We  will
 look  it  up.

 An  Hop.  Member:  No.

 Shri  A.  P,  Jain:  You  have  said
 that  if  any  Member  or  group  of  Mem-
 bers  have  got  any  doubts  or  want
 clarification,  they  may  see  you  and  I
 do  not  think  that  any  useful  purpose
 will  be  served  by  formally  appointing
 a  committee  for  the  purpose  of  discus-
 sing  that.  There  has  been  a  healthy
 convention  and  no  reasons  have  been
 advanced  whatsoever  why  it  should
 be  changed.

 Shri  H,  N.  Mukerjee  (Calcutta-Cen-
 tral):  Sir,  I  am  constrained  to  say  that
 I  am  somewhat  distressed  on  account
 of  my  friend,  Shri  Kamath,  having
 brought  up  this  matter  in  this  way.  I
 do  realise  like  everybody  else  that  our
 House  is  sovereign  but  we  have,  ac-
 cording  to  our  experience,  good,  bad
 or  indifferent,  tried  to  work  out  cer-
 tain  conventions  in  regard  to  how
 that  sovereignty  is  going  to  be  exer-
 cised  and  the  position  of  the  Speaker
 has  come  to  be  at  a  certain  level  on
 account  of  that  experience.  You,  re-
 presenting  the  House,  have  certain
 Tights  for  instance,  which  no  other
 personality  in  this  country  has  got.
 You  have  complete  control  over  the
 entire  precincts  of  the  House,  on
 whoever  is  moving  about.  That  is
 because  of  certain  objective  reasons.
 Now,  I  do  not  sce  how  we  can  in  this
 House  or  anywhere,  on  a  formal  pat-
 tern,  discuss  the  Demands  on  account
 of  the  expenses  or  your  Secretariat  or
 the  Secretariat  of  the  Rajya  Sabha
 Chairman.  I  do  not  see  how  we  can
 do  so.  We  are  sovereign,  but  we  are
 not  sovereign  in  such  a  rigid  fashion
 that  whatever  conventions  have  been
 developed  on  account  of  experience
 has  got  to  be  given  the  go-by.  I  do
 not  quite  understand,  but  T  do  have
 a  feeling  that  perhaps  from  time  to
 time  certain  reports  reach  our  ears—
 they  may  be  right  or  thev  may  not  be
 right—which  cause  certain  misgivings
 and  it  mav  be  that,  no  human  insti-
 tution  being  perfect,  the  administra-
 tion  over  which  you  preside  also  may
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 not  be  perfect.  I  feel  substantially
 what  Shri  Kamath  has  in  mind  might
 be  satisfied  if  without  having  any
 formal  arrangements  in  this  regard,—
 nothing  like  a  discussion  in  the  House,
 nothing  like  a  discussion  by  a  Com-
 mittee  which  will  be  open  to  every-
 body,  open  to  the  press  to  report—if
 we  have  an_  informal  arrangement
 which  you  after  consultation  with  the
 different  parties  and  groups  in  this
 House  can  decide,  we  can  have  an  in-
 formal  understanding  by  which  cer-
 tain  things  may  be  brought  to  your
 notice.  If  we  do  that,  we  shall  be
 content.  Otherwise,  if  we  are  going
 to  interfere  in  the  administration  by
 the  Speaker  of  his  own  Secretariat,
 then  all  kinds  of  complications  would
 arise.  Quite  apart  from  what  you
 have  said,  I  do  feel  that  in  terms  of
 our  Constitution  which  is  sovereign—
 not  only  one  House  67  the  other  but
 the  Constitution  is  sovereign—the
 Constitution  gives  room  for  the  deve-
 lopment  of  certain  conventions  follow-
 ing  the  British  pattern,  which  is
 actually  mentioned  in  the  Constitu-
 tion.  We  can  do  that  and  thus  satisfy
 ourselves  in  this  regard.  (Interrup-
 tion).

 Shri  Raghunath  Singh  (Varanasi):  I
 do  not  know  to  what  report  he  refers.

 Shri  Ranga:  First  of  all,  I  must
 preface  my  remarks  by  saying  that  I
 have  not  so  farheard  any  rumours  or
 otherwise  about  the  way  in  which  the
 Parliament  Secrctariats  have  been
 behaving.  (Interruption),  I  wish  this
 issue  had  not  been  raised  at  all.  Now
 that  it  has  been  raised,  naturally  it
 becomes  a  matter  of  conscience  also.
 Would  we  be  right  in  saying  to  our-
 selves  that  Shri  Kamath’s  suggestion
 is  entirely  out  of  court?  If  we  say
 that,  there  is  some  substance  in  it.
 Then,  would  I  be  doing  the  right
 thing  in  agreeing  to  your  suggestion
 that  if  we  feel  like  it  we  can  go  to
 you  and  seek  clarification?  We  can
 say  yes  to  either  of  these  two  ques-
 tions.  That  is  why  I  think  on  the
 whole  there  is  much  merit  in  the
 suggestion  made  by  my  hon.  friend
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 Shri  Tyagi  that  the  Estimates  Com-
 mittee  may  be  asked  to  informally
 look  into  it  and  place  before  us  what
 you  call  the  Demands  for  Grants.
 Whatever  suggestions  they  wish  to
 make,  let  them  make  them  informally
 to  you,  so  that  we  can  leave  it  to  your
 judgment  to  carry  out  such  of  those
 recommendations  which  you  consider
 to  be  in  the  interests  of  the  House
 and  the  prestige  of  Parliament.

 Dr.  M.  S.  Aney  (Nagpur):  What  is
 the  informal  way  in  which  the  Esti-
 mates  Committee  can  do  it?

 Shri  Ranga:  It  is  a  Committee  of
 the  House.  The  only  thing  is  8०९५
 need  not  make  again  a  formal  report
 to  the  whole  House  here.  They  need
 only  make  a  report  to  you  and  it  will
 be  open  to  any  hon.  Member  to  look
 into  it  whenever  they  wish  to  see.
 That  is  all  I  can  recommend  to  my
 fellow  Members  of  the  House  in  this
 matter.

 Lastly,  I  wish  to  say  that  it  is  fortu-
 nate  for  us  that  while  in  all  other
 departments  there  are  proposals  for  an
 increase  of  20  per  cent  or  30  per  cent
 in  expenditure,  this  is  one  Depart-
 ment—I  wish  to  congratulate  you  and
 congratulate  ourselves—where  we  do
 not  find  any  such  demand  being  made
 on  the  public  exchequer.

 Mr.  Speaker:  I  may  submit  here  one
 thing.  Three  years  ago,  a  committee
 was  appoinied  by  Mr,  Ayyangar  and
 I  headed  that  committee.  The  Chair-
 man  of  the  Public  Accounts  Commit-
 tee  and  the  Chairman  of  the  Estimates
 Committee  were  two  other  Members
 of  that  committee.  We  went  through
 all  the  expenses  and  all  those  things
 and  tried  to  find  out  whether  we
 could  bring  about  any  retrenchment
 ourselves.  We  had  then  recommend-
 ed  some  retrenchment  and  we  have
 carried  that  out.

 Then  again,  I  may  inform  the  Hcuse
 —probably  it  is  aware  of  it  already—
 that  last  year,  when  the  Chinese  at-
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 tacked  our  frontiers,  at  that  time,
 though  we  wanted  every  hand  that  we
 had,  we  spared  about  20  men.  This
 Secretariat  was  the  first  to  offer  the
 services  of  20  members  of  our  staff,
 so  that  they  might  be  utilised  for
 emergency  purposes  there  and  then.

 Then,  I  wrote  to  every  Legislative
 Assembly,  to  every  department,  every-
 where,  that  no  recruits  from  outside
 might  be  taken  and  we  should  try  to
 spare  from  our  own  personnel  that  we
 have.  So,  far  as  these  suggestions
 that  have  now  been  made  are’  con-
 cerned,  I  am  thankful  to  hon.  Mem-
 bers  that  they  have  done  that  and
 drawn  my  attention  also.  I  will  con-
 sider  what  is  feasible  and  proper
 under  all  these  circumstances.

 Shri  M.  है,  Masani  (Rajkot):  With
 your  permission,  I  wish  to  make  a
 submission  to  the  hon.  Minister.  I
 hope  that  now  that  he  has  announced.
 the  order  of  the  Demands  for  Grants
 under  the  various  Ministries,  he  will
 be  good  cnough  to  adhere  firmly  to  it
 and  not  allow  himself  to  be  pushed
 off  it  under  pressure  from  his  cabinet
 colleagues.

 Shri  Hari  Vishnu  Kamath:  The  hon.
 Minister  has  not  answered  the  point
 about  the  Report  of  the  Ministry  of
 Petroleum  and  Chemicals,—when  _  it
 will  be  presented  to  the  House.  We
 cannot  discuss  it  without  the  report.

 Shri  Satya  Narayan  Sinha:  What-
 ever  is  humanly  possible,  we  will  do.

 2.38  hrs.

 STATEMENT  RE:  ARREST  OF  SHRI
 MUZAFFAR  HUSAIN,  MP.

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 The  matter  regarding  the  arrest  of
 Shri  Muzaffar  Husain,  a  Member  of
 this  House,  was  raised  in  the  House
 on  February  1,  1964.  I  have  now
 obtained  the  necessary  information



 4245  Statement  re:  PHALGUNA  16,  885  (SAKA)

 from  the  Government  of  Uttar  Pra-
 desh.  According  to  them,  Shri  Muz-
 zaffar  Husain  Kichauchi  delivered  an
 objectionable  speech  on  July  2,  963  at
 Tanda,  District  Faizabad,

 <eaying  that  the  Government  was
 to  destroy

 inter  alia
 out

 Muslims  and  looked  on
 them  with  suspicion.  He  is  also  alleg-
 ed  to  have  said  that
 women  folk  were  given  injections
 effecting  birth

 the  Muslim
 for

 control  which  would
 make  them  sterile  without  their  know-
 ledge  so  that  the  number  of  Muslims
 might  be  reduced.  He  is  reported  to
 have  complained  further  that  Govern-
 ment  was  going  to  effect  changes
 Muslim  Personal  Law  to
 Muslims  to  Hinduism.

 in
 convert

 According  to
 the  State  Government,  he  exhorted  all
 Muslims  to  rise  and  accept  the  chal-
 lenge  because  they  (Muslims)  would
 not  tolerate  any  change  in  the  islamic
 Law.

 This  speech  of  Shri  Muzzaffar  Hus-
 ain  Kichauchi  was  considered  objec-
 tionable  by  the  State  Government  and

 -as  attracting  the  definition  of  “pre-
 judicial  report”  contained  in  Rule  35
 of  the  Defence  of  India  Rules.  Afier
 collecting  necessary  evidence  and  con-
 sulting  their  Law  Officers,  the  State
 Government  issued  orders  in  Nov
 ber,  963  for

 em-
 launching  prosecution

 against  Shri  Kichauchi  under  Rule  4L
 of  the  Defence  of  India  Rules.  The
 Police  accordingly  registered  a  case
 against  him  on  25th  January,  1964.
 After  the  investigations  were  over,  a
 warrant  of  arrest  was  issued  by  the
 Magistrate  and  in  pursuance  thereof,
 Shri  Kichauchi  was  arrested  at  about
 4:30  P.M,  on  the  l5th  February,  964
 at  his  village  Kichaucha,  Police  Station
 Baskhari,  District  Faizabad  and
 put  into  an  ekka,

 was
 When  the  accused

 and  the  police  escort  had  moved  onlv
 50  yards,  Shri  Kichauchi  slipped  from
 the  ekka.  He  complained  of  pain  in
 the  hip  and  chest  and  was  given  first
 aid  locally.
 examined  by  the  Medical
 Baskhari.
 only  superficial
 Kichauchi.

 bruises

 He  was  also  subsequently
 Officer,

 The  Medical  Officer  found
 on  Shri

 Shri  Kichauchi  was  allow-
 ved  to  stay  for  the  night  in  his  house.
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 He  was  brought  to  Faizabad  next
 morning  in  a  Police  Pickup  Van.  In
 the  jail,  he  was  given  necessary  treat-
 ment  for  pain  of  which  he  complained.
 The  treatment  was  stopped  when  it
 was  no  longer  found  necessary.

 श्री  रामसेवक  यादव  (बाराबंकी)  :
 ग्रध्यक्ष  महोदय,  मैं  एक  जानकारी  चाहता  हूं  ।
 जैसा  मंत्री  जी  ने  कहा,  जुलाई  में  श्री  मुजफ्फर
 हुसेन  ने  कोई  भाषण  दिया  था  टांडा  में  ।
 उसके  बाद  नवम्बर  में  राज्य  सरकार  इस
 नतीजे  पर  पहुंची  कि  उन  का  भाषण  'राज-
 तलब  था  और  उस  पर  उनके  विऋद्ध  भारत
 प्रतिरक्षा  कानून  के  अन्तर्गत  कार्रवाई  हुई,
 इतने  दिन  सोचने  विचारने  के  बाद  ।  उसके
 बाद  जा  कर  फरवरी  में  उनकी  गिरफ्तारी

 होती  है  इसी  तरह  से  बहुत  पहले  के  मामले
 में  एक  माननीय  सदस्य  श्री  मौर्य  के  बारे  में

 भ्रध्यक्ष  महोदय  :  माननीय  सदस्य

 श्री  रामसेवक  यादव  :  प्रत्यक्ष  महोदय,
 मैं  इसलिये  श्राप  का  ध्यान  दिला  रहा  हूं  कि
 बाप  इंस  सदन  के  मालिक  हैं  ।  सदस्य
 लोग  ब्रा पके  परिवार  के  लोग  हैं  और  जब
 किसी  के  साथ  अन्याय  होगा  तो  हम  श्राप  से
 निवेदन  करेंगे

 अ्रध्यक्ष  महोदय  :  आप  एक  मेरी  जे

 सुन  लेंगे  ?  जब  कि  एक  केस  का  चालान
 ग्र दा लत  को  कर  दिया  गया  है  तो  क्या  हम
 यहां  ते  कर  सकते  हैं  कि  आया  मेम्बर  के
 साथ  अन्याय  हुआ  है  या  नहीं  |  क्या  हम
 इस  बात  पर  सोच  सकते  हैं  ।  क्या  इस  हालत
 में  हम  या  आप  कोई  राय  दे  सकते  हैं  ?  केस

 तह॒कीकात  के  बाद  ग्रदालत  में  गया  है,  जब  तक
 अदालत  उस  पर  कोई  फैसला  न  दे  दे  हम  कुछ
 नहीं  कह  सकते  ।  इस  वास्ते  इस  बात  पर  यहां
 बहस  कैसे  की  जा  सकती  है  ।

 Shri  Abdul  Ghani  Goni  (Nomi-
 nated—Jammu  and  Kashmir):  Why
 did  it  take  such  a  long  period--6  or
 7  months—to  take  action?
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 at  त्यागी  (देहरादून)  :  यह  मामला
 जल्दी  में  ते नहीं  किया  गया  ।  सोच  समझ  कर
 किया  गया  है  ।

 श्री  रामसेवक  यादव  :  ग्रध्यक्ष  महोदय,
 मैं  न  तो  भ्र पनी  कोई  राय  दे  रहा  हुं  और  न

 चाहता  हूं  कि  इस  मामले  पर  सदन  अपनी  कोई
 राय  दे  ।  लेकिन  जो  परिस्थिति  है  उसको
 आपके  सामने  रखना  चाहता  हूं  ।  मैं  यह
 जानना  चाहता  हूं  कि  क्‍या  इसी  तरह  से
 इस  सदन  के  एक  माननीय  सदस्य  श्री  मौर्य
 को  भी  गिरफ्तार  नहीं  किया  गया  था  ।  वह
 भी  रिपब्लिकन  दल  के  सदस्य  थे  और  यह  भी
 उसी  दल  के  सदस्य  हैं।  रिपब्लिकन  दल  का
 एक  चुनाव  भी  रह  हो  गया,  लेकिन  वह  अलग
 बात  है  मैं  जानना  चाहता  हूं  कि  ऐसा  तो

 नहीं  है  कि  उत्तर  प्रदेश  सरकार  रिपब्लिकन
 दल  पर  खास  तौर  से  मेहरबानी  करके  उसको
 इस  तरह  समाप्त  करने  का  प्रयास  कर

 रही  है  ?

 अध्यक्ष  महोदय  :  इसका  मैं  क्या  जवाब
 दे  सकता  हुं  ।  आप  कह  रहे  हैं  कि  उत्तर  प्रदेश
 सरकार  झूठा  मुकदमा  बना  कर  र्पिब्लिकन
 दल  को  नीचे  लाना  चाहती  है  1  इस  मामले
 पर,  जो  कि  अदालत  में  गया  हुआ  है,  फैसला
 होने  से  पहले  हम  कंस  राय  जाहिर  कर  सकते

 हैं  कि  पुलिस  झूठा  मुकदमा  बना  रही  है  ।

 Shri  Hem  Barua  (Gauhati):  Sir,
 what  perturbs  me  is  that  this  gentle-
 man  ig  alleged  to  have  made  some
 statement  in  July  and  he  has  been
 arrested,  as  announced  by  the  Minis-
 ter,  in  February,  There  is  a  long
 gap,  although  the  Defence  of  India
 Rules  are  operating.  Therefore,  the
 suspicion  is  that  the  police  might
 have  built  up  the  case  against  him.
 Or  else,  why  did  the  police  take  such
 a  long  time,  after  the  man  is  alleged
 to  have  made  the  speech?

 Mr,  Speaker:  At  this  stage,  when  it
 is  before  the  court  for  trial,  we  can-
 not  say  whether  the  police  cooked  it
 up  or  it  was  a  real  and  genuine  one.
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 Shri  Tyagi:  The  delay  is  obvious.  It
 shows  that  the  allegations  were
 thoroughly  examined  and  therefore,
 time  was  taken.  .

 Mr.  Speaker:
 taken  45  minutes.
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 Already  we  have

 2.43  hrs.
 GENERAL  BUDGET,  964-65—GENE-

 RAL  DISCUSSION—contd.
 Mr.  Speaker:  The  House  will  now

 take  up  the  General  Discussion  on  the
 General  Budget.  Shri  A,  PL  Jain.

 Shri  A.  P.  Jain:  (Tumkur):  Sir,  I
 will  start  with  the  generally  accepted
 truism  that  our  budget  is  not  a  mere
 statement  of  the  receipt  and  expendi-
 ture;  it  is  a  purposeful  instrument  for
 fulfilling  certain  objectives,  namely,
 to  promote  the  economic  development
 and  attain  certain  social  objectives.
 So  far  aS  we  in  the  Congress  are  con-
 cerned,  We  defined  our  social  objec-
 tives  at  Bhuvaneswar  in  a  big  resolu-
 tion.  It  was  not  merely  an  attempt  or
 an  essay  on  theoretical  discussion  or
 philosophical  discussion  but  we  took  a
 solemn  pledge  to  fulfil  the  resolution
 which  we  adopted  there.  We  are  de-
 dicated  to  that  resolution  and  in
 judging  the  present  budget,  at  least
 my  point  of  view  is  going  to  be,  to
 what  extent  this  budget  fulfils  the
 objectives  laid  down  at  Bhuvaneswar.
 ration.

 Analysing  that  resolution  in  a  very
 broad  way,  its  main  attributes  are  (a)
 higher  production,  both  industrial  and
 agricultural;  (b)  equitable  distribution
 of  income  and  (c)  reduction  in  in-
 equalities  of  wealth.  These  are  the
 three  broad  criteria  which  I  proposed
 to  use  as  an  acid  test  to  find  out  the
 real  nature  and  the  quality  of  this
 budget.  Let  me  take  first  higher  pro-
 duc'ion  in  the  industrial  sector.  I  am
 glad  that  the  Finance  Minister  has
 paid  adequate  attention  to  this  pro-
 blem.  Mostly  he  has  brought  about
 certain  rcadjustments.  rationalisa‘ions
 and  ching.s  in  the  tax  structure  of
 the  corporate  sector.  I  do  not  agree
 with  somic  hon.  Members  of  the  House
 who  said  that  his  objective  was  to
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 Bive  relief  to  the  corporate  sector.  In
 fact,  the  net  result  of  his  taxation  pro-
 posals  has  been  an  additional  levy  of
 Rs.  ]  cnores  during  the  budget  year,
 which  the  corporate  sector  will  have
 to  pay.  But  there  are  certain  point
 which  have  caused  me  a  little  worry
 and  I  would  like  the  Finance  Minister
 or  the  Minister  of  State  to  clarify
 those  points  in  their  reply.

 The  first  point  is  relief  in  inter-cor-
 porate  taxation.  This  relief,  among
 other  things,  has  taken  two  broad
 shapes.  The  first  is  exemption  of
 companies  from  super-tax  on  dividends
 received  from  other  Indian  companies.
 The  second  is  reduction  of  sur-tax  by
 20  per  cent  on  dividends  received
 from  certain  types  of  specified  indus-
 tries  including  companies  generating

 or  promoting  electricity.  It  is  well-
 known  that  this  type  of  concession
 Jeads  to  inter-locking.  Inter-locking
 means  concentration  of  wealth,  Re-
 vently  we  have  come  across  a  summary
 of  the  report  of  the  Mahalanobis  Com-
 mittee  though  it  has  not  been  publi-
 shed  formally.  There  is  a  significant
 remark  in  the  report  that  has  appear-
 ed,  namely:

 “As  evidence  of  concentration
 in  the  corporate  sector,  the  com-
 mittee  points  out  that  1:6  per  cent
 of  the  total  number  of  companies
 in  960-6l  claim  53  per  cent  of
 the  total  paid-up  capital.  It  is
 evident  that  one  of  the  factors  that
 have  contributed  to  the  growth
 of  big  companies  is  the  financial
 assistance  rendered  by  public
 institutions  like  the  Industrial
 Finance  Corporation,  the  National
 Industrial  Development  Corpora-
 tion  and  the  Life  Insurance  Corpo-
 ration.

 The  Finance  Minister,  in  Part  A  of
 his  budget  speech  has  specifically  said
 that  he  is  opposed  to  monopolies  and
 to  concentration  of  wealth  and  he  pro-
 poses  to  appoint  a  commission  to  find
 out  the  extent  and  the  details  about
 the  monopolies  and  concentration  of
 wealth,  with  a  view  to  deal  with  that
 problem.  So  far  88  the  proposal  goes,
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 I  welcome  it.  But  one  thing  I  want
 to  ask  from  him  is,  until  the  report  of
 that  commission  comes,  what  is  he
 going  to  do?  It  has  been  our  expe-
 rience  that  it  takes  several  years  fora
 report  of  that  nature  to  come.  Then
 Government  will  deliberate  upon  it
 and  it  comes  to  the  House,  after  which
 a  final  decision  is  taken,  What  is  he
 going  to  do  in  order  to  stop  the  in-
 crease  of  monopolies  or  concentration
 of  wealth  until  that  report  comes?  If
 we  wait  for  that  report  it  means  that
 we  are  going  to  do  anything.  So,  the
 first  thing  that  has  occurred  to  me  is
 that  this  inter-locking,  although  it  has
 a  certain  objective,  will  lead  to  fur-
 ther  concentration  ef  wealth  and  I
 would  like  the  Finance  Minister  to  en-
 lighten  the  House  as  to  how  he  pro-
 poses  to  combat  it,  It  is  my  humble
 request  to  the  hon,  Finance  Minister
 that  though  he  may  wait  for  the  re-
 port  for  the  final  steps  he  proposes  to
 take,  at  least  he  should  see  that  no
 further  increase  in  monopoly  or  con-
 centrations  of  wealth  taxe  place.
 If  it  is  allowed  to  take  place  for  three
 or  four  years  more,  then  it  will  in-
 crease  in  volume  and  our  difficulties
 in  tackling  may  become  unsurmount-
 able.
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 My  second  point  is  about  the  re-
 placement  of  super  profits  tax  by  the
 sur-tax.  So  far  as  super  profits  tax  is
 concerned  the  rate  of  deduction  was  6
 per  cent.  The  Finance  Minister  has
 raised  it  to  0  per  cent.  Well,  that  is
 a  sort  of  incentive,  The  capital  base
 for  the  super  profits  tax  was  the  capi-
 tal  and  reserve.  The  Finance  Minister
 has  extended  the  base  and  he  has  in-
 cluded  he  equity  capital,  preference
 capital,  reserves,  debentures,  loans
 both  internal  and  external  and  loans
 from  banks  for  a  period  of  ten  years.
 Now.  Sir,  I  want  to  put  one  question
 to  the  hon,  Finance  Minister,  I  have
 not  known  of  any  preference  shares
 or  of  debentures  which  are  being
 floated  at  the  rate  of  0  per  cent  or
 more.  All  the  debentures  or  the  pre-
 ference  capital  that  I  have  known  of
 are  floated  at  a  much  smaller  rate  of
 interest,  Similarly  the  loans  advanced
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 {Shri  A.  P.  Jain]
 by  the  governmental  agencies  or  loans
 raised  abroad  or  the  loans  from  the
 banks  also  carry  a  much  lower  rate  of
 interest  than  0  per  cent.  How  is  it
 then  that  he  has  included  all  these
 things  and  allowed  a  deduction,  the
 aggregate  at  0  per  cent  irrespective
 of  the  actual  outgoings?  This  is  one
 part  of  my  objection.  Rightly  enough,
 the  Finance  Minister  has  been  very
 keen  to  stimulate  savings.  If  a  person
 stands  to  benefit  by  getting  a  higher
 deduction  on  the  preference  capital  or
 the  debentures  or  on  the  loans—that
 is,  he  gets  a  deduction  of  0  per  cent
 whereas  he  pays  less  than  0  per  cent
 —than  to  that  extent  it  will  be  a  dis-
 incentive  to  build  the  reserves.  I  would
 like  the  Finance  Minister  to  clarify
 these  two  points  because  they  have
 caused  a  considerable  amount  of  mis-
 giving  in  my  mind,

 Then  I  come  to  the  foreign  equity
 capital.  A  report  had  appeared  in  the
 Patriot.  and  I  am  glad  the  Finance
 Minister  has  taken  prompt  steps  to
 contradict  that  report.  That  report  was
 causing  a  lot  of  misgiving  and  worry
 to  persons  like  me,  Foreign  invest-
 ments  have  come  peculiar  features
 which  I  do  not  like.  I  do  not  say  that
 constituted  as  we  are  the  old  maxim
 that  ‘flag  follows  trade”  holds  good.
 We  are  sufficiently  conscious.  We
 have  sufficient  courage  and  strength
 not  to  be  influenced,  not  to  be  subor-
 dinated  to  other  countries,  merely
 because  we  import  some  capital  from
 there.  But  there  is  one  thing,  that
 foreign  capital,  particularly  equity
 capital,  means  the  hands  of  the  foreig-
 ners  in  our  economic  system,  and  in
 the  ultimate  result  may  also  mean
 other  kinds  of  pressures.  We  have
 got  the  example  of  South  America
 where  the  United  States  is  controlling
 the  South  American  independent
 States  in  various  ways  through  the  in-
 vestment  of  capital.  I  do  not  look
 upon  the  investment  of  foreign  capital
 with  very  great  favour  yet  I  do  not
 altogether  oppose  it:  Our  approach
 towards  equity  foreign  capital  has
 been  a  selective  one.  Mostly  it  has
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 been  confined  to  industries  which  re-
 quire  big  capital—that  is,  big  capital
 based  industries  or  heavy  industries.
 There  has  also  been  another  condition,
 and  that  is,  where  we  60  not  have  the
 technical  know-how.  I  hope  the  hon.
 Finance  Minister  will  take  care......

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  That  is  exactly  what
 is  intended.

 Shri  A,  P.  Jain:  Then  I  congratulate
 you  on  that.  I  hope  that  the  approach
 of  the  Finance  Minister  would  be
 selective  and  foreign  equity  capital
 wiil  not  be  allowed  to  enter  into  an
 unnecessarily  large  number  of  indus-
 tries  and  it  will  be  confined  to  the
 minimum.  I  am  glad  that  that  is  the
 view  of  the  Finance  Minister  also.

 Now,  Sir,  I  come  to  my  third  point,
 namely,  agriculture.  I  do  not  hesi-
 tate  to  say  that  agriculture  has  re-
 ceived  an  cxtremely  cold  treatment
 from  the  Finance  Minister,  In  the
 whole  of  his  long  speech  of  20  pages
 there  is  a  very  scanty  reference  to
 agriculture.  There  is  one  reference
 on  page  3,  paragraph  6  Para  A,  where
 he  says  that  “80,  selected  districts
 covering  500  blocks  will  be  taken  up
 for  package  programme”,  This  _  is
 nothing  new.  The  package  programme
 is  being  tried  for  a  number  of  years,
 and  after  the  experience  we  have
 gained  it  was  but  natural  that
 this  scheme  should  be  extended
 further.  Then,  in  the  same  _  para-
 graph  he  refers  to  the  setting
 up  of  an  Agricultural  Produc-
 tion  Council—just  an  administrative
 measure.  Again  on  page  5,  para-
 graph  ll,  Part  A,  he  makes  a  casual
 observation  “keeping  the  prices  too
 low  may  defeat  the  objective  of  rais-
 ing  agricultural  production”.  But  he
 does  not  go  any  farther  than  that,  and
 that  too  is  only  a  side  reference.  He
 further  goes  on  to  say:  “but  wages
 cannot  also  be  controlled”.  [-was  ex-
 pecting  something  more  than  that.
 There  used  to  be  time  when  the
 Indian  budget  used  to  be  calle?
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 in  monsoon”.  I  am
 glad  it  is  no  more  so,  because
 we  have  got  other  sources  of
 revenue.  Even  so,  agriculture  consti-
 tutes  about  50  per  cent  of  our  econo-
 my—national  economy—and  our  bud-
 get  is  but  a  reflection  of  the  economic
 conditions,  of  the  climate  of  the
 country.  I  feel  that  the  Finance
 Minister  should  have  attached  much
 greater  importance  to  agriculture  in
 his  budget  speech,

 a  “gamble

 Now,  Sir  he  has  talked  about  sup-
 Plies.  When  an  hon.  Member  who
 was  speaking  the  other  day,  criticised
 the  agricultural  aspect  of  the  budget
 the  Finance  Minister  interrupted  him
 and  said  that  he  has  made  ample  pro-
 vision  in  the  budget  estimates.  Well
 and  good.  But  there  are  two  parts  of
 it.  One  is  making  the  supplies  avail-
 able  as  is  also  done  for  industry.  The
 hon.  Minister  has  set  up  the  Unit
 Trust.  I  welcome  it.  He  has  also  moved
 a  Bill  for  setting  up  a  Development
 Bank.  I  also  welcome  it,  Now,  so
 far  as  the  supplies  go  I  trust  and  be-
 lieve  that  morc  of  the  resources  are
 going  to  be  placed  at  the  disposal  of
 the  farmer.  But,  Sir,  are  there  not
 budget  incentives  which  the  farmer  de-
 serves?  Just  as  the  Finance  Minister
 has  given  budget  incentives  for  the
 purpose  of  stimulating  industrial  pro-
 duction,  he  should  have  given  budget
 incentive  for  the  purpose  of  stimula-
 ting  agricultural  production.  I  am  not
 making  8  vague  observation.  I  want
 to  point  out  certain  specific  things.
 Last  year,  when  the  duties  on  kero-
 sene  oil  were  being  discussed,  many
 of  us  made  a  proposal  to  reduce  the
 duties  on  the  inferior  kind  of  kerosene
 oil  which  is  being  used  in  the  country-
 side.  During  the  current  year  he
 has  realised  a  much  larger  revenue
 from  kerosene  than  what  was  esti-
 mated.  What  is  the  reason  for  his  not
 reducing  the  duty  on  inferior  kerosene
 oil,  which  gives  a  little  light  to  the
 poorer  sections  of  farmers  and  remove
 the  darkness  of  their  wretched
 homes?
 38  hrs.

 Now  I  come  to  diesel  oil,  which  is
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 very  necessary  for  the  farmers  for
 their  pumps  and  tractors.  I  do  not
 see  any  reason  why  some  reduction
 in  duty  for  diesel  0)  should  not  have
 found  a  place  in  the  budget.  On  the
 basis  of  past  performance  or  require-
 ment,  a  farmer  who  has  a  pump  or
 tractor  and  is  using  diesel  oil  could  be
 given  coupons.  It  is  big  companies
 which  are  selling  oil  and  so  there
 would  not  be  any  difficulty  about  re-
 fund  or  accounting  etc.  The  farmer
 can  be  given  concession  on  diesel  on
 presentation  of  coupons  and  the  com-
 pany  can  get  a  refund  from  the  Gov-
 ernment.

 Then  there  is  the  question  of  fer-.
 tilizers,  which  is  very  costly.  They
 are  cheaper  everywhere  else  in  the
 world.  There  is  a  fertilizer  pool  which
 is  making  unconscionable  profits.  Is
 there  any  reason  why  the  price  of
 fertilizer  should  not  be  reduced?  Is
 that  not  one  of  the  incentives  which
 the  farmer  deserves?

 The  Reserve  Bank  advances  credit
 to  co-operative  societies  at  the  rate  of
 2  per  cent,  but  when  it  reaches  the
 farmer  the  rate  of  interest  he  has  to
 pay  comes  to  8  to  0  per  cent.  Why?
 Because,  there  are  several  inter-
 mediary  societies.  There  is  the  Apex
 Bank,  the  Central  Co-operative
 Bank  and  the  primary  _  society.
 Here  I  make  a  very  humble  sug-
 gestion  to  the  hon.  Finance  Minis-
 ter.  Since  he  deals  with  the
 Reserve  Bank,  he  can  lay  down  the
 financial  pattern  and  eliminate  at  least
 one  of  these  links.  Either  the  Apex
 Bank  should  have  its  own  branches  in
 the  regions  and  districts  which  should
 advance  loans  to  the  primary  co-
 operative  societies  or  there  should  be
 regional  banks  covering  a  division  and
 doing  away  with  the  Apex  Bank  so
 that  these  regional  banks  may  advance
 credit  direct  to  the  primary  societies.
 I  think  that  this  will  reduce  the  pro-
 cessing  of  credit  through  intermedia-
 ries  by  about  2  to  3  per  cent,  which
 will  mean  a  great  relief  to  the  farmer.

 Then,  he  has  talked  so  much  about
 the  corporate  sector  hut  he  has  not
 said  a  word  about  the  co-operative’
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 societies.  I  am  referring  to  large  co-
 operative  societies  like  co-cperative
 6ugar  mills  or  co-operative  societies
 for  ginning  or  pressing  cotion  of  even
 some  co-operative  mills  which  may
 undertake  the  manufacture  of  tex-
 tiles.  This  scheme  of  co-operitive
 sugar  mills  was  started  during  my
 time  and  I  am  glad  to  fing  that  as
 many  as  25  per  cent  of  the  sugar  mills
 of  this  country  are  owned  by  co-
 operative  societies.  Now,  what  was
 the  object  of  these  co-operative
 societies?  The  object  was  that  the
 farmer  owner  becomes  als»  the  manu-
 facturer  of  sugar.  Some  of  these  co-
 operative  societies  have  done  excellent
 work.  They  are  efficient,  earning
 g00d  orofikts,  and  their  method  of
 working  is  at  least  as  efficient  as  that
 of  the  sugar  mills  in  the  private
 sector.  But  they  are  being  given

 -a  step-motherly  treatment  in  the
 matter  of  income-tax.  Some  of  these
 co-operative  societies  have  evulved  a
 system  under  which  they  make  it
 obligatory  upon  their  farmer  memhicrs
 to  compulsorily  supply  to  the  mills  all
 the  sugarcane  produced  by  them.  It
 is  a  long  term  contract.  Tney  have
 got  another  scheme.  They  control  the
 production  of  sugarcane.  They  lay
 down  the  programme,  they  themselves
 harvest  it  and  transport  it  to  the
 mills.  What  is  the  income-iax  depart-
 ment  doing?  If  a  privately  owned  mill
 buys  sugarcane  at  a  price  higher  than
 the  statutory  price—they  are  doing  it
 in  Western  UP.  where  thev  are  now
 paying  Rs.  2-6-0  insteag  of  Rs.  2--UP
 Government  is  giving  a  concession  of
 three  annas  and  the  mill  is  paying
 another  three  annas—al]  this  is  liable
 to  be  deduced  from  the  income-tax
 return  as  the  price  of  the  primary
 product  for  sugar.  In  the  case  of  the
 co-operative  societies,  they  are

 “making  a  long-term  contract  with  the
 sugarcane  producers,  introducing  cer-
 tain  improvements  and  exercising
 certain  controls.  So,  they  are  paying
 a  higher  price  for  the  sugarcane.  But
 the  income-tax  department  says:  no,
 the  deduction  will  be  alloweg  only  to

 “the  extent  of  the  statutory  price.  Is
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 it  the  manner  in  which  we  are  going to  develop  co-operative  societies?  Not
 only  in  India  but  elsewhere,  both  in
 the  capitalist  and  communist  rountries
 co-operation  has  a  big  role  to  play.  I
 request  the  Finance  Minister  to  intro-
 duce  a  provision  in  his  Finance  Bill,
 acquiring  to  himself  the  power  to
 give  adequate  relief  to  the  co-opera-
 tive  sugar  mills  ang  other  processing
 industries  in  the  co-operative  sector
 to  give  them  a  definite  stimulus,  to
 give  them  definite  encouragement  80
 that  we  may  come  nearer  the  socialist
 Pattern  by  which  he  swears  ang  I
 swear

 Here  I  am  reminded  of  our  revered
 and  devoted  friend,  Pandit  Govind
 Ballabh  Pant.  He  said  during  the
 course  of  a  discussion—I  do  not  know
 whether  the  Finance  Minister  was
 present  but  I  positively  remember  that
 the  Prime  Minister  was  there—that
 the  best  way  of  helping  a  farmer  is  to
 give  him  subsidy  because  if  vou  link
 the  subsidy  with  the  productive  input
 the  farmer  necessarily  makes  gcod  of
 the  subsidy.  I  do  not  find  anything
 of  it  here.  I  think  he  should  give
 some  thought  to  it.  He  wi’!  be  intro-
 ducing  many  706  budgets—I  wish
 him  long  life  as  Finance  Minister....

 Mr.  Speaker:  He  should  conclude
 now.

 Shri  A.  P.  Jain:  Sir,  I  speak  only
 once  or  twice  in  a  session,  So  I  should
 be  given  more  time,

 Mr.  Speaker:  I  have  no  objection
 to  that,  but  the  difficulty  is  that  the
 Congress  members  give  a  long  list  and
 I  cannot  accommodate  them  all.

 Shri  A.  P.  Jain:  I  will  sit  down  if
 you  want.

 Mr.  Speaker:  I  do  not  want  that.
 But  I  do  not  want  him  to  take  too
 long.

 Shri  Hari  Vishnu  Kamath:  (Hoshan-
 gabad):  It  can  be  deducteg  from  the
 total  time  given  to  his  party.



 4257  General

 Shri  A.  P.  Jain:  I  am  not  likely  to
 speak  for  the  rest  of  the  session  so
 that  others  will  have  more  time.

 Mr.  Speaker:  When  should  I
 the  next  bel]  then?

 e
 Shri  A.  P,  Jain:  Whenever  you  like.

 I  am  always  in  your  nands.  I  want
 the  Finance  Minister  ‘o  pay  earnest
 attention  and  devise  a  scheme  by
 which  the  co-operative  sector  is  not
 only  strengthened  but  it  is  further

 ring

 widened.  I  know  that  he  will  agree
 with  me  and  do  something.  I  know
 his  heart.

 I  am  skipping  over  some  pvoints  for
 want  of  time.  Then  I  come  to  another
 point,  the  equitable  distribution  of
 income.  I  am  sorry  to  say  that  I  do
 not  find  anything  about  it  in  this
 budget.  I  know  that  it  is  not  possible
 to  bring  about  any  radical  change  in
 the  distribution  of  income  in  one
 budget.  It  will  require  a  series  of
 budgets  spread  over  a  number  of
 years,  but  I  expected  him  to  make  a
 beginning  at  least,  a  notional  begin-
 ning,  a  nominal  beginning.  Let  me
 hope  that  he  will  do  it  in  his  next
 budget.

 I  want  to  make  one_  observation
 about  his  budget  speech.  In  paragraph
 60,  on  page  10,  under  8,  he  says  that
 his  budget  proposals  mean  a  reduc-
 tion  of  taxes  at  all  levels.  I  am  sorry,
 I  cannot  agree  with  him.  Let  me
 examine  the  figures.  I  have  tried
 to  work  them  out.  On  an  income  of
 Rs.  5.000  the  income-tax  on  1963-64,
 was  Rs.  9]  whereas  under  his  budget
 proposals  it  will  be  Rs.  84.  On  an
 income  of  Rs.  10,000  it  was  Rs.  670  in
 1963-64  ang  would  be  Rs.  709  next
 year.  On  Rs.  15,000,  it  was  Rs.  ,52I
 in  1963-64,  ang  would  be  Rs.  1,584
 next  year.  So,  there  is  increase  in  all

 cases.  So  far  as  the  Compulsory
 Deposits  Scheme  is  concerned,  that  is

 quite  independent  of  it.  He  has
 scrapped  the  CD  Scheme  and  I  con-

 gratulate  him  on  it.  He  took  a  very
 fine  and  bold  step  in  regard  to  some

 part  of  C.D.S.  and  now  he  has  extend-
 ed  it.

 2346  (Ai)  LSD—4.
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 Who  gets  the  relief?  It  ig  the  higher
 income  bracket.  On  Rs.  25,000  the
 income-tax  last  year  was  Rs.  4,800;
 this  year  it  will  be  Rs.  3,834.  On  Rs.
 lakh  last  year  it  was  Rs.  54,250;  this
 year  it  will  be  Rs.  44,615.

 Shri  Rameshwar  Tantia  (Sikar):
 Last  year  there  was  a  compulsory  de-
 posit  included  in  that.

 Shri  A.  P.  Jain:  I  have
 that.

 excluded

 Shri  T.  T.  Krishnamachari:  He  need
 not  go  into  detail.  I  have  got  it
 examined  only  this  morning  and  I  can
 supply  the  statement  to  hon,  Members.
 lf  you  take  out  the  compulsory  deposit
 excepting  in  three  cases  where  there
 is  an  increase  of  a  very  fraction  of  a
 per  cent,  in  all  other  cases  there  is  a
 decrcase  in  regard  to  amounts  below
 Rs.  15,000.  So  far  as  higher  incomes
 are  concerned,  if  he  takes  into  account
 the  annuity  deposit,  it  will  be  slightly
 more  excepting  in  one  particular
 bracket  where  it  is  a  fraction  less.  If
 you  do  not  include  the  annuity
 deposit,  the  hon.  Member  will  be
 correct.

 Shri  A.  P.  Jain:  I  am  exciuding  the
 annuity  deposits  which  is  refundable
 ang  every  year  the  amount  of  annuity
 deposit  will  go  on  decreasing,  If  I
 have  to  deposit  Rs.  1,000  as  annuity
 deposit  this  year,  next  year  I  will  be
 entitled  to  a  refund  of  Rs.  00  and
 therefore  I  will  have  to  deposit  only
 Rs.  900.  That  is  another  feature.

 Shri  T.  T.  Krishnamschari:  That
 Rs.  00  will  be  taxed.

 Shri  A.  P.  Jain:  Then,  about  excise
 duties  I  am  sorry  that  there  is  no
 relief  to  the  common  man.  Perhaps,
 he  is  hard  pressed  and  I  quite  realise
 his  position  because  our  defence  ex-

 penditure  continues  to  be  high.

 Then,  I  come  to  the  reducing  of
 inequalities.  I  am  glad  that  the  hon.
 Finance  Minister  has  not  only  rationa-
 lised  the  Capital  Gains  Tax  and  made
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 it  lower  for  the  low  income  group  and
 place  a  little  more  burden  on  _  the
 higher  income  group.  But  he  has
 also  done  away  with  the  maximum
 limit  of  25  per  cent.  I  welcome  that
 proposal.

 I  also  welcome  his  proposal  to
 increase  the  Estate  Duty  and  Gifts  tax
 rates.  In  a  socialist  society  a  man  must
 live  by  the  sweat  of  his  labour.  It  is
 a  fundamental  principle  of  socialism
 that  everybody  must  get  according  to
 the  work  he  does  and  not  live  on  un-
 earned  income,  rents  and  taxes.  So,
 to  the  extent  that  he  has  reduced  the
 heritable  wealth  and  the  wealth
 which  can  be  transferred  by  gifts,  it
 is  a  move,  although  a  slender  move,
 towards  socialism  and  I  congratulate
 him  on  this  set  of  measures.

 About  the  rise  in  prices  the  hon.
 Finance  Minister  says  that  the  rise  in
 prices  is  7.2  per  cent  during  the  ten
 months  intervening  between  March
 963  and  January  1964.  But  those  are
 the  wholesale  prices.  The  consumer  is
 not  at  all  concerneg  with  wholesale
 prices.  I  have  no  manner  of  doubt  in
 my  mind  that  the  consumers’  prices
 have  gone  up  by  20  to  25  per  cent  su
 far  as  necessities  are  concerned.  I
 will  earnestly  request  the  hon.  Finance
 Minister  to  give  up  this  age-long  but
 unrealistic  approach  of  depending  up-
 on  wholesale  prices.  He  should  work
 out  a  system—that  is  not  difficult
 because  we  have  made  a  considerable
 advance  in  our  statistical  system;  w”
 have  got  Professor  Mahalanobis—and
 basis  of  his  future  estimates  on  retail
 prices.

 Shri  T.  T.  Krishnamachari:  May  I
 point  out  to  my  hon.  friend  that  at
 one  time  I  had  sent  a  letter  which  was
 forwarded  to  him  about  retail  prices
 in  Madras  and  I  got  a  reply  that  was
 written  by  him  and  sent  by  the  hon.
 Prime  Minister  to  me  suggesting  to
 me  that  the  price  Rs.  .4  per  measure
 of  rice  that  I  gave  was  wrong  because
 the  Hindu  quoted  the  price  of  rice  as
 Rs.  -{13|-  per  measure.  The  official
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 figures,  unfortunately,  happen  some-
 times  to  blur  the  situation  so  far  as
 the  retail  prices  are  concerned.  Now,
 unfortunately,  perhaps  the  bout  is  on
 the  other  leg;  but,  nevertheless,  the
 hon.  Member  had  the  9७0०  on  his  leg
 at  one  time.

 Shri  A.  P.  Jain:  The  hon.  Minister
 had  the  boot  at  one  time;  he  lost  it
 and  again  he  has  got  it  I  do  not
 know  how  long  he  will  retain  it.

 Shri  T.  T.  Krishnamachari:  I  hope,
 the  hon.  Member  will  get  the  boot
 again.

 Mr.  Speaker:  There  is  a  race  for
 getting  the  boot.  Shri  Jain  has  taken
 half  an  hour.

 Shri  A.  P.  Jain:  Only  five  minutes
 more.  I  will  request  tue  hon.  Finance
 Minister  to  keep  in  mind  that  the  lot
 of  the  common  man  is  very  hard.  Our
 planning  is  democratic  planning  and
 it  depends  upon  the  willing  support
 of  the  people.  I  am  sorry  to  say  that
 the  people  are  becoming  frustrated  and
 disillusioned.  If  planning  has’  to
 succeed,  prices  have  to  be  controlled.

 Shri  T.  T.  Krishnamachari:
 entirely  in  agreement.

 I.  am

 Shri  A.  P.  Jain:  I  am  sorry  to  say
 that  in  all  te  proposals  of  the  hon.
 Finance  Minister  there  is  nothing
 positive  which  indicates  how  he  is  go-
 ing  to  contro]  prices.  In  the  long  run
 prices  can  be  controlleq  by  increased
 production.  But  even  in  the  fleld  of
 agriculture,  the  team  which  has  ex-
 amineg  the  package  scheme  says  that
 the  final  results  of  increased  produc-
 tion  can  be  attained  only  in  three  to
 four  years  and  not  in  one  year.  What
 are  we  to  do  during  the  interim
 period?

 The  wor!d  has  known  of  only  three
 ways  of  controlling  prices  in  the
 shortest  period.  One  ig  physical  con-
 trols.  The  hon.  Finance  Minister  has
 correctly  pointed  out  certain  adminis-
 trative  ang  technica]  difficulties.  But
 what  shoulg  be  our  approach  ?  We
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 should  improve  the  administration rather  than  give  up  controls.  Then, there  are  monetary  controls.  They have  not  proved  to  be  very  effective. As  regards  fiscal  controls,  experience has  shown  that  they  are  not  effective in  controlling  prices.  In  other  words, either  we  give  in  to  a  sense  of  frus- tration  and  say  that  prices  are  not
 Boing  to  be  controlleq  or  we  have  to
 reorganise  and  improve  the  machinery to  control  them.

 Now  I  come  practically  to  the  last
 Point.  The  hon.  Finance  Minister  has
 indicated  a  very  alarming  aspect  so
 far  as  the  States  are  concerned.  The
 arrears  of  loans  due  from  the  States
 amount  to  Rs.  3,600  crores.  In  the
 Budget  year  he  is  going  to  give  an
 assistance  of  Rs.  559  crores  to.  the
 States.  This  will  include  both  subsidy
 and  loans.  So,  the  amount  of  loans
 will  be  less.  Even  if  we  calculate  on
 the  basis  of  the  loans  which  are  going
 to  be  advanced  during  the  Budget
 year,  it  will  mean  that  our  arrears
 would  total  to  the  amount  which  has
 Ween  advanceq  during  five  or  six
 years.  Since  in  the  past  the  amount
 of  loans  to  the  States  was  much
 smaller  than  what  we  are  giving  now,
 my  own  feeling  is  that  out  of  what-
 ever  we  have  paid  to  the  States  during
 the  whole  term  of  the  Plan  nothing
 has  been  recovered.  Ifere  is  the  weak
 point.  We  are  being  taxed  more.
 When  we  want  relief  in  direct  taxes,
 we  are  told  that  the  Budget  is  tight.
 These  recoveries  are  not  made.  Is_  it
 the  intention  that  the  Central  Govern-
 ment  should  go  on  raising  rescurces
 for  the  States  and  never  recover
 them?  This  is  an  aspect  to  which  very
 quick  ang  very  intense  attention
 should  be  given.  I  hope,  the  hon.
 Finance  Minister  would  do  it.

 On  the  whole,  I  welcome  the
 Budget.

 Shri  T.  T.  Krishnamachari:  Thank
 you.

 Shri  A.  P.  Jain:  [  know,  there  are
 indications  in  it  and  I  know  that  the
 hon.  Finance  Minister  is  a  man  of
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 imagination  and  courage.  He  has left  many  thing  undone;  I  hope,  he will  do  them  and  will  lead  us  on.  We
 follow  him  ang  under  his  guidance  we
 will  go  towards  the  destined  goal  of
 the  Bhubaneshwar  resolution.  But
 there  is  one  thing.  In  a  report  of  his
 interview  to  the  London  Economist
 which  has  been  reproduced  in  Indian
 Papers  he  is  reported  to  have  suid
 that  he  has  full  freedom  to  frame
 his  budgetary  policies  subject  to  the
 control  of  the  hon.  Prime  Minister.
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 Sir,  Iam  a  Congressman.  I  owe  my
 loyality  to  the  Congress  and  to  the
 Bhubaneshwar  Resolution.  Let  him
 not  take  up  an  attitude  which  may
 create  double  loyalties  for  me.  Let
 him  obey  the  Bhubaneshwar  Resolu-
 tion,  let  me  obey  the  Bhubaneshwar
 Resolution  and  Jet  us  proceed  towards
 this  goal.

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  Mr.  Speaker,  Sir,  listening  to
 the  debate  for  the  last  three  days,
 sometimes  I  felt  sympathy  for  the
 Finance  Minister  because  mostly  he
 was  receiving  only  brickbats  during
 the  General  Discussion  on  the  Budget.
 I  also  sympathise  with  friends,  like,
 Shri  Ajit  Prasad  Jain  because  such
 friends  have  to  conclude  their  speeches
 by  saying.  “I  welcome  the  Budget”.
 But  I  would  request  the  Finance
 Minister  not  to  go  by  the  last  sen-
 tences  in  the  speeches  made  from  the
 Congress  benches.  I  would  like  him
 really  to  read  through  the  whole
 speeches  made  in  the  House  during  the
 last  three  days.

 Sir,  in  a  sense  it  is  heartening  to
 see  that  from  all  parts  of  the  House.
 from  all  sections  of  the  House,  basic
 criticism  was  made  about  the
 approach,  the  outlook.  that  is  contain-
 eq  in  the  Budget  presented  by  the
 Finance  Minister.  When  mv  colleague
 Mr.  Homi  Daji,  was  speaking  and
 when  he  made  some  reference  to
 Bhubaneshwar,  somehow  the  Finance
 Minister  got  very  agitated  and  he  was
 asking  Mr.  Homi  Daji  not  to  speak
 about  Bhubaneshwar  and  that  it  should
 be  left  to  him  and  to  his  own  friends.
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 [Shri  Vasudevan  Nair]
 Now,  I  should  make  it  plain  that  we

 have  no  illusion  about  Bhubaneshwar
 or  Jaipur.
 3.22  hrs.
 [Mr.  Deputy-SpEAKER  in  the  Chair.]

 Shri  T.  T.  Krishnamachari:  You  have
 70  illusions  at  all.  Have  you  any
 illusions?

 Shri  Vasudevan  Nair:  But  I  am
 sure  the  Finance  Minister  wil)  have
 to  settle  accounts  with  his  own
 friends........

 Shri  T.  T.  Krishnamachari:  Cer-
 tainly,  we  have  settled.

 Shri  Vasudevan  Nair:  as  fa
 as  Jaipur  and  Bhubaneshwar  are  con-
 cerned.  At  the  same  time.  I  would
 like  him  to  remember  that  Bhubane-
 shwar  and  Jaipur  have  _  significance
 not  only  for  the  Congress  Party,  but
 for  the  whole  country  b2cause  you  are
 the  ruling  Party.  Not  cn'y  that.  The
 ideals  of  socialism,  of  euitable  distri-
 bution  of  wealth  and  such  other  things
 are  not  the  ideals  of  any  particular
 Party.  But  they  are  ideals  already
 accepteg  by  this  very  Parliament.
 They  are  national  policies  that  we  are
 bound  to  implement.

 I  would  like  the  Finance  Minister,
 if  possible,  to  read  every  day,  for
 example,  the  Directive  Principles  of
 the  Constitution.  Let  him  refresh  his
 memory.  I  think,  it  is  very  necessary
 for  him  to  do  that.  Let  him,  again
 and  again,  read  the  Industrial  Policy
 Resolution  adopted  by  this  very  House.
 I  am  sure  these  are  not  very  revolu-
 tionary  documents  about  which  he
 need  be  afraid  or  frightened.  Our
 charge  is  that  this  Finance  Minister  is
 trying  to  subvert  the  Industria]  Policy
 Resolution,  that  this  Finance  Minister
 is  trying  to  sabotage  the  very  national
 policies  accepted  by  this  House  and  he
 is  even  going  against  the  spirit  of  the
 Directive  Principles  of  the  Constitu-
 tion.

 Shri  T.  T.  Krishnamachari:  Not
 quite  as  sufficiently  as  you  are  trying
 to  subvert  the  State.
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 Shri  Vasudevan  Nair:  He  gets  a  bit
 restless  when  the  things  are  told  in  his
 face.  He  will  become  restless.  That
 I  can  understand.  But  he  has  to  list-
 en.  As  far  as  the  Industrial  Policy
 Resolution  is  concerned,  I  say  this  for
 his  benefit  specially  for  I  do  not  think
 he  is  reading  it  these  days.  He  should
 know  that  there  is  a  complete  and
 comprehensive  picture  presented  there
 as  far  as  the  future  industria]  develop-
 ment  of  this  country  is  concerned.  He
 cannot  take  something  out  of  it  and
 reject  the  rest.  It  is  a  complete  pic-
 ture.  He  cannot  distort  the  whole
 thing.  In  Para  5,  it  is  said:

 “In  order  to  realise  this  objec-
 tive....”

 It  is  given  in  the  earlier  paragraphs.
 “"...it  is  essential  to  accelerate

 the  rate  of  economic  growth  and  te
 speed  up  industrialisation  and,  in
 particular,  to  develop  heavy  in-
 dustries  and  machine  making  in-
 dustries  to  expand  the  public  sec-
 tor,  and  to  build  up  a  large  and
 growing  cooperative  sector......  ”

 About  it  a  mention  was  made  by  my
 hon,  friend  Mr.  Ajit  Prasad  Jain.

 “These  provide  the  economic
 foundations  for  increasing  oppor-
 tunities  for  gainful  employment
 and  improving  living  standards
 and  working  conditions  for  the
 mass  of  the  people.  Equally,  it  is
 urgent,  to  reduce  disparities  in  in-
 come  and  wealth  which  exist  to-
 day,  to  prevent  private  monopolies
 and  the  concentration  of  economic
 power  in  different  fields  in  the
 hands  of  small  numbers  of  indivi-
 duals.  Accordingly,  the  State  will
 progressively  assume  a  predomi-
 nant  and  direct  responsibility  for
 setting  up  new  industrial  under-
 takings  and  for  developing  trans-
 port  facility.  It  will  also  under-
 take  State  Trading  on  an  increas-
 ing  scale....”

 Underline  this  thing.
 “It  will  also

 It  says:
 undertake  State
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 trading  on  an  increasing  scale...”

 And  what  is  the  role  of  the  private
 sector?

 “At  the  same  time,  as  an  agency
 for  planned  national]  development,
 in  the  context  of  the  country’s  ex-
 panding  economy,  the  _  private
 sector  will  have  the  opportunity  to
 develop  and  expand.  The  prin-
 ciple  of  cooperation  should  be  ap-
 plied  wherever  possible  and  a
 steadily  increasing  proportion  of
 the  activities  of  the  private  sector
 developed  along  cooperative
 lines.”

 Our  charge  against  the  Budget,  against
 the  ideals  formulated  by  the  Finance
 Minister  is  that  he  is  distorting  the
 whole  concept  in  favour  of  the  private
 sector.  I  do  not  have  the  time  to
 quote  the  various  passages  that  occur
 in  his  Budget  speech.  The  various
 statements  that  he  has  made  previous-
 ly  in  this  House  and  _  outside,  right
 from  the  beginning  when  he  gave  the
 talk  over  the  All-India  Radio  about
 the  economic  situation  in  this  country,
 he  was  step  by  step  trying  to  move
 away  from  this  Policy  Resolution  of
 this  Parliament  and  this  country.
 Now,  his  fear  is  that  provided  we  give
 sufficient  incentives  to  capital,  the
 whole  problem  can  be  solved.  We  all
 know  that  the  Finance  Minister  is  fac-
 ing  a  crisis.  This  country  is  facing  an
 economic  crisis.  He  is  moving  from
 difficulty  -to  difficulty.  In  spite  of
 planning  for  so  many  years,  as  it  is
 being  mentioned  by  every  Member  in
 this  House,  the  cost  of  living  is  going
 up.  the  purchasing  power  is  going
 down,  the  prices  are  going  up,  unem-
 ployment  is  a  very  huge  problem  that
 we  face  even  today  and  these  are  the
 problems  that  should  get  answer  even
 after  all  these  years  of  planning  and
 in  order  to  solve  the  crisis,  the  Finance
 Minister  has  his  way  of  helping,  prod-
 ding  on  supplementing  the  energies  of
 the  private  sector.  It  is  a  one-sided
 approach  ang  a  very  wrong  fundamen-
 tal  approach.  What  is  the  situation  in
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 this  country?  In  the  Economic  Sur-
 vey,  it  is  pointed  out:

 “The  index  of  variable  dividend
 industrial  securities  (1952-53—100)
 came  down  from  95  in  May  962
 to  73  by  the  end  of  December
 962  and  further  to  58  by  the  end
 of  June  1963.  A  considerable  part
 of  the  decline  in  share  prices  was
 in  the  nature  of  a  corrective  to  the
 earlier  boom....”

 The  Government  itself  has  to  agree
 that  of  the  decline  was  in  a  way
 justified  because  it  was  a  corrective  to
 the  earlier  boom.

 “....but  since  the  decline  had
 been  sharp  a  number  of  measures
 were  taken  to  stimulate  activity
 in  the  stock  markets.”

 The  Finance  Minister’s  solicitude  for
 the  industrialists  is  well  known.

 Then,  what  did  he  do  all  these  months?
 The  Economic  Survey  further  says:

 “Forward  trading  was  resumed
 in  June,  ‘1963,  financial]  assistance
 was  given  to  the  Industria]  Fin-
 ance  Corporation  and  the  Indus-
 trial  Credit  and  Investment  Cor-
 poration  to  enable  them  to  increa-
 se  their  under-writing  operations
 and  the  selective  credit  controls
 were  relaxed  in  so  far  ag  advanc-
 es  against  shares  were  concerned.
 The  modification  in  the  credit
 Policy  of  the  Reserve  Bank  in
 October,  1963,  as  also  the  announ-
 cement  of  Government’s  decision
 to  establish  a  Development  Bank
 led  to  a  recovery  in  share  prices
 and  the  index  by  25th  January,
 964  was  169,  i.e,  the  level  pre-
 valent  a  year  ago.”,

 In  1952-53,  the  index  was  100,  and
 Government  themselves  felt  that  a
 certain  decline  was  justified  as  a  cor-
 rective  to  the  boom,  but  the  index
 again  went  up  to  169,  the  level  preva-
 lent_a  year  ago.

 After  all  this,  the  Finance  Minister
 thinks  that  it  is  again  necessary  to
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 (Shri  Vasudevan  Nair]
 give  many  morc  incentives  to  the  pri-
 vate  sector.  and  he  has  came  forward
 with  all  these  proposals.

 One  of  his  pet  schemes  is  the  Unit
 Trust.  He  was  pleading  in  this  House
 for  the  establishment  of  the  Unit  Trust
 as  he  said  that  it  would  really  help
 the  middle-class  people,  the  not  very
 rich  people,  also  to  come  into  the  field
 of  industry.  But  what  has  happened
 In  actual  practice?  He  has  constituted
 a  board  of  trustees  for  this  Unit  ‘Trust,
 There  again,  the  real  purpose  of  Gov-
 ernment  is  revealed;  with  whom  the
 Government  ang  the  Finance  Minister
 are  linked  is  again  divulged  in  the
 constitution  of  the  board  of  trustees
 for  the  Unit  Trust.  Is  it  to  help  the
 ordinary  shareholders?  Is  it  to  help
 the  middle  class  people  also  to  come
 into  the  field  of  industry  that  such
 people  are  put  in  control  of  the  Unit
 Trust  which  will  have  a  lot  of  money
 from  Government?  That  is  again
 handed  over  to  the  monopolists.  That
 is  our  charge  against  the  finance
 Minister.  Mr.  Wagle,  who  is  one  of
 the  trustees  of  the  Unit  Trust  repre-
 sents  the  Karamchand  Thapar  group
 of  companies  whose  web  is  entangling
 every  available  field:  of  industrial  pro-
 duction.  Another  gentleman,  Mr.
 Mitter  is  on  Messrs.  Andrew  Yule  &
 Co.  which  has  200  Indian  companics
 under  its  contro],  all  directed  and
 managed  from  London.  The  Unit
 Trust  is  being  controlled  by  such  peo-
 ple.  Then,  there  is  Mr.  Tuli  of  the
 Punjab  National  Bank  who  should  be
 taken  as  representing  the  Sahu-Jains
 about  which  the  Vivian  Bose  report
 had  much  to  say.  Still,  the  Finance
 Minister  wants  us  to  believe  that  he
 really  wants  to  expand  the  base  of  in-
 dustry  so  that  it  is  not  controlled  by
 a  few  business-houses.  I  should  say
 that  he  has  without  shame  come  for-
 ward  in  his  budget  speech  giving  a
 kind  of  theoretical  explanation  that
 today  the  business-houses  are  not  real-
 ly  controlled  by  the  old  families  in
 whose  names  they  stand.  Of  late,
 even  in  the  Western  countries,  in  the
 classically  capitalist.  countries  there  ts
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 a  lot  of  talk  avout  people’s  capitalism.
 Perhaps,  they  think  that  they  can  dupe
 -people  by  such  talk.  It  is  regrettable
 that  the  Finance  Minister  of  India,  the
 Finance  Minister  of  a  «Government
 which  is  run  by  a  party  which  claims
 to  stand  for  socialism  should  come  for-
 ward  as  an  apologist  of  the  private
 sector  and  without  shame  try  to  tell
 the  people  of  our  country  that  these
 big  business-houses  and  these  big  com-
 panies  are  today  not  really  controlled
 by  these  few  monopolists,  but  really
 the  ownership  is  passing  down  to  the
 broader  sections  of  the  shareholders.
 This  runs  counter  to  facts.  This  is  a
 propaganda  which  the  Finance  Minis-
 ter  of  this  Government  ought  not  to
 have  taken  up  on  himself  to  carry  on.

 Now,  let  us  compare  the  Finance
 Minister’s  solicitude  for  the  capitalists
 or  the  private  sector  with  what  he  has
 done  in  the  field  of  controlling  the
 price-line  or  of  boosting  up  agricul-
 tural  production  or  of  at  least  preven-
 tion  the  upward  trend  in  unemploy-
 ment  and  such  other  fields.

 As  far  as  the  agricultural  sector  is
 concerned,  most  of  the  Members  in
 this  House  including  many  Mernbers
 of  the  ruling  party  have  drawn  atten-
 tion  to  the  fact  that  there  is  practical-
 ly  no  concern  shown  in  this  budget  as
 far  as  the  agriculturist  is  concerned.
 We  from  our  party  have  been  arguing
 in  this  House  al]  these  years  that  if
 we  really  want  to  make  a  break-
 through,  the  fundamental  and  basic
 thing  that  we  should  give  attention  to
 is  the  question  of  the  institutional  re-
 organisation  in  agriculture?  What  has
 happened  in  this  regard  in  this  coun-
 try  during  all  these  years?  During  all
 these  seventecn  years,  what  has  hap-
 pened  is  that  in  the  name  of  agrarian
 reforms,  various  State  Governments
 have  really  tried  to  sabotage  the  very
 legislations  passed  by  themselves.  I
 do  not  have  the  time  to  go  into  the  de-
 tails.  But,  apart  from  the  institution-
 al  reorganisation  in  agriculture  and
 the  relations  .of  production  in  the
 country,  there  are  various  other
 steps  that  should  be  taken  to



 4269  General

 help  the  peasant  to  get  out  of
 the  rut  in  which  he  was  _  re-
 maining  for  the  last  many  centuries.
 Government  claim  that  they  have  tak-
 en  steps.  It  is  true  that  a  lot  of  money
 was  spent  over  it;  during  the  first  two
 Five  Year  Pilang  nearly  Rs,  750  cro-
 res  were  spent  on  agriculture,  commu-
 nity  development  and  irrigation,  and
 in  the  Third  Five  Year  Plan  it  is  pro-
 posed  to  spend  nearly  Rs.  2000  crores
 on  all  these  three  items.  But  it  still
 remains  a  fact  that  even  during  the
 period  that  we  have  spent  nearly
 Rs.  3000  crores  for  increasing  agricul-
 tural  production,  we  have  been  im-
 porting  foodgrains  to  the  tune  of  about
 Rs.  2000  crores.  Look  at  the  huge
 amount  that  we  have  invested  and
 look  at  the  shabby  results  that  we
 have  got.  We  shoulq  go  deeper  into
 the  causes  why  this  stagnation  still
 remains.  in  the  field  of  agriculture.
 Some  Members  plead  for  more  money.
 That  may  be  necessary.  But  before
 that,  I  would  urge  Government  to
 make  a  study  as  to  whether  the  money
 that  is  being  pumped  into  the  villages
 really  goes  into  the  hands  of  the  real
 cultivators  or  not.  That  is  the  basic
 question.  Il  am  sure  that  you  will  see
 that  in  every  block  or  in  every  village,
 not  more  than  0  to  20  per  cent  of  the
 richer  sections  of  the  cultivators  get
 the  benefits  either  by  way  of  credit  or
 fertilisers  or  seeds  and  so  on.  I  can-
 not  say  that  it  is  a  monopoly  there,
 but  it  is  again  a  combination  of  certain
 vested  interests  in  the  villages  toge-
 ther  with  the  officials  that  really  grab
 a  large  part  of  the  amount  that  we  are
 trying  to  push  down  to  the  villages.
 A  very  interesting  study  was  made  in
 this  behalf  by  no  less  a  person  than
 Shri  Jayaprakash  Narayan.  A  com-
 mittee  had  been  appointed  by  Gov-
 ernment  to  study  the  welfare  of  the
 weaker  sections  of  the  village  commu-
 nity.  and  a  report  was  submitted  to
 the  Ministry  of  Community  Develop-
 ment  and  Co-operation.  There  are
 very  many  revealing  things  in  that  re-
 port  where  he  has  pointed  cut  that
 nearly  50  per  cent  of  the  village  com-
 munity,  who,  according  to  him,  belong
 to  the  weaker  sections,  are  completely
 out  of  the  picture  as  far  as  the  com-
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 munity  development  projects  are  con-
 cerned,  and  as  far  as  the  credit  faci-
 lities  are  concerned.  So,  my  point  is
 that  not  only  shall  we  have  to  give  a
 new  reorientation  to  our  agricultural
 projects  and  programmes,  but  we
 should  really  try  to  see  that  the  grip
 of  the  richer  sections  in  the  villages
 over  all  the  projects  is  removed  and
 the  real  benefits  go  down  to  the  real
 tiller  of  the  soil  or  the  weaker  sections
 in  the  villages.  Unless  that  is  done,
 and  unless  genuine  efforts  are  made
 to  reach  the  larger  sections  of  the
 people  in  our  country,  whether  they  be
 in  the  villages  or  in  the  towns,  we
 shall  not  be  able  to  turn  the  corner
 and  we  shall  be  going  in  the  vicious
 circle  ang  in  this  rut.  If  we  really
 want  to  make  a  break  from  this  situa-
 tion,  then,  the  fundamental  approach
 and  outlook  of  the  Finance  Minister
 and  this  Government  have  to  change.
 We  are  sorry  to  find  that  instead  of
 that,  under  the  leadership  of  the  pre-
 sent  Finance  Minister,  there  is  an  ut-
 tempt  being  made  to  distort  the  vision
 that  is  before  this  country,  to  distort
 and  sabotage  the  policies  and  pro-.
 grammes  which  are  national  policies
 and  programmes  adopted  by  this  Par-
 liament  ang  this  country  and  by  all
 the  political  parties  in  this  country.

 The  Minister  of  Planning  and  Min-’
 ister  in  the  Ministry  of  Finance  (Shri
 B.  R.  Bhagat):  Mr.  Deputy-Speaker,
 before  I  take  up  some  of  the  points
 raiseq  during  this  discussion,  I  would
 like  to  clarify  one  or  two  personal  al-
 -legations  made  by  the  hon.  Member,
 Dr.  Ram  Monahar  Lohia.  In  _  his
 speech  yesterday,  he  referred  to  the
 alleged  impropriety  of  the  appoint-
 ment  of  a  certain  Member  of  the
 UPSC.  The  allegation  is  completely
 unfounded,  and  I  should  have  ignored
 jt  but  for  the  fact  that  it  is  neccessary
 that  public  confidence  is  not  allowed
 to  be  undermined  by  unfounded  alle-
 gations,  particularly  when  such  allega-
 tions  are  made  on  the  floor  of  this
 House.

 श्री  किशन  पटनायक  (सम्बलपुर)  :

 उन्होंने  इस  बारे  में  जो  शब्द  कहें  थे वह  कोट
 किये  जायें
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 उपाध्यक्ष  महोदय  :  भीतर,  शाइर  |
 About  the  relationship,  may  I  say आप  सुन  खोजिये  ।

 Shri  8.  R.  Bhagat:  ]  am  giving  the
 facts.  The  House  will  judge.

 The  appointment  was  made  purely
 on  the  basis  of  merit  and  the  require-
 ment  of  work,  and  any  kind  of  rela-
 tionship  had  not  the  remotest  bearing
 on  it.  This  gentleman  was  not  remov-
 ed  from  the  Bihar  Service,  as  alleged
 by  Dr,  Lohia.  He  belonged  to  the
 Indian  Service  of  Engineers  ang  was
 allotted  to  Bihar.

 Shri  R.  S.  Pandey  (Guna):  Do  not
 take  Dr.  Lohia  seriously.

 Shri  B.  R.  Bhagat:  He  completed  his
 five  years’  tenure  as  Chief  Engineer
 in  Bihar.  Thereafter  his  services  were
 transferred  to  the  Central  Government
 for  six  months  in  the  first  instance,
 later  extended  with  the  concurrencc  of
 the  UPSC.  On  retirement  from  this
 post,  he  was  selected  for  another  as-
 signment  under  the  Central  Govern-
 ment  on  the  recommendation  of  UPSC.
 This  assignment  was  not  in  any  de-
 partment  under  Nandaji’s  charge.  He
 held  it  till  about  the  middle  of  1962.

 His  case  for  appointment  as  an  En-
 gineer  Member  of  the  UPSC  was  spon-
 sored  by  the  then  Minister  of  Food
 and  Agriculture,  who  said  that  he  had
 high  regard  for  his  integrity,  upright-
 ness  and  professional  ability.  Later
 he  added  that  with  his  knowledge,
 experience,  competence  and  integrity.
 he  would  fill  the  office  of  Member  of
 UPSC  with  distinction.  Then  again
 the  then  Minister  of  Commerce—now
 the  Minister  of  Industry,—who  had
 known  this  gentleman’s  work  88  a
 Minister  in  Orissa,  also  commended
 him  for  his  high  integrity.

 After  consulting  the  Chairman,
 UPSC,  his  appointment  in  the  vacancy
 of  the  Engineer  Member  was  recom-
 mended  by  the  Home  Minister  to  the
 President.

 that  I  would  like  the  House  to  deter-
 mine  it?  For  example,  if  theré  ts  re-
 lationship  between  A  and  B  in  this.
 way,  that  8  is  A’s  mother’s  sister's
 son’s  son’s  wife’s  uncle,  ‘the  learned
 Doctor  calls  it  a  close  relationship!

 An  Hon.  Member:  What  is  it?
 Shri  B.  RR.  Bhagat:  I  can

 repeat  it—mother’s  sister’s  son’s  son’s
 wife’s  uncle.  ‘This  relationship  the
 learned  Doctor  calls  as  close  relation-
 ship!

 Shri  Sidheshwar  Prasaq  (Nalanda):
 A  real  research  work.

 Shri  B.  R.  Bhagat:  Similarly,  he
 Made  another  allegation  in  regard  to
 the  National  Projects  Construction.
 Corporation,  a  public  sector  enter-
 prise,  and  its  former  Chairman,  Shri
 L.  N.  Mishra,  who  is  now’  Deputy
 Minister  in  the  Home  Ministry.  I
 am  sorry  to  say  that  here  also  his
 allegations  are  baseles  and  unfounded.

 Shri  Kishen  Pattnayak:  How?

 Shri  B.  R.  Bhagat:
 speak  for  themselves,

 The  facts  will

 He  referred  to  the  construction
 work  done  by  the  NPCC  at  Dar-
 bhanga  airfield.  This  particular  work
 was  given  to  the  NPCC  on  tender
 basis.  The  NPCC’s  tender  was  the
 lowest.  As  against  the  tender  of  the
 Hindustan  Construction  Company  for
 Rs.  2°l6  crores,  the  NPCC’s  tender
 was  Rs.  °46  crores,  very  considerably
 lower.  In  this  was  included  supplies,
 cost  of  cement  ang  other  materials,
 and  hence  the  nétt  value  of  the  con-
 tract  was  only  Rs.  80  lakhs.  The
 NPCC  was  allowed  Rs.  80  per  000c.
 ft.  by  CPWD  for  the  items  of  work
 in  question,  and  not  Rs.  l0  as
 alleged  by  the  learned  Doctor.  For
 the  earthwork  and  other  things  the
 NPCC  called  for  tenders  and  the  rate
 quoted  by  the  lowest  tenderer,
 Messrs,  Khanna  Construction  Co.  of
 Lucknow,  that  fs  Rs.  69  per  000c.  ft.
 was  accepted.  The  balance  of  Rs,  21
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 was  kept  by  them  for  some  items  of
 work  which  they  did  themselves.

 The  point  is  that  this  is  a  public
 sector  enterprise.  Any  profit  made
 by  it  comes  to  the  public  exchaquer
 and  not  to  any  private  person.

 श्री  किशन  पटनायक  :  लेकिन  मजदूरों
 को  कितना  दिया  गया  ?

 Shri  8.  R.  Bhagat:  The  normal
 procedure  was  followed.  Everything
 was  allotied  by  tender,  whether  to
 the  NPCC  or  to  the  subcontractor.  It
 would  be  wrong  to  conclude  that  any
 excess  profit  was  allowed  to  anybody
 at  any  stage  or  any  irregularity  was
 committed,

 These  are  the  facts.  If  you  com-
 pare  similar  work  done  in  other  air-
 fields,  either  Ranchi  or  Gorakhpur  or
 Lucknow,  it  will  be  found  that  the
 rates  allowed  to  the  NPCC  were
 l0—l5  per  cent  lower—for  similar
 construction,  work  of  a  similar  type.

 So  from  any  point  of  view,  the  con-
 clusion  emerges  that  the  NPCC  has
 done  a  good  work  and  because  of  its
 participation,  the  public  exchaquer

 was  saved  to  the  tune  of  Rs.  70  lakhs
 straightway,  Ag  for  the  work  of  the
 former  Chairman,  under  his  chair-
 manship  it  has  done  goog  work,  and

 the  work  increased  from  Rs.  6  crores
 to  Rs.  47  crores,  and  it  couid  declare

 a  dividend  of  43  per  cent......

 श्री  रामसेवक  यादव  (बाराबंकी)  :
 उपाध्यक्ष  महोदय,

 उपाध्यक्ष  महोदय  :  बार्डर,  काडर  ।

 Shri  R.  Barua  (Jorhat):  On  a  point
 of  information.

 Mr.  Deputy-Speaker:  No  clarifi-
 cation  now.  He  is  not  yielding.

 श्री  रामसेवक  यादव  :  उपाध्यक्ष  महोदय,
 इस  सिलसिले  में  मैं  मंत्री  महोदय  से  जानना

 चाहता  हूं  क्योंकि  इस  सम्बन्ध  में  कुछ  चर्चा

 हमारे  दल  की  ओर  से  चली  थी

 PHALGUNA  16,  885  (SAKA)  Budget—  274.
 General  Discussion

 4274

 उपाध्यक्ष  महोदय  :  प  बैठ  जाइये  ।

 Shri  8.  R,  Bhagat:
 budget  discussion...

 Coming  to  the:

 श्री  रामसेवक  यादव  :  उपाध्यक्ष  महोदय,
 मैं  इसकी  जानकारी  चाहता  हूं

 Mr.  Deputy-Speaker:  As  long  as
 he  does  not  yield,  J  cannot  allow  the-
 hon.  Member  to  intervene.

 श्री  रामसेवक  यादव  :  मंत्री  महोदय  सुनने
 जा  रहे  हैं  ।

 उपाय  महोदय  :  बार्डर,  बार्डर  ।

 Shri  Nambiar  (Tiruchirapalli):  He
 is  most  unyielding,

 श्री  रामसेवक  यादव  :  जब  मंत्री  महोदय
 सुनना  चाह  रहे  हैं  तो  मुझे  कह  लेने  दीजिये  ।

 Mr.  Deputy-Speaker:  When  a
 Member  is  on  his  legs,  he  cannot
 speak  like  that.

 Shri  Yallamanda  Reddy  (Marka-
 pur):  He  has  yielded.

 श्री  रामसेवक  यादव  :  उपाध्यक्ष  महोदय,
 डा०  लोहिया  ने  यह  कभी  नहीं  कहा  कि  यह
 जो  फ़ायदा  हुआ  है  वह  उस  कारपोरेशन  को
 नहीं  गया  है  और  वह  मिश्रा  जी  को  गया  है
 उन  का  यह  मतलब  नहीं  था  ।  उनका  मतलब
 यह  था  कि  समाजवाद  में  मज़दूरों  को  क्‍या
 मिल  रहा  है  जब  इस  तरीके  से  उनकी  भी
 फ़ायदा  उठाने  की  मंशा  है  ?  यह  एक  बात
 रही  ।  दूसरी  जो  अभी  मेहता  के  बारे  में  कहा
 गया  तो  मैं  चाहूंगा  कि  मंत्री  महोदय  सन्‌
 १६५६  का  सारा  रेकार्ड,  वहां  की  सारी

 कार्यवाही,  वह  सारी  चीज़  मंगायें  शौर  तब
 उस  पर  चर्चा  होनी  चाहिए  ।  श्री मनु,  कब
 उन  की  नियुक्ति  हुई  है  जब  नन्दा  साहब
 हमारे  गृह  मंत्री  हुए  तो  जो  पहले  गृह  मंत्री  रहे
 उन  के  समय  नियुक्ति  क्‍यों  नहीं  हुई  ?  यह
 जानकारी  रखी  जाय  सदन्‌  के  सामने  तब
 जाकर  असलियत  मालूम  होगी  ।  बिहार
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 [a  रामसेवक  यादव]
 राज्य  विधान  सभा  में  उस  पर  क्या  चर्चा  हुई
 थी  और  क्या  बहम  चलो  थी  वह  सब  मंगायी
 जाय

 उपाध्यक्ष  महोदय  :  बार्डर,  दार  ।

 “The  hon.  Member  was  not  here  while
 I  was  speaking.  For  his  benefit  I
 repeat  that  the  labourers  were  paid
 Rs,  48  ang  not  Rs.  5  or  Rs,  20  as

 ‘was  stated  by  Dr.  Lohia.

 al  त्यागी  (देहरादून)  :  उन्होंने  यह  बात
 साफ़  कर  दी  है  कि  डा०  लोहिया  ने  कोई
 एस्पर्शन  मिश्र  साहब  पर  नहीं  किया  था  ।
 "शाई  एम  ग्रेड  फ़र  देश  |

 Shri  Sheo  Narain  (Bansi):  On  a
 point  of  order,  If  I  ‘make  an  allega-
 tion  against  the  Government,  I  should
 be  present  in  the  House.

 Mr.  Deputy-Speaker:  There  is  no
 point  of  order......  (Interruptions).
 Order,  order.  Let  the  Minister  pro-
 ceed.

 Shri  B.  R.  Bhagat:  Many  hon.  Mem-
 bers  said  that  the  budget  proposals
 of  the  Finance  Min‘ster  did  not  con-
 form  to  the  objectives  of  the  Con-
 gress  and  also  that  what  he  said  in
 part  A  was  unexceptionable  but  that
 the  budget  proposals  do  not  conform
 to  those  economic  policies,  I  wish  to
 join  issue  on  this  aspect  because  the
 proposals  will  be  found  to  subserve
 four  interests:  economic  growth,
 sustained  defence  effort,  meeting  the
 ends  of  social  justice  and  avoiding
 the  inflationary  pressure  in  the  eco-
 nomy.  It  is  not  enOugh  to  look  at
 the  sp€cific  tax  incentives  in  isola-
 tion  from  the  expenditure  which  the
 Government  propose  to  incur  during
 the  year.  It  should  be  looked  «at
 from  an  integrated  point  of  view.
 Progressively,  the  plan  outlay  is
 being  stepped  up  and  priorities  are
 being  determined  so  as  to  stimulate
 growth  in  the  most  desired  direction.
 This  year,  plan  outlay  has  be€n  step-
 ped  up  by  Rs.  330  crores,  from
 Rs.  654  crores  to  Rs,  984  crores  and
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 this  has  been  distributed  over  key
 sectors  including  agriculture,  irriga-
 tion,  power  and  basic  _  industries.
 Defence  outlays  are  also  being  ma‘n-
 tained  at  a  high  level  which  was
 reached  last  year.  As  compared  to
 the  revised  estimates,  for  ‘1963-64
 there  will  be  an  incr€ase  in  defence
 Outlay  by  Rs.  46  crores.  Central
 assistance  to  the  States  have  been
 stepped  up  and  this  year  Rs.  559
 crores  have  been  provided.  All  this
 has  been  done  precisely  with  a  view
 to  stimulate  the  growth  of  the  eco-
 nomy  and  growth  in  the  particular
 sectors  necessary  for  incr€asing  out-
 put.  So  that,  the  provisions  relating
 to  the  raising  of  the  resources  have
 an  anti-inflationary  effect  and  the
 inflationary  effect  is  neutralised  to
 the  maximum  extent.  The  overall
 deficit  is  much  less.  It  has  been
 stated  by  hon.  Members  that  new
 taxes  should  be  proposed  only  when
 the  revenue  expenditure  could  not  be
 covered  by  revenue  receipts;  that  is
 an  outmoded  approach.  It  was  a
 common  phenomenon  that  the  over-
 all  deficit  in  the  past  several  years
 was  yawning  gap.  Through  a  very
 tight  budgeting  the  Finance  Minister
 has  reduced  that  gap  to  Rs.  86  crores,
 which  is  the  smallest  for  the  last  7-8
 years,  except  for  the  year  96l-62
 when  the  budgeted  deficit  was  Rs.  64
 crores.  This  has  been  done  precisely
 with  a  view  not  to  add  any  pressure
 on  prices.

 Then  again,  the  taxation  proposals
 serve  the  policy  enunciated  in  part
 A.  The  most  important  objective  is
 to  promate  economic  growth  and  the
 proposals  in  regarg  to  the  corporate
 sector  serve  ihe  main  idea:  to  make
 more  resources  available  to  industrial
 companies  for  the  purpose  of  invest-
 ment  and  expansion  along  approved
 lines.  The  same  is  the  inten-
 tion  in  the  case  of  the  tax  on
 dividend  distribution  because  if  the
 surplus  is  distributed  instead  of  being
 taken  to  the  reserves  for  the  future  in-
 vestment,  the  ‘process  will  be  defeat-
 ed.  The  concessions  given  to  selective
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 industries  are  all  done  with  ६  view
 to  promote  the  grwoth  in  the  most  de-
 sired  sectors  from  the  point  of  view
 of  the  overall  economy.  So,  the  twin
 principles  of  growth  and  prevention  of
 inflationary  pressure  have  heen  very
 ably  looked  after  in  the  Budget  pro-
 posals.

 Many  hon.  Members  said  that  the
 Finance  Minister  has  emphasised  giv-
 ing  relief  to  the  private  sector  and
 thus  erodeq  the  existing  industrial
 policy  resolution.  If  you  look  at  this
 charge  and  considered  the  facts,  you
 will  find  that  it  is  not  correct.  For
 instance,  it  was  said  that  the  conces-
 sions  given  to  the  sectors  like  alumi-
 nium,  fertiliser,  bauxite,  etc.  which
 are  listed  in  schedule  ‘B’  of  the  In-
 dustrial  Policy  Resolution  are  also
 given  to  the  private  sector.  If  you
 reaq  schedule  ‘B’  of  the  industrial
 policy  resolution  in  which  these  in-
 dustries  are  listed,  you  will  find  that
 it  is  what  may  be  called  the  mixed
 sector  in  which  the  State  will  enter
 progressively  and  enlarge  its  opera-
 tions  but  the  private  sector  will  at  the
 same  time  have  an  opportunity  to
 develop  either  on  its  own  or  with
 State’s  participation.  That  is  what
 the  industrial  policy  resolution  says.
 Industries  covered  under  schedule  ‘A’
 for  which  concessions  are  given  are
 coal,  lignite,  iron  ore,  iron  and  steel
 and  certain  items  of  machinery.  The
 industrial  policy  resolution  states  that
 jn  the  industries  listed  in  schedule  ‘A’,
 the  existing  privately  owned  units  are
 not  precluded  and  the  State  is  free
 to  secure  co-operation  of  private  en-
 terprise  in  the  establishment  of  new
 units  whenever  national  interest  so
 requires.  As  the  House  is  aware,
 public  sector  has  already  made  rapid
 strides  in  iron  and  steel;  considerable
 progress  has  been  made  in  machine-
 building;  to  permit  the  existing  units
 to  expand  in  these  industries  js  not
 contrary  either  to  the  letter  or  to  the
 spirit  of  the  Industrial  policy  resolu-
 tion.  The  remaining  industries  for
 which  concessions  have  been  given  are
 al]  industries  whose  development,  the
 resolution  envisages,  will  ordinarily  be
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 undertaken  through  the  initiative  of
 the  private  sector.  So,  the  main
 consideration  is  to  stimulate  and  help
 growth  in  these  sectors  and  the  con-
 cessions  given  have  been  guided  by
 the  considerations  of  growth,  and  not
 to  give  uncalled  for  concessions  to  the
 private  sector.  The  charge  that  the
 industrial  policy  resolution  has  been
 eroded  is,  on  facts,  completely  un-
 founded.
 4  hrs.

 Then  I  come  to  the  third  principle
 of  the  budget  proposals  and  that  is
 the  principle  of  social  justice.  Many
 hon.  Members  have  said  that  this
 principle  has  been  ignored:  that  the
 spirit  of  Bhuvaneswar  is  not  there.
 They  just  look  at  the  whole  picture
 from  a  single  or  a  peculiar  angle  and
 do  not  have  an  integrated  view  of  the
 whole  thing.  That  is  why  such  charges
 are  levelled.  It  has  been  said,  and  I
 think  it  is  being  repeatedly  recognised
 that  the  concentration  of  wealth  and
 economic  power  can  be_  prevented
 only  over  a  period  of  time  and  by  a
 number  of  policies,  not  only  fiscal
 policies  but  also  other.  Merely  one
 budget  proposal  in  a  single  year  can-
 not  check  the  concentration  of  power.
 It  cannot  be  done  in  one  stroke,  but
 a  number  of  things  has  got  to  be  done.
 A  number  of  policies  has  to  be  taken.
 What  is  much  more  important  js,  in
 this  respect,  a  positive  policy  of  pro-
 motion  ang  a_  strong  public  sector.
 You:  will  sce  that  only  through  deve-
 lopment  and  creation  of  public  sector
 that  this  problem  can  be  tackled.

 In  this  respect,  the  House  will  be
 glad  to  notice  that  jin  the  present  posi-
 tion,  the  public  sector  has  for  the  first
 time  come  to  occupy  a  much  more  do-
 minant  position  than  the  private  sec-
 tor.  For  example,  in  the  sector  of  in-
 dustries  and  minerals,  the  key  sector,
 the  public  sector  investment  is  today
 much  more  than  in  the  private  sector.
 In  the  third  plan  it  is  Rs.  1,754  crores
 in  the  public  sector  and  Rs.  1,385
 crores  in  the  private  sector.  So,  the
 public  sector  has  gone  ahead.  This
 picture  was  not  there  a  few  years
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 before.  Take  any  component;  for
 instance,  iron  and_  steel.  A  few
 years  before,  iron  and  steel  was
 entirely  in  the  private  sector.
 But  it  has  now  become  a  domi-
 nant  public  sector.  Machine  building
 and  such  other  industries  are  largédly
 public  sector  industries  or  enterprises.
 The  basic  industries  are  in  the  public
 sector.  Even  in  coal,  the  public  sec-
 tor  is  assuming  an  increasingly  impor-
 tant  role.  Therefore,  this  is  the  cor-
 rect  way  of  tackling  the  problem  of
 concentration  of  economic  power  and
 achieving  the  ends  of  social  justice.
 But,  all  the  same,  in  this  budget  itself,
 the  Finance  Minister  has  taken  care
 to  see  that  the  existing  concentration
 of  power  is  tackled,  and  that  is  why
 he  has  taken  steps  to  see  that  the
 existing  fortunes  are  reduced.  That  is
 why  again  the  most  progressive  taxes
 in  respect  of  capital  gains  or  estate
 duty  or  wealth-tax  have  been  impos-
 ed.  I  think  the  fortunes  can  disappear
 in  One  generation  instead  of  two  or
 three  generations,  which  was  the  posi-
 tion  before.

 Secondly,  he  has  taken  very  strin-
 gent  measures  to  put  down  tax
 evasion.  Very  .tringent  powers  have
 been  taken  in  respect  of  where  actual-
 ly  the  unaccounted  money  accumu-
 lates.  All  these  powers  have  been
 taken.  Thirdly,  he  has  trieq  to  put
 effective  checks  on  conspicuous  con-
 sumption  jn  this  budget  itself.  He  has
 taken  care  to  see  that  ample  powers
 are  taken  and  various  steps  are  taken
 to  control  the  concentration  of  econo-
 mic  power  and  of  wealth,  although  the
 House  must  bear  in  ming  the  fact  that
 these  can  be  tackled  only  through  the
 creation  of  g  dominant  public  sector
 and  it  is  the  Government’s  policy  to
 pursue  this  increasingly.

 Then  I  come  to  the  question  of
 public  enterprise  itself.  Several  hon.
 Members  have  saiq  rather  conflicting
 things  sbout  the  public  sector  enter-
 prises.  Some  _  hon.  Members  oppo-
 site  have  said  that  the  public  sector
 enterprises  are  not  only  run  ineffi-
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 ciently  but  they  are  not  giving  ade-
 quate  returns  and  they  have  com-
 plained  about  this.  On  the  other
 hand,  we  heard  yesterday  Shri  K.  D.
 Malaviya  who  said  that  to  talk  that
 Public  sector  enterprises  will  give  pro-
 fits  is  nonsense.  I  approach  this  ques-
 tion  purely  from  this  point  of  view,
 While  some  Members  say  that  public
 sector  enterprises  are  not  making  pro-
 fits,  the  hon.  Member  probably  took
 the  opposite  view,  namely,  that  those
 who  say  that  the  public  sector  enter-
 prises  should  give  adequate  returns
 are  opposed  to  that.  It  is  not  the
 point.  To  say  that  because  public
 sector  enterprises  subserve  other  in-
 terests  than  economic  interests,  that,
 is  to  develop  an  area  or  indulge  in
 promotional  or  other  activities,  and
 therefore  adequate  returns  should  not
 be  expected  of  the  public  enterprises
 is,  I  think,  a  very  incorrect  view.  If
 we  accept  th's  view,  I  think  there
 would  not  be  any  growth  of  the  public
 sector,  because  it  is  an  accepted  socia-
 list  principle  in)  any  country,—whe-
 ther  it  is  communist  or  socialist  or  a
 democratic  socialist  country,  ang  you
 may  not  call  it  profit—that  certainly
 the  surpluses  or  the  resources  have  in-
 creasingly  to  come  from  this  public
 sector.  Therefore,  once  you  accept
 this  principle  that  the  public  sector
 should  not  yield  adequate  returns,
 then  you  say  good-bye  to  all  socialist
 principles.

 Shri  Tyagi:  He  only  wanted  to  help
 the  private  sector  through  cheaper
 supply  of  tools,  etc.

 Shri  B.  R.  Bhagat:  It  may  not  be
 the  intention  but  I  think  it  will  lead
 to  that,  Therefore,  I  think,  to  judge
 this  whole  question  in  the  correct
 perspective  is,  as  I  said,  this:  that
 the  public  sector  has  got  to  give  ade-
 quate  returns.  He  mentioned  parti-
 cularly  the  railways.  He  said,  how  do
 we  expect  the  railways  to  give  ade-
 quate  returns.  I  think  probably  he
 does  not  know  that  repeatedly.  the
 Railway  Convention  Committee  has
 been  ,tepping  up  the  dividends  from
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 the  railways.  Last  time,  when  the
 Committee  sat,  the  dividend  was  fixed
 at  425  per  cent  on  ‘the  capital  at
 charge,  ahd  this  year  we  have  taken
 5.75  per  cent  over  a  portion,  as  con-
 tribution  of  the  railways  to  the  gene-
 ral  revenues.  “I  say  that  if  you  take
 into  account  the  capital  investment  in
 the  railways  ang  the  working  of
 the  railways,  and  if  you  exclude
 those  are  as  in  which  for  strategic
 or  Other  reasons  the  railway  lines
 have  to  operate,  then  the  return
 from  the  railways  will  be  0  per  cent.
 Posts  ang  Telegraphs  was  also”  re-
 ferred  to.  We  have  fixed  g  return
 of  5:75  per  cent  for  8  portion
 in  that  respect  also.  In  the  case
 of  the  enterprises  which  are  under
 construction  or  which  have  not
 reached  the  level  of  production,
 the  hon.  Members  add  up  the  figures
 and  say  that  the  return  is  two  per
 cent  or  say  that  on  those  which  are’
 under  construction  the  return  is
 0.7  per  cent.  I  think  that  merely
 shows  an  animus  against  the  public
 sector,  You  must  see  the  enterprises
 which  are  earning.  There  are  ex-
 amples  in  the  private  sector  enter-
 prises  which  even  for  a  long  time
 have  not  yielded  any  dividends  or
 profits.  To  expect  the  Hindustan
 Steel  to  give  profits  at  once  is  not
 proper.  Al]  over  the  world,  the  iron
 and  steel  industry  has  a  very  long
 gastation  period,  and  once  the  steel
 plant  goes  into  production  of  one
 million  tons,  another  expansion  of
 one  million  tons  also  goes  into  oper-
 ation.  Therefore,  when  production
 and  operation  go  both  at  a  time,  to
 expect  those  industries  to  yield  the
 maximum  return  is  to  expect  the  im-
 possible.  And  that  is  why  in  the
 Explanatory  Memorandum,  these  have
 been  categorised:  these  running
 industries  and  the  rests.  If  you  take
 their  dividends,  you  will  find  they  are
 giving  very  good  dividends.  Some
 of  them  like  the  Hindustan  Machine
 Tools  are  paying  for  their  own  future
 expansion.  I  think  to  judge  this
 questioin  in  the  correct  perspective
 will  be  to  take  the  gross  profits  be-
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 fore  taxation,  after  providing  for
 depreciation,  plus  interest  on  the
 capital  employed.  If  you  judge  like
 that,  then  what  is  the  picture?  Dur-
 ing  the  year  1962-63,  the  rate  of
 return  so  calculated  worked  out  to
 37  per  cent  for  Hindustan  Insectici-
 des,  22  per  cent  for  Hindustan  Anti-
 biotics,  2l  per  cent  for  Hindustan
 Machine  Tools,  20  per  cent  of  Indian
 Rare  Earths,  5  per  cent  for  Hindu-
 stan  Cables  and  2°5  per  cent  for
 Indian  Telephone  Industries.  If  you
 judge  on  the  same  basis,  according
 to  a  recent  survey  by  the  Reserve
 Bank  of  India  of  333  non-govern-
 ment  public  limited  companies  for
 1961-62,  they  have  shown  an  average
 return  of  0  per  cent.  Therefore,  it
 is  borne  out  by  facts  that  a  public
 enterprise  runs  efficiently  if  it  has
 come  to  the  level  of  8  running
 industry,  it  can  yield  the  same
 amount  of  return  which  a_  larger
 group  of  private  enterprises,  which
 are  also  run  on  similar  conditions
 can  be  expected  to  yield.  Therefore
 to  say  that  these  enterprises  should
 return  0  per  cent  on  the  capital
 employed  is  a  reasonable  expectation.
 Therefore,  to  say  that  if  a  public
 sector  project  yields  a  return  of  0  per
 cent  it  is  a  capitalistic  idea  and
 if  it  yields  very  little,  it  is
 a  socialist  idea  is  completely  mis-
 leading.  I  think  Malaviyaji_  will
 think  twice  before  saying  so.  Being
 a  socialist,  I  think  he  will  have  to
 revise  his  opinion  in  the  matter.

 A  large  number  of  hon.  Members
 have  spoken  about  agriculture,  Mr.
 Jain  also  referred  to  this.  A  mis-
 understanding  is  being  created  by
 their  speeches  and  the  Finance
 Minister  has  given  &  cold  treatment
 to  agriculture,  because  not  enough  is
 being  mentioned  in  the  budget
 speech.  Malaviyaji  said  yesterday
 that  the  budget  was  industry-orient-
 ed  and  agriculture  was  completely
 ignored.  He  pleaded  for  massive  aid
 to  the  cultivators,  since  marginal
 concessions  will  not  help  to  deal  with
 the  huged  problems  posed  by  agri-



 4283  General

 (Shri  B.  R.  Bhagat]
 culture.  If  hon.  Members  see  it  in  a
 proper  perspective,  this  charge  will
 be  completely  unfounded,  because
 the  House  should  realise  that  agri-
 culture  is  a  State  subject.  The
 Finance  Minister  hag  considered  the
 basic  problem  about  jit,  Whether  it
 is  the  promotion  of  agriculture
 through  intensive  development  in
 80  districts  or  giving  adequate  price
 to  the  farmers  or  various  other  means;
 what  important  role  agriculture  has
 to  play  in  the  growth  of  the  economy
 —all  these  are  there.  JI  think  to
 expect  more  will  not  fit  in  the  scheme
 of  things  of  a  Central  Budget,  be-
 cause  agriculture  is  entirely  q  State
 subject.  If  you  look  at  it  from  that
 point  of  view,  here  I  would  like  to
 enter  into  caveat  with  the  hon.
 Members  who  have  said  that  Gov-
 ernment  is  trying  to  ignore  agri-
 culture.  If  you  see  the  recent  pro-
 visions  made  in  the  Plan  outlay,  it
 will  be  found  that  repeatedly  the
 Plan  provisions  for  agriculture  have
 been  stepped  up.

 For  example,  in  this  year’s  budget.
 the  plan  outlay  for  ‘1964-65  is  Rs.  25
 crores  more  than  last  year  for  agri-
 culture.  Last  year  it  was  Rs.  42
 crores;  this  year  it  is  Rs.  46  crores.
 The  Finance  Minister  has  very  kind-
 ly  said  that  he  would  be  prepared
 to  give  more  assistance  to  the  extent
 of  Rs.  5  crores  or  so  this  year.
 Similarly,  if  you  take  the  provision
 for  irrigation,  there  again,  the  outlay
 this  year  has  been  stepped  up  from
 Rs.  2]  crores  to  Rs.  36  crores;  i.e.  by
 Rs.  5  crores.

 Shri  Tyagi:  It  also  includes  com-
 munity  projects.

 Shri  B.  R.  Bhagat:  No;  that  is  not
 true.  In  power  also,  there  has  been
 a  very  big  step  up.  Part  of  it  goes
 to  agricultural  promotion.  There  has
 been  a  step  up  by  about  Rs.  24  crores
 So,  the  financial  outlays  for  agricul-
 ture  have  been  increased.  Similarly
 efforts  are  being  made  to  push  up
 the  agricultural  production  pro-
 grammes  so  as  to  create  the  quickest
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 Possible  returns  in  terms  of  increas-
 ed  agricultural  production.  The
 Finance  Minister  referred  to  the  80
 districts  in  which  agriculture  will  be
 taken  up  on  an  intensive  basis.

 Shri  R.  5.  Pandey:  In  order  to
 give  incentives  to  the  farmers,  it  is
 high  time  to  appoint  a  high-powered
 Agriculture  Commission,  to  go
 thoroughly  into  the  details  of  agri-
 cultural  problems,  as  the  Royal
 Commission  on  Agriculture,  which
 was  appointed  in  1926.

 Shri  8.  R.  Bhagat:  I  think  the
 hon.  Member  is  completely  out  of
 date,  because  it  is  not  lack  of  know-
 ledge  about  the  causes.  which  .  is
 halting  agricultural  production.
 The  causes  are  known.  The  only
 thing  is  how  to  provide  the  remedi-
 es.  What  incentives  and  _  facilities
 for  farmers  are  required  and  what
 sort  of  organisation  has  to  be  created
 so  that  every  facility  reache;  the
 field  level?  For  that,  no  fact-finding
 Commission  is  required.  They  are
 all  known.  The  point  is  how  these
 coordinated  and  integrsteq  activities
 could  be  made  to  reach  the  field
 level  and  they  have  got  to  be  pro-
 vided  in  efficient  manner.

 What  was  the  experience  of  inten-
 sive  agricultural  development  over  a
 smaller  area  iS  now  being  done  on  a
 crash  programme  basis  in  80  cistric’  5
 and  500  blocks  spread  all  over  the
 country.  It  will  deal  with  not  on'y
 foodgrains,  but  various  other  cash
 crops,  which  are  very  good  raw
 materials  for  our  industry  and  which
 fing  export  also.

 Therefore.  in  these  areas’  the
 necessary  organisation  is  being  creat-
 ed  and  not  only  the  official  machin-
 ery,  but  non-official  machinery  like
 district  production  board  and  agri-
 cultural  production  board,  are  being
 created,  so  that  agriculture  may  get
 the  benefit  of  the  organisation  that
 hag  been  lacking  til]  now.

 Now  I  come  to  the  question  of
 prices,  which  is  a  very  important



 4285  General

 Question,  because  it  gives  great  in-
 centives  to  the  producers.  Several
 measures  have  been  taken  by  Gov-
 ernment.  in  recent  years  towards
 achieving  the  objective  of  providing
 the  minimum  prices.  For  example,
 minimum  prige  has  been  fixed  for
 rice,  wheat,  and  jowar  and  minimum
 price  has  been  fixed  for  major
 commerical  crops  like  jute,  cotton
 and  sugarcane.  These  prices  are
 also  reviséd  from  time  to  time  to
 reflect  the  market  conidtions,  so  that
 the  return  which  the  cultivator  gets
 is  not  out  of  tune  with  the  costs.
 About  market  and  provision  of  credit,
 it  is  true  that  the  credit  required
 by  the  farmer  is  to  be  augmented
 on  8  bigger  scale.  The  smaller
 farmers,  who  often  times  do  not
 have  the  requisite  security  to  offer
 are  to  be  looked  into,  because  they
 form  the  larger  majority  of  the
 population.  This  is  being  precisely
 looked  into  and  action  is  being
 taken  in  these  80  districts  s9  as  to
 provide  credit  on  a  crop.  security
 basis,  instead  of  on  lang  security
 basis,  so  that  this  difficulty  to  the
 smal]  farmer  about  security  can  be
 taken  care  of.  Similarly  regarding
 marketing  facilities,  every  year  more
 credit  is  being  given  on  a  percentage
 basis  to  the  farmers  who  come  to  the
 co-operative  societies.  The  hon.
 Member  laid  stress  that  the  Gov-
 ernment  should  encourage  co-operat-
 ive  societies  and  he  offered  several
 suggestions.  These  are  being  precis-
 ely  done  and  it  is  expected  that  the
 co-operative  marketing  societies  will
 be  created  in  these  districts  and  they
 are  being  helped  through  credit  and
 regulated  markets  all  over  the  coun-
 try.  a

 Therefore,  whether  it  is  in  the  mat-
 ter  of  physical  targets  or  by  way  of
 increased  pesticides  for  fertilisers,
 more  foreign  exchange  has  been  allot-
 ted  by  the  Finance  Minister  for  these
 things,  more  credit  is  being  made
 available  in  these  districts  for  increas-
 ed  agricultural  prodyction,  better
 prices  are  being  given  and  coopera-
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 tives  are  being  encouraged.  From
 every  point  of  view,  if  you  look  at  the
 problem  of  agriculture  you  will  find
 that  it  is  not  being  neglected.  The
 country  cannot  afford  to  neglect  agri-
 culture  and  every  effort  is  being  made
 to  improve  agriculture.

 Shri  D.  S.  Patil  (Yeotmal):  Sir,
 may  I  ask  the  Minister.....

 Mr.  Deputy-Speaker:  Order,  order.
 May  I  know  what  time  the  hon.  Minis-
 ter  is  likely  to  take?  He  hag  already
 taken  40  minutes.

 Shri  B.  R.  Bhagat:  I  will  take  only
 a  few  more  minutes.

 I  was  saying,  Sir,  that  every  effort
 is  being  made  to  push  forward  the
 programme  in  the  agricultural  sector.
 The  hon.  Member  said  that  the  bud-
 get  does  not  say  anything  about  any
 incentive  or  relief  being  given  to  the
 farmer.  In  g  central  budget,  actually
 there  are  very  few  items  in  which  the
 farmer  is  directly  concerned,  very  few
 taxes  are  levied.  He  referred  to
 kerosene  and  diesel  oil.  The  primary
 consideration  js  the  consideration  of
 foreign  exchange.  Whatever  levy  we
 have  done  js  with  a  view  to  conserve
 foreign  exchange  in  respect  of  these
 things.  It  is  true  that  some  of  these
 direct  subsidies  may  help  the  farmers,
 but  there  are  other  considerations  also
 like  the  consideration  of  foreign  ex-
 change.  Therefore,  on  the  balance  of
 it,  it  is  recognised  to  day  that  what-
 ever  is  possible  should  be  done  and  it
 is  being  done  to  help  the  farmers  in
 producing  more.  Therefore,  to  say
 that  the  Finance  Minister  has  either
 not  cared  for  the  objectives  of  the
 Congress,  or  whatever  objects  he  has
 laiq  down  in  part  ‘A’  of  his  speech...

 Shri  D.  S.  Patil:  May  I  ask  one  in-
 formation  from  the  hon.  Minister?
 The  creditworthiness  depend  on  the
 capacity  of  production......

 Mr.  Deputy-Speaker:  Order,  order.
 The  hon.  Member  may  resume  his
 seat.

 Shri  B.  R.  Bhagat:  In  conclusion,
 Sir,  I  would  say  that  the  hon.
 Members,  because  they  have  looked  to
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 the  whole  economy,  which  is  a  com-
 plex  and  many  faced  phenomenon,
 from  their  specific  angles  and  narrow
 point  of  view,  some  of  them  have
 found  that  concessions  have  been
 given  to  the  private  sector.  Although
 the  corporate  sector  has  been  induced
 towards  growth  there  has  been  no
 concession.  Actually  the  net  tax
 levied  on  the  corporate  sector  jis  Rs.  l]
 crores  more  than  what  was  levied  last
 year.  Hon.  Members  have  forgotten
 that  there  has  been  definite  relief
 given  to  the  lower  income  groups.  The
 Finance  Minister  has  given  special
 benefits  to  the  lower  income  employees
 of  the  Government  and  other  cate-
 gories.  In  the  past  this  has  been  the
 practice  and  I  think  in  the  future  also
 he  will  come  forward  with  increas-
 ing  direct  benefits  to  the  weaker  sec-
 tion  and  lower  income  groups  of  our
 society  sO  as  to  subserve  the  com-.
 mon  objective  of  social  justice  to  pro-
 vide  incentives  where  it  is  due.

 Therefore,  whether  it  is  agriculture
 or  basic  industries,  they  fit  in  8  defi-
 nite  pattern,  and  the  pattern  is  of
 planned  development  that  has  been
 adopted  in  the  Third  Plan.  The  ob-
 jective  is  the  objective  that  has  been
 propounded  in  the  Bhuvaneswar  reso-
 lution,  the  objective  of  providing  a
 minimum  to  the  people  of  this  coun-
 try  by  the  end  of  the  Fifth  Plan.
 Everybody  recognises  that  you  can
 divide  a  cake  in  as  many  parts  as  you
 like,  but  the  more  important  thing  to-
 day,  at  this  juncture.  is  how  to  in-
 crease  the  size  of  the  cake.  There-
 fore,  that  is  what  is  being  done  all
 the  time.  At  the  same  time,  through
 fiscal  measures,  through  other  mea-
 sures,  through  the  promotion  of  agri-
 culture,  by  giving  relief  to  the  far-
 mers  and  by  providing  incentives  to
 them  and  to  the  industry,  we  are  try-
 ing  to  see  that  social  justice  is  being
 done  and  we  are  able  to  enlarge  the
 cake.  the  size  of  the  cake.  We  also
 ‘try  to  set  in  motion  the  distribution
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 process  through  fiscal  and  other  mea-
 sures  so  that  the  objectives  of  socia-
 lism  and  social  justice  laid  down  in  the
 Bhuvaneswar  resolution  is  achieved.

 Therefore,  Sir,  from  whatever  ang:
 you  may  look,  through  watever  facts
 you  may  see,  the  picture  is  that  this
 budget  conforms  to  the  resolution  of
 Bhuvaneswar  and  it  is  a  socialist  bud-
 get.

 Shri  Nambiar:  Question,

 Shri  B.  R.  Bhagat:  It  will  promote
 the  growth,  defence  and  the  larger
 well  being  of  the  country.

 Shri  Bhagwat  Jha  Azad  (Bhagal-
 pur):  Mr.  Deputy-Speaker,  Sir,  while
 I  was  hearing  the  intervention  of  the
 State  Minister  for  Finance,  I  was
 thinking  that  I  will  have  to  make
 some  changes  in  my  speech  or  the
 brief  which  I  am  holding  after  the
 budget  has  been  presenteg  in  this
 House.  I  regret,  Mr.  Deputy-Speaker,
 I  have  nothing  to  change.  It  is  noth-
 ing  but  the  enunciation......

 Shri  B.  R.  Bhagat:  You  are  so  un-
 changeable?

 Shri  Bhagwat  Jha  Azad:  The  hon.
 State  Minister  said  that  those  who  are
 not  seeing  that  there  is  something  so-
 cialistic  in  this  budget,  which  is  there,
 mean  to  say  that  who  do  not  see  them
 are  blind.  Like  the  king  in  new
 clothes,  he  should  have  said:  “Those
 who  cannot  see  are  blind”.  That  is
 the  only  thing  he  did  not  mention.

 ea
 Sir,  like  my  other  hon.  friends  in

 this  House,  belonging  to  all  sides,  I
 would  like  to  examine  thi,  budget  on
 a  broad  perspective  and  examine  its
 broad  aspects.  Unlike  in  other  years,
 I  do  not  propose  to  go  into  the  detail-
 ed  measures,  especially  the  tax  con-
 cessions,  the  deletions  and  substitu-
 tions  that  have  been  made.  That  need
 not  be  done,  because  I  feel  that  this
 budget  is  raking  up  some  sort  of  fun-
 damental  thinks  which  are  to  be  ex-
 amined  very  thoroughly.
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 Last  year,  I  congratulated  the  then
 Finance  Minister,  Shri  Morarji  Desai,
 for  his  boldness  and  courage  of  con-
 viction,  though  I  had  difference  with
 him  on  meny  points.  I  must  con-
 Bratulate  the.  present  Finance  Minis-
 ter  for  his  cleverness  and  intelligence
 with  which  he  has  tried  to  re-shape
 the  economic  policy  of  this  country
 according  to  his  conviction.

 Sir,  I  see  in  this  budget  g  gradual
 erosion  of  the  Industrial  Policy  Reso-
 lution  of  1956.  Ne!  only  that  I  feel
 that  it  will  in  the  long  run  bring  a
 change  in  the  relationship  of  the  so-

 cial  good  and  individual  prosperity—
 what  we  call  in  other  words  the  public
 sector  and  the  private  sector—I  do  not
 find  that  this  Budget  proposes  any
 measures  to  reduce  the  prices  for
 which  the  hon.  Finance  Minister  has
 shown  great  concern.  It  goes  to  ap-
 point  a  commission,  but  it  does  not
 show  the  awareness  about  concentra-
 tion  of  economic  power  in  the  form  in
 which  it  has  grown.  I  think  this  Com-
 mission  would  ‘enquire  from  the  very
 ABCD  of  our  country.  These  are  the
 broad  aspects  on  which  I  would  like
 to  examine  the  budget.

 Coming  to  the  Industrial  Policy  Re-
 solution,  speaking  during  the  debate
 on  the  mid-term  appraisal  of  the
 Third  Five  Year  Plan  I  quoted  de-
 tailed  statistics  to  show  that  there  has
 teen  a  gradual  erosion  of  the  Indus-
 trial  Policy  Hesolution  of  1956.  I
 make  bold  now  to  say  that  that  ero-

 sion  is  very  fast  and  unless  we  get
 another  statement  from  the  Prime
 Minister  a;  was  done  in  948  and  in
 1956,  we  feel  that  it  may  change  so
 much  that  it  may  be  a  piece  for  the
 museum  or  the  erchives  and  it  may  be
 impossible  for  us  to  recognise  the  Inv
 dustrial  Policy  Resolution.

 Shri  Nambiar:  That  is  right.

 Shri  Bhagwat  Jha  |  Azad:  Thank
 you  very  much,  Shri  Nambiar,  but  TU

 do  not  want  any  praise  from  you.
 2346  (Ai)  LSD—5.
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 Shri  Nambiar:  He  is  speaking  the
 truth.

 Shri  Bhagwat  Jha  Azad:  My  party
 Members  understand  me  and  that  is
 why  they  do  not  cheer  me.  I  was
 saying,  Mr,  Deputy-Speaker,  that  the
 tire  is  fast  approaching  when,  unless
 we  do  something,  it  may  not  be  pos-
 sible  ‘for  us  to  recognise  the  Indus-
 trial  Policy  Resolution  of  956  and  it
 may  be  a  piece  for  the  museum  or
 some  archives,

 The  Minister  of  State  has  taken
 great  paing  to  expluin  that  there  is
 nothing  said  in  the  budget  to  show
 that  there  is  something  wrong  with
 the  public  sector,  and  anything  wrong
 said  about  the  public  sector  is  un-
 chaitable!  I  feel  that  this  Budget
 has  pulled  down  the  image  of  the
 public  sector.  If  I  had  the  50  minutes
 time  as  he  got,  I  would  have  also
 quoted  from  the  Budget  speech.  We
 also  do  not  hold,  nor  did  Shri  Mala-
 viya  who  spoke  yesterday  to  which  he
 made  repeated  reference,  that  the  pub-
 lic  sector  should  not  make  some  profit.
 This  Budget  givcs  the  impression  that
 the  public  secteur  should  make  enough
 pc.fit,  much  more  profit  than  the  pri-
 vate  sector,  to  contribute  to  the  gene-
 ral  revenue,  te  ihe  general  resources
 and  also  to  build  a  reserve  for  jts  own
 expansion.  I  think  the  public  sector
 should  make  profits.  But  the  public
 sector  must  sit  a  norm  for  making
 profits.  Otherwise,  if  the  public  sec-
 tor  undertakir  ys  are  supposed  to
 make  profits,  it  indirectly  justifies  the
 huge  profits  that  are  being  made  by
 the  private  sector  fo.  the  gain  of  a
 few  individuals.  And,  therefore,  what
 we:  object  to  ts  this......

 Mr.  Deputy-Speaker:  We  have  to
 take  up  non-official  business  at  2-30.
 But  I  would  like  to  give  a  chance  to
 more  Members,  if  the  House  agrees,
 and  then  we  may  take  up  the  non-
 official  business  8  forty-five  minutes
 later.  There  are  only  two  resolutions.

 Shri  Nambiar:  Then  the  program-
 me  may  be  upset,  because  after  the
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 hon.  Minister  replies  there  is  one  re-
 solution  which  has  to  be  completed,
 and  then  another  resolution  has  to  be
 tacon  up.

 Mr.  Deputy  Speaker:  We  will  take
 up  both  those  resoiutions.

 Shri  Nambiar:  Otherwise  that  will
 Sei  lapsed.

 Shri  Thirumala  Rao  (Kakinada):  Is
 it  your  proposal.  Sir,  that  we  should
 sit  till  5.45?

 Mr.  Deputy-Speaker:  We  can  take
 up  the  third  resolution  also.

 Shri  Thirumala  Rao:  There  are  a
 number  of  engagements,  and  _  not
 knowing  of  this  proposal  about  ex-
 tension  we  have  agreed  to  these  pro-
 grammes.

 Mr.  Deputy-Speaker:  If  the  House
 agrees  we  can  sit  half  an  hour  late.

 Some  Hon.  Members:  No,  no.

 Mr.  Deputy-Speaker:  Then  Shri
 Bhagwat  Jha  Azad  will  continue  on
 Monday.  We  will  now  take  up  non-
 official  business.

 4.32  hrs.  “eS

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 THIRTY-FIFTH  REPORT

 Shri  Muthiah
 beg  to  move:

 (Tirunelveli):  Sir,  3

 “That  this  House  agrees  with
 the  Thirty-fifth  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented  to
 the  House  on  the  4th  March,
 1964.”

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  this  House  agrees  with
 the  thirty-fifth  Report  of  the
 Committee  on  Private  Members’

 .
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 Bills  and  Resolutions  presented  to
 the  House  on  the  4th  March,
 1964.”

 The  motion  was  adopted,

 4.324  hrs.

 RESOLUTION  RE:  PROCLAMATION
 OF  EMERGENCY—contd,

 Mr.  Deputy-Speaker:  The  House
 will  now  proceed  with  the  further  dis-
 cussion  of  the  following  Resolution
 moved  by  Shri  Tridib  Kumar  Chaud-
 huri  on  the  2l  February,  964:—

 “This  House  is  of  opinion  that
 the  Proclamation  of  Emergency
 declared  by  the  President  on  the
 26th  October,  962  need  not  be  con-
 tinued  any  further  and  hence  re-
 commends  to  the  Government  to
 advise  the  President  to  revoke
 the  same.”

 The  hon.  the  Home  Minister  to  con-
 tinue  hig  speech.  Thirty-one  minutes
 are  left  for  this  Resolution.  The
 Home  Minister  has  already  taken  eight
 minutes,  so  twenty-three  minutes  re-
 main  out  of  which  I  have  to  give  some
 time  for  the  reply  also.

 Shri  Tridib  Kumar  Chaudhuri  (Ber-
 hampur):  I  must  have  some  time  for
 reply.

 Mr.  Deputy-Speaker:
 have  seven  minutes.

 Yes,  he  will

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  Mr.  Deputy-Speaker,  Sir,  I
 intervened  in  the  discussion  on  the  re-
 solution  tabled  by  Shri  Tridib  Kumar
 Chaudhuri  recommending  that  the
 Government  should  advise  the  Presi-
 dent  to  revoke  the  Proclamation  of
 Emergency  and  I  hag  made  a  few
 observations  when  the  House  ad-
 journed  on  the  last  occasion.  I  stat-
 e  then  that  I  was  very  keenly  con-
 soious  of  the  fact  that  the  Proclama-
 tion  of  Emergency  armed  the  Gov-
 ernment  with  very  wide  powers,
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 powers  of  an  excepional  character  of
 an  extraordinary  character.  Natural-
 ly,  these  are  not  powers  for  ordinary
 times  or  for  ordinary  purposes.  This
 is  true,  Sir.

 >
 But  the  approach  of  the  hon.  Mem-

 ber  sitting  there,  Shri  N.  C.  Chatter-
 jee,  was  inexplicable  to  me.  What  he
 said  about  it  was  rather  surprising,  I
 may  not  have  fully  grasped  the  intent
 or  the  meaning  of  his  observations.  It
 appears  to  me,  Sir,  that  according  to
 him  it  is  inconceivable  that  in  any
 situation  the  fundamental  rights  of  the
 citizen  which  are  enshrined  in  the
 Constitution  should  at  all  be  taken
 away.  And  he  reminded  us  of  the
 British  times  when,  he  said,  nothing
 of  this  king  had  happened  and  even
 that  autocratic  power  had  not  taken
 away  the  civil  liberties  of  the  people
 to  this  extent.  Sir,  when  the  Consti-
 tution  was  framed......

 Shri  N,  C.  Chatterjee
 I  want  to  make  one  position  clear.  I
 stressed  the  point  that  the  access  to
 the  Supreme  Court  and  the  High
 Court  should  not  be  blocked  as  has

 (Burdwan):

 been  done  this  time,  and  that  was  not
 done  even  in  the  British  .time.

 Shri  Nanda:  I  do  not  want  to  en-
 ter  into  the  Constitutional  niceties  in
 view  of  the  limited  time  available.
 But  if  the  Constitution  arms  the
 Government  with  certain  powers
 which  override  certain  rights,  and  if

 laws  are  made  under  those
 Gov-

 special
 provisions,  then  certainly  the
 ernment  has  to  be  protected  against
 any  kind  of  claims  against  it  arising
 out  of  the  exercise  of  those  powers.
 We  are  not  discussing  the  amendment
 of  that  Article  of  the  Constitution.
 That  is  not  the  purpose  here.  The
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 question  before  us  is  this.  According
 to  my  hon.  friend,  irrespective  of  the
 question  whether  those  provisions  are
 repugnant  to  the  Constitution  or  not,
 Fundamental  Rights  in  no  case  should
 be  contravened.

 My  limited  purpose  now,  Sir,  is
 this.  The  framers  of  the  Constitution
 provided  for  the  full  plenitude  of
 freedoms  in  the  Constitution.  And  if
 they  had  not  then  felt  that  occasions
 may  arise  when  these  very  freedoms
 this  latitude  may  become  a  handicap,
 then  they  had  not  visualized  they  had
 not  pictured  to  themselves—the  treac-
 herous  role  of  China.  But  they  cer-
 tainly  had  in  ming  that  some  such
 situation,  may  arise  when  there  may
 have  to  be  a  suspension  of  certain
 rights  provided  in  the  Costitution.

 Now,  those  circumstances  arose.
 When  those  circumstances  arose,  for
 this  Government  or  for  any  Govern-
 ment,  it  is  inconceivable  that  they
 should  not  have  had  recourse  to  the
 exercise  of  those  powers.  That  would
 have  been  a  betrayal  of  the  interests
 of  the  people,  of  the  country.  It  was
 indged  very  heartening  to  see  that  the
 House  responded  with  such  great  en-
 thusiasm,  it  was  very  heartening,  and
 there  was  no  reservation  at  all  in  the
 minds  of  anybody  about  arming  the
 Government  with  all  the  powers
 which  the  Proclamation  of  an  Emer-
 gency  makes  provision  for,

 The  question  now  is  whether  condi-
 tions  have  so,  changed  in  the  inter-
 vening  period  that  it  is  now  no  longer
 necessary  to  have  the  exercise  of  those
 provisions  and  therefore  the  Procla-
 mation  should  be  revoked.  That  is
 the  question.  Before  we  come  to  any
 conclusion  about  it,  let  us  look  at  what
 those  provisions  are,  what  the
 rationale  behind  it  is,  what  the  pur-
 pose  is.
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 In  these  various  provisions  in  the

 Constitution  pertaining  to  the  Emer-
 gency  there  is  an  approach  that
 things  which  have  to  be  done  in  the
 interests  of  defence  should  proceed—
 those  activities  should  proceed  smooth.
 ly.  And,  because  certain  obstructions
 might  otherwise  arise  on  account  of
 the  varying  laws  in  the  different
 States  in  the  country  and  because  cer-
 tain  othcr  powers  which  the  States
 exercise  might  hinder  the  implemen-
 tation  of  certain  programmes,  there-
 fore  certain  Articles  have  given
 Power  that  laws  can  be  made  which
 will  remove  that  barrier,  so  that  the
 Central  Government  can  have  laws
 which  enter  into  the  sphere  of  the
 States  also.  Similarly  regarding  the
 executive  power.  This  js  in  order  that
 those  activities  may  proceed,  and
 without  any  kind  of  delay  or  hind-
 rance.  Then  there  are  other  provisions
 which  are  meant  to  enable  certain  De-
 fence  activities  to  proceed,  which
 otherwise  might  not  have  been  carried
 out.  There  might  be  delays,  and  those
 delays  are  to  be  avoided.  I  do  not
 want  to  go  into  all  those  details.  Cer-
 tain  procedural  restrictions—those
 which  would  prove  to  be  dilatory—
 they  have  been  overcome,  Penalties
 have  been  made  more  deterrent.  These
 are  the  kind  of  things  which  consti-
 tute  the  armoury  for  the  purpose  of
 making  the  preparations  for  defence
 more  smooth  and  more  effective.

 Questions  have  been  raised  on  one
 side  that  we  have  not  made  full  use
 of  certain  powers,  and  on  the  other
 side  that  there  has  been  misuse  of
 those  powers.  The  question  abeut  the
 misuse  of  those  powers  relates  prima-
 tily  to  the  operation  of  those  provi-
 sions  which  relate  to  the  powers  of
 detention.  When  we  _  look  at
 the  manner’  in  which  this  power
 is  exercised,  the  extent  to
 which  this  power  is  exercised,  it
 wi'l  be  very  clear  that  there  has  been
 ne  such  extreme  or  excessive  use  of

 MARCH  6,  964  Proclamation  of
 Emergency

 4296

 those  powers.  The  number  of  per-
 sons  who  have  been  detained  ‘is  not
 So  large  as  to  create  any  kind  of
 suspicion  that  there  has  been  sweep-
 ing  use  of  those  powers:  Out  of  a
 total  number  of  1,323  persons  detain-
 ed  up  to  l0th  February,  1964,  as  a
 result  of  the  review  ,04l  have  been
 released,  leaving  only  282  persons
 under  detention.

 Shri  Nambiar  (Tiruchirapalli):  That
 proves  that  detention  was  wrong,
 mala  fide  and  unnecessary.

 Shri  Nanda:  That  proves  something
 else.  That  proves  that  reviews  were
 made  frequently  and  wherever  it  was
 found  that  there  was  Jess  danger
 from  certain  sources  because  of  better
 sense  dawning  on  certain  people,  there
 was  greater  relaxation  and  more  re-
 leases.

 Shri  Tyagi  (Dehradun):
 not  thankful  at  all,

 They  are

 Shri  Nanda:  Of  the  persons  under-
 tention  it  is  understood  that  86  did
 not  have  any  political  affiliation.  Of
 the  remaining  96,  there  were  6l
 Communists,  9  Congressmen,  4
 Jamait-e-Islami,  2  Jan  Sangh  and  4
 Socialist  members;  others  19.

 Shri  Ram  Sewak  Yadav  (Bara-
 banki):  So,  Socialists  are  more  patrio-
 tic  than  Congressmen.

 Shri  Nanda:  The  Socialists  are  so
 microscopic  that  even  one  would
 have  been  too  many.

 ett  रामसेवक  यादव  :  इस  को  देखने  के
 लिए  नज़र  चाहिए  ।

 Shri  Tyagi:  Did  the  hon.
 say  Congressmen  also?

 Minister

 Shri  Nanda:  Yes.
 Shri  Tyagi:  I  protest.  Why  should

 Congressmen  be  there?

 Shri  Nanda:  Out  of  millions  of
 Congressmen,  a  few  could  not  be  as



 4297

 £0od  as  the  hon,  Member  Shri  Tyagi
 is.

 sit  रामसेवक  यादव  :  बुरे  ज्यादा  होते  हैं,
 भ्रच्छे  कम  होते  हैं  ।

 Shri  Nanda:  I  have  very  little
 time  at  my  disposal  and  so  I  have  to
 proceed.

 Shri  Gauri  Shankar  Kakkar  (Fateh-
 pur):  How  can  a  Congressman  do
 wrong!

 Shri  Nanda:  So,  it  is  a  totally  er-
 roneous  notion  that  these  powers  have
 been  used  to  suppress  any  party,  or
 to  strengthen  any  other  party,  or  for
 any  other  political  purposes.  It  is
 very  clear  from  the  figures.  Since

 the  number  also  is  very  small,  I
 hope....

 Shri  Dinen  Bhattacharya  (Seram-
 pore):  What  about  the  two  MPs.  of
 our  House—Shri  Dasaratha  Deb  and
 Shri  Biren  Dutta  of  Tripura?

 Shri  Ram  Sewak  Yadav:
 about  Shri  Maurya?

 What

 Shri  Nanda:  Members  of  Parliament
 are  very  much  better  persons’  than
 the  normal  run  of  people  in  this  coun-
 try.  Still,  they  are  also  fallible.

 Shri  Dinen  Bhattacharya:  They  were
 here  before  the  day  they  were  arrest-
 ed.

 Shri  Tyagi:  There  must  be
 grouse,

 some

 Shri  Nanda;  There  was  also  a  feel-
 ing  or  suspicion  that  labour  activities
 were  suppressed  and  certain  trade
 union  workers  were  arrested  and  de-
 tained  under  the  exercise  of  these
 powers.  Now,  being  a  trade  union
 worker  myself,  I  am  particularly  sen-
 sitive  on  this  point.  I  was  also  de-
 tained  during  an  earlier  period.

 Shri  Dicca  Bhattacharya:  By  the
 Britishers,

 Shri  Tyagi:  So,  you  are  taking  re-
 venge.

 श्री  राम  सेवक  यादव  :  तब तो  मंत्री
 महोदय  को  पता  होगा  कि  वह  ब्रिटिश  से
 भले  हैं  या  ब्रिटिश  उन  से  भले  हैं  1
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 Shri  Nanda:  I  can  say  with  absolute
 confidence  that  no  trade  union  activity
 as  such  and  no  trade  union  worker  as
 such  has  been  penalised.  It  is  inci-
 dental.  If  some  arrests  have  taken
 place  and  some  persons  have  been
 detained,  it  is  incidental  to  the  fact
 that  their  activities  were  prejudicial  to
 the  security  of  the  country.  In  a  cer-
 tain  part  of  the  country,  an  attempt  is
 made  to  paralyse  the  means  of  com-
 munication  and  they  are  disrupted,  It
 may  be  hundreds  of  miles  away  from
 the  border  area,  but  it  will  affect  the
 effectiveness  of  our  defence,  it  will
 affect  or  undermine  the  preparations
 that  are  afoot  for  the  purpose  of
 strengthening  our  defence,  it  will  affect
 the  integrity  of  the  economy  of  the
 country.  A  very  few  such  cases  have
 occurred.  But  when  you  look  into
 them,  when  you  closely  examine  those
 cases,  it  will  be  found  that  there  was
 no  case  of  bias  against  any  trade  union
 worker  and  there  wag  no  intention  at
 all  to  stifle  any  trade  union  activity
 in  any  manner.

 There  were  also  some  cases  of  news-
 papers.  There  also  the  number  has
 been  very  few.  Arrangements  that
 have  been  made  are  such  that  it  is
 not  at  all  possible  for  any  kind  of  hasty
 action  to  be  taken  without  the  fullest
 consideration  of  any  impropriety  that
 might  have  been  committed—any  viol-
 ation  of  the  spirit  of  the  emergency
 provisions  that  might  have  taken  place.
 There  is  the  initial  scrutiny,  then  the
 show-cause  notice  and  so  on—all  these
 Processes  are  there.  So,  actually  the
 press  has  not  been  affected.  Of  course,
 there  is  a  direction  that  these  provi-
 sions  have  to  be  exercised  with  due
 regard  to  the  purposes  for  which  they
 have  been  made  available  to  Govern-
 ment,  but  nothing  will  be  done  in  ex-
 cess  of  the  absolute  needs  of  the
 situation.

 But  that  is  not  the  main  question.
 The  main  question  is  the  misuse  of
 those  powers.  The  purpose  of  the
 members  who  spoke  for  the  Resolution
 would  be  to  go  at  the  Government  and
 to  see  that  the  misuse  is  stopped,  That
 is  prefectly  all  right.  But  that  is
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 not  at  all  relevant  to  the  main  pur-
 pose  of  the  Resolution.  If  it  is  the  sug-
 gestion  that  because  there  is  misuse,
 therefore,  the  proclamation  of  emer-
 gency  should  be  revoked,  that  is  an  in-
 dependent  question,  There  should  be
 no  misuse.  Let  us  try  to  prevent  it.

 If  there  has  not  been  enough  use  of
 those  powers,  as  has  been  urged  by
 some  hon.  Members,  it  may  be  that
 those  powere  are  kept  in  reserve  and
 not  being  used.  If  occesions  do  not
 arise  for  their  use  or  exercise,  well  and
 sood.  But  they  are  there  and  the  fact
 that  they  are  there  has  a  deterrent  in-
 fluence.  Many  things  do  not  happen
 because  the  powers  are  there  and  can
 be  exercised.  So,  that  also  is  no  reason
 for  the  revocation  of  the  proclamation
 of  emergency.

 Then,  there  is  the  other  argument
 that  while  the  situation  calls  for  some
 stern  action  and  the  Government
 should  be  armed  even  more  effective-
 ly  than  is  being  done,  there  is  some-
 thing  lacking  in  the  efforts  of  the
 Government,  There  is  some  such  feel-
 ing  in  the  country.  Then  again,  the
 answer  is  not  to  revoke  it,  but  to  casti-
 gate  the  Government  so  that  they
 may  take  prompt  action.  After  all,  it
 is  not  a  matter  for  the  Government
 alone,  It  is  a  matter-for  the  whole
 of  the  people  of  the  country.  Let  us
 all  with  one  voice  say  that  more  should
 be  done  than  is  being  done  now.  It
 ig  not  an  argument  at  all  to  say  that
 because  it  is  not  done,  so,  there  should
 be  no  emergency  provisions  at  all.
 That  approach  is  totally  wrong—if
 that  is  the  object  of  the  hon.  Members.

 But  if  their  object  is  something  else,
 that  is  a  different  matter.  If  the  hon.
 Member  who  has  moved  this  Resolution
 and  those  who  supported  him  feel  that
 the  situation  has  so  changed  that  the
 emergency  ceases  to  exist  and,  there-
 fore,  we  need  not  have  those  powers,
 then,  the  hon.  Member  will  have  to
 look  at  the  facts,  Ig  the  position  80?
 Ts  it  that  the  threat  posed  against  this
 country  now  is  any  bit  less  than  it
 Was  at  that  time?  I  think  it  is  very
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 much  more,  much  graver  now  than
 earlier,  I  need  not  go  into  all  the
 facts  of  the  case  38  to  the  quantum  of
 Chinese  forces  now  and  at  the  time
 when  they  made  the  massive  attack.

 Shri  D,  0.  Sharma  (Gurdaspur):  And
 the  Pakistani  forces  also  on  our  border.

 श्री  राम  सेवक  यादव  :  क्‍या  इमरजेंसी  कोई
 तोप  है,  जिस  से  चीन  और  पाकिस्तान  का
 मुकाबला  करेंगे  ?.
 Shri  Nanda:  There  is  the  additional

 factor  that  they  are  also  entrenching
 themselves.  They  are  making  some
 kind  of  permanent  arrangements
 there,—communications,  roads  and  all
 that,—so  that  it  docs  not  appear  as  if
 they  have  no  hostile  intentions,  they
 have  no  evil  designs.

 Ils  it  any  hon.  Member’s  case  that
 they  are  not  there?  They  are  visibly
 there.  Or,  is  it  the  case  that  being
 there  they  do  not  intend  to  de  any
 mischief?  It  cannot  be.  Then  what
 it  all  this  for?

 In  addition,  there  is  this  new  and
 sinister  development  of  Pakistan  and
 China  aligning  together  and  coming
 to  some  kind  of  an  understanding
 which  is  now  open.  That  might  pos-
 sibly  have  been  a  secret  some  day  but
 now  there  is  no  secrecy  about  it.  With
 all  that,  I  think,  the  threat  now  is
 manifold  compared  to  the  earlier  time.

 Shri  Tyagi:  Despite  that  your  ar-
 rangements  seem  to  be  rather  slack.

 Shri  Nanda:  Then  you  can  abuse
 us  for  that;  but  let  nobody  say  that
 the  Proclamation  of  Emergency  should
 be  revoked.  Bring  out  those  things
 and  let  us  have  a  discussion  on  that.

 I  believe,  we  have  not  been  sitting
 idle.  I  am  sure,  the  hon.  Defence  Min-
 ister  has  occasionally  presented  what-
 ever  information  it  was  possible  for
 him  to  give  how  during  this  period
 we  have  strengthened  our  defence  ar-
 rangements,  We  have  not  been  sit-
 ting  idle.  We  are  in  a  much  better
 position  to  deal  with  the  enemy  than
 we  were  before  and  this  respite  has
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 been  used  to  good  purpose.  If  that  is
 so—during  whatever  more  breathing
 time  we  have—it  should  not  be  that
 we  shouid  get  rid  of  those  powers  and
 sit  still  but  we  should  use  them  more
 vigorously  and  more  effectively.  That
 should  be  the.  suggestion;  that  should
 be  the  approach.

 Then,  another  reason  could  be  that
 it  might  be  that  those  people  are  still
 there  and  are  strongly  placed;  it  might
 also  be  that  with  Pakistan  and  China
 coming  together,  this  threat  and  dan-
 ger  to  the  independence  and  integrity
 of  this  country  has  become  graver  still,
 but  other  things  have  happened  and
 there  are  other  developments  and  we
 have  no  intention  of  fighting  because
 some  shift  in  policy  is  occurring,  That
 could  be  ancther  argument.  But  it
 has  been  made  very  clear  that  there
 is  no  such  shift  at  all.  China  has
 never  come  out  with  any  kind  of  a
 pledge  or  assurance  that  it  is  going  to
 accept  the  Colombo  proposals  in  full.
 It  may  have  its  own  version  and  in-
 terpretation,  but  that  is  not  the  way
 we  have  accepted  them  and  they  are
 not  prepared  to  accept  them  stil].  This
 ig  their  position  now,  They  are  not
 even  prepared  to  accept  the  other
 efforts  that  we  have  made  of  taking
 the  dispute  to  the  International  Court.
 Therefore  there  is  no  inclination  at  all
 to  have  a  peaceful  settlement.  That
 js  the  position  now.  Therefore  we
 cannot  relax  our  efforts,  vigilance,  and
 preparedness  for  defence,

 In  these  conditions,  therefore,  for
 anyone  to  suggest  that  we  give  away
 these  powers  the  use  of  which,  as  I
 have  shown  briefly,  is  helpful  for  the
 purpose  of  defence  arrangements—will
 be  losing  sight  of  the  needs  of  the
 country  for  the  purpose  of  defence.

 Then,  there  were  some  other  argu-
 ments.  It  was  said  that  we  might  have
 the  powers  when  the  situation  again
 arises;  there  is  nothing  now,  there-
 fore  do  not  have  the  powers.  We  can
 resume  these  powers  when  the  situa-
 tion  arises.  That,  I  believe,  no  serious
 person  would  have  thought  of,  It
 means  that  immediately  the  fighting
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 stopped—it  stopped  months  ago—we
 should  have  revoked  the  emergency
 and  then  we  should  have  waited  till
 fighting  started.  That  is  certainly  no
 way  of  dealing  with  a  serious  situa-
 tion  like  that.  It  is  this  period  when
 there  is  no  fighting  which  is  much
 more  important  for  our  purpose  of
 facing  the  situation  later  on.

 Then,  there  was  the  question  of  ac-
 climatisation.  It  was  said  that  if  we
 keep  the  emergency  provisions  when
 there  is  not  so  much  seriousness  about
 it,  then,  when  actually  the  situation
 arises  when  these  are  very  much
 needed  it  will  not  serve  the  purpose
 because  people  will  have  become  ac-
 climatised  to  it,  That  is  only  on  the
 supposition  that  there  is  no  real  emer-
 gency.  But  that  supposition  is  not
 correct.  Therefore,  if  it  is  that  peo-
 ple  have  now  lost  the  sense  of  emer-
 gency  anywhere,  let  us  try  to  revive
 it  by  whatever  means  that  are  avail-
 able  to  us  and  not  say  the  other  way
 about,—namely,—that  we  Jeave  them
 to  themselves  and  do  nothing  about
 it.

 There  was  one  more  argument  and
 that  was  about  something  which  I  am
 supposed  to  have  said.  The  actual
 words  were  different,

 Shri  D.  0.  Sharma:  Why  are  you
 always  misreported?

 Shri  Nanda:  Not  always;  it  is  only
 on  rare  occasions  when  it  suits  the
 purpose  of  somebody  to  misreport.  I
 was  supposed  to  have  said  that  the
 emergency  is  going  to  be  ended  soon.

 Shri  Tridib  Kumar  Chaudhuri:  You
 said,  “We  want  to  end  the  emergency
 soon”,  That  is  what  you  said  towards
 the  end  of  December.

 Shri  Nanda:  I  know,  what  I  said
 and  I  am  going  to  explain  what  it
 means.  It  was  in  the  context  of  the
 discussion  of  the  Preventive  Deten-
 tion  Act.  I  was  told,  “Here  you  have
 got  the  Defence  of  India  Rules;  why,
 therefore,  have  the  Preventive  Deten-
 tion  Act  also?  The  answer  was  that
 these  are  a  different  set  of  circum-
 stances—that  is—Preventive  Deten-
 tion  Act  and  Defence  of  India  Rules,

 .
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 and  it  may  be—we  will  welcome  that
 @ay—it  should  come  as  soon  as  pos-
 sible—that  the  Defence  of  India  Rules
 are  not  required  because  we  are  free
 from  that  menace  to  the  security  of
 the  country.  And  still  internally  such
 a  Situation  may  be  there  that  we  might
 require  the  Preventive  Detention  Act.
 In  that  context  I  said  that  I  will  be
 very  happy  if  the  emergency  is  end-
 ed  soon.  That  was  the  idea;  it  was
 not  that  I  had  promised.  How  could
 I  promise?  It  is  for  those  people  to
 promise  who  may  know  about  the
 Chinese  intentions  and  can  make  a
 prophesy  to  say  that  things  will  not
 flare  up  again;  they  will  go  back  and
 therefore  there  will  be  no  need  for
 Any  emergency.  But  since  we  do  not
 know  those  intentions,  it  is  not  pos-
 sible  to  end  the  emergency.

 Shri  Tridib  Kumar  Chaudhuri:  Mr.
 Deputy-Speaker,  Sir,  I  am  afraid,  the
 hon.  Home  Minister  has  missed  the
 central  point  of  the  demand  that  was
 raised  during  the  course  of  the  debate
 on  my  Resolution.  Sir,  this  Resolu-
 tion  is  really  an  expression  of  the  want
 ef  confidence  in  the  way  the  Govern-
 ment  have  used  the  emergency  powers.
 These  emergency  powers  were  given
 in  their  hands  to  gear  up  the  defence
 and  to  mobilise  the  national  resources
 and  manpower  for  driving  out  the
 enemy  from  our  sacred  soil].  But,  un-
 fortunately,  by  their  policy  of  drift
 and  vacillation,  by  their  policy  of
 weakness  and  their  abuse  of  the  pow-
 ers  that  were  given  to  them  they
 have  completely  killed  the  sense  of
 emergency,

 I  may  also  remind  him  of  the  fact
 that  India  is  not  the  only  country
 which  is  fighting  a  war.  There  have
 been  other  countries  which  fought
 their  wars--and  fought  them  success-
 fuly—and  they  did  not  have  recourse
 to  such  powers  for  gearing  up  their
 defence  resources.  They  did  not  have
 the  necd  for  them  because  they  were
 serious  people  and  they  knew  business.

 bb  hrs.
 But  so  far  as  our  Government  3

 concerned,  I  will  here  refer  to  some  of
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 the  emergency  powers  that  we  have
 put  in  the  hands  of  the  Government.
 Article  353  practically  renders  the  en-
 tire  Government  of  India  a  ‘unitary
 government;  that  is,  in  spite  of  the
 State  Legislatures,  State  Governments
 and  the  State  List  of  constitutional
 powers  being  there,  the  Central  Gov-
 ernment  can  intervene  in  the  States’
 sphere  as  and  when  necessary.  We
 have  seen  how  the  various  State  Gov-
 ernments  have  moved  and  _  behaved
 during  the  past  4  months.  We  have
 seen  how  petty  scrambles  for  power,
 Minister  moving  against  Minister,
 Cabinet  Member  moving  against  Cabi-
 net  Member  for  offices,  with  intrigu-
 ing  aims  against  one  another,  have
 happened  before  the  eyes  of  the  peo-
 ple.  Do  you  mean  to  say  that  you
 keep  up  the  spirit  of  Emergency  and
 spirit  of  national  defence  in  this  way?
 The  only  thing  that  you  have  done
 is  to  take  powers  under  article  359  to
 write  off  the  fundamental  rights  of
 the  people.  Even  if  the  fundamental
 rights  were  not  written  off  in  the
 fashion  that  you  have  done,  even  then
 the  defence  efforts  would  not  have
 suffered  the  Jeast.  I  would  remind  the
 hon.  Minister  of  one  famous  saying  of
 a  great  Judge  of  Great  Britain  who
 eald:

 “Amidst  the  clash  of  arms,  the
 laws  are  never  silent.  They  speak
 the  same  voice  in  peace  and  war.”

 Unfortunately,  we  have  here  special
 laws  which  are  only  used  for  killing
 all  those  basic  rights  which  make  our
 fundamental  rights,  which  go  to  make
 our  Constitution  unique  in  the  world.
 These  are  wiped  off.  Under  article  19,
 we  have  guaranteed  7  types  of  free-
 doms  to  the  citizen.  These  are  wiped
 off.  Then,  article  14,  right  to  equality,
 before  law,  goes.  Again,  articles  2
 and  22  go.  Only  article  3l  relating
 to  private  property  is  not  touched.
 The  way  these  powers  have  been  used
 jis  alarming.  Only  this  morning,  we
 heard  how  the  two  hon.  Mem-
 bers  of  this  House  have  been
 arrested  under  D.I.R.  because  of
 speeches  that  they  made  six  or  eight
 months  ago.  Do  you  mean  to  say  that
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 if  .they  were  not  apprehended  under
 D.LR.,  the  whole  defence  effort  of  the
 Government  would  have  collapsed?  I
 may  also  cite  the  case  of  hon.  Mem-
 ber,  Shri  Kishen  Pattanayak  who  be-
 longs  to  the  Socialist  Party  who  are
 not  satisfied  with  the  type  of  defence
 efforts  that  .we  are  putting  up.  If
 anything  at  all,  they  can  be  called
 “ultra-defencists”’.  He  made  a  speech
 against  the  injustice  of  revenue  offi-
 cers  in  the  collection  of  defence  funds
 and  he  was  hauled  up  before  a  court
 of  law  under  DIR.  and  kept  in  jail
 without  trial  for  several  months  until
 the  Supreme  Court  could  be  moved
 and  he  could  be  released  on  bail.  Do
 you  mean  to  say  that  this  is  the  way
 you  are  gearing  up  your  defence
 efforts?  Do  you  mean  to  say  that  if
 hon,  Member,  Mr.  Kishen  Pattanayak,
 was  not  arrested  and  kept  behind  the
 prison  bars,  your  defence  efforts  would
 have  collapsed?  You  are  doing  the
 things  that  you  ought  not  to  have
 done,  and  you  are  not  doing  the  things
 that  you  ought  to  have  done.  That
 is  why  we  want  that  the  Emergency
 should  be  lifted.  We  do  not  trust  this
 Government  with  the  great  powers
 that  we  have  given  to  them.

 Mr.  Deputy-Speaker:
 is:

 The  question

 “That  this  House  is  of  opinion
 that  the  Proclamation  of  Emer-
 gency  declared  by  the  President
 on  the  26th  October,  962  need  not
 be  continued  any  further  and
 hence  recommends  to  the  Govern-
 ment  to  advise  the  President  to
 revoke  the  same.”

 The  motion  was  negatived.

 5.05  hrs.

 RESOLUTION  RE:  LAND  REFORMS

 Shri  Nambiar  (Tiruchirapalli):  Mr.
 Deputy-Speaker,  Sir,  I  beg  to  move
 the  following  Resolution: —

 “This  House  recommends  to  the
 Government  to  take  immediate
 steps  by  way  of  legislative  and
 executive  measures  to  bring  about
 a  thorough  land  reform  including
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 transfer  of  ownership  of  land  to
 the  tiller,  removal  of  rural  indeb-
 tedness  ang  provision  of  proper
 marketing  facilities  with  price
 supports.”
 Sir,  I  have  the  honour  and  privilege

 of  moving  this  Resolution  before  the
 House  for  its  adoption.  This  is  a  ques-
 tion  which  is  hanging  fire  for  the  last
 l7  years  ever  since  we  become  free,
 particularly  after  the  planned  econo-
 mic  development  took  place.  The
 Government  and  the  ruling  Party  has
 been  teling  us  that  land  reforms
 would  be  effected  speedily.  But  I  am
 sorry  to  say  that  much  has  not  been
 done,  not  only  that  the  land  is  not
 given  to  the  tiller,  not  only  that  no
 better  land  tenure  is  brought  in  to
 effect  production  of  agricultural  goods,
 but  something  worse  has  been  done
 during  all  these  years.  Landlordism
 and  all  its  concomitant  evil  effects  do
 continue  to  remain  in  all  colonial  and
 semi-colonial  countries  and  we  have
 nothing  to  boast  of  towards  success
 in  eradicating  the  same,  No  country
 which  desires  progress,  which  desires
 industrialisation,  which  desires  pror
 duction  of  goods,  food,  raw  materials,
 clothing  and  other  necessities  for  the
 people,  can  afford  to  neglect  this  task
 unless  it  does  it  at  its  own  peril.  In
 the  past  the  feudal  system  might  have
 served  a  progressive  role  once  in  his-
 tory  compared  to  its  earlier  forms  of
 slavery  and  tribal  despotism,  but  its
 continuance  any  further  will  only  lead
 to  our  national  ruination.

 I  submit  that  this  feudal  system
 must  go  for  two  main  reasons.  First-
 ly,  it  will  enable  the  peasant,  then
 the  actual  tiller  to  produce  as  much
 as  the  nation  wants  in  foodstuffs  and
 industrial  raw  materia's  and  secondly
 it  will  usher  in  a  new  era  of  a  diffe-
 Tent  socio-economic  order  not  only
 In  the  countryside  but  in  urban  areas.
 I  say,  remove  the  fetters  of  the  pea-
 sant,  encourage  him  by  giving  better
 implements,  credits,  fair  price  and
 marketing  facilities,  and  he  will  solve
 much  of  the  present  crisis,  He  wi!
 enable  you  not  to  go  in  for  alms,  loans,
 PL-480s  and  what  not.  He  will  even
 save  the  nation’s  honour,  stabilise  its
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 economy  and  national  defence  and
 contribute  to  a  well-contented  popu-
 lation  at  home.  The  present  rulers  do
 not  want  to  end  this,  though  they
 know  that  there  is  truth  in  the  demand
 of  the  peasant.  They  do  not  do  it
 because  they  find  that  there  is  a
 selfish  desire  of  the  ruling  Party
 behind  this  as  many  of  them  are  con-
 nected  with  feudal  lords.or  feudalism.
 Otherwise,  such  a  phenomenal  failure
 could  not  have  taken  piace  in  this
 vital  sector.  The  ruling  Party  talks
 tall  about  land  reforms  in  season  and
 out  of  season  with  no  achievement
 whatsoever  to  their  credit.  In  the
 First  Five  Year  Plan  itself,  on  the
 policy  of  land  reforms,  it  is  stated:

 “The  future  of  land  ownership
 and  cultivation  constitutes  per-
 haps  the  most  fundamental  issue
 in  national  development.  To  a
 large  extent,  the  pattern  of  eco-
 nomic  and  social  organisation  will
 depend  upon  the  manner  in  which
 the  land  problem  is  resolved.”

 These  are  not  my  words.  They  are
 the  words  of  the  very  planners  who
 ‘wrote  them.  May  I  put  a  question
 that  after  3  years  of  this  statement
 how  much  land  has  been  handed  over
 to  the  tiller  of  the  land,  how  much
 land*“has  been  taken  as  surplus  from
 the  landlords  ang  how  far  has  rural
 indebtedness  been’  eradicated  or
 ‘brought  down?  In  these  answers  lie
 the  success  or  the  failure  of  the  im-
 plementation  of  the  reform.  JI  know
 that  they  will  claim  that  they  have
 removed  zamindars  and  jagirdars  and
 ‘have  brought  more  or  less  a  uniform
 system  of  ryotwari  land  relations.  By
 this  process,  I  submit  that  they  have

 ‘only  filled  the  coffers  of  the  zamin-
 dars  and  jagirdars  to  the  extent  of
 about  Rs.  450  crores,  and  I  consider
 that  this  was  nothing  but  a  windfall
 to  them  who  had  no  reason  or  rhyme
 to  claim  such  huge  compensation.  But,
 on  the  other  hand,  what  is  it  that  has
 been  given  to  the  tiller?  The  tiller
 thas  not  got  the  land,  but  he  is  to
 serve,  instead  of  under  the  zamindar
 or  jagirdar,  under  another  new  set  of

 ‘
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 landlords  who  have  been  created  by
 such  transfers,  How  did  this  lessen
 the  burden  of  the  actual  tiller?  The
 zamindars  and  jagirdars  got  windfalls,
 as  I  have  already  stated,  and  today,
 this  amount  of  Rs.  450  crores  of  which
 Rs.  00  crores  have  already  been  paid
 and  the  remaining  has  been  given  in
 the  form  of  bands—is  being  used  by
 these  zamindars  for  other  purposes,  to
 corner  the  national  wealth  and  to
 bring  much  more  money  into  the
 blackmarket.

 Coming  to  the  question  of  the  land
 reforms  that  have  been  made  with
 regard  to  the  ryotwari  system,  except-
 ing  for  the  fact  that  there  was  a  pro-
 mise  of  land  legislations  and  certain
 measures  here  and  there  in  some
 States,  nothing  concrete  has  been  done.
 I  may  quote  the  instance  of  the  Kerala
 Agrarian  Relations  Act  in  this  connec-
 tion,  the  only  Act  of  its  kind  which
 proposed  to  give  substantial  conces-
 sions  to  the  tiller  including  ownership
 of  land  over  and  above  the  ceiling  of
 5  acres;  that  has  been  quashed  by  the
 Supreme  Court,  This  has  put  a  pre-
 mium  on  having  no  effective  legisla-
 tion  of  this  kind.  Now,  at  least,  after
 so  much  of  agitation,  and  after  wait-
 ing  for  seventeen  years,  Government
 have  come  forward  to  say  that  they
 will  bring  forward  an  amendment  to
 the  Constitution  by  way  of  the  Seven-
 teenth  Amendment  and  they  will  re-
 move  the  lacunae  and  see  that  these
 land  legislations  are  put  on  the  statute-
 book.  They  have  taken  seventeen
 long  years  for  this  purpose.

 I  may  also  quote  the  instance  of  the
 Madras  Act  which  also  promises  some-
 thing  like  land  ceiling,  but  in  effect,
 it  has  not  brought  any  such  advan-
 tage.  In  Madras,  the  land  relations
 Act  has  been  passed,  placing  the  ceil-
 ing  at  30  standard  acres  for  individual
 holding,  giving  enough  loopholes  to
 extend  it  to  60  standard  acres  for
 bigger  families,  The  exemptions  given
 to  sugarcane  farming,  sugar  factories
 and  the  so-called  efficiently  managed
 farms  etc.  provide  a  sufficient  means  to
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 evade  the  ceiling.  In  the  Madras  State,
 landlords  have  made  benami  gift
 transactions  in  the  name  of  public  ins-
 titutions,  to  evade  the  effect  of  ceiling.
 I  would*ask  the  hon.  Minister,  and  I
 have  asked  the  Madras  Government  as
 well,  to  tell  us  and  the  people  how
 much  land  théy  have  got  by  way  of
 surplus  after  this  legislation.  But  the
 Madras  Government  have  not  made  a
 mention  of  it  for  the  simple  reason
 that  they  know  that  there  is  no,  prac-
 tically  no,  land  to  be  taken  in  the  form
 of  surplus  land,  as  sufficient  time  was
 given  to  the  landlords  to  partition
 their  land,  write  documents  in  the
 registrar’s  office  and  make  benami
 transactions  and  do  everything  in  a
 completely  fool-proof  manner  so  that
 no  surplus  land  was  left.  This  is  ex-
 actly  what  has  happened  in  Madras.
 and  I  challenge  the  Government  whe-
 ther  my  statement  can  be  contradict-
 ed  by  the  Madras  Government  or  by
 the  Planning  Commission.  This  was
 deliberately  permitted  by  Government,
 and  the  Madras  Government  .knew
 that  it  was  going  to  be  so._  Still,
 they  gave  enough  time  to  do  so.  Simi-
 lar  is  the  case  more  or  less  with  re-
 gard  to  the  other  States  as  well,

 This  is  borne  out  by  the  fact  that
 no  land  which  has  been  taken  has
 been  distributed  to  the  tiller  in  any
 State  under  the  ceiling  scheme.  Let
 the  hon.  Minister  tell  us  whether  any
 land  has  been  given  to  the  tiller  at
 all.  I  have  gone  through  the  book  on
 the  progress  of  land  reforms,  and  I
 have  searched  and  searched  for  sta-
 tistics  to  show  that  the  hand  has  been
 given  to  the  tiller,  but  to  my  utter
 dismay,  I  have  found  nothing  there.
 I¢  the  hon.  Minister  could  tell  us,  I
 shall  be  very  happy  to  have  the
 figures.  Not  only  have  these  land  7९-
 form  legislations  for  passing  on  the
 land  to  the  tiller  not  been  satis-
 factorily  enacted,  but  even  with  re-
 gard  to  the  land  tenure  legislations,
 T  can  state  that  today,  there  is  so
 much  of  uncertainty  for  the  peasant
 that  any  day  his  land  may  be  taken
 away.  There  is  no  question  of  more
 land  for  him  or  of  his  becoming  the
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 owner  of  the  land,  but  the  danger  is
 that  whatever  he  has  is  being  threat-
 ened  to  be  taken  away.  Not  only  is
 there  a  threat  of  its  being  taken  away,
 but  in  thousands  of  cases,  the  security
 in  tenure  is  a  misnomer,  as  he  is  ac-
 tually  only  a  tenant-at-will  without
 any  records;  and  large-scale  evictions
 are  taking  place  with  the  result  that
 whatever  land  was  given  in  the  hands
 of  the  tenant  is  no  more  going  to  be
 with  him,  In  thousands  of  cases,  the
 civil  courts  go  to  the  aid  of  the  land-
 lords  as  the  tenants  are  unable  to
 produce  any  record  of  rights.  Tens
 of  thousands  of  peasants  have  tilled
 the  lang  till  the  other  day,  but  they
 are  now  being  thrown  out  as  agricul-
 tura]  workers,  thanks  to  the  conniv-
 ance  of  the  officials  of  the  Government
 and  the  way  that  our  civil  courts  be-
 have.  This  phenomenon  is_  taking
 place  throughout  the  country.

 It  was  against  this  phenomenon  that
 in  the  Madras  State,  in  96l,  thousands
 of  peasants  rose  and  conducted  a
 nation-wide  or  State-wide  struggle
 wherein  15,000,  peasants  went  to  jail
 to  record  their  protest.  They
 want  land  ceiling  to  be  brought
 into  effect  and  the  land  to  pass  on  to
 their  hands.  But,  apart  from  the  so-
 called  land  legislation  which  has  been
 passed,  to  which  I  have  already  made
 a  reference,  there  is  nothing  more
 concrete,  and  today  I  find  that  in  vari-
 ous  districts  of  the  Madras  State,  suck
 as  Tiruchirappalli  and  Tanjore  and  in
 all  wet  areas,  the  lands  are  being
 taken  away  from  the  peasantry.  The
 struggle  presently  conducted  by  the
 Andhra  peasants  against  high  taxes  for
 banjur  lands  and  proper  land  reforms
 has  taken  a  State-wide  character  Jead-
 ing  to  the  arrests  of  hundreds  daily
 even  today.  I  shall  presently  come  to
 the  question  of  how  much  banjar  land
 is  available  in  Andhra  Pradesh  and
 how  this  could  not  have  been  given,
 which  will  go  to  show  that  Govern-
 ment  are  not  at  all  serious  about  land
 reforms.  It  is  only  for  propaganda
 and  as  ga  vote-catching  device  that  at
 the  time  of  election  they  talk  about
 land  reforms,  and  afterwards,  they
 support  the  landlords  and  the  money-
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 lenders  who  are  behind  these  land-
 lords.  Even  in  the  Planning  Com-
 mission’s  proposal  for  land  reforms,  a
 lacuna  was  kept  deliberately  to  help
 the  landlords  in  the  name  of  resump-
 tion  for  personal  cultivation.  This  is
 an  invidious  way  of  limiting  the  scope
 of  land  reforms  because  the  landlords
 want  to  utilise  this  lacuna  in  the  name
 of  personal  cultivation  to  grab  the
 land  from  the  peasantry  whenever  it
 suits  them.  The  Planning  Commission
 should  have  taken  steps  to  see  that  the
 advantage  of  this  lacuna  is  denied  to
 the  landlords.  I  know  of  cases  in
 Kerala,  Madras,  Andhra  Pradesh  and
 wherever  I  have  got  information  from,
 that  this  lacuna  has  been  utilised  for
 the  purpose  of  evicting  the  peasantry.
 With  all  this  and  with  the  history  be-
 hind  of  seventeen  years,  and  with  the
 behaviour  of  the  law  courts,  the  land
 reform  proposal  of  Government  has
 been  reduced  to  a  mockery.  It  has
 been  brought  to  a  nullity,  and  it  does
 not  give  any  relief  to  the  peasant.

 Now,  I  would  take  up  the  question
 of  giving  cultivable  waste  land  and  fal-
 low  land  to  the  peasantry.  I  find  from
 the  facts  available  in  the  progress  re-
 port,  that  up  to  1960,  7.8  million  acres
 of  cultivable  waste  land  were  distri-
 buted  out  of  a  total  cultivable  waste
 land  of  54  million  acres,  besides  59
 millton  acres  of  fallow  land,  coming  to
 a  total  of  about  773  million  acres.
 Should  it  require  7  years  for  Govern-
 ment  to  distribute  about  7  million  acres
 out  of  3  million  acres?  From  the
 way  that  the  bureaucracy  and  the  Gov-
 ernment  are  behaving  in  the  matter  of
 the  distribution  of  the  fallow  land  and
 cultivable  waste  land,  it  can  be  seen
 that  the  Government  are  absolutely  so
 lethargic  that  they  do  not  care  to  see
 that  the  land  problem  is  solved  in  this
 country;  otherwise,  there  can  be  no
 justification  for  this  callousness,

 I  am  giving  you  the  figures.  The
 principal  States  which  account  for  the
 bulk  of  the  uncultivated  land  other
 than  fallow  lands  are  as  follows:

 Andhra—8-l  million  acres
 Assam—8.6  million  acres
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 Bihar—2.7  million  acres
 ‘Bombay—11.2  million  acres
 M.P.—8.4  million  acres
 Madras—3.5  million  acres
 Mysore—7.l  million  acres’
 Orissa—6.5  million  acres
 Rajasthan—2l.6  million  acres
 UP—7.3  million  acrés

 Out  of  these,  they  have  distributed
 practically  an  insignificant  portion.  The
 sorry  state  of  affairs  is  that  Govern-
 ment  even  today  have  not  got  complete
 details  as  to  where  these  lands  are  si-
 tuated,  how  to  bring  them  under  culti-
 vation  etc.—leave  alone  the  question
 of  giving  them  to  the  tiller.  As  a
 result  of  the  abolition  of  zamindaris
 and  jagirdaris,  the  bulk  of  these  lands
 have  passed  into  Government  hands.
 But  Government  say  they  have  no  re-
 cords,  they  have  no  information,  fhey
 are  unable  to  utilise  these  lands.  Can
 anything  be  more  lethargic  than  this?
 It  is  most  sorrowful  that  Government
 do  not  know  where  our  land  lies.  They
 have  not  surveyed  them,  they  have  no
 facts  and  figures.  If  the  Government
 is  a  government  of  the  people,  if  it
 had  any  consideration  for  the  poor
 peasantry  and  the  landless,  this  Gov-
 ernment  would  never  have  behaved
 like  this  and  come  forward  and  said
 ‘we  do  not  know  the  facts  concerning
 the  available  waste  land  and  cultivable
 land’.

 What  is  the  area  sown  in  this  coun-
 try,  all  told?  322  million  acres.  What
 is  the  total  area  of  the  cultivable  land
 and  fallow  land  yet  untapped?  3
 million  acres.

 That  means,  one-third  of  the  total
 sown  area  still  remains  untapped  in
 spite  of  the  fact  that  we  have  so  much
 of  manpower  left  in  the  country.  With
 this  manpower,  if  you  utilise  all  this
 land,  the  food  problem  of  the  country
 could  have  been  solved  by  this  time
 and  our  dependence  on  imports  from
 America  under  the  blessed—and  curs-
 sed—PL  480  would  have  ended,  and
 we  would  not  have  had  the  menace  of
 the  American  shadow  over  the  food
 we  eat.  Any  human  being,  any  living
 human  being,  can  be  tamed  and  can  pe
 enslaved  by  giving  food.  We  treat



 4313  Resolution  re:

 dogs  by  throwing  crumbs.  The  Ameri-
 cang  want  to  treat  us  by  throwing
 wheat  under  PL  480  and  we  run  after
 it  wagging  our  tail.  Should  we  have
 come  to  this  pass  when  we  have  so
 much  land  available  in  this  country,
 when  we  have  so  much  manpower  at
 our  disposal,  when  we  had  17  years  of
 political  independence?  I  have  no
 answer  to  give  to  this  question.  It  is
 up  to  the  ruling  party  to  answer.

 The  Third  Plan  target  of  food  pro-
 duction  is  00  million  tons  by  the  end
 of  1965-66.  But  what  is  the  achieve-
 ment?  In  960-6l,  our  production  was
 76  million  tons;  in  ‘1961-62,  it  went  up
 to  80  millions;  in  1962-63  it  came  down
 to  78°7  million  tons,  They  attribute
 the  decline  to  failure  of  rain  and  suck
 other  things.  This  phenomenon  is
 bound  to  happen  in  a  country  of  such
 sub-continental  proportions  like  ours.
 So  we  cannot  take  shleter  under  that.
 You  should  have  explored  other  alter-
 natives.  Even  granting  that  the  pro-
 cess  of  decline  is  arrested,  production
 is  not  on  the  increase  to  any  consider-
 able  extent.  I  am  afraid  we  may  not
 be  able  to  reach  our  target  before  the
 end  of  the  Fourth  Plan.  The  Minis-
 ter  and  the  Planning  Ccmmission  must
 tell  us  and  assure  us  that  we  will  be
 able  to  reach  the  target  by  the  end
 of  the  Third  Plan.  I  challenge  him,
 and  I  reiterate  that  they  are  not  going
 to  reach  the  target.  If  they  can,  I  will
 go  to  the  hon.  Minister,  Dr,  Ram  Sub-
 hag  Singh,  with  a  bouquet  in  my
 hands—certainly.  But  I  know  that  he
 is  not  going  to  achieve  it  because  they
 are  not  moving  in  that  direction,

 Shri  Kapur  Singh  (Ludhiana):  Now
 he  will  not  give  bouquets.

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  I  am  not  going  to
 China.

 Shri  Nambiar:  Why  should  that  re-
 ference  be  made?  I  am  born  to  India.
 I  am  an  Indian.  I  have  nothing  to  do
 with  China.  Let  us  look  to  ourselves.
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 Dr.  Ram  Subhag  Singh:  Even  after
 47  years  of  communist  rule  in  Russia,
 they  are  still  importing  food,

 Shri  Nambiar:  Russia  will  look
 after  herself,  China  will  look  after  her-
 self.  I  will  look  after  myself  and  my
 country  and  my  countrymen  including
 the  hon.  Minister.

 The  annual  increase  in  population  is
 2°4  per  cent  and  the  agricultural  pro-
 duction  is  more  or  less  stagnant,  for
 the  last  several  years,  whatever  may
 be  the  reason.  Our  food  imports  for
 the  last  6  years  are  to  the  extent  of  Rs.
 962°7  crores  worth,  that  is,  at  an  aver-
 age  of  Rs,  50  crores  per  year.  It  was
 only  the  other  day  that  the  Minister
 of  State  in  the  Finance  Ministry,  Shri
 Bhagat,  stated  that  Rs.  850  crores  of
 Indian  currency  is  held  by  the  US  in
 India,  mainly  the  proceeds  of  sales
 under  PL  480—which  is  about  one  third
 of  the  total  money  in  circulation  here.
 What  else  can  be  more  ignominous
 than  this?  The  total  money  in  circula-
 tion  is  Rs,  3,000  crores,  but  about  thou-
 sand  crores  of  rupees  are  in  the  hands
 of  the  Americans  here  in  India.  They
 are  holding  it  in  our  currency.  But
 the  hon.  Minister  said  that  ‘we  have  got
 control  so  that  the  Americans  may  not
 be  in  a  position  to  utilise  it  as  they
 want’.  That  is  no  solace,  no  defence.
 The  fact  remains  that  we  have  got
 ourselves  in  India  indebted  to  the  ex-
 tent  of  this  huge  amount  of  American
 currency,  besides  the  foreign  ex-
 change  in  respect  of  which  we  are
 already  indebted.  We  are  paying
 interest  on  the  foreign  ex-
 change  that  we  get  to  the  extent  of
 5:75  per  cent,  which  only  a  money-
 lender  of  the  American  type  will
 charge.  If  they  wanted  to  help,  they
 would  not  take  5:75  per  cent  interest.
 This  is  our  miserable  condition.

 Shri  Kapur  Singh:  How  much  in-
 terest  does  he  want  to  pay?

 Shri  Nambiar:  Now  I  come  to  the
 question  of  helping  the  peasantry  to
 produce  more.  The  Third  Plan  pro-
 mised  to  secure  reasonable  and  stable
 price  to  the  producer  taking  into  ac-
 count  the  cost  of  production  so  as  to
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 give  him  sufficient  incentive.  But  all
 that  has  been  only  on  paper.  As  usual,
 the  moneylender  and  the  millowner
 take  away  the  produce  immediately
 after  the  harvest  at  a  low  rate  and
 sell  them  later  at  8  very  much  higher
 rate.  Government  are  unable  to  stop
 this  plunder  by  the  middleman  who
 takes  away  all  the  fruits  of  labour  of
 the  ;easantry....

 Shri  Sheo  Narain  (Bansi):  There  is
 no  quorum  in  the  House,

 Mr.  Deputy-Speaker:  There  is
 quorum.

 Shri  Nambiar:
 quorum....

 iThere  is  enough

 That  is  axactly  the  reason  why  we
 have  today  unfortunately  high  prices
 for  foodstuffs.  Exploitation  of  the
 agriculturist  and  lack  of  capital  for-
 mation  in  that  sector  are  due  to  lack
 of  facilities  for  marketing  agricultural
 produce  so  far  as  the  agriculturist  75
 concerned.  Hundreds  of  crores  of
 Tupees  which  otherwise  would  go  to
 the  improvement  of  land  are  taken
 away  by  the  millers  and  moneylender-
 cum-banias,  Even  the  British  ICS
 officers  were  well  aware  of  the  magni-
 tude  of  the  problem  in  those  days.
 These  problems  have  only  become  ac-
 centuated  now.  The  old  Royal  Com-
 mission  on  Agriculture  had  to  note  that
 ‘in  no  country  are  these  differences
 (between  the  prices  of  producer  and
 consumer)  greater  than  in  India  where
 production  is  in  the  hands  of  a  large
 number  of  petty  cultivators  who  for
 the  most  part  lack  most  the  financial
 resources  and  the  necessary  storate  tu
 attempt  any  regulation  of  their  selling
 in  accordance  with  the  state  of  market’.

 At  present,  the  market  exploitation
 of  the  peasantry  is  widespread  and
 well-knit  in  the  country.  A  careful
 study  of  market  behaviour  would  show
 that  the  moneylender-cum  banias  have
 the  upper  hand  in  the  marketing  of  the
 village  agricultural  produce,  The  poor

 MARCH  6,  964  Land  Reforms  4376

 peasant  who  borrows  from  the  money-
 lender  is  obliged  to  sell  his.  produce.
 to  the  same  person.  His  bargaining
 power  is  so  limited  that  he  sells  a
 major  part  of  his  produce  immediately
 after  the  harvest,  at  a  least  competi-
 tive  price.  This  is  corroborated  by
 the  findings  of  the  Foodgrains  Inquiry
 Committee.

 When  the  tempo  of  the  arrivals  is
 down,  the  price  goes  up.  Since  the
 difference  between  peak  and  trough
 is  wide,  the  magnitude  of  money  in-
 volved  is  high.  At  the  some  time,  the
 actual  consumer  is  also  not  left  out.

 As  is  our  experience,  the  prices  of  the
 foodgrain  go  up.  All  this  wide  margin.
 of  profit  is  taken  by  the  middleman.
 That  is  why  the  margin  between  the
 wholesale  and  retail  prices  of  food-
 grains  remains  so  high,

 5.30  hrs.

 [Dr.  SArosInI  MAHISHI  in  the  Chair}

 Only  the  other  day  this  was  discus-
 sed.  It  was  said  that  by  fiscal  mea-
 sures,  prices  could  be  controlled.  Ali
 fiscal  measures  have  failed.  Today,  the
 wheat  prices  in  Delhi  are  around
 Rs.  29;  rice  in  Madras  is  selling  at
 Rs.  75  per  bag—the  good  variety;  the
 coarse  variety  sells  at  Rs.  65  per  bag.
 It  was  never  so  in  the  history  of
 Madras  State,  except  in  the  black-
 market  days  of  1942-43,  world-war
 days,  when  the  black-market  price
 was  this.  The  lack  of  holding  power
 on  the  part  of  the  producers  and
 market  fluctuation  create  hazards,
 especially  of  far-reaching  consequ-
 ences.

 I  do  not  want  to  take  the  time  of
 the  House.  Even  the  Third  Plan
 speaks  of  the  extension  of  State  trad-
 ing  in  suitable  directions.  It  is  our
 experience  that  in  the  last  decade,  des-
 Pite  all  the  assurances,  Government
 adopts  a  callous  attitude  to  the  whole
 affair  of  State  trading  in  foodgrains,
 which  isalong  standing  demand.  The
 limited,  partial,  experience  of  State
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 treding  in  foodgrains  was  encouraging,
 no  doubt.  For  instance,  the  Economic
 Survey  of  Indian  Agriculture  has  cor-
 rectly.emphasised  that  it  may  be  poin-
 ted  out  that  the  effect  of  changes  in
 the  net  government  supply  to  the  mar-
 ket  is  stronger  than  that  of  the  equi-
 valent  increase  in  production,  as  the
 latter  is  only  partly  reflected  in  the
 market  supplies.  State-trading  in
 foodgrains  alone  is  the  remedy  for
 something  towards  price-control.

 I  am  concluding,  Madam  Chairman.
 Government  should  take  steps  to-
 wards  land  reforms  and  in-
 troduce  State  trading  in  a
 wider  field.  Only  then  the  pro-
 blem  can  bo  solved.  Otherwise,  if  the
 food  problem  remains  the  same,  if  raw
 materials  for  our  industries  are  not
 available,  if  our  economies  stagnate
 and  we  have.  to  depend  on  outside
 help,  it  wil  bring  us  ruin.  We  are  not
 against  Government’s  measures  in
 these  matters,  but  we  want  the  Gov-
 ernment  to  take  bold  steps  towards
 implementation  of  land  reforms  and
 not  protect  the  feudal  lords.  If  Gov-
 ernment  does  not  do  that,  people  wil]
 have  no  go  but  throw  out  the  Govern-
 ment.  In  these  circumstances,  I
 request  that  my  Resolution  may  be  ac-
 cepted  by  the  House.

 Mr.  Chairman:  Resolution  moved:

 “This  House  recommends  to  the
 Government  to  take  immediate
 steps  by  way  of  legislative  and
 executive  measures  to  bring  about
 a  thorough  land  reform  including
 transfer  of  ownership  of  land  to
 the  tiller,  removal  of  rural  inde-
 btedness  and  provision  of  proper
 marketing  facilities  with  price
 supports.”

 There  are  some  amendments,

 श्री  रामसेवक  यावव  (बाराबंकी)  |
 मैं  प्रस्तुत  करता  हूं  :

 “यह  सभा  सरकार  से  सिफारिश  करती
 है  कि  पूर्णतथा  भूमि-सुधार  करने
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 करने  के  लिये,  जिन  में  जोतने
 वाले  को  भूमि  का  स्वामी  बनाना,
 बिना  मुनाफे  की  खेती  (साढ़े
 ६  एकड़)  का  लगान  समाप्त
 करना,  पांच-सदस्यीय  परि-
 वार  की  बिना  मशीन  की

 सहायता  खेती  करने  की  क्षमता
 के  तीन  गुना  से  अधिक  जमीन
 का  भूमिहीनों  में  वितरण,
 ग्रामीणों  की  ऋणग्रस्त ता  को
 समाप्त  करना  और  मूल्यों
 की  गिरने  पर  सहायता  देने
 के  साथ-साथ  विक्रय  की

 समुचित  सुविचारों  की  व्यव-
 तथा  करना  सम्मिलित  है,
 विधान  सम्बन्धी  उपायों  द्वारा
 तत्काल  कदम  उठायें  जायें।”

 Shri  D.  S,  Patil  (Yeotmal):  I  beg  to:
 move:

 “That  in  the  resolution,—

 after  ‘rural  indebtedness’  insert—

 “provision  of  adequate  credit  to
 the  agriculturist.”

 Mr.  Chairman:  The  Resolution  and
 the  amendments  are  before  the  House.
 Shri  P.  Venkatasubbaiah,

 P.  Venkatasubbaiah  (Adoni):
 moved  by  Shri

 Shri
 The  Resolution
 Nambiar  is  not  a  new  one.

 Shri  Sheo  Narain:  Madam  _  Chair-
 man,  is  there  a  list  of  speakers  before
 you  for  this  also?  I  am  the  only
 person  who  stood  up  but  you  called
 somebody  who  did  not  even  stand  up.

 श्री  रामसेवक  यादव  :  सभापति  जी,
 यह  प्रस्ताव  बड़ा  महत्वपूर्ण  हैंगर  इस  के
 लिये  राध  घंटा  समय  बढ़ा  दिया  जाये,  तो
 इस  के  बाद  आने  वाला  प्रस्ताव  दो  मिनट  में
 पेश  कर  दिया  जायेगा  और  इस  में  कोई  दिक्कत *
 नहीं  होगी  ।  इसलिये  मैं  निवेदन  करना
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 [अं  रामसेवक  यादव]
 चाहता  हूं  कि  इस  प्रस्ताव  के  लिये  अवध  घंटा
 समय  बढ़ा  दिया  जाए  ।

 सभापति  महोदय  :  इस  प्रस्ताव  पर
 बोलने  वालो  को  रांख्या  देख  कर  बाद  में  इस
 के  बाएं  में  इसका  करेंगे  ।

 Shri  P.  Venkatasubbaiah:  After
 all,  the  Congress  Party  is  in
 power  and  it  is  wedded  to  the  princi-
 ple  of  land  reforms  since  its  famous
 Karachi  Resolution,  The  entire  agri-
 cultural  economy  and  social  justice
 depend  upon  this.  Mr,  Nambiar  has
 stated  three  points  in  this  Resolution:
 immediate  reforms  for  transfer  of
 ownership  of  land  to  the  tiller,  removal
 of  rural  indebtedness  ang  provision  for
 proper  marketing  facilities;  with  price
 support.  The  report  of  the  Planning
 Commission  on  progress  of  land  _  re-
 forms  says  on  page  249:

 “The  progress  of  tenancy  reform
 as  well  as  the  imposition  of  ceil-
 ings  on  agricultural  holdings  will
 lead  to  a  substantia]  increase  in
 the  number  of  small  peasant
 owners......  Here  it  is  proposed
 to  review  briefly  the  four  main
 aspects  of  agrarian  reorganisation,
 namely  (l)  consolidation  of  hold-
 ings,  (2)  land  management  proc
 tices,  (3)  development  of  cooper-
 ative  farming  and  (4)  development
 of  cooperative  village  management
 as  the  objective  towards  which  the
 village  economy  is  to  be
 reorganised.”

 We  would  review  now  how  far  our
 Government  has  succeeded  in  the  last
 6  years.  We  should  not  forget  that
 this  is  a  State  subject  and  whatever
 be  the  wishes  of  the  Centre,  they  have
 to  be  implemented  by  the  State  Gov-
 ernment,  Much  headway  has  not
 been  made  by  the  various  States  in
 the  implementation  of  land  reforms.
 In  several  States  laws  on  land  reform
 have  been  enacted  but  there  ig  justi-
 fiable  criticism  that  the  tiller  of  the
 ‘soi]  has  not  become  the  owner.  The
 feudal  elements  have  circuznvented  the

 ua
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 laws  and  the  position  is  just  as  it  was
 before  the  laws.  I  do  not  know  how
 far  the  Centre  can  ask  the  State
 Governments  to  reorganise  the  whole
 system.  The  land  revenue  machinery
 has  also  to  be  thoroughly  rearranged
 and  reorganised,  Without  reorganis-
 ing  the  implementing  machinery,
 no  reforms  will  do  good.
 The  Central  Government  should  dis-
 cuss  with  the  State  Governments  and
 see  how  effectively  these  land  reforms
 could  be  implemented.

 About  rural  indebtedness,  the  report
 of  rural  credit  survey  had  recently
 been  published.  It  says  that  in  spite
 of  our  spending  crores  of  rupees  and
 pumping  enormous  amounts  in  the
 agricultural  sector  through  community
 development,  through  co-operative  so-
 cieties,  through  panchayati  raj,  to  the
 agricultural  department,  agricultural
 indebtedness  has  not  been  wiped  off
 so  far.  On  the  contrary,  agricultural
 indebtedness  has  increased.  So  far  89
 the  co-operative  sector  is  concerned,  I
 would  just  like  to  quote  from  the  re-
 cent  statement  made  by  the  Minister
 of  Community  Development.  He  said:

 “Against  a  target  of  Rs.  5l2
 crores  set  up  by  the  State  Govern-
 ments  for  the  supply  of  short  and
 medium-term  credit  during  the
 last  year  of  the  Plan,  to  co-ope-
 ratives  supplied  Rs.  228  crores  in
 1961-62.  The  provisiona]  figures
 for  1962-63  are  Rs.  256  crores  and
 the  estimate  for  1963-64.  is  Rs.  38
 crores,”

 They  say  the  progress  is  not  up  to
 expectation.  They  have  stated  several
 reasons.  I  can  say  that  though  the
 Government  is  expending  enormous
 amounts  by  giving  credit  to  the  far-
 mers,  the  amounts  have  not  reached
 the  farmers,  the  reason  being  that  the
 land  tenure  system  is  so  defective  in
 the  States  and  even  to  this  day  the
 tiller  of  the  sqjl  will  not  claim  the
 ownership  and  will  not  be  able  to  pro-
 duce  his  patta  to  the  credit  society  to
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 get  the  loans.  The  other  defect  is  that
 the  credit  that  is  being  given  to  the
 farmers  is  very  much  diversified,—
 there  are  three  or  four  agencies  oper-
 ating—with  the  result  that  those  who
 are  in  power,  those  who  can.  wield
 some  influence,  could  alone  get  the  en-
 tire  credit  that  is  being  given  by  the
 Government  and  not  the  ordinary
 peasant.

 Therefore,  the  first  thing  that  the
 Government  should  do,  is  all  the  ins-
 titutional  credit  should  be  channelled
 only  through  one  source.  Unless  that
 aspect  is  seriously  tackled,  no  amount
 of  credit  which  is  being  given  to  the
 farmers  will  remove  their  indebtedness
 nor  will  their  production  target  go  up.

 Mr.  Chairman:  I  request  the  hon.
 Member  to  conclude  now.

 Shri  P.  Venkatasubbaiah:  These  are
 the  main  problems  which  I  wanted  to
 place  before  this  House.  But  I  would
 like  to  tel]  Shri  Nambiar  that  this
 party  is  wedded  to  land  reforms  policy
 which  is  being  pursued  in  all  the
 States.  My  only  request  to  Govern-
 ment  is,  wherever  there  are  loopholes
 they  should  be  plugged,  and  wherever
 the  reforms  have  been  done,  where
 there  are  anomalies  and  where  there
 are  defects,  they  have  to  be  remedied,
 and  that  land  reforms  should  be
 brought  thoroughly  and  exhaustively
 as  immediately  as  possible,

 Mr.  Chairman:  Shri  Ranga.  I  re-
 quest  hon.  Member  to  co-operate  with
 me,

 Shri  Ranga  (Chittoor):  JI  do  not
 know  what  our  hon.  friends  have  in
 their  minds  when  they  talk  about  land
 reforms.  We  thought,  when  we  were
 initiating  the  movement  against  the
 zamindari  system,  that  all  land  reform
 meant  the  abolition  of  the  zamindari
 system  and  thereby  getting  the  owner-
 ship  of  land  conferred  upon  the  pea-
 sants  who  are  themselves  cultivating
 the  lands.  So  far  as  the  ryotwari  sys-
 tem  is  concerned,  we  wanted  the  ten-
 ants  under  the  ryotwari  pattadars  to
 be  given  security  of  tenure  over  a
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 period  of  years:  not  that  the  tenants
 should  become  the  owners.  The  ryot-
 wari  pattadars  were  the  owners;  their
 tenants  should  be  given  security  of
 tenure  over  a  period  of  five  years,  say,
 in  six  to  0  years,  as  was  the  case  in
 Ireland  and  in  so  many  other  European
 countries,  wherever  there  was  tenancy
 legislation,

 We  wanted  also  the  rents  to  be  re-
 duced  and  made  reasonably  low.  When
 the  pattadar  wanted  the  land  for  his
 own  cultivation,  he  must  be  free  to
 resume  the  cultivable  right  over  his
 land  after  giving  one  year’s  notice  to
 the  tenant.  This  ig  how  land  reform
 was  understood  then.  It  was  that  iden
 of  land  reform  which  was  supported  by
 the  Congressmen  as  a  whole,  by  the
 then  Communists,  by  the  then  Congress
 Socialist  Party  and  all  other  leftists
 as  they  were  then  known.  It  was  that
 movement  that  led  us  not  only  in  the
 three  South  Indian  States  which  my
 hon,  friend  has  mentioned,  but  also
 in  all  the  States  in  India
 I  am  glad  to  say  that  due  to  the  ins~
 piration  given  by  Mahatma  Gandhi  and
 the  dynamism  provided  by  the  leader-
 ship  of  the  Congress  Party,  as  it  was
 then  that  we  were  able  to  get  rid
 of  the  zamindari  system  in  all  the
 States.  There  is  not  one  State  now
 where  there  is  zamindari  or  jagirdart
 system.  So,  there  are  no  landlords.

 Who  are  the  people  that  we  have
 now?  It  has  become  a  fashion  for
 my  communist  friends  to  go  on  saying
 that  the  peasants  themselves  who  own
 20  or  30  acres  or  even  2  or  |  acre  are
 landlords.  They  style  them  as  land-
 lords  and  land  monopolies.  I  know
 what  they  have  done  in  Soviet  Russia
 and  also  in  China.  Before  that,  let  me
 Say  that  it  would  be  a  bad  day  indeed
 for  India.

 Shri  P.  Venkatasubbaiah:  Are  not
 those  people  who  are  having  hundreds
 and  thousands  of  acres  now  landlords?

 Shri  Ranga:  In  regard  to  those  few
 big  landlords  in  each  village—there
 may  be  three  or  four  in  each  village;
 probably  in  the  Kurnool  district,  from
 where  he  comes,  there  are  some—in
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 regard  to  those  about  whom  my  hon.
 friend  seems  to  be  worried,  I  might
 say  that  there  is  the  land  ceiling  legis-
 lation.  Whether  it  is  right  or  wrong  is
 another  matter.  Whether  we  approve
 of  it  or  not  is  another  matter.  But
 it  is  a  fait  accompli  and  it  is  there.

 My  friend,  Mr.  Nambiar,  has  com-
 plained  that  quite  a  number  of  them
 indulged  in  benami  transactions  and
 so  on.  First  of  all,  it  was  wrong  on  the
 part  of  Government  to  have  question-
 ed  their  right  of  ownership.  Having
 done  that,  they  have  given  the  freedom
 to  these  people  either  to  own  their
 land  in  a  joint  family  fashion  or  dis-
 tribute  it  among  all  the  coparceners
 within  the  family.  They  have  distri-
 buted  among  themselves  and  prostrat-
 ing  before  this  law,  they  have  brought
 themselves  within  the  purview  of  the
 land  ceiling  legislation.  If  my  hon.
 friend  wants  in  the  communist  fashion
 to  run  after  them,  hunt  them  and  drive
 them  also  into  landless  people,  he  is
 welcome  to  do  it,  but  I  am  certainly
 not  in  favour  of  it.

 So  far  as  all  those  peasants  are  con-
 cerned,  they  have  got  to  function
 within  the  land  ceiling  legislation  and
 they  are  not  expected  to  get  more  than
 Rs.  500  per  month.  My  hon.  friends
 are  all  so  very  keen  that  every  indus-
 trial  worker  should  be  paid  not  less
 than  Rs.  00  per  month;  i.e.  Rs.  200
 per  annum.  That  is  the  minimum.
 Regarding  the  maximum,  according  to
 their  own  INTUC  rules,  they  admit
 anyone  who  earns  up  to  Rs.  500  as  a
 worker.  A  person  is  allowed  to  be
 treated  as  a  worker  if  he  gets  an  in-
 come  of  Rs.  500  a  month.  But  so  far
 ag  the  peasants  are  concerned,  they  are
 to  be  treated  as  land  monopolies,  land-
 lords  and  exploiters,  merely  because  8
 few  of  them,  may  be  three  or  four
 in  any  village  who  are  the  richest  peo-
 ple  there,  would  be  getting  Rs.  500  a
 month  and  not  more,  according  to  the
 land:  ceiling  legislation,  they  are  to
 be  treated  as  landlords  and  land
 monopolies.  I  protest  against  this  atti-
 tude  and  ]  am  opposed  to  it.
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 Who  is  the  tiller?  According  to  my
 communist  friends,  only  the  agricultu-
 Tal  worker  would  be  the  tiller  and  the
 others  will  not  be  treated  as  ‘tillers
 at  all.  I  question  that.  We  accept
 them  as  tillers.  At  tha  same  time,  we
 treat  the  land-holding  peasants—whe-
 ther  they  are  ryotwari  pattadars  or
 pattadars  who  have  come  into  the  erst-
 while  zamindari  areas—as  tillers  of
 the  soil.

 These  people  are  the  owners  to-
 day.  Are  we  to  dispossess  them?  If
 the  Communists  were  to  have  their
 own  way,  they  would  have  dispossess-
 ed  them.  They  have  done  it  in  Soviet
 Russia,  in  China  and  other  Communist
 countries.  And,  they  would  do  it  also
 in  the  name  of  the  tiller.  This  is  the
 game  they  are  out  for.  Therefore,  78
 Js  most  necessary  for  hon,  friends  like
 Shri  Venkatasubbaiah  and  _  various
 others,  who  come  here  representing
 the  rural  areas  and  who,  at  the  same
 time,  have  got  the  wrong  idea  that
 the  agricultural  worker  alone  is  the
 primary,  the  principal  and  the  most
 sacred  pleasant  and  al]  other  people
 who  have  got  their  pattas,  who  are
 land  holders,  who  are  cultivating  their
 own  land  are  not  as  good  people  as
 the  agricultural  workers  and  therefore
 they  must  all  be  set  aside  and
 dispossessed.

 Shri  P.  Venkatasubbaiah:  I  did  not
 mean  that.

 Shrimati  Yashoda  Reddy  (Kurnool):
 You  are  giving  a  wrong  interpretation.

 Shri  Ranga:  I  stand  corrected  so
 far  as  you  are  concerned.  But  one
 thing  is  clear,  that  all  these  self-em-
 ployed,  land-owning  peasant  owners
 have  to  be  treated  as  tillers.  They
 have  been  given  land  and  their  land-
 holdings  have  to  be  respected.  Their
 rights  to  their  land  have  to  be  respec-
 ted.  That  is  not  the  attitude  of  the
 Communists.  That  is  exactly  the  reason
 why  I  wish  to  warn  my  hon.  friends
 on  the  Congress  benches  against....

 Shri  S.  M.  Banerjee
 Your  friend  ig  sitting  there.

 (Kanpur):
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 Shri  Ranga:  I  want  to  warn  them
 against  these  Communists  and  I  hopes
 they  would  not  walk  into  their  trap.

 Coming  to  the  other  question,  my
 hon.  friend  said  that  in  the  name  of
 personal  cultivation  they  are  evicting
 people.  Whtre  is  the  question  of  evic-
 tion.  Here  is  a  tenant.  Is  he  an
 owner?  According  to  the  Communists
 he  is  an  owner  today  and  tomorrow  he
 would  be  dispossessed.  According  tu
 us  these  tenants  are  not  owners.  The
 ryotwari  pattadar  is  the  owner.  The
 tenant  is  a  gentleman  who  has  been
 brought  in  to  assist  him  in  the  work
 that  he  has  to  do.  He  is  a  tenant  at
 will.  Any  time  he  may  be  removed.
 In  order  to  protect  him  there  was  the
 tenancy  protection  legislation  in  most
 of  the  States.  Especially,  in  the  State
 of  Madras,  I  may  tell  you,  it  was  in
 953  that  initiative  was  taken  by  Rajaji
 as  the  Chief  Minister,  to  pass  that  legis-
 lation  in  the  very  same  district  where
 my  hon,  friend,  Shri  Nambiar,  was
 operating.  I  do  not  know  where  by
 operates  now.  The  tenants  were  pro-
 tected  there.  Afterwards  that  lJegis-
 lation  was  extended  to  the  whole  of
 Madras  State.  Now  in  Andhra  Pra-
 desh  also  a  similar  legislation  has
 come  to  be  passed.  It  has  come  in
 many  other  States.  Wherever  it  has
 not  been  passed,  I  would  like  it  to  be
 passed.  We  would  have  no  objection
 to  it.  But  so  far  as  the  ownership
 rights  of  the  peasants  are  concerned,
 we  must  be  very  clear  that  so  long  as
 those  people  continue  to  cultivate  their
 own  land,  take  active  interest  in  the
 cultivation  of  their  own  land  and  con-
 tinue  making  the  contribution  that
 they  are  making  today  to  our  produc-
 tion,  to  our  employment  market,  they
 ought  not  to  be  distrubed.  Their
 rights  should  not  be  endangered  in
 any  way,  and  in  every  possible  man-
 ner  the  States  should  take  steps,  by
 various  means  which  have  been  sug-
 gested  here  by  various  hon.  friends
 including  the  socialist  friends,  in  order
 to  strengthen  them.

 Tn  conclusion,  let  me  say  that  I
 stand  for  the  abolition  of  land  revenue
 from  all  these  land-Rolding  peasants.

 PHALGUNA  16,  885  (SAKA)  Land  Reforms  4326

 The  whole  of  it  should  go  except  for
 a  nominal  fee  which  would  cover  the
 expenses  of  keeping  land  records,  They
 should  also  be  given  rural  credit  at
 rates  which  are  not  higher  than  those
 rates  at  which  capital  credit  is  being
 offered  to  industrialists.  The  banjar
 lands  that  are  there  with  the  Govern-
 ment  should  be  distributed  to  the
 many  landless  people  in  the  country.
 But  it  is  indeed  a  treacherous  move
 that  is  being  made  by  our  Communist
 friends  by  asking  the  Government  to
 give  away  the  land  to  the  agricultural
 workers,  only  to  be  dispossessed  from
 all  those  lands  the  next  day  our  Com-
 munist  friends  come  into  power.  The
 Communists  wish  to  play  this  mischief
 and  we  are  opposed  to  this  mischief.

 Shri  Muthu  Gounder  (Tirupattur):
 Madam  Chairman,  I  rise  to  support  the
 Resolution  moved  by  Shri  Nambiar.
 I  have  heard  the  two  extreme  views,
 one  from  the  Communist  side  and  the
 other  from  the  Swatantra  side.  I  have
 also  heard  the  view  of  my  hon.  friend
 from  the  Congress  side.  I  find  that
 all  parties  are  for  land  reforms,  land
 ceilings  and  similar  things.  Ag  far  as
 implementation  is  concerned,  every
 party  accepts  that  it  has  not  been  per-
 fect  or  complete  or  as  much  as  it  was
 expected.  Even  the  Government  or
 the  Treasury  Benches  accept  that  the
 implementation  has  not  been  up  to
 the  mark.  They  may  say  that  they  are
 doing  something  to  implement  it  and
 it  will  be  done  in  due  course,

 We  are  now  reviewing  the  position
 of  implementation  of  land  reforms  in
 this  House  through  this  Resolution.  We
 see  how  implementation  jis  being  done
 from  our  own  viewpoint.  Shri  Nam-
 biar  may  be  watching  the  implementa-
 tion  from  the  point  of  view  of  his  party
 and  Shri  Ranga  from  the  foint  of  view
 of  his  party.  Ags  far  as  DMK  Party  is
 concerned,  it  is  always  for  land  re-
 forms.  We  want  reforms  not  only  in
 land  but  in  other  spheres  of  society
 also.  so  that  we  may  achieve  our
 object  of  a  socialist  society,  but  it
 should  be  by  democratic  methods.

 »  While  implementing  the  various  land
 reforms,  we  should  see  to  it  that  our
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 agricultural  production  is  not  affected
 in  any  way.  Implementation  of  land
 reforms  means  land  to  the  tiller,  re-
 moval  of  rural  indebtedness,  provision
 of  proper  marketing  facilities  with
 price  support  and  similar  things  men.
 tioned  in  the  Resolution.  When  we  say
 land  to  the  tiller,  we  have  to  define
 ag  to  who  thre  tiller  is.  Shri  Ranga
 has  clarified  certain  points  and  created
 some  suspicions  on  the  question  as  to
 who  the  tiller  is.  It  is  true  that  a
 tiller  is  one  who  tills,  but  there  may
 be  tillers  owning  many  acres  of  land.
 Certainly,  we  are  not  going  to  imple-
 ment  the  plans  to  suit  the  tastes  of
 very  big  land  owners  who  are  owning
 hundred  acres  and  more  and  employ-
 ing  70  or  20  labourers  and  then
 exploiting  the  toils  of  the  labourers.
 When  we  talk  of  land  reforms  and
 implementation  of  land  reforms  we
 mean  the  small  peasant  who  tills  his
 own  land.

 While  introducing  land  reforms  we
 have  to  take  special  care  to  see  that
 there  is  no  fragmentation  of  lands,
 which  is  a  dangerous  thing  which  we
 all  want  to  avoid.  It  is  more  dange-
 rous  than  the  land  being  in  a  few
 hands.  If  there  is  fragmentation,  agri-
 culture  may  not  be  economic  and  it
 may  not  give  enough  to  the  farmer.
 Then  we  will  have  to  go  in  for  collec-
 tive  or  co-operative  farming  and  all
 other  evils  will  come  in  its  wake.
 Even  in  Russia,  after  so  many  years
 of  experiment  with  collective  farm-
 ing  and  joint  farming  they  have  found
 that  such  methods  will  not  give  the
 desired  results.  In  Russia  it  has  been
 a  failure  and  the  result  has  not  been
 up  to  the  mark.  So,  if  we  also  intro-
 duce  so  many  land  legislations,  there
 will  be  fragmentation  and  we  will
 have  no  other  alternative  but  to  resort
 to  co-operative  or  collective  farming.
 I  think  Shri  Nambiar  by  introducing
 this  Resolution  and  so  many  other
 resolutions,  so  far  as  land  reforms  are
 concerned,  is  slowly  trying  to  take
 our  agriculture  to  the  status  of
 Russian  agricultural  economy.  In  that
 case,  we  will  not  be  able  to  produce
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 anything  and  we  will  be  in  the  same
 position  as  Russia  is.

 Even  in  Russia,  after  so  many  .years
 of  experiments  with  cultivation,  they
 had  to  take  some  lessons  from  some
 democratic  countries,  as  far  as  land
 policy  is  concerned.  Mr.  Khrushchev
 has  stated  in  a  recent  bulletin:

 “....,one  should  not  stand  aloof
 and  shut  oneself  up  in  one’s  own
 shell.  It  would  be  foolish  to  study
 the  achievements  of  foreign
 science  for  the  simple  reason  that
 they  have  been  scored  in  a  capita-
 list  economy.”

 Because  they  are  not  able  to  produce
 as  much  as  Government  wants,  he
 even  went  to  the  extent  of  threaten-
 ing  them.

 “If  workers  do  not  want  to  study
 or  introduce  anything  new,  if  they
 find  it  too  difficult’  to  comprehend
 the  achievements  of  science  and
 practice,  continue  stubbornly  to
 clutch  at  the  old,  these  people
 should  be  removed  and  others  put
 in  their  place......

 We  have  millions  of  wonderful
 people,  millions  of  educated
 youngmen  and  women  who  are
 burning  with  desire  to  build  a
 communist  society.  These  people
 should  be  promoted.”

 6.00  hrs.

 We  are  able  to  find  out  from  all
 these  things  that  these  collective  farms
 are  not  working  properly.  After  50
 years  of  good  work  and  good  farming
 Russia  still  has  to  get  foodgrains  from
 America.  Even  this  year  they  have
 to  import  foodgrains  worth  Rs.  250
 crores,  By  this  I  do  not  mean  to  say
 that  I  want  to  support  only  Russia  or
 be  against  Russia  and  Soviet  policies.
 We  have  to  take  the  good  things
 whether  they  are  from  the  Com-
 munists  or  from  democratic  States.
 As  far  as  agriculture  is  concerned,  we
 have  to  take  any  good  thing  that  is
 there  in  any  State.
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 We  are  able  to  see  that  New  Zea-
 jand,  Australia,  America  and  Egypt
 are  having  the  maximum  yield  per
 acre..  Simply  these  reforms  and  ceil-
 ings  will  not  do.  We  have  to  give
 incentives,  prices  and  other  things.
 Rural  indektedness  is  there  still  every-
 where.  On  account  of  Shri  Raja-
 gopalachari’s  Agricultural  Debt  Relief
 Act  a  large  number  of  debts  were
 cleared  at  that  time,  but  now  they
 have  grown.  Even  after  so  many
 years  of  block  development  schemes
 and  other  things  agricultural  debts
 are  still  on  the  increase.  Unless  we
 give  some  price  incentives,  there  is
 no  chance  of  the  agriculturists  get-
 ting  good  remuneration  and  a  good
 income.  We  may  give  him  loans  from
 societies,  through  block  development
 schemes,  under  any  scheme  of  foreign
 loans  or  at  the  rate  of  44  per  cent  as
 desired  by  Professor  Ranga  and  as  are
 given  to  other  industrial  companies;
 even  then  he  should  have  the  capa-
 city  to  repay  the  loan.  The  agricul-
 turist  should  have  enough  capacity
 and  that  will  come  only  if  he  gets
 good  remuneration  out  of  his  produce.
 That  should  be  our  motto  and  we
 should  fight  and  work  for  that  till  the
 end.  Then  only  we  will  be  able  to
 do  anything  to  implement  it;  other-
 wise,  implementation  of  land  reforms
 will  not  take  us  anywhere,  or  to  a
 healthier  place  than  where  we  are
 now.

 The  Parliamentary  Secretary  to  the
 Minister  of  Food  and  Agriculture
 (Shri  Shinde):  Mr.  Chairman,  I  rise
 to  oppose  the  Resolution  which  has
 been  moved  by  my  hon.  friend.

 Some  Hon.  Members:  Why?

 Shri  Shinde:  I  am  going  to  explain
 it.  But  I  rise  to  oppose  the  Resolu-
 tion  moved  by  Shri  Nambiar.

 Shri  Nambiar:
 be  opposed.

 Therefore  it  has  to

 Shri  Shinde:  I  know,  the  points
 which  have  been  incorporated  in  the
 Resolution  moved  by  Shri  Nambiar
 are  very  important®  and  quite  vital
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 from  the  point  of  view  of  increasing
 agricultural  production.

 An  Hon.  Member:  Still  you  oppose
 it?

 Shri  Shinde:  The  hon.  Minister  will
 enumerate  the  various  measures  which
 have  been  adopted  by  the  various
 State  Governments  to  increase  agri-
 cultural  production  vis-a-vis  land
 reforms,  rural  indebtedness  and  avail-
 ability  of  agricultural  credit.  But  my
 objection  to  the  Resolution  is  based
 on  a  point  of  principle.  I  do  not
 think,  Shri  Nambiar,  an  _  intelligent
 Member  as  he  is,  is  unaware  of  the
 Constitutional  provisions  of  the  Indian
 Constitution.  J  might  draw  his  atten-
 tion  to  the  Seventh  Schedule  of  the
 Constitution.  In  the  Seventh  Sche-
 dule,  List  II—State  List,  entry  No.  4
 refers  to  agriculture,  entry  No.  48
 refers  to  land,  entry  No.  28  refers  to
 markets  and  fairs  and  entry  No.  30
 refers  to  money-lending  and  relief  of
 agricultural  indebtedness.  Therefore
 all  these  matters  which  have  been
 raised  by  Shri  Nambiar  are  matters
 which  come  within  the  purview  of  the
 State  Governments.  In  fact,  the  Indian
 Constitution  has  been  framed  with
 some  democratic  objectives  in  view.  I
 think,  the  framers  of  the  Constitu-
 tion  had  quite  valid  reasons  to  include
 all  these  items  in  the  State  List.  But
 as  Shri  Nambiar  is  a  believer  in  a
 particular  political  philosophy......

 Shri  Nambiar:  I  am  prepared  to
 amend  the  Resolution  so  as  to  make
 a  recommendation  to  the  State  Gov-
 ernments.

 Shri  Shinde:  In  his  Resolution  he
 has  suggested  the  taking  of  executive
 and  legislative  action.  He  has  sug-
 gested  that  Parliament  should  take
 that  action.

 Shri  Nambiar:  I  would  say,  “recom-
 mends  to  the  State  Governments”,

 Shri  Shinde:  Mr.  Nambiar  in  his
 Resolution  says....

 Shri  S.  S.  More  (Poona):  Madam,
 are  we  not  discussing  a  Resolution

 which  is  ab  initio  illegal?
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 Shri  Shinde:  Mr.  Nambiar  is  a
 strong  believer  in  centralisation.  He
 does  not  believe  in  federal  constitu-
 tion.  We  know  how  disastrous  have
 been  the  results  in  Russia  due  to
 centralisation,  They  have  a  highly
 centralised  State  and  we  know  how
 the  centralisation  in  the  Soviet  Union
 has  had  disastrous  effects  on  the  agri-
 cultural  production  in  that  country.  I
 might  draw  the  attention  of  Mr.
 Nambiar  to  the  fact  that  due  to  the
 situation  that  prevailed  during  the  last
 30  to  40  years  in  the  Soviet  Union,
 the  agricultural  production  did  not
 increase  at  all.  In  fact,  ]  might  quote
 Mr.  Khrushchev  himself.  In  one  of
 his  speeches  of  27th  June,  1962,  he
 drew  the  attention  of  the  agricultural
 workers  in  the  Soviet  Union  to  the
 fact  that  the  agricultural  productivity
 in  the  Soviet  Union  was  one  of  the
 lowest  in  the  world.  He  said  that  to
 produce  00  kg.  of  milk  in  the.  Soviet
 Union,  they  required  8.77  man-hours,
 while  in  the  U.S.A.  for  producing  the
 same  quantity  of  milk  they  required
 3.9  man-hours.  Similarly,  to  produce
 00  kg.  of  beef  in  the  Soviet  Union
 they  required  42  man-hours  while  in
 U.S.A.  they  required  7.l  man-hours  to
 produce  the  same  quantity  of  beef.
 That  shows  that  the  productivity  of
 Soviet  agriculture  was  2  to  6  times
 less  than  that  of  American  agricul-
 ture  in  the  field  of  animal]  husbandry.

 Then,  Madam,  Mr.  Nambiar  has
 suggested  that  Parliament  should
 arrogate  to  itself  the  subjects  which
 have  been  entrusted  to  the  State  Gov-
 ernments  for  legislation  and  other
 measures.  If  the  Centre  arrogate  to
 itself  the  responsibilities  in  respect  of
 the  agricultural  production,  the  agri-
 cultural  production  would  suffer  to  a
 great  extent.  I  might  refer  to  the
 agricultural  productivity  of  the  Soviet
 Union  as  compared  to  other  countries.
 It  is  66  per  cent  as  compared  to  that
 of  U.S.A.,  77  per  cent  as  compared  to
 that  of  Canada  and  35  per  cent  as
 compared  to  that  of  Sweden.  The
 U.S.S.R.’s  agricultural  production  is*
 equivalent  to  that  of  Spain.  The
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 House  might  be  aware  that  Spain  is
 one  of  the  feudal  countries  and  the
 Soviet  agricultural  produttivity
 favourably  compares  only  with  that
 of  Spain.  So,  my  contention  is  that
 if  Mr.  Nambiar  wants  that*the  Central
 Government  should  assume  to  itself
 all  these  powers,  then,  I  think,  in
 India  agriculture  would  not  prosper
 or  would  not  progress  at  all.  In  fact,
 during  the  last  0  years,  especially
 after  the  Plan  period,  we  know  that
 there  has  been  a  substantial  increase
 in  agricultural  production.  We  know
 that  it  is  not  adequate  to  our  require-
 ments.  But  that  does  not  mean  that
 there  has  not  been  any  increase  in
 agricultural  production.  During  the
 first  two  Plan  periods,  our  agricultural
 production  has  increased  upto  35  to  40
 per  cent.  That  means  it  is  anywhere
 between  3  to  4  per  cent  per  annum.
 Even  if  we  study  the  development  of
 agriculture  in  different  countries,  we
 find  that  our  agriculture  is  also  develop-
 ing.  So,  the  measures  which  are  being
 adopted  by  the  Government  of  India
 and  by  various  State  Governments
 are,  I  think,  in  the  right  direction.
 As  Shrj  P.  Venkatasubbaiah  has  sug-
 gested,  it  may  be  that  there  might  be
 some  inadequacies  ang  some  defects  in
 our  approach  and  jn  our  measures  etc.,
 but  the  Government  of  India  are  tak-
 ing  active  measures  to  see  that  the
 various  defects  are  rectified  and  the
 necessary  progress  is  achieved  in  the
 field  of  agriculture.

 aft  रामसेवक  यादव:  सभापति  महोदया,
 श्री  आनन्द  नम्बियार  ने  जो  संकल्प  सदन
 के  सामने  रखा  है,  मैं  उस  का  इस  संशोधन  के
 साथ  कि  साढ़े  ६  एकड़  ज़मीन  का  लगान
 समाप्त  हो  कौर  एक  परिवार  जिस  में  ५  व्यक्ति
 हों,  बिना  मशीन  का  सहारा  लिये  जितनी
 खेती  करते  हैं  उस  से  तीनगुने  से  ऊपर  वाली
 जमीन  बिना  भूमि  वालों  में  वितरण  की  जाय,
 इस  संशोधन  के  साथ्‌  मैं  उस  का  समर्थन  करता
 हूं
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 सभापति  महोदया,  समाजवाद के के  अन्तर्गत

 भूमिसुधार  का  एक  ही  अर्थ  है  कि  ज़मीन
 जो  सही  मायने  में  खेती  करते  हैं,  उन  के  हाथ
 में  पहुंच  जाय  और  यह  उस  ज़मीन  के  मालिक
 बनें  ।  यह  भूमि  सुधार  क़ानून  की  मंशा  होती
 है  कौर  जब  हम  उसके  बारे  में  बात  करते
 हैं  तो  उस  का  यही  र्थ  समझा  जाता  है।  एक
 तरफ़  भूमि  सुधार  क़ानून  के  अन्तर्गत  खेती

 करने  वाले  को  ज़मीन  मिले,  यह  सरकार  की  मंशा
 होती  है  ।  इस  तरह  के  क़ानून  बनते  हैं  7  लेकिन
 साथ  ही  साथ  सरकार  और  उस  के  नौकर
 इस  क़ानून  के  खिलाफ़  शमल  करते  हैं  शौर
 उस  को  बराबर  तोड़ते  रहते  हैं  ।  मैं  आप  से
 निवेदन  करूँ  कि  भारत  सरकार  के  एक  मंत्री
 ने  राजस्थान  में  जाकर  गैर  क़ानूनी  ढंग  से
 जमीन  हासिल  की  शर  उसके  ग्रदालत में
 मुकदमें  चले  और  वहां  उस  राजस्थान  सरकार
 के  एक  आई०  To  एस०  अफ़सर  जिन्होंने
 भी  गैर  क़ानूनी  ढंग  से  ज़मीन  हासिल  की,
 वह  सब  चीजें  एक  अख़बार  “मरु चेतना”  में
 छपी  ।  उस  में  सारे  तरीक़े  के  संघर्ष  चले  ।  एक
 तरफ़  भूमि  सुधार  का  यह  उद्देश्य  है  कि ज़मीन
 किसान  को  मिले  जो  जोतता  है  शौर  इसके  बिल-
 कुल  ठीक  विपरीत  केन्द्रीय  सरकार  के  मत्री
 जमीन  गैर  कानूनी  ढंग  से  हासिल  करें  ओर
 उस  पर  अदालत  में  मुकदमें  चलें  यह  दोनों
 चीजें  परस्पर  विरोधी  हैं  और  इस  तरह  से
 कभी  भी  भूमि  सुधार  होने  वाला  नहीं,है  |

 जब  भूमि  सुधार  की  बात  हम  करते
 हैं,  समाजवाद  की  बात  करते  हैं  तो  सगुण  श्र

 निर्गुण  का  भेद  करना  ज़रूरी  हो  जाता
 है  ।  समाजवाद  और  भूमि सुधार  निर्गुण

 श्री  त्यागी  (देहरादून)  :  क्‍या  मंत्री
 को  अधिकार  नहीं, है  कि  वहू  भूमि  हासिल
 करे  शौर  खेती  करे  ?

 श्री  रामसेवक  यादव  :  नहीं, है  जब  त्यागी
 जी  यह  मान  कर  चलते  हैं  कि  ज़मीन  जोतने
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 वाले  की  है  ।  शब  मंत्री  तो  जोतते  नहीं  हैं,
 जमीन  कलक्टर  जमीन  जोतते  नहीं  हैं  फिर
 जमीन  कैसे  रखते  हैं  ?  यह  इस  क़ानून  की

 पहली  मंशा  के  विपरीत  जाता  है  मैं  तो
 त्यागी  जी  को  यहां  तक  बतलाऊं  कि  भूमि
 सुधार  क़ानून  में  जब  तक  यह  व्यवस्था  नहीं
 होगी  कि  जो  खुद  अपने  हाथ  से  खेती  नहीं  करता

 है  वह  ज़मीन  नहीं  पायेगा  तब  तक  समाजवाद
 शौर  भूमिसुधार  की  बात  सरकार  के  लिये
 करना  बेमानी  है  हिन्दुस्तान  की  जैसी  वर्ण
 व्यवस्था  रही  है  उसमें  तो  हल  को  मूठ  भी

 छूना  कुछ  व्यक्तियों  द्वारा  पाप  समझा  जाता

 है,  जब  तक  इस  भावना  को  बदला  नहीं  जायेगा
 और  यह  भावना  नहीं  पैदा  को  जायेगी  कि  सब
 से  बड़ा  किसान  ब्रोकर  मज़दूर  वह  है  जो  रात
 दिन  खेती  करता  है,  तब  तक  आप  चाहे  जितना
 निर्णय  कानून  सुधार  को  बात  करें  और  चाहे
 जितने  कानून  श्राप  यहां  पास  करें,  कभी  भी

 भूमि  सुधार  होने  वाला  नहीं  है  ।  तब  तक  यह
 दफ़ा  नहीं  बनती  है  क़ानून  को  कि  किसान  वहीं
 माना  जायेगा  जोकि  स्वयं  खेती  करता  है,
 वास्तविक  भूमि  सुधार  देश  में  होने  वाला
 नहीं  है  ।  जब  तक  खेती  करने  वाला  ज़मीन
 का  मालिक  नहीं  बनेगा  तब  तक  आप  को
 मंशा  कदापि  पूरी  होने  वाली  नहीं  है  ।  जब
 तक  आप  इस  निर्गुण  समाजवाद  और  निर्गुण
 भूमि  सुधार  को  साकार  रूप  नहीं  देंगे  तब  तक
 कोई  काम  नहीं  चलेगा  ।  श्राप  के  इस  निर्गुण
 समाजवाद  कौर  नि गुणे  भूमि  सुधार  कानून
 का  राज  यह  र्थ  है  कि  ज़मीन  की  पैदावार
 नहीं  बढ़ी  है और  जो  १५  करोड़. . . . .

 श्री  शिव  नारायण  :  माननीय  सदस्य
 यह  निर्णय  सगुण  पढ़ा  रहे  हैं  या  लैंड  'रिफॉर्म्स
 पढ़ा  रहे  हैं  ?

 श्री  किशन  पटनायक  (सम्बलपुर)  :
 सब  कुछ  पढ़ाना  होगा  |

 श्री  रामसेबक  यादव  :  भ्रम  जो  ककहरा
 भी  नहीं  जानते  हैं  उन  को  क,  ख,  ग,  घ  शुरू
 से  सिखाना  पड़ेगा  ।
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 11.उ  रामसेवक  यादव]
 36°3  hrs.
 (Mr,  Deputy-SpeaKEr  in  the  Chair]

 मैं  निवेदन  कर  रहा  था  फि  जब  तक
 इस  को  सगुण  हूप  नहीं  देंगे  तव  तक  कोई  काम
 यहीं  चलेगा  ।  आज  इस  निर्गुण  समाजवाद
 पौर  भूमिसुधार  का  नतीजा  यह  है  कि  १५
 करोड़  इस  देश  के  आदमियों  का  एक  बार
 झा  पेट  नहीं  भरता  है।  ६  लाख  आदमी  बिना
 खाये  मरते  हैं  यह  निश्चित  बात  है  कि  जब
 तक  भूमि  सुधार  की  एक  अधिकतम  जोत  की
 सोमा  निर्धारित  नहीं  की  जाती  है  तब  तक
 इन  की  यह  मंशा  कि  भूमिहीनों  में  खंती  के
 लिए  ज़मीन  वितरण  हो,  यह  मंशा  पूरी  नहीं
 होने  वाली  है।  जब  तक  यह  नहीं  किया  जाता
 है  तब  तक  इस  तरह  के  कानूनों  का  कोई  मतलब
 नहीं  हुआ  करता  है।  और  यह  बेमतलब
 के  हैं  |  मैं  मंत्री  महोदय  से  चाहूंगा  कि  सारे
 देश  के  आंकड़े  बतलायें  राज्यवार,  जहां  जहां
 स्पून तम  या  अधिकतम  भूमि  सीमा  निर्धारित

 हुई  है,  कितनी  ज़मीन  हासिल  हुई  है,  कौर
 कितने  लागों  में  बंटी  हुई  है.  इस  तरह  के  आंकड़े
 देश  करें।  मैं  प्रिया  भय  बतला  दूं  ।  उत्तर  प्रदेश
 पि  मिसाल  दें  जब  सरकार  और  सत्तारूढ़  दल
 भ्र धि कारियों  के  मन  में  यह  होता  है  कि  हम
 भूमि  सुधार  श्र  समाजवाद  को  प्रचार  के
 लिए  इस्तेमाल  करें  लेकिन  वह  भ्र सली  रूप
 कभी  उसका  न  आने  पाये  तो  इस  तरीके  के  कानून
 यढ़े  जाते  हैं  कि  प्रचार  के  रूप  में  तो  वह  भूमि
 सुधार  लगते  हैं  लेकिन  वास्तविक  रूप  उनका

 धरती  सुधार  नहीं  होता  ।  इस  बारे  में  मैं
 उत्तर  प्रदेश  की  एक  मिसाल  दिये  देता  हूं  ।
 उस  में  एक  ही  ख़ामी  हैं  कि  किसान  वह  जो

 खुद  खेती  करे  और  दूसरों  से  जो  खेती  कराये

 वह  भी  किसान  ।  दूसरी  ख़ामी  यह  हैं  कि
 उत्तर  प्रदेश  में  सीमा  निर्धारण  का  कानून
 बना  ।  vo  एकड़  जमीन  एक  परिवार  में
 ४  पर  और  ६४  एकड़  नगर  तीन  आदमी
 बढ़  जायें  तो  ।  ६४  एकड़  कम  से  कम  उस  में
 अपवाद  कितना  पड़ा  तश्ना  हैं  ?  अपवाद  यह
 है  कि  बाहर  पर  यह  कानून  लागू  नहीं  होगा  ।
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 उत्तरप्रदेश  में  दो,  तीन  साल  के  अन्दर
 जाने  कितने  बाग़  लग  गये  और  न  जाने  कितने
 बाग़  पटवारियों  के  कागज़ात  पर  ग़लत  दर्ज
 किये  गए  ।  यह  है  आपके  भूमि  सुधार  कानून
 का  नमूना  ।  एक  अपवाद  तो  यह  है  कि  बाग
 पर  यह  लागू  नहीं  होगा  ।  फिर  जहां  पर  यह
 डेयरी  फार्मिंग  है  उसमें  भी  यह  कानून  लागू
 नहीं  होगा  ।कब  नतीजा  यह  इश्रा  कि  सब
 ज़मीन  पर  बड़े  बड़े  लोगों  की  डेयरी  फार्म
 हो  गयी  ।  एक  अपवाद  यह  भी  है  कि  जहां
 मछली  पाली  जाती  हैं  वहां  यह  कानून  लागू
 नहीं  होगा  ।  फिर  जहां  फूल,  पत्ते,  दवादारू
 शादी  की  जड़ी  बूटियां  उगाई  जाती  हैं  उस
 ज़मीन  पर  भी  यह  कानून  लागू  नहीं  होगा  ।
 भ्रमर  इतने  अपवादों  के  बावजूद  भी  किसी  की
 जमीन  सलीम  के  भ्रन्तगंत  श्र  जाये  तो  फिर
 यह  भारत  सेवा  समाज,  भूदान  या  सहकारिता
 हैं  जो  कि  ज़मीन  हड़प  कर  ले  जाते  हैं  ।

 किसान  को  श्राप  के  भूमि  सुधार
 कानून  से  ज़मीन  मिलन  वाली  नहीं  है।  इसलिए
 सभी  यह  कहा  गया  कि  मंत्री  जी  ने  कहा  कि
 यह  टो  सूबे  का  विषय  है,  मैं  जानना  चाहता
 हूं  कि  यह  प्लानिंग  कमिशन,  यह  जो  योजना
 झ्रायोग  है  यह  रात  दिन  क्‍यों  इस  के  बारे  में
 विचार  किया  करता  है  भर  प्रचार  किया
 करता  है  कौर  क्यों  यह  भूमि  सुधार  के  बारे
 में  चर्चा  करता  है  ?  भ्र भी  यह  जो  सत्तरहवाँ
 संशोधन  विधेयक  हो  रहा  है  यह  भूमि  सुधार
 कानून  को  लेकर  हो  रहा  है  कौर  फिर  मंत्री

 महोदय  इस  दलके  मंत्री  हैं  जिनकी  कि  सरकारें
 सारे  सबों  में  हैं  जोर  वह  यह  कह  कर  कि
 इसमें  कानूनी  भ्रड़चनें  हैं,  कानूनी  अड़चन
 की  झाड़  लेकर  भ्र पनी  जिम्मेदारी  से  नहीं
 बच  सकते  हैं  1  मगर  वह  सही  मायने  में  भूमि
 सुधार  चाहते  हैं  कि किसान  ज़मीन  का  मालिक
 बने  तो  यह-करें  ।  दूसरे  वह  यह  करें  कि  साढ़े
 ६  एकड़  की  ज़मीन  जिससे  कोई  मुनाफ़ा
 नहीं  होता  है  उसको,  कांग्रेस  ने  माना  था  ।
 मैं  कांग्रेस  सरकार  को  यह  याद  दिलाना
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 चाहता  हक  जब  तक  साढ़े  ६  एकड़  की

 जमीन  से  लगान  को  समाप्त  करके  किसानों

 को  प्रोत्साहन  नहीं  देते,  उनके  पेट  में  अन्न

 नहीं  डालते  और  उनको  ज़मीन  का  मालिक

 नहीं  बनाते,  ,कहां  से  अन्न  पैदा  होगा  ?

 क्या  ऐसे  लोगों  से  अन्न  पैदा  हाने  वाला  है
 जो  कि  हल  की  मूठ  को  छूना  तक  नीच  कार्य

 समझते  हैं,  पाप  समझते  हैं  और  जो  रात  दिन

 प्रदान  की  गड़बड़  करते  फिरते  हैं  ?

 दूसरी  चीज़  यह  है  कि  एक  सीमा

 निर्धारण  करें  और  उससे  जो  भ्र धिक  ज़मीन

 मिले  हम  उसका  शीघ्र  और  समुचित  बंटवारा

 भूमिहीन  किसानों  में  करें,  इस  सोबन  के

 साथ  मैं  मूल  प्रस्ताव  का  अनुमोदन  करता

 हूँ

 Mr.  Deputy-Speaker:  Dr.
 Subhag  Singh.

 Ram

 Some  Hon.  Members  rose—

 Mr.  Deputy-Speaker:  There  is  no
 time  now.

 Shri  Gauri  Shankar  Kakkar  (Fateh-
 pur):  I  move  that  the  time  be  extend-
 ed  by  half  an  hour  for  this  Resclu-
 tion,  permitting  Resolution  under
 item  3  of  the  agenda  to  be  just  moved
 by  the  hon.  Member.

 Mr.  Deputy-Speaker:  Is  that  the
 sense  of  the  House?

 Some  Hon.  Members:  Yes.

 Mr.  Deputy-Speaker:  If  the  House
 agrees,  I  have  no  objection.  But  !
 think  we  have  discussed  the  food
 situation  already.  Then  the  Food
 Ministry’s  Demands  are  coming  up.
 Why  extend  the  time?

 Dr.  Ram  Subhag  Singh:  I  am  very
 happy  that  this  Resolution  was  moved
 by  Shri  Nambiar....  5

 Shri  Gauri  Shankar  Kakkar:  What
 about  my  motion?,  The  House  is
 agreeable  to  extend  time.
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 Mr.  Deputy-Speaker:  All  right.  Half
 an  hour  more  for  this,  Shri  Gauri
 Shankar  Kakkar.

 Shri  Gauri  Shankar  Kakkar:  |  rise
 to  support  the  Resolution  moved  by
 Shri  Nambiar.  There  are  three
 ingredients  to  this  Resolution.  I
 believe  the  ruling  party  cannot  in
 justice  be  opposed  to  any  of  these
 ingredients  mentioned  in  the  Resolu-
 tion,  because  it  has  pledged  itself  not
 once,  twice  but  on  several  occasions
 to  conferring  the  ownership  of  land  on
 the  actual  tiller  or  cultivator.  That
 is  one  part.  As  regards  the  secund,
 there  also  it  has  pledged  itself  to  wipe
 out  rural  indebtedness  in  the  country.
 The  third  part  is  about  marketing
 facilities  to  the  rural  producers.  It
 is  easily  said  here  that  it  is  a  State
 subject  and  so  we  have  no  jurisdic-
 tion  to  discuss  it.  Once  the  D.ILR.
 Tules  have  been  promulgated  and  are
 continuing,  we  can  interfere  with  any
 State  enactment,  as  there  is  this
 Emergency,  war  and  everything.  There
 is  now  no  legal  bar  for  this  Parlia-
 ment,

 In  some  States,  there  are  many  land
 reforms  Acts  but  I  can  safely  say  that
 after  their  implementation,  zamindary
 and  feudalism  have  been  abolished
 but  another  class  of  bhoomidari  has
 been  created.  There  should  be  some
 limit  to  the  owning  of  such  persons
 having  more  than  00  acres.  On  ac-
 count  of  the  ceiling  in_U-P.,  I  challange
 the  Government  to  tell  me,  how  many
 acres  of  land  in  U.P.  had  been  actual-
 ly  taken  over  and  handed  over  to  the
 landless  labourer  or  other  cultivators.
 I  assure  you—not  a  single  acre.  If  the
 records  of  registration  are  inspected,
 for  day  and  night  registration  has  been
 going  on  at  district  headquarters  to
 avoid  the  ceiling  acreage.  What  about
 rural]  indebtedness?  The  present  cre-
 dit  survey  report  reveals  taht  all  sorts
 of  measures  such  as  financing  through
 co-operatives  have  not  improved  the
 position  much;  the  rural  indebtedness
 has  increased.  You  have  created  so
 many  miawemen.  Take,  for  instance,
 co-operative  societies.  Reserve  Bank
 lends  money  to  them  at  the  rate  of  2
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 per  cent  per  annum  _  but  when  the
 money  ultimately  reaches  the  tiller
 through  co-operative  societies,  it  is  as
 high  as  0  per  cent:  in  almost  all  the
 States  it  is  9  per  cent.  That  is  no  re-
 lief?  No  facilities  for  irrigation,  or
 fertiliser  or  even  credit  and  finance  are
 made  available  at  the  proper  time  so
 that  the  tiller  can  get  over  his  hard-
 ships.  He  labours  the  whole  day  and
 regular  exploitation  is  going  on
 through  the  middlemen.  I  think  it  is  a
 very  innocent  resolution;  it  actually
 mentions  al]  these  ingredients  that  the
 ruling  party  has  pledged  for,  and  for
 which  the  ruling  party  stands,  and
 there  should  be  no  hesitation  in  accep-
 ting  this  resolution.

 श्री  शिव  नारायण  :  उपाध्यक्ष  महोदय,
 सब  से  पहले  तो  मैं  यह  कहना  चाहता
 हैं  कि  भारत  के  संविधान  के  अनुसार
 यह  रेजोल्यूशन  इस  सदन  में  आना  ही
 नहीं  चाहिए  था  ।  कृषि  एक  स्टेट  सब-
 जेट  है  और  इसलिए  मैं  समझता  हूं
 कि  इस  रेजोल्यूशन  को  यहां  पर  लाना
 गलत  है  ।

 लेकिन  जहां  तक  किसानों  से  हमदर्दी
 का  प्रश्न  है,  हमारी  पूरी  हमदर्दी  उन  के  साथ

 है  ।  मैं  यू  पी०  से  जाता  हूं  शौर  हमारी
 न्यू  पी०  गवर्नमेंट  ने  १६५२  में  जमींदारी
 एबालिशन  एक्ट  पास  कर  के  ज़मींदारी
 का  एवालिशन  किया,  ज़मीन  का  बंटवारा
 किया  और  चकबन्दी  कानून  लागू  किया  |
 सरकार  की  नीति  सही  है  कौर  काम  भी
 ठीक  तरह  से  चल  रहा  है,  लेकिन  अगर  कहीं
 गड़बड़ी  है,  तो  वह  बंटवारे  में  है  एडमि-
 निस् ट्रेशन  में  गड़बड़ी  है  ।  लेकिन  इस  का
 जिम्मेदार  कौन  है  ?  वकील,  पढ़े-लिखे  लोग,
 मिडल मैन  शौर  बुद्धिजीवी  लोग  ।  मैं  ने  २६
 जनवरी  को  अपने  यहां  कहा  था  कि  श्रम-
 जीवी  और  बुद्धिजीवी,  इन  दो  क्लासिक  में
 लड़ाई  है  ।
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 चकबन्दी  में  सारी  गड़बड़ी  शौर  सारे
 झगड़े-फ़साद  के  लिए  बुद्धिजीवी  लोग  'ज़िम्मे-
 दार  हैं  7  वहां  पर  धड़ाधड़  रिश्वत  चल
 रही  है  और  किसान  खूब  लूट,  रहे  हैं  ।  वहां
 पर  कोई  देखने  वाला  नहीं  है  ।  लेकिन  इस
 सब  के  बावजूद  यह  नहीं  कहा  जा  सकता  है  कि
 यह  गवर्नमेंट  लैंड  रिफ़ार्म्ण  नहीं  कर  रही
 है  ।  लेड  'रिफ़ाम्जं  हो  रहे  हैं  जोर  सीलिंग
 लगाई  गई  है  ।

 माननीय  सदस्य,  श्री  रंगा,  यहां  पर

 नहीं  हैं  ।  वह  स्वतंत्र  पार्टी  के  बड़े  नेता  हैं  ।
 मैं  उन  को  बताना  चाहता  हूं  कि  हमारे  यहां
 स्वतंत्र  पार्टी  के  एक  राजा  साहब  ने  नियमों
 के  विरुद्ध  एक  फ़र्ज़ी  बाय  लगाया  है  मान-
 नीय  सदस्य,  श्री  रामसेवक  यादव,  भी  यहां
 नहीं  हैं  ।  मैं  भी  उन के  क्षेत्र  से  जाता  हूं  और
 मैं  जानता  हूं  कि  वहां  पर  सारे  भ्रमरूद  के

 पेड़  लगा  दिये  गए  हैं  ये  मुल्क  के  वैल-विशन

 हैं  !  ये  मुल्क  के  भ्रष्ट-संकट  को  हल  करना

 चाहते  हैं  !

 मैं  कहना  चाहता  हूं  कि  हमारे  सिद्धान्त
 ग़लत  नहीं  हैं,  लेकिन  हमारी  मशीनरी  कमज़ोर

 है  n  इस  गवनेमेंट  ने  सब  से  बड़ी  भूल  यह  की

 हैं  कि  इस ने  प्रंग्रेज़ों  के जाने  के  बाद  गवर्नमेंट

 सर्वेट्स  कॉन्डक्ट  रूल्स  को  चेंज  नहीं  किया  है,
 वर्ना  भ्रगर  हमारी  एडमिनिस्ट्रेशन  ठीक  होती,
 तो  देश  में  हमारी  बदनामी  न  होती  ।  इसी
 कारण  हम  ने  जो  नेक  काम  किये  हैं,  उनके
 लिए  भी  हम  को  बुरा  कहा  जाता  हैं  ।

 जहां  तक  कम्युनिस्ट  पार्टी  का  सम्बन्ध

 है,  उसमें  समाजवाद  कहां  है  ?  उन  के  यहां
 अमीरी  भ्र ौर  ग़रीबी  का  बंटवारा  नहीं  है,  केवल
 डिक्टेटरशिप

 है
 ।  उन  के  यहां  तो  यह  हुक्म

 दे  दिया  जाता  है  कि  जा  कर  सड़क  पाटो,

 पुल  बनांग्रो  |

 डा०  लोहिया:  राज  यहां  पर  नहीं  हैं  t

 उन्होंने  एक  दढ  बात  कही  थी  ।  उस  में  मैं
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 नहीं  जाना  चाहता  हूं,  लेकिन  मैं  यह  जरूर

 कहना  चाहता  हूं  कि  राज  पब्लिक,  पढ़े-
 लिखे  -ज़ोर  जाहिल  दोनों,  श्री-टु-डेट  और
 किसान  दोनों,  यह  कहते  हैं  कि  कांग्रेस  वाले
 औरों  से  कच्छ  हैं--चोर  हैं,  बेईमान  हैं
 निकम्मे  हैं,  सब  कुछ  हैं,  लेकिन  औरों  से
 अच्छे  हैं  ।  इस  का  मतलब  यह  है  कि  हम  तो
 अच्छे  हैं,  लेकिन  जो  विरोधी  लोग  हम  को
 गाली  देते  हैं,  पब्लिक  उन  को  नावदान  के
 कीड़े  समझती  है  1  किसान  के  लिए  हम  काम
 करते  हैं  और  किसान  भी  समझते  हैं  कि  कांग्रेस
 सरकार  ने  अच्छे  कानून  बनाये  हैं  ।  लेकिन
 मिडल मैन  गड़बड़ी  करते  हैं  ।

 लेकिन  मैं  कहना  चाहता  हूं  कि  सरकारी
 श्रधिकारी  कान  खोल  कर  सुन  लें  कि  एक  बहुत
 बड़ी  क्रान्ति  इस  देश  में  होने  वाली  है  फ्रांस
 में  १७५६  में  रेवोल्यूशन  हुआ  था  ।  वही  निशा
 आज  हमारे  यहां  दिखाई  दे  रहा  है  श्र  दफतर
 और  बुद्धिजीवी  सब  गड़बड़ी  के  लिए  ज़िम्मे-
 दार  हैं  1  अगर  उसी  तरह  यहां  भी  क्रान्ति
 होगी,  तो  बहुत  मुश्किल  हो  जायेगी  ।  इसलिए
 यह  आवश्यक  है  कि  गवर्नमेंट  की  मशीनरी
 को  ठीक  करना  चाहिये  ।

 डा०  राम  सुभग  सिंह  यहां  पर  बैठे  हैं  I

 वह  भी  किसान  हैं।  में  जानता  हूं  कि  वह  बहुत
 बड़े  तालुकेदार  नहीं  हैं  ।  वह  किसानों  के  बहुत
 बड़े  हमदर्द  हैं  और  हमारी  बातों  को  खुशी  खुशी
 मानते  हैं  ।  मैं  कांग्रेस  का  वह  सदस्य  हूं,  जिस  ने
 सब  से  पहले  गन्ने  के  दाम  ढाई  रुपये  निश्चित
 करने  के  लिए  कहा  था  और  गवर्न॑मेंट  ने  उस
 को  मन्जूर  किया  ।  किसानों  के  हितों  के  संबंध
 में  हम  विरोधी  दलों  से  पीछे  नहीं  हैं  ।  नैशन-
 लिज्म  और  सोशलिज्म  हम  जानते  हैं  ।  हम  ने
 देश  में  समाजवाद  लाने  के  लिए  भुवनेश्वर
 में  रेजोल्यूशन  पास  किया  है।  आज  श्री  जीत
 प्रसाद  जैन  ने  गवर्नमेंट  को  क्रिटिसाइज़
 किया  ।  हम  क्रिटिसाइज़  भी  करते  हैं  कौर
 भाग  भी  बढ़ते  हैं  ।

 राज  यह  आवश्यक  है  कि  सरकार  की
 प्रो  से  किसानों  को  पैसा  दिया  जाये,  उन  को
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 मदद  दी  जाये  ।  फ़ारेन  कंट्रीज़  से  अ्रन्न  की  भीख
 मांग  कर  काम  नहीं  चलेगा  ।  इस  देश  के  किसान
 काफ़ी  श्री  दे  सकते  हैं  1  यहां  पर  अन्न  की
 पैदावार  बढ़ी  है,  घटी  नहीं  है  7  लेकिन  गड़बड़
 तो  मिडलमैन  और  बनिये  करते  हैं,  जो  भ्र नाज
 को  जब  चाहे  ख़रीद  कर  ऊंची  कीमतों  पर
 बेचते  हैं  शौर  इस  प्रकार  हम  को  तबाह  करते

 हैं  ।  अमरीका  या  आ्रास्ट्रेलिया  हम  को  खाना

 नहीं  देगा  ।  हिन्दुस्तान  और  हिन्दुस्तान  का
 किसान  ही  हम  को  गेहूं  ज़ोर  अनाज  देगा,
 लेकिन  उसको  प्रोटेक्शन  और  मदद  देनी

 चाहिये  ।  वह  अनाज  देगा,  पैसा  देगा  कौर

 हिन्दुस्तान  की  रक्षा  भी  करेगा  ।

 श्री  दे०  शि०  पाटिल  :  उपाध्यक्ष  महोदय,
 श्री  नम्बियार  ने  जो  संकल्प  रखा  है,  उस  संकल्प
 में  जो  मुद्दे  उठाये  गये  हैँ,  व  बहुत  महत्वपूर्ण
 हैं  ।  यह  स्टेट  सबजेक्ट  है  या  सेंट्रल  सबजेक्ट

 है,  इस  विवाद  में  मैं  पड़ना  नहीं  चाहता  हूं  ।
 बिजनेस  एडवाइज़री  कमेटी  ने  जब  इसको
 मान्य  किया  हूँ  तो  हमें  भी  इस  संकल्प  में  जो
 बातें  महत्वपूर्ण  हैं,  उन  पर  ज़ोर  देना  चाहिये
 कौर  उन  पर  अपने  सुझाव  देने  चाहियें  ।  जो

 महत्व  की  बातें  हैं  उन  पर  प्लानिंग  कमीशन  ने
 विचार  किया  है  श्र  हमारी  सेंट्रल  गवर्नमेंट
 ने  स्टेट  गारमेंट्स  को  डायरेक्शन  दिया  था
 कौर  कानून  बनाने  के  लिए  भी  उन्हें  कहा  था  ।

 यह  जो  डायरेक्शन  दिया  गया  था  उसमें  कहा
 गया  था  कि  दूसरे  प्लान  को  समाप्त  होने  के

 पहले  ही  जो  भूमि  सम्बन्धी  कानून  हैं,  जो  काम

 ह,  वे  खत्म  हो  जाने  चाहियें  ।  लेकिन  खेद  का
 विषय  ह  कि  कई  स्टेट्स  ऐसी  हैं  जिन्होंने
 इस  पर  जितना  ध्यान  दिया  जाना  चाहिये  था,
 उतना  ध्यान  नहीं  दिया  |  वक्‍त  बहुत  कम  है,
 इस  वास्ते  इस  पर  मैं  अधिक  कहना  नहीं  चाहता

 हूं  ।  लेकिन  मैं  कुछ  बुनियादी  बातों  की  ओर  ही
 आपका  ध्यान  खींचना  चाहता  हूं  ।

 जमीन  टैगोर  के  बारे  में  थे  फाइव

 ईयर  प्लान  के  मिड-टम  एप् रे जल  में  कहा  गया

 री
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 [at  दे”  शि०  पाटिल]
 “Several  States  have  not  made

 the  necessary  legislative  provisions.
 In  some  States  where  the  pro-
 vision,  for  conferring  ownership
 rights  exist,  the  implementation
 has  not  been  uniformly  effective.”

 सीलिंग  ग्राफ  लैण्ड  होर्डिग  के  बारे  में
 कहा  गया  है  :

 “In  other  States  provisions  con-
 cerning  ceilings  have  yet  to  be
 enforced.  At  this  stage,  it  is
 a  matter  of  some  urgency  from
 the  point  of  view  of  agricultural
 development  to  ensure  speedy
 and  effective  implementation  of
 the  legislation  which  has  been  en-
 acted,”

 दूसरा  जो  सवाल  है  वह  इम्प्लेमेंटेशन  का

 हैं  ।  कई  स्टेट्स  हें  जहां  पर  इम्प्लेमेंटेशन  हुआ
 ही  नहीं  हैं  ।  इस  पर  हमारी  तरफ  से  काफी
 जोर  दिया  गया  है  1  भुवनेश्वर  में  जो  कांग्रेस
 का  अ्रधिवेशन  हुआ  था,  उसमें  हमारे  काम-
 राज  जी  ने  जो  भाषण  दिया  था  उसमें  उन्होंने
 भी  इस  वात  पर  जोर  दिया  था  ।  इस  वास्ते
 मैं  नहीं  समझता  हूं  कि  इस  रेजोल्यूशन  को
 यहां  पर  पास  करने  की  कोई  आवश्यकता  है  ।
 उन्होंने  ज़मीन  सम्बन्धी  नीति  और  इस् प्ले-
 मेंटेशन  के  बारे  में  कहा  था  —

 “हमारी  जमीन  सम्बधी  नीति  उस
 दिशा  में  जाने  का  एक  सुन्दर  उदाहरण
 है  ।  हमने  इस  दृष्टि  से  कानून  बनाये  हैं
 कि  किसान  और  सरकार  के  बीच  में  कोई
 मध्यवर्ती  न  रहे,  भूमि  पर  कृषकों  का
 स्वामित्व  हो,  जोत  की  एक  सीमा  नियत
 कर  दी  जाए,  उचित  लगान  की  व्यवस्था
 हो  |  हो  सकता  है  कि  इस  कानून  का  कोई
 हिस्सा  पूरी  तरह  कमल  में  न  लाया  जा
 रहा  हो  ।  यदि  ऐसा  हो  तो  प्रदेश  की  सर-
 कारों  को  जागरूक  रहना  है  -  उन्हें  अपनी
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 कोशिशें  दुगुनी  करनी  चाहियें  जिससे
 किसानों  के  हित  के  लिए  जो  कानून  बनाये
 गये  थे  वे  उनका  पूरा  फायदा  उठा  सकें  ।
 यह  उचित  होगा  कि  हर  एक  प्रदेश
 कांग्रेस  कमेटी  इसके  लिए  छोटी  उप-
 समितियां  बना  दें  ।  वे  इन  कानूनों  की
 जांच  करें  कि  ये  कानून  काफी  हूँ  या  नहीं
 तथा  पूरी  तरह  कमल  में  लाये  जा  रहे
 हें  या  नहीं  ब्रोकर  भ्र पनी  रिपोर्ट  इस  सम्बन्ध
 में  अखिल  भारतीय  कांग्रेस  कमेटी  को
 भेजें  na

 इससे  स्पष्ट  हो  जाता  है  कि  हम  इस  चीज़  को
 कितना  महत्व  देते  हैं  यह  स्टेट  सबजेक्ट  है  या

 सेंट्रल  सबजेक्ट  है,  यह  महत्व  की  बात  नहीं  है  ।

 यह  माना  गया  है  कि  यह  एक  महत्वपूर्ण
 सबजेक्ट  है  और  केन्द्रीय  तथा  प्रान्तीय  दोनों
 सरकारों  को  इस  पर  गम्भीरता  से  विचार
 करना  चाहिये  |

 जो  'एमेंडमेंट  मैंने  दिया  है,  वह  बहुत
 महत्वपूर्ण  है  श्लोक  इसका  ताल्‍लुक  सेंटर  और
 स्टेट  दोनों  से  है  ।  मेरी  एमेंडमेंट  यह  है  :

 “provision  of  adequate  credit  to
 the  agriculturist”,

 मैंने  चाहा  है  कि इसको  सम्मिलित  कर  लिया

 जाए  |  इसकी  क्‍या  आवश्यकता  है  इस  में  वक्‍त
 न  होने  की  वजह  से  मैं  विस्तार  में  नहीं  जा
 सकता  हूं  शर  न  ही  कोई  आंकड़े  दे  सकता  हूं
 लेकिन  मैं  समझता  हुं  कि  क्रेडिट  देते  की  जो
 राज  नीति  भ्रामक  है,  चाहे  वह  सेंट्रल  करे

 हो  या  वह  स्टेट्स  के  द्वारा  दिया  जाता  हो,
 वह  बहुत  गलत  है  ।

 उसमें  एग्रीकल्चरल  डायस  नहीं  है,  किसान

 का  हित  करने  का  भी-उद्देश्य  नहीं  है।  भागने
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 लोन  देने  का  जो  प्रोसीजर  अपनाया  हुआ  है
 कौर  जिन  जिन  को  वे  दिये  जाते  हैं,  उनसे  पता
 चलता  है  कि  अधिकतर  लोन  जो  बड़े  बड़े

 काश्तकार  हैं,  उनको  ही  मिल  सकते  हैं  श्र
 जो  छोटे  छोटे,  काश्तकार  हैं,  उनको  नहीं  मिल
 सकते  हैं  ।  उनको  वे  लोन  नहीं  दिये  जाते  हैं  ।
 जिनका  लेंड  पर  श्रोनरशिप  नहीं  है,  उनको
 कर्ज  नही  मिलते  हैं  ।  किसान  को  सब  प्रकार
 के  ऋण  देने  की  व्यवस्था  होनी  चाहिये  ।  कर्ज
 पाने  की  योग्यता  उत्पादन  की  सामर्थ्य  पर  न
 कि  पूंजी  और  सम्पत्ति  के  स्वामित्व  पर  करनी-
 कार्य  रूप  से  आधारित  होनी  चाहिये  ।  चूंकि
 समय  नहीं  है,  इस  वास्ते  मैं  इस  पर  भारिक
 रोशनी  नहीं  डाल  सकता  हूं  ।  मैं  मिनिस्टर
 साहब  से  रिक्वेस्ट  करता  हूं  कि  वह  इस  पर
 विचार  करें  हमारे  मन्त्री  महोदय  इसमें  बहुत
 दिलचस्पी  रखते  हैं,  यह  मैं  जानता  हूं  ।
 वे  अच्छे  अच्छे  मुझाव  भी  देते  हैं  कौर  जब  कोई
 अ्रच्छे  सुझाव  रखे  भी  जाते  हैं,  उन  पर  विचार
 भी  करते  हैं  ।  इस  वास्ते  मैं  कहना  चाहता  हूं
 कि  चाहे  सेंटर  से  ऋण  मिलने  की  बात  हो  या
 स्टेट  से  मिलने  की  बात  हो,  हमारी  जो  ऋण
 देने  सम्बन्धी  पालिसी  है,  उसको  हमें  पूरी
 तरहसे  बदलना  पड़ेगा  ।  हमने  भुवनेश्वर  मैं
 कहा  भी  था  —

 “Credit-worthiness  should  de-
 pend  on  the  capacity  for  production

 and  not  necessarily  on  the  owner-
 ship  of  assets.”

 यह  हमारी  पालिसी  होनी  चाहिये  ।  यंह
 बुनियादी  चीज़  है,  जिस  पर  आपको  विचार
 करना  है।  जब  तक  आप  अ्रपनी  पालिसी  को
 बदल  कर  उत्पादन  के  सामर्थ्य  पर  कर्ज  देने
 की  व्यवस्था  नहीं  करेंगे  तब  तक  किसान  का
 भला  नहीं  होगा,  तब  तक  हमारा  उत्पादन

 नहीं  बढ़ेगा  ।

 जहां  तक  प्राइस  का  सवाल  है,  वह
 सवाल  भी  अ्रमरीका  कौर  रूस  से  गेहूं  मंगा
 कर  हल  नहीं  हो  सकता  है  ।  वह  तभी  हल  हो
 सकता  है  जब  हमारे  देश  में  उत्पादन  श्रमिक
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 हो  और  उत्पादन  अधिक  करने  के  लिए  वह
 यह  आवश्यक  है  कि  किसान  को  अधिक  से
 अधिक  सुविधायें  दी  जाएं,  उसको  अधिक  से
 श्रमिक  ऋण  देने  की  व्यवस्था  की  जाए  |  नगर
 ड्राप  चाहते  हैं  कि किसान  अ्रधिक  पैदा  करे  तो
 क्रेडिट  वर्दिनेस  के  बारे  में  जो  भ्रापने  नियम  बना
 रखा  है,  उसको  भ्रापको  चेंज  करना  होगा  |

 Dr.  Ram  Subhag  Singh:  Mr.  Deputy-
 Speaker,  Sir,  I  am  very  happy  that
 this  resolution  has  been  moved  in  this
 House  and  so  many  hon,  Members
 have  expressed  their  sentiments  in
 regard  to  land  reforms,  rural]  indebted-
 ness,  provision  of  adequate  credit  etc,
 as  wags  just  pointed  out  by  Shri  Patil,
 and  also  about  proper  marketing  faci-
 lity  as  was  emphasised  by  Shri  Sheo
 Narain.  But  I  would  also  like  the
 House  to  appreciate  the  measures  that
 have  so  far  been  taken.

 I  want  straightway  to  give  an  as-
 surance  here  that  our  policy  is  to  im-
 plement  the  wishes  of  this  House.  I
 do  not  want  to  say  this  with  a  view
 to  hiding  any  fact,  because  as  long  as
 we  are  there  in  the  Ministry  we  shall
 see  that  we  give  full  effect  to  the
 sentiments  that  are  expressed  in  this
 House.

 Shri  Nambiar  said  that  even  after  7
 years  of  independence  we  are  still  de-
 pending  on  some  countries  and  on
 PL  480  for  our  food.  But  I  should  like
 Shri  Nambiar  to  find  out  the  truth
 nearer  his  house,  because  after  47
 years  of  Communist  rule  Russia  even
 today  is  purchasing  more  food,  in  that
 country,  of  PL.  480  than  we  do,  and
 his  admirers—China—are  looking
 throughout  the  world,  even  in  our
 neighouring  country  Burma,  to  pur-
 chase  food  for  their  hungry  popula-
 tion.  Anyway,  I  do  not  want  to  depend
 on  their  weaknesses.  We  shall  do  our
 best  and  we  shall  see  that  our  farmers
 and  landless  labourers  are  given  all
 facility  so  that  we  grow  as  much  food

 .in  our  country,  food  fibre  and  every-
 thing,  as  we  can.
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 [Dr.  Ram  Subhag  Singh]
 In  regard  to  land  reforms,  you  know

 that  since  937  when  the  Congress  first
 formed  the  ministries  in  six  States  and
 later  in  seven  States,  we  have  been
 trying  to  do  our  best  to  do  away  with
 the  intermediaries.  In  that  effort  the
 intermediaries,  particularly  the  rajhas,
 maharajas,  zamindars  and  all  other
 types  of  intermediaries  have  been  abo-
 lished  in  our  country.  In  Gujarat
 92  lakh  tenants  have  acquired  holding
 tights.  In  Maharashtra  5  lakh  ten-
 ants  have  now  got  that  right.  In
 Rajasthan  about  1:3  lakh  tenants  have
 acquired  ownership.  In  Uttar  Pradesh
 5  lakh  tenants  have  acquired  direct
 relationship  with  the  State.  Shri
 Gauri  Shankar  Kakkar  said  that  not
 even  one  acre  of  land  has  been  given
 to  any  landless  person  in  Uttar  Pra-
 desh.  I  want  to  repudiate  it  here  with
 full  force.  I  know  a  little  about  Uttar
 Pradesh.

 Shri  Gauri  Shankar  Kakkar:  Out  of
 the  surplus  land  that  has  been  taken
 out  as  a  result  of  the  enforcement  of
 ceiling,  not  a  single  acre  has  been  dis-
 tributed  to  the  tiller.

 Dr.  Ram  Subhag  Singh:  I  would  like
 that  a  clear  picture  should  be  given
 to  this  House.  I  have  seen  the  condi-
 tion  of  UP  for  a  long  time  and  I  know
 that  in  certain  parts  of  UP  a  tiller
 had  no  right  to  dig  any  well  or  cons-
 truct  a  house.  Now  they  have  got
 that  right.  If  it  is  desired,  I  shall
 place  the  entire  picture  before  the
 House  for  the  benefit  of  Shri  Nambiar,
 who  was  narrating  the  pitiable  condi-
 tion  of  the  tiller.  Even  in  Jammu  and
 Kashmir,  which  is  one  of  our  northern-
 most  States,  4.5  lakh  acres  of  land
 have  been  given  to  those  who  did  not
 possess  any  right  on  Jand.  In  Punjab
 4.2  lakhs  acres  of  land  have  been  dec-
 lared  as  surplus  land.

 Shri  Naval  Prakhakar  (Delhi—Karol
 Bagh):  What  about  Delhi?

 Dr.  Ram  Subhag  Singh:  The  hon.
 Member  comes  from  Delhi,  which  is  a
 metropolitan  city  which  is  fast  deve-
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 loping.  I  realise  the  difficulties  of
 Delhi.  He  wants  to  see  that  Delhi
 develops.  For  that  purpose,  they  are
 acquiring  some  land.  I  have  heard
 him  when  he  was_  speaking  on  the
 Land  Reforms  Bill  in  regaid  to  Delhi.
 But  that  is  a  matter  which  can  be
 viewed  from  the  point  of  view  of
 development  of  Delhi.  We  have  pro-
 gressively  checked  the  ejectment  of
 tenants  from  the  lands  they  are  tilling
 and  we  shall  see  that  it  is  fully  en-
 forced.

 Then,  Shri  Nambiar  referred  to
 waste  lands.  I  do  not  know  whether
 he  would  like  all  waste  lang  to  be
 brought  under  plough.  He  said  that
 about  38  crore  acres  of  land  is  under
 plough  and  113  million  acres  of  land
 is  still  waste  land  which  can  easily  be
 brought  under  plough.  I  think  Shri
 Nambiar  is  familiar  with  the  total
 acreage  in  India.  I  think  our  land
 acreage  comes  to  over  02  crore  acres
 and  I  am  sure  he  will  not  be  able  to
 bring  under  plough  the.  entire  land.
 Because,  if  you  are  bringing  all]  the
 waste  land  under  plough,  it  will  be  at
 the  cost  of  ruining  agriculture  because
 unless  and  until]  there  is  some  forest
 in  the  country  agriculture  cannot
 thrive.  In  fact,  the  land  under  plough
 in  India  is  much  more  than  in  many
 other  countries  of  the  world;  the  per-
 centage  is  much  higher.  Therefore,
 there  should  be  some  balance  between
 ploughed  land  and  waste  land.  Of
 course,  we  would  progressively  like  to
 see  more  waste  land  is  brought  under
 plough  and  distributed  to  the  landless
 people.

 With  regard  to  culturable  waste
 land,  there  is  a  Central  scheme  for
 surveying  those  areas  at  a  cost  of
 Rs.  69  lakhs.  The  survey  has  pro-
 gressed  in  all  States  except  Rajasthan
 and  Jammu  and  Kashmir.  In  Rajas-
 than  it  is  due  to  the  introduction  of
 the  new  canal.  So,  large  areas  of  de~
 sert  will  be  brought  under  plough.
 The  distribution  of  about  50  lakhs
 acres  of  waste  land  is  going  to  be
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 made  amongst  7  lakhs  of  families  dur-
 ing  the  Third  Plan.  We  are  having  a
 Centrally  sponsoreq  scheme  of  Rs.  7
 crores  to  effect  this  distribution  pro-
 gramme.

 The  pattern  of  assistance  for  this
 scheme  is;  figstly,  the  cost  of  reclama-
 tion  is  shared  equally  with  the  State
 subject  to  a  ceiling  of  Rs.  50  per  acre
 of  land  allotted;  secondly,  for  expendi-
 ture  on  resettlement  proper  Central
 assistance  is  given  to  the  extent  of
 Rs.  500  per  family,  75  per  cent  is  grant
 and  25  per  cent  is  loan.  Some  of  the
 land  that  is  waste  land  we  would  like
 to  be  brought  under  forests,

 ‘Shri  Sham  Lal  Saraf  (Nominated—
 Jammu  and  Kashmir):  Land  policy  is
 yet  to  be  reoriented.

 Dr.  Ram  Subhag  Singh:  As  Shri
 Sham  Lal  Saraf  knows  very  well,  our
 national  forest  policy  is  that  we  should
 bring  under  forests  about  one-third  of
 our  total  acreage.

 About  the  land  utilisation  pro-
 gramme,  there  may  be  defects.  I  ful-
 ly  agree  with  my  esteemed  friend,  Shri
 Saraf  and  it  will  be  developed.

 As  regards  rural  indebtedness,  there
 was  a  survey  carried  out  by  the  Re-
 serve  Bank  of  India  and  they  will  5507
 publish  the  report.  But  so  far  as  I
 have  gathered,  rural  indebtedness  has
 been  linked  with  the  value  of  the  as-
 sets  held  by  the  rural  people  and  it
 comes  to  about  7°8  per  cent  of  their
 total  assets.  You  know,  Sir,  the  Rural
 Credit  Inquiry  Committee  had  done
 some  survey  about  ten  years  ago  and
 that  Committee  suggested  that  the
 Indian  agriculturists  would  require
 about  Rs.  1,250  crores  per  annum  as
 credit  for  the  purpose  of  production.
 This  is  a  big  amount.  At  that  time
 the  total  credit  that  was  provided  by
 the  co-operatives  wag  only  3  per  cent.
 It  was  about  Rs.  23  crores  in  950-5l
 and  now  it  has  gone  up  from  20  to  25
 per  cent.  In  1962-63  the  co-operatives
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 provided  credit  to  the  tune  of  Rs,  256
 crores  as_  short-and  medium-term
 credit.  In  1963-64.  we  are  hoping  that
 it  will  be  to  the  tune  of  Rs.  300  crores
 ang  next  year  about  Rs.  400  crores.
 I  do  realise  that  this  is  an  insignifi-
 cant  amount  as  compared  to  the  total
 needs  of  our  agriculturists,  both
 landholders  as  well  as  landless  and
 this  is  a  thing  which  will  have  to  be
 stepped  up.  There  we  will  require
 the  help  of  hon..  Members  also  be-
 cause  co-operatives  are  now  our
 accepted  national  vehicle  for  disribut-
 ing  credit  as  well  as  for  supply.
 Until  and  unless  we  develop  co-
 operative  societies  in  each  and  every
 village  of  our  country  it  will  not  be
 possible  to  meet  fully  the  require-
 ments  of  the  agriculturists.  I  do  not
 know  in  how  many  villages  of  his
 constituency  Shri  Nambiar  has  form-
 ed  co-operative  societies.

 About  marketing  facilities,  as  you
 know,  Sir,  we  have  introduced  State
 trading  in  one  of  our  biggest  agricul-
 tural  produce—I  mean,  jute—and  we
 have  requested  the  Ministry  concerned
 to  purchase  jute  from  the  State  Trad-
 ing  Corporation.  They  are  doing  that,
 In  respect  of  other  commodities  also
 we  will  progressively  introduce  State
 trading.  State  trading  and  co-opera-
 tive  societies—these  are  the  two
 things.  But,  at  the  same  time,  we  do
 not  want  that  there  need  not  be  any
 competition  in  the  field;  but  I  do  say
 that  some  atmosphere  must  be  created
 wherein  the  grower  gets  a  fair  price  of
 his  produce.

 In  this  regard  I  might  point  out  that
 support  prices  have  been  fixed  for
 many  important  agricultural  products.
 In  the  case  of  rise  it  is  Rs.  42°87  to
 Rs,  78°35  per  quintal;  for  wheat  it  is
 Rs.  40°9  per  quintal.  In  case
 of  jowar  it  is  Rs.  22°78;  white
 jowar—Rs,  24°2;  about  cotton,  the
 floor  price  is  Rs.  70  per  candy  and  ceil-
 ing  price  is  Rs,  945  per  candy;  about
 jute,  it  is  Rs.  80°38  per  quintal;  as
 regards  sugarcane,  it  was  announced
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 only  yesterday  that  the  basic  mini-
 mum  is  going’  to  be  Rs,  1:85  per
 maund.  So,  in  this  way,  all  these
 things  are  recent  developments  and
 we  would  like  that  our  entire  oper-
 ation  should  be  conducted  in  such  a
 way  that  the  agriculturists  get  a  fair
 share  of  their  labour.  There,  I  think,
 Mr.  Nambiar  will  co-operate  and  not
 sabotage  their  interests.

 About  marketing  facilities  we  have
 2500  wholesale  markets  throughout
 the  country  of  which  035  are  regulat-
 ed  markets  and  we  are  increasing  their
 number,  Legislation  hag  been  enacted
 in  al]  States  except  in  U-P.,  West
 Bengal,  Assam  and  Kerala.  The  U.P,
 Government  has  introduced  recently
 the  Bill  and  as  regards  Kerala  and
 West  Bengal,  they  are  also  drafting
 their  Bills.  In  Kerala,  I  might  say,
 Malabar  area  is  already  having  re-
 gulated  markets  under  the  Madras
 legislation.  But  the  regulated  mar-
 kets  without  grading  will  not  be  a
 hundred  per  cent  success.  The  ration-
 alisation  of  market  charges  has  en-
 abled  our  growers  to  get  somewhere
 near  Rs.  2  crores  more  than  they
 used  to  get  before  and  we  would  like
 that  this  figure  must  go  on  increasing
 everyday.  Grading  has  been  introduc-
 ed  in  about  53  units  and  we  would
 like  that  the  number  should  go  on  in-
 creasing.

 Then,  Mr,  Ram  Sewak  Yadav  men-
 tioned  about  holdings  upto  64  acres
 and  that  is  a  thing  which  is  engaging
 the  attention  of  several  persons  and
 this  is  being  discussed  at  various  plat-
 forms.  (Interruption).  If  Mr.  Ram
 Sewak  Yadav  stands  on  that,  I  am
 sorry  to  say  that  they  are  liquidating
 their  own  Party.  I  do  not  know  whe-
 ther  they  will  stick  to  their  formula.

 Shri  Ram  Sewak  Yadav:  But  that
 does  not  mean  you.  should  liquidate
 the  tenants  also.
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 Dr,  Ram  Subhag  Singh:  We  will  ex-
 amine  your  suggestion  if  you  keep
 your  identity.  I  will  be  too  happy  if
 they  get  merged.  Now,  Mr._D.  8.
 Patil  has  made  a  very  good  suggestion,

 &ी  रामसेवक  यादव  :  मन्त्री  महोदय  ने
 कहा  कि  साढ़े  ६  एकड़  से  कम  के  खातों  पर  से
 लगान  हटाने  का  विचार  हो  रहा  है।  मैं  जानना
 चाहता  हूं  कि  इसमें  कितना  समय  लगेगा  शौर
 यह  निर्णय  कब  तक  हो  जाएगा  ?

 डा०  राम  सुभाग  सिह  :  विचार  नहीं  हो
 रहा  है  ।  मैं  उनको  बताना  चाहता  हूं  कि
 उन्होंने  सगुण  और  निगुंफ  के  झंझट  में  पड़
 कर  समझने  की  शक्ति  कुछ  कम  कर  ली  है  ।
 मैं  नहीं  चाहता  था  कि  यहां  मनुस्मृति  के
 सिद्धान्त  जारी  रहें  ।

 मैंने  कहा  था  कि  कई  प्लेटफार्म  से  साढ़े
 ६  या  ५  एकड़  से  कम  के  खातों  से  रेवेन्यू  हटाने
 की  आवाज  उठायी  जा  रही  है  1  वातावरण
 बन  रहा  है,  देखें  यह  कितनी  दूर  तक  जाता  है।
 है  ।  लेकिन  जो  पार्टियां  अपना  अस्तित्व  नहीं
 रखेंगी  उनकी  बात  को  ज्यादा  महत्व  नहीं  मिल
 पाएगा  ।

 Shri  Nambiar  said  that  the  prices
 of  foodgrains  were  going  high.  It  is
 true  that  the  prices  have  gone  up,  but
 there  are  about  55,000  fair  price  shops
 in  our  country,  and  in  those  shops,  the
 grains  are  distributed  at  controlled
 prices,  Even  in  Delhi,  a  bag  of  atta

 of  about  2}  maunds  is  available  for
 Rs.  39-6-0,  but  I  do  not  know  whether
 Shri  Nambiar  would  prefer  to  use  that
 for  himself.

 Then,  the  hon.  Member  did  not  show
 also  any  weakness  in  handling  the
 problem,  But  he  was  very  much  elo-
 quent  in  regard  to  overthrowing  the
 Government.  He  said  that  unless  and
 until  we  fell  a  victim  or  prey  to  his
 way  of  thinking,  he  would  see  that  the
 Government  was  overthrown.  But  we
 are  not  as  weak  as  Shri  Nambiar  has
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 imagined.  I  think  that  he  need  not
 get  his  inspiration  from  the  fact  that
 his  biggest  friend  Mr.  Chou  En-lai
 wanted  to  overthrow  the  Government
 because  he  dig  not  succeed  in  his  nefa-
 rious  objective.  We  shall  organise
 this  country  in  such  a  way  that  not
 only  Mr.eChou  En-lai  but  also  Shri
 Nambiar  may  come  to  his  senses.

 Shri  Nambiar:  I  am  sorry  that  the
 hon.  Minister  has  misunderstood  me  as
 saying  that  we  are  here  to  overthrow
 the  Government  or  anything  like  that.
 Our  purpose  is  not  that,  I  have  made
 it  very  clear  in  my  opening  speech  that
 we  are  here  to  co-operate  with  Gov-
 ernment  in  order  to  see  that  the  people
 are  fed  properly,  that  maximum  pro-
 duction  is  achieved  and  the  landless
 labour  or  the  agricultura]  workers  are
 given  Jand  and  also  that  the  actual
 tiller  gets  the  and  back,  which  is  un-
 fortunately  not  being  given  to  him
 today.

 Then,  I  come  to  the  point  referred
 to  by  the  hon.  Minister  saving  that  I
 am  against  any  forests  being  raised
 etc,  which  is  wrong.  At  page  23  of
 Progress  of  Land  Reform  it  has  been
 clearly  stated:

 “The  total  geographical  area  of
 India  is  about  BIT  million  acres.
 Land-use  statistics  are  available
 for  about  एश  million  acres
 (1956-57),  which  are  classified  as
 follows:

 Million  acres

 Forest  26
 Not  available  for

 cultivation  6
 Other  uncultivated

 Jands  excluding
 fallow  lands  98

 Fallow  lands  59
 Net  area  sown  322

 हब्श  ow

 Out  of  the  98  million  acres  of  uncul-
 tivated  lands  excluding  fallow  lands.
 only  54  million  acres  have  been  cal-
 culated  as  being  cultivable  waste  Tf

 PHALGUNA  I6,  885  (SAKA)  Land  Reforms  4354

 we  add  to  this  the  fallow  land  which
 is  to  the  extent  of  about  59  million
 acres,  the  total  comes  to  about  l3
 million  acres.  Therefore,  these  8
 million  acres  can  be  brought  under
 cultivation,  according  to  the  Planning
 Commission’s  analysis.  They  say  that:

 “The  extension  of  cultivation
 can,  therefore,  be  possible  only
 to  areas  which  are  classified  as:

 (i)  other  uncultivated  land  ex-
 cluding  fallow  lands;  or

 (ii)  fallow  lands.”.

 Therefore,  13,  million  acres  are  the
 area  of  the  Jands  which  can  be  brought
 under  cultivation  according  to  this  re-
 port.

 Coming  to  the  other  point  relating
 to  the  import  of  foodgrains,  which  the
 Soviet  Union  has  made  after  forty-
 seven  years,  J  would  submit  that  that
 is  a  point  which  the  Soviet  Union
 alone  can  reply  to.  That  is  not  the
 premise  of  my  argument  and  therefore,
 I  am  not  traversing  on  it.  But  my
 point  is  that  we  have  been  importing
 foodstuffs  every  year  during  all  these
 seventeen  years  of  our  Independence,
 to  the  extent  of  about  Rs.  50  crores
 every  year.  TI  would  like  to  know
 whether  this  can  eternally  go  on  and
 whether  we  can  afford  to  do  it.  That
 is  the  short  point  which  I  have  raised,
 but  the  hon.  Minister  has  unneces-
 sarily  brought  in  China,  Soviet
 Union  etc.  Anvthing  that  we  mention
 here  need  not  be  the  point  of  view  of
 the  Communist  Party  elsewhere.
 Therefore,  let  him  not  misunderstand
 what  we  have  stated  in  that  manner.

 As  for  evictions,  the  hon.  Minister
 has  stated  that  things  will  be  done  in
 such  a  wav  that  as  far  as  possible
 there  will  be  no  evictions.  But  the
 point  is  that  large-scale  evictions  are
 taking  place  in  each  State  and  the
 peasants  are  put  to  a  lot  of  difficulty
 and  thev  have  to  resort  to  satyagraha
 and  such  other  forms  of  struggle.  The
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 hon.  Minister  must  attend  to  this  and
 see  that  these  evictions  are  not  allow-
 ed,  -Instead  of  land  being  granted  to
 the  tiller,  whatever  land  is  avuilable
 is  taken  away  from  him.  That  is  also
 a  point  which  requires  the  immediate
 attention  of  the  hon.  Minusier.

 With  regard  to  the  removai  of  in-
 termediaries  also,  the  hon.  Minister  has
 given  us  a  wrong  picture,  have
 agreed  that  intermediaries  in  the
 form  of  zamindars  and  jagirdars  have
 been  removed,  but  the  question  is
 whether  the  land  even  in  those  areas
 has  gone  to  the  actual  tiller.

 11  hrs,
 He  says  the  title  has  passed  to  new

 people.  The  question  is  whether  it
 has  passed  to  the  tiller.  My  conten-
 tion  is  that  it  has  not  gone  to  the  til-
 ler,  The  tiller  has  not  got  the  land.
 Instead,  a  new  land-owning  class  has
 come  in  the  way  of  the  tiller.  The
 tiller  ig  still  tilling  it  and  paying  the
 money  to  the  new  zamindar.  It  has
 only  added  to  his  sufferings.

 Under  these  circumstances,  J  submit
 that  my  Resolution  is  quite  in  order.
 After  all,  we  only  recommend  to  Gov-
 ernment  to  take  certain  steps.  If  he
 is  agreeable  and  if  the  House  agrees,
 instead  of  ‘Government’,  we  can  say
 ‘State  Governments’  so  that  it  may  bc
 made  very  specific—‘This  House  re-
 commends  to  the  State  Governments
 to  take  immediate  steps....  Whe-
 ‘ther  the  Central  Government  should
 bring  in  legislation  or  not  is  not  the
 point,  The  point  is  that  the  State
 Governments  must  take  measures—
 legislative  ang  executive—to  imple-
 ment  it.  Therefore,  in  that  way  I  am
 prepared  to  amend  it,  if  it  is  agree-
 able.  Once  we  agree  to  the  principle.
 and  to  the  practice  of  it  also,  there,
 is  no  difficulty.  Therefore,  I  request
 the  House  to  agree  to  my  Resolution.

 Mr.  Deputy-Speaker:  He  is  pres-
 sing  it?

 Shri  Nambiar:  Yes.
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 I  am  agreeable  alternatively,  also
 to  the  substitute  resolution.

 Mr,  Deputy-Speaker:  Then  I  wili
 pul  the  substitute  Resolution,  amend-
 ment  No,  1,  to  the  vote  of  the  House.
 The  Substitute  Resolution  was  put  and

 negatived,
 Mr.  Deputy-Speaker:  Does  Shri  D.

 S,  Patil  want  to  press  his  amendment?
 Shri  D.  S.  Patil:  I  seek  leave  of

 the  House  to  withdraw  it.
 The  amendment  was,  by  leave,  with-

 drawn,
 Mr.  Deputy-Speaker:  I  shall  now

 put  the  original  Resolution  to  the  vote
 of  the  House.

 The  question  is:
 “This  House  recommends  to  the

 Government  to  take  immediate
 “steps  by  way  of  legislative  ‘and

 exccutive  measures  to  bring  about
 a  thorough  land  reform  includ-
 ing  transfer  of  ownership  of  Jand
 to  the  tiller,  removal  of  rural  in-
 debtedness  and  provision  of  proper
 marketing  facilities  with  price
 supports”,

 The  Resolution  wus  negatived.

 7.03  hrs,
 RESOLUTION  RE:  NATIONALISA-

 TION  OF  FILM  INDUSTRY

 Shri  R.  6,  Dubey  (Bijapur  North):
 I  beg  to  move  the  following  Resolu-
 tion:

 “This  House  is  of  opinion  that
 Government  should  take  steps  to
 nationalise  the  Film  Industry”.
 Mr.  Deputy-Speaker:  He  may  con-

 tinue  the  next  day.

 7.034  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  clock  on  Monday,  March
 9,  964/Phalguna  19,  885  (Suka).

 ——— ee —


